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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 15, 1970/ Agrahayana
24, 1892 (SAKA)

The Lok Sabha mat at Eleven of ths Clock
[MR. SpeAkER in the Chair]

ORAL ANSWERS TO QUESTIONS

Consortiuam for Paper Making Machinery

-+
*721, SHRI N. R. LASKAR :
SHRI MAYAVAN:
SHRI DHANDAPANI :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether his Ministry is id
proposal toset up a consortium in the Public

Sector for paper making machinery ;

ing a

(b} if so, the details thereof ; and

(c) the time by which the final decision
will be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). A Statement
is laid on the Table of the House.

Statement
(a) to (c). The steps to be taken to ensure
that the plant and machinery, needed to
achieve the target laid down for pulp and

paper production in the Fourth Plan, is manu-
factured within the country to the maximum
extent possible and supplied on schedule, are
being examined by Government. Government
are of the view that the available manufactur-
ing resources in the Public and Private scctors
should be harpessed in a co-ordinated manner
to maximise production of paper plant and
machinery. Various approaches are being ex-
plored in this regard. One such approach
that is being examined, which has been referred
to as a “Consortium approach'. envisages an
arrangement whereunder orders for paper
plant and machinery will be received by a
single agency which will arrange to have the
orders executed through maximum untilisa-
tion of the available manufacturing facilities
in specified public and private scctor enter-
prises who are willing to participate in such an
arrangement. Discussions are in progress with
interested public and private sector enterprises
on the subject and no decision has yet been
taken.

SHRIN.R. LASKAR: It is clear from
the statement that nothing has been done so
far in regard to the manufacture of plant and
machinery for pulp and paper making in the
country. Inthe Fourth Five-Year Plan they
are going to establish certain paper and pulp
making plant in the country. What amount
of foreign exchange will be necessary to bring
this machinery from the foreign countries and
what efforts are Government making to
manufacture these things in the country to
save foreign exchange ?

SHRI M. R. KRISHNA : It is only because
we want to take more concrete steps in order
to manufacture the machinery required for
the paper industry that this consortium is
tried to be formed. We have to invest about
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Rs. 180 crores in machinery in order to mect
the additional demands in 1973-74. Out of
this we will have to spend about 30 per
cent in foreign exchange and the rest will be
met from the country. The efforts are to see
that the entire machinery is produced iu-
digenously.

SHRI N. R. LASKAR : 1 would like to
know what at the moment is the foreign ex-
change component  for this
wachinery.

importing

SHRI M. R, KRISHNA: 1 have said that
the foreign components would be to the extent
of 30 per cent ; in some cases even more. So
far as concerns, which are manufacturing
paper plantsin the country, are concerned,
they are doing machinery required for plants
which would take in 50 tonnes and less. Our
aim is to see that the economic size is 150
tonnes for the plant, Therefore, to manu-
facture 150-tonne per day capacity plants, in
the initial stages the foreign exchange require-
ment will be a little higher.

SHRI SRADHAKAR SUPAKAR: Apart
from the paper making machinery, certain
machinery is needed for purifying the effluents
so that water from the effluents can be pro-
perly used. Isthere any proposal to manu-
facture machinery for the purification of these
effluents, like Tomlinson's plant, which purifies
the effiuents?

SHRI M. R. KRISHNA : I will collect the
information and give to the hon. Member.

=it wgrew fag /1A AsAd "gIEy,
FITH F1 WY FH AT I@T  FC HAL IA
FITH H deF afefuz Z1 A8 §1 IE T
nr fzeTc gR GEEOE W FT §A9 Al
=3 fag faad @ 1 ZAST I9IT
a1t 2 FEifzaA Iq QG AWAD A
dHadT 7T TRaT AT TEGTE A FTAr
qgqr At THE IR LI SAA AT ATET
| We?
SIRI M. R. KRISHNA: Even at present,

when we are not having all the machinery re-
quired, we have entered into export market
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to the extent of Rs, 6.2 crores. We are export-
ing paper to other countries......

SHRI MAHARA] SINGH BHARATI :
How much paper are you importing ?

SHRI M. R. KRISHNA: For the ncws-
print, we are importing paper. For the rest
of the things, we are meeting requirements
from indigcnous sources.

SHRI N. K. SOMANI: Whenever a con-
sortium approach is made use of, the Indian
industry generally suffers from two major
drawbacks. One is the high prices charged by
the manufacturers of Indian capital cquipment
with very poor warrantees that are not
enforceable and the second is that, compar-
atively, obsolete designs get standardised in
this kind of things. For instance, in respect of
the Indian paper and pulp industry, the
Government is trying to standardise the manu-
facture at the rate of 60 tonnes per day of
capital equipment while in foreign countries
the existing range is about 200 tonnes a day
with the result that there is a permanent in-
capability in our country to manufacture paper
at economic prices, In view of these two
major drawbacks, may I know whether the
Government of India will set firm guide-lines
for this Consortium to look after the problems
that arise from time to time ?

SHRI M. R. KRISHNA : The hon. Mem-
ber need not have any apprehension about
the Consortiurm because in this Consortium we
are taking the help of all those concerns which
have been established in the public sector.
We would also welcome the private sector
concerns to associate themselves in this Con-
sortium. But at present we have not yet been
able to decide the pattern ofits functioning,
ete. The hon. Member is perhaps right in
saying thatin other countries 200 tonnesa
day is the capacity. Here, we are thinking of
having 150 tonnes a day. That is a right step
in the right direction.

SHRI HEM BARUA: In view of the fact
that there is an acute shortage of white print-
ing paper in this country that might affect
the production of text-books, may I know
whether this Consortium will help in the pro-
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duction of white printing paper and, secondly,
in view of the fact that there is a private
sector in paper industry which is playing well
with the finances, what are the steps that the
Government propose to take to see that the
things arc set right ?

SHRI M. R. KRISHNA : About the short-
age of white paper, that has been felt and
even during the time when the schools and
colleges were re-opened, the shortage was
very badly felt. To meet that shortage, the
existing factorics have been asked to change
their pattern and by that they have increased
production by about 15,000 tonnes, and that
has eased the situation. This Consortium is
mainly tofind out to what extent we can
utilise the existing capacity in the factories for
the manufacture of plant and machinery re-
quired for paper industry.

Co-relation between Central n(}uvtrnment
and Delhi Administration regarding
Social Welfare Measures

*723. SHRI BAL RAJ MADHOK : Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state the steps which have
been taken to co-relate the social welfare
measures of the Central Government and Delhi
Administration in the Union Territory of
Delhi and the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) There s
close  co-ordination between the Central
Department of Social Welfare and the
Delhi  Administration. The activities of the
two are separate and there is a clear demarca-
tion between the two.

SHRI BAL RAJT MADHOK : Is it a fact
that social welfare is a transferred subject and
the Delhi Administration in this regard is on
the same footing as other State Governments ?

Is it also a fact that ia response to a propo-
sal of the Government of India, Department
of Social Welfare, the Delhi Administration
agreed in February 1967 to take over the
Social Welfare and Rehabilitation Directorate,
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New Delhi under its administrative contro]
subject to the condition that additional funds
for running the Directorate and its ancillary
organizations would be made available to the
Administration ?

Is it also a fact that in the meeting between
the Minister in charge of Social Welfare, Delhi
Administration and the Minister in charge of
Social Welfare, Central Government, held in
December and also in 1968 and also this year,
they discussed many of the schemes that are
being run by the Central Social Welfare Dircc-
torate and agreed that they should be trans-
ferred to the Dclhi Adininistration ? Ifitis a
fact, may I know why these institutions have
not so far been transferred to the Delhi
Administration and why the Central Govern-
ment is putting its foot in this regard unpeces-
sarily ?

SHRI JAGANATH RAO : A demand was
made by the Delhi Administration for the
transfer of the Central Social Welfare institu-
tions in Delhi to them and there was also a
discussion held between the Dellii Administra-
tion officers and the Central Department
officers in 1968 but, unfortunately, a decision
has not been taken. I will see that an carly
decision is taken in the matter.

SHRI BAL RA] MADHOK : Is is a faci
that recently a scheme has been drawn up fur
distribution of cheap milk and food to the
indigent people and that all State Governments
have been given some grants and the Delhi
Administration has also opened distribution
centres and is also giving grants to voluntary
organizations. May I know why in view of
the fact that the Delhi Administration is doing
this job, the Central Government also con-
tinues to give grants to voluntary organi-
zations and is starting its own distribution
centre and hasstarted a new centre in the
Kingsway Camp which was inangurated by
the Central Minister of Social Welfare over the
head of the Delhi Administration only a few
days ago ?

MR. SPEAKER : The question is about
the co-relation of the social welfare activities,

SHRI JAGANATH RAO : The crash pro-
gramme is run by the State Governments and
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the Union Territories. The other programme
is run by the Balwadis which are run by the
All-India institutions like the Adimjati Sevak
Sangh and the Harijan Sewak Sangh. These
two All-India institutions get grants from the
Central Social Welfare Board. The crash
programme is run by the States and the Union
Territories and they are directly doing it. There
i3 no clash in these programmes.

SHRI DAL RAJ] MADHOK : My question
is : why you are treating Delhi administration
in a different way ? The Delhi Administration
is on par with the other State Governments
and what policy you follow with regard to
other State Governments, you follow it here
also.

SHRI JAGANATH RAO : I agree that
the Union Territories stand on the same footing
as the State Governments. There is no devia-
tion in regard to Delhi Administration at all.
But, in respect of Balwadis, the grants are
given by the Central Social Welfare Board
through these twu All-India institutions, That
is different, whereas the crash programme is
run by State Governments and the Union

Territories.

SHRI RANGA : Isita fact that the local
Governments are consulted before Government
decide upon making any grants to any of these
social welfare organizations and whether the
same procedure is being followed here also ?

SHRI JAGANATH RAO: Yes, Sir. The
same procedure is being followed. There is no
discrimination.

ea AW gwAEl ¥ odaw & feg
faerx m gaAl ¥ get & gev fag @
& HTOT A gHEAG

*724. sft wAsac fas ;o Fa7 (WA
oy 7z FARF FO0 A O

(%) #ar qIFT &1 9ar g {6 W@
FiF agmai & g F fag fawd
T gt 7 qugw & QUA g (AFTE
fad wra &;
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(/) 7ar gTw1T ¥ & 59 T w7
qar Amar § fE arowa @ W g9-
ZATSAT &7 FI §F GH1T Z19 qre1 qifeas
g

(1) Far ATHTT F1 Ag At qar § fF
TEYT A FAMT F uF aqfasrd 3
9 3 FFIT F1 FifET &1 OFT H7
warq fFar a1 37 9y aAvs AT ArwAw
fEg 1; 9=

(%) & wzarEt &1 AFA &
ATHIT FT FATFILATE KA 71 faqig 27

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI M.
YUNUS SALEEM) : (a) No, Sir.

(b) Does got arise. Such thefts cannot be
the cause of accidents, as before engines are
sent out for working trains, they are thoroughly
examined to ensure they are in a safe condi-
tion.

(c) Yes, Sir. There was a case of attemp-
ted assault on an officer of Gorakhpur Work-
shop at his residence, The motive of assault is
yet unknown. The casc is still under investiga-
tion.

(d) A statement is
of the Sabha.

laid on the Table

Statement
Measures to check such incidents are :

(i) Railway Protection Force staff are
posted at all workshops round the
clock.

(ii) Railway Protection Force plain

cloth staff are deputed to keep

strict watch on movement of crimi-
nals,

Intelligence staff are deputed to

unearth gangs responsible for the

thefts and receivers of stolen pro-
perty.

(iv) All Railway workshops and local
sheds are covered by high boundry
walls and strict watch is exercised
on gates at the time of shift.

(iii
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(v) Engines on trial are gencrally sent
during day time.

(vi) Persons suspected for thefts from
workshops and loco-sheds are taken
up for disciplinary action and legal
action in appropriate cases.

=t wagazc faer : 5T &1 Y A1 F409
fear 2 sad Qa1 star ¢ s dfwa & gF
AN A gAY &, 59 g & ofda &
o A1 FF AT DI T A¥ F 1 Nfeai
I8 7T @ & AT afawrdr gz gaAr
fpar war 27 #ar @z @ir A EfE
TREgT A6 aFag M AT 3w
grFT fAsed W@ ag AL F X oF A
MIA 9T qAT & HYT T4 ATEA 97 I,
A & frdg o W@y afasd @A
fas w7 g mraE F1Ad ¥ 37 Afawrd
T IR QF1 41 39 9T ZaA7 Frar war,
afsq 7 qr ®1€ Y Friard 72 71 0f)
¥ sraar g 5 9f5 @z aga aeae
armAT g, #ifE gt & T g @ ofwa
fans 9 & /YT gdeard gar &, gafay
FT A AT 1T FT F ATHT IHA09T
o Fifeat A & gav ot 7w a3
g fasa@m @t g 39 fF Tqr 34
feai ¥ WA & w1 a2 gfasra @
mifas ¥ &7 #41 ag g H1AW
fLoiE #1837 & qIaA ¥ Fw ?

= go gg@ ®eA : ag AfeEi @
g AAN & ST FIr MT ¥ AEAA F
sifas 21 avarey ® dfaq & w9 § @A
Hifear gxdr & ar 7Y gidr g, =9F gar-
femw gaa aWIw ¥9AF § qrgArT grfas
F1 § o7 Z¥ 3z Taar fae g fF avmg
a7 qzA ol ® qul a1 wi€ Afeat
Agl it &) wT WAAIE  §IEs & aim
w1% qefaaa @ ar e amwar fa
frg 3A% ¥ a%AT FIX § g qfew
F 9F ard ad § faeay sg WA
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Ufsgdza 1wy gu § a1 a2 IFFT FAIX
qra Fasrarg | gw IaHr QO IIg wAifaa
13 & fan qare & 1 ¥few AT qr3 w1
ot g1 A & oAy zw sz EF
FFT qA ¥ 9w ¢faT F g A
gU A1T Iq&! a9 § Chrwsz arsg o

ot WAsar foow ;SR wEITT qarT
F AATH FT GAT W &1 IFEA A
qFrey faar @ S sgr E fF arw Al
¥ @y ofaa faa & /05T awwrg § arzx
fagrer o & 9721R @y qara H oag o
F3r 3 f 7@ a%g FY wzaE §1 s
¥ far foa o 3qra z9 9w § 0 IE
% E g 7 AR 98 wr g frag
ATQ qZATHT BT FT FIF § T%T07 3
¥ 937 1 AR FAN AT AT

# A9 Agiq § FaT qg ATAJT TEAT
g fF o a3 sfewifeai, dfaa grea<i
AN gat st & arg  fAass VO
gyir a1 3z faq &1 Taay #F FUT ar ua
F gl ¥, AR GF AN qFaAT | FAY
ot SIET g1 aFAr € ) 349 gH #AAT A
g Har @1g @1 s=Ar Gzar g s aar
a7 1§ aga agr A fazadn =
# Nfear awA & far aqifes oo
iy & 9y aga s afy @ify, A
qae 99 &1 M AFTFAXAA
g FT A g9 A & fF zH IAH
AIToTIoUFo FI ANFL FIF JAF! I
faar &T |

st go gg@ et : w1 Ffear Fiar
g 351 TFT & far 91 agEt awa”
gl & 9% X ¥ gAA UF wETHT @A
q7 @ fagr &1 g0 F91 33T A=A #¥
73 § 43 A §IE & A AT § |
Sifzai @x 7 gt & Ffsa frg 9% a3
gt & ag waraw & | wrAAE §IE &1
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#gA1 & f5 faw asy asdarg w ofwa
Fadr My ¥ 9y TIT Nhgt g
AT 37% qF fagra s &, fagd ofeg-
2T A0FA X &1 AR T gEA AW
fzar | qrawr Fa0 g } 6

—whether Government are aware that parts
of the engines that are taken out from
the Railway Loco Workshop for trial, are
stolen in the course of their trial.

qz wFa 1 Fmd gaAr 3z 2 &

In the course of trials no thefts are taking
place.

»it wAsa< fawr ;g Tify =1 4F
¥ fao w1 g fasarda ar adt 3%
&1 o faan @i

Heqg WY : AT AT FATAT KT
g ag v cfafae s & &, afsg
AT IAB1 WY Aezfza qar 23 §

SHRI J. MOHAMED IMAM : Pilferage
and theft is an admitted fact in the Railways.
The hon. Minister of Railways, Shri Nanda
has laid out a eleven-point programme, one of
the items of which is to bring down pilferage
and thefts and other things through whatever
agency possible. As a result of this programme,
how far has pilferage and theft gone down
in the railways ? What effective steps is he
going to take in this regard ?

Secondly, it is also an admitted fact that the
locomotives, fail and break down in the course
of the journey. This invariably happens on
the metre gauge section between Poona and
Bangalore, and the passengers are put to consi-
derable difficulty. This is attributed to want
of spare parts and breakdown of other essential
parts. What stepsis the hon. Minister going
to take firstly, to put down thefts and pilferage
and secondly to ensure that engines which are
running run to schedule and they do not break
down in the midst of the journey ?

SHRI M. YUNUS SALEEM: So far as
the first part of the question is concerned,
effective measures are being taken to put down

pilferage and thefts and the results are gradu-
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ally coming out. So far as the sccond part of the
question is concerned, that is not relevant to
the main question. If the hon. Member is
interested and gives me notice, I shall be able
to answer the question.

THE MINISTER OF RAILWAYS (SHRI
NANDA) : May I supplement the answer given
by my colleague ? Regarding the first part of
the question relating to pilferage and theft, I
fecl emboldened to state before the House that
the efforts which have been made have yielded
very rewarding results, and I am sure that
when this is extended to other arcas, there will
be a wvery great deal of difference in this
matter.

Sofar as stoppages are concerned, these
must be partly because of some defects in main-
tenance, and I have observed that this is
happening, and we shall make every effort to
see that there is better maintenance,

Replacement of old engines is also a question
to which we have to give attention. I hope
that the conditions will improve in the course
of the next few months.

SHRI RANGA : A few months or few
years ?

SHRI NANDA : A few months.

SHRI D. N. TIWARY : In the statement
laid on the Tablc of the House, three steps
have been enumecrated in the reply to part (b)
of the main question. We know that several
officers of the RPF, poor chowkidars or cons-
tables have been caught redhanded in dacoities
and thefts. May I know how many of thesc
RPF men have been caught in connection with
thefts and dacoities, and whether Government
have taken any steps to weed out such elements
from the RPF so that there may be less of
theft and pilferage ?

SHRI M. YUNUS SALEEM : It is very
difficult to give the numbers of the persons
who have been arrested for committing thefts.
But Ican give the information about thefts
from workshops, stores and other places.

SHRID. N. TIWARY : The number of
of persons caught and the amount of thefts may
be given.
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MR. SPEAKER : The main question was
about the thefis. If the hon. Minister is ina
position to answer this, he may do so, or else
he may ask for notice.

SHRI M. YUNUS SALEEM : As regards
the amount of theft, I am in a position to give
details,

SHRI S. KUNDU : He asked how many
persons were involved ?

SHRI M. YUNUS SALEEM : That is very
difficult to say.

SHRI NANDA : There is information about
theft as well as of arrests, arrests of RPF per-
sonnel, railway employees and others up to Sept.
1970. Theft of clectrical goods—total RPF nil ;
railway employees 15 and outsiders 38, The
total for all the heads is 14 RPF, 156 railway
employees and 403 outsiders—grand total 573.

SHRI 5, KUNDU : He asked about the
Gorakhpur workshop.

SHRI NANDA : This is about the general
question. We are making a number of transfers
immediately at various places. Where RPF
personnel work, wherever sensitive points are
there, meaning points at which are exposed to
corrupt practices, changes have been made
and more are being made. I believe this will
also lead to very good results.

= oW | 2 ¥ S =i i &,
Wy AR A [ AFIT FT RN T 0K
aragr & aer I g Sr4 oar
AT AL A1 AT graT  § I o A
aFGH FITT E, THA A1 AT ATAT & IAH!
fagrar Faar smar & s = g A
amrFT oAz Fw frar smar & @
AdIoT 4g glan & fr ag 9z aig § faea
SaT 2 T usHIdE aw graa g f
AT Jrgar gfa amws T meEge
arer 437 & fEAar qiw [¥E 9 T4
g s A F AR !

TR AAEa § I (s Qga A
wQadl) : HWIAA[E H3T  FE@AH AT
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Mgt & FAT FAT ATFE AMEIE 1 T
Tq a&q A 919 AN 8 |

SHRI S. KUNDU : I would like to know
from the hon. Minister, preferably the senior
one not the junior one.. ..

MR. SPEAKER : Be concerned with the
answer, not senior or junior Minister,

SHRI §. KUNDU : I would like to know
whether, particularly in the Gorakhpur work-
shop during the last two years the theft and
pilferage has increased comnsiderably even
though the RPF staff has doubled. Secondly,
apropos the answer given under (vi) ‘Persons
suspected for thefts from workshops and loco-
sheds are taken up for disciplinary action and
legal action in appropriate cases’, I want to
know what is the meaning of ‘appropriate
cases’. How many persons have been appre-
hended, how many legal prosecutions have
started, how many departmental people are
involved and how many have been sent to
prison ?

SHRI M. YUNUS SALEEM : It is very
difficult to give figures with regard to each
workshop. I have figures for concerning thefts
fram workshops and stores.

SHRI S. KUNDU : Why is he repeating
what the hon. Minister has said and wasting
the time of the House ?

SHRI M. YUNUS SALEEM : Why is he
agitated ?

MR. SPEAKER 1 Be alittle polite also.

SHRIM. YUNUS SALEEM : The value
of property stolen in 1967 is Rs. 2,52,454 ; in
1968, Rs. 1,77,913; in 1969, Rs. 1,47,444 ; upto
September 1970, Rs. 2,21,144, Out of these,
the figures relating to property recoverd are
as follows : 1467 Rs. 56,493 ; 1968 Ras. 65, B67 ;
1969 Rs, 30,680, and upto September 1970,
Rs. 29,774, The number of RPF personnel
arrested in 1967 was 56, in 1968 it was 42 and
in 1969 it was 12,

SHRI §. KUNDU : How many in Gorakh-
pur workshop ? Kindly see part (c) of the
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Question which reads :

“whether Government are also aware
that an Officer of the Gorakhpur Loco Work-
shop was subjected to various assaults. .

MR. SPEAKER : It relates to an assault
on an officer.

SHRI S, KUNDU : The Question relates
to Gorakhpur workshop. The entire thing is
about Gorakhpur workshop. You please see
parts (a), (b) and (c) of the Question.

MR. SPEAKER : Ifhe hasgot the infor-
mation, I have no objection, but you cannot
force him.

SHRI S. KUNDU : I am not forcing him.

SHRI M. YUNUS SALEEM : So far as
the question of assault is concerned, it isa fact
that one officer..

MR, SPEAKER : That you have already
given. He is asking under this Question some
other facts which are not covered,

SHRI S. KUNDU : The statement in

reply to part (d) of the Question says :
“Persons suspected for thefts from work-
shops and loco-sheds are taken up.."”

It arises out of the Gorakhpur workshop. The
entire Question is about the Gorakhpur work-

shop.

=Y go Ao @i : FAr HAY "FEA {
=R # wrger N o Iaw faafas
¥y wf frogarfeat ¥ asd far
11 3w wigA ¥ fr @y fegeam &
A FwATd AT AR AT ¥ I
dar 9T IAAAT & 92, A(A AT gAY
geafas Aot &1 N Far & A gAR
agi widl § W@ MET- #@tr Sfiea
Tt gd & wAX wm AR 9T F
T2z TEATE FA § AT FAX AT TH
A F AFA H Az T gEE?
ga q@ ®am AN AgiRg w1 AE
TAFATY FHET gL FIN, A T3 FATA
qT Z1T 1T 9T F WA A @ Q4
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FAFT F TLH qq7 gaAr 2, afF
T Nfegi F1 AFr a1 % A @WAF
F 38 aF WrQ grAT # @ 7 frar
arax ?

o AT : 59 wAEAQ & |
mR A fagr arsfr g 1 gw a5
Fqr OFTIET 21 OEW FIXH w@EAT A
AT E AV GH wAmA A W FoAr
aiFq gy fagars W s W@ £ 7
W g wwder &1 @ fawfadm F a0
Fg 31 AFaAr g, 98 @ & Fifag
g W@ & sFR & B W g® srwarE
gHi |

st go Ao Wi : ASHY AT, HAY
Agteg T F3r g 5 St arsd F1m &7
W & 7 AN daded E fF madHz
IAF GFIFAT FI9 § ha gE g a1 A
Fg Iz FT gFAE, Ig FTL W@ &1 771 7
& Jaw g !

st aav: 4 wgr g f& zaq
Fifae waara &1 @Y § AR A saiET
FIRAIT EIAT |

“Most Backward"” Classes of West Bengal

#728 SHRI JYOTIRMOY BASU: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) the name of the ‘‘most backward"
among the Scheduled Castes and Scheduled
Tribes in West Bengal, District-wise;

(b) the nature of backwardness;

(¢) whether Government have any special
scheme for the cconomic; educational and
social upliftment of these “most backward'
communities ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) The pro-
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visions of the Constitution do not envisage the
specification of ‘most backward’ categories
within the Scheduled Castes and Scheduled
Tribes and no such specification has been
made,

(b) to (d). De not arisc,

SHRI JYOTIRMOY BASU: Will the
hon. Minister kindly tell the House if they
have got a sort of comparison of the Scheduled
Castes, backward and most backward classes
as among the neighbouring States of Orissa,
West Bengal and Bihar, and if not, the rea-
sons therefor ?

SHRI JAGANATH RAO: Lists arc
made on the representation of States and
Union Territories regarding the Scheduled
Castes and Tribes but no classification as such
is made as to who is more backward or less
backward ; it is not done by wus. The State
Governments do it with a view to implemen-
ting the development programmes.

SHRI JYOTIRMOY BASU: Do Govern-
ment contemplate classifying people who arc
really economically backward and if so, what
are the details that they have in mind; if not,
the reasons therefor ?

SHRI JAGANATH RAO: It is mot
possible,  Backward - means economically,
cducationally and socially backward. There-
fore, no specific attempts are being made to
classify them especially on cconomic grounds,

SHRI B. K. DASCHOWDHURY : Are
they aware that in cumplcte violation of the
constitutional provisions and the order regard-
ing the Scheduled castes and tribes, the West
Bengal Government have imposed a ban since
1967 and have re-scheduled the whole list and
have said that 22 communities of these catego-
ries of people are not to receive any educatio-
nal benefits such as stipends,
scholarships, etc. As such the West Bengal
Government have been depriving those 22
communities in violatiun of the constitutional
provisions. If so, what steps does the hon.
Minister want to take against West Bengal
Government in this matter ?

pre-metric
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SHRI JAGANATH RAO: The State
Governments have no right to deschedule any
community. It is the President which has the
authority to classify some communities as
Scheduled Castes and Tribes. If there is going
to be an amendment, it should be an amend-
ment of the President’s order. It it is done by
the West Bengal Government it has no consti-
tutional validity. Ifit is brought to our notice
we shall take action,

SHRI B. K. DASCHOWDHURY : Kindly
take action.

Strike/Lock-Out in the HMT Bangalore

*729, SHRI RAGHUVIR SINGH
SHASTRI :
SHRI HIMATSINGKA :
SHRI SRADHAKAR SUPAKAR:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state:

(a) whether the lock-out at the Hindustan
Machine Tools Limited, Bangalore has been
lifted ; il 3o, when i
commenced ;

normal working

(b) the nature of the dispute which erupted
into the strike/lock-out and how it has been
or is being resolved ; and

{c) the total loss in production during the
period of the strikeflock out ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). A statement
is laid on the Table of the House,

Statement

(a) The lock-out declared by the manage-
ment of Hindustan Machine Tuols Lud.,
Bangalore in its units I & II at Bangalore was
lifted with effect from 5.30a.m. on 2lst
November, 1970. The normal working, how-
ever, commenced with effect from 5.30 a. m,
on 30th November, 1970.

(b) The dispute was over the quantuin of
bonus payable to the workers of H. M. T.
I & 1I Bangalore for the year 1969-70. As the
working results did not disclose any allocalile
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surplus, the management decided to pay the
statutory minimum of 4%, bonus stipulated
under the provisions of the Payment of Bonus
Act, 1965 for the said year. The workers
demanded a higher quantum of bonus and
launched an agitation culminating in a strike
by the workers of HMT 1 & II and lock-out
by the management.

As conciliation meetings broke down, the
management entered into direct discussions
with the labour representatives and after pro-
tracted discussions a settlement was reached
on 29.11.1970. The broad terms of settlement
are given in the Annexure,

(¢) The production loss during October,
1970 and November, 1970 arising out of the
strike and lock-out is estimated to be around
Rs. 101 lakhs.

Annexure to part (b) of the answer above :-

(i) TheKarmik Sangha will accept the
offer of the Management for
the payment of 43 bonus for the
year 1969-70 under protest pen-
ding the Industrial Tribunal's
decision in the matter.

(ii) As a gesture of goodwill the
Management will pay one month’s
wages as a special advance to
employees of HMT I & II includ-
ing the Head Office to be recove-
red fully within 18 months from
the date of the settlement. The
recovery to start after six months.

(iii) In respect of wages for the period
9-11-1970 to 21-11-1970, the emp-
loyees will be paid 50% of the
total wages alongwith salary for
the months of November, 1970.
The balance of 50% for the said
period shall be paid alongwith
salary for thc month of March,
1971 payable in April, 1971 provi-
ded the production is maintained
as per production programme
carlier approved. If the approved
production programme is mnot
achieved, the 507, wages now paid
will be recovered after 31-3-1971.
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(iv) The points of dispute regarding
the legality of the justification for
and the reliefs, if any, to which
parties may be entitled in respect
of the strike of the workmen from
9-11-70, and the lock-out “ordered
by the management with effect
from the same date, referred to
adjudication  in  the Mysore
Government's order dated 17th
November, 1970, shall be Jjointly
withdrawn by the Management
and the labour,

(v) The Sangha will express regret for
the  unfortunate incidents of
9-11-1970. The Management will
withdraw the charge-sheets, war-
ning notices or advisory notices
issued from 19-10-1970 to 29-11-
1970 to all employees excepting
the 15 employees who were invol-
ved in acts of violence. The
Management  will also withdraw
the suspension orders and conduct
inquiries in  respect of the 15
employees. The Karmik Sangha
has agreed that six of these 15
employees who were involved in
repetitive violence will be on leave
until their inquiry proceedings are
completed.

(vi) The Sangha and the Management
will continue the work in an
atmosphere of goodwill, under-
standing cooperation and cordia-
lity. The Sangha assures discipline
and productivity.

(vii) The settlement is without prejudice
to the rights of the parties in the
pending reference  before  the
Industrial Tribunal on the ques-
tion of bonus to which the workers
are entitled for the year 1969.70,

it wgdT Tag went : aar wifaw
9 % 9T WMt ¥ Qg qg W a9
Furar & f& gwrar Q98 &9 2 F1 0w
TR FW a3 3 fF Fre@i #§ rfa
fedfaza &, aga armas st #@ @
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¢ s ot oY dFa-az ar fzEig 3R
garr ax & afgwifoqi 3 sa-ga F#T
398 gdr TEAS AT E 7 TH WEHH
AT F1 AT FEAT E, ANNF MIAATF
g4 F ITUMT F AEET § FAQT H BAY
A w51 fAasT g 8% ?

SHRI M. R. KRISHNA : It is true that
the Karmik Sangh has been focussing the
attention of the Government on these facts
that planning in the factory is not according to
their looking. They seem to think that there is
overstocking of certain materials and in some
cases there is no stock of materials. They base
their arguments that the management and
some officials are going abroad for [inding
market in machine tools produced in the
HMT. These were the things on which the
labour was agitated and they said that plan=
ning was detective and thercfore the cost of
production has increased. It is not correct.
All these things have been gone into. At
present the labour is satisfied and they have
gone back to work. The allegations which have
been brought out by the labour are being
investigated.

Y vadie fag wvedl : 1 q3759 ZaT
gy @@ w1 § 394 garn qar 2fE
¥3zq7, Aq737,1970 § =ITF AT A1%-
H1IT F FTA TITAIA F1 101 A1 &I A1
54T g1 I8N ag W FaravAAr e
9-11-70 w1 = gulaqu wzad gk o,
3% Arag § wAifEl & §7 992
frar & 1 3g 1 F31 M ¥ A
sqaifrdi 1 MG ] gU A 97E FA-
qifedi 9% (A9 Amar a1 g, F4ifE
3 faas sraifzar & fad fasmar dn
& gqg swraar Frzar g 5 ag 101 @m|
o F1 IFWA fas =ZiEw 97 as-
A3z FNANE F KW A LA & 140
g 2, ag fgas srdafaai & sz s
dls-518 g% ag ot TaR 3 12 afz 7k

za% widarfzar gi g ar sz gl d
ag Wl A9 TATH FTFAN FL

AGRAHAYANA 24,1892 (SAKA)

Oral Answers 22

SHRI M. R. KRISHNA : This figure is
mainly due to the {all in production and the
labour is so nice that it has agreed with the
management that they would accept 50 per
cent of the lock-out wages, and if they do not
meet their commitment and increase the pro-
duction to meet the full target, in that case,
they would even forgo the salary which they
have received in the form of 50 per cent.

R A fag w3z feaw
AT 13 Frs H waaifgar qar g§ § 7

SHRI M.R. KRISHNA : The management
was liberal enough to withdraw the cases of
some of the labourers, but in cases where
labour or somebody was found to be actually
assaulting the officers, those cases are with
the police.

SHRI SRADHAKAR SUPAKAR : One
thing is not clear from the statement. Will the
Minister state why normal production was
stopped between st Noveinber, 1970 and
30th November, 1970 ; sccondly, why it was
not referred to the industrial tribunal befure
the trouble started. The strike and the lock-
out started on the 9th November, 1970,

SHR1 M. R. KRISHNA : The strike ballot
was taken. After that, the management was
trying to persuade the workers to join the facto-
ries and sume of the Members of Parliamentalso
started meeting the Minister and negotiating
on behalfl of the workers, and the State
Government have also taken this matter into
congideration. Only when the labour was
bent upon going on strike, the lock-out was
declared. In the meantime, all the negotia-
tiuns were going on. Therefure, there was no
need for it to be referred o the tribunal imme-
diately.

SHRI LOBO PRABHU : I proceed on the
presumption that Government is a model
employer and the public sector should set an
example to the private sector in respect of

labour relations,

SHRI ATAL BIHARI VAJPAYEE : That
presumplion is wrong.

SHRI LOBO PRABHU : Accordingly, my
first question is this. Does the loss of Rs. 101
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lakhs included the wages to be paid for the
period of closure ? If so, what is the total
loss ? My second question is this. Since the
dispute led ultimately to full acceptance of
the claims of the workers was it necessary to
have such a dispute at all? And if it was
necessary, why did you not refer the dispute to
adjudication which is being done now ?

SHRI M. R. KRISHNA : It is true that
the public sector industries are a model em-
ployer and they are working in that spirit.
The provisions and facilities which are created
in the public sector industries would convince
anybody that the public sector the units—the
workers and the staff—are functioning in that
spirit.

About the sum of Rs. 101 lakhs, it is wvery
clear that there is a fall in production, because
of which this figurc has come to Rs. 1 crore.
This fall in production also means wages paid
to the labour even without doing the work
during that period. But in any case, now the
labour has given commitment that whatever
the loss, thatwould be made up by greater
production. They are working in that spirit,
and when we went and saw the factory, both
the management and labour are bent upon
meeting the loss which has occurred, and there
is likely to be over production also.

=Y 5\ =7 AWl qeqe WITA, WA
wEleg 7t Fgrg f& oSrsama ¥ a0
FHY g 2 AT # @y 2w Y ag srAAr
wigar § f& o1 @Rz S feav d
39y qar gaar ¢ & #1€ @ g Jd
g from aned oy " ad ar
ST gFAT ot | ZTUT ¥ A1F I IAQT
3 f 4 qudz g oA 0T fear
g & s Aigar g fF o magd
AT FAadz § I g @A TN/
St a1z # afeq frar § gawr ogw ¥fes
F@ & a0 A% qrg F:1E  H q@Ad
3 fe o wAd @ I AIAA F1 G
AT d3dz AT AT F @qaL F JI97
Was w7 ag ag w17 sar w1 QA
aad 2,afc g @raz e @ Ak
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adf & ar s g7 wE wrd AgEa
Farga ?

ZET A AAIA F, TF qOArH AMCAL
AT #, 0T qF A 9gF 1T FAAT
& #76F ag JadT @} § ofews sizt-
Hwm ST F, 7g FEOAT AT AsH)
weqAl afsaw gefesg & foqio € 2,
afFa &Y g ¥ 39+ gaa § 39 GHIT
F1 @rfagr am wf & Of z@wr o I as
g S g B, ar ¥ wrAvaw fafaex
qiigg, 9 @ Ft fagdrg gaq Wt
femadt f wrat & ay § q0 w@is

qgATH qg FL {5 31 1T H 97 TERT
F aqg 37 F1a%E 97 91 w3
7T gz JiF-9gAIT FIF Qra frqrd
qEq F QAT @A

SHRI M. R. KRISHNA : At one stage,
the workers refused to accept the 4 per cent
statutory bonus. Earlier this unit has even
given 20 percent bonus to the workers, because
the production and sales of HMT products
were so high. It was reduced to the statutory
minimum of 4 per cent due to the recession,
there were no sales and losses occurred. This
was referred to adjudication and they also
said, because there is no surplus and the com-
pany is not making profits, therefore only 4 per
cent would be given to the labour. Labour
once again wanted to agitate over it, knowing
fully well that the decision of the judiciary was
against them earlier. In any case, the whole
case is now being gone into. Hon. member
should not think there was a fall in production
and therefore there was loss. There was reces-
sion in the whole world because of which the
machines were not sold. Now the position has
changed. HMT products are being purchased
by foreign countries. Various agencies have
been created and there is hope that we would
be able to sell more machines. Therefore,
labour will get higher bonus.

SHRI R.K. BIRLA : In item (a) of the
minister's statement, it is said that the lock-
out was lifted with effect from 5.30 AM. on
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21st November, 1970 and normal working
started on 30th November. Why did Govern-
ment take 9 days to start normal working after
the lock-out was lifted ?

SHRI M. R. KRISHNA : I have already
explained that negotiations were going on.
Even though some workers were prepared to
come to work, the management thought their
be good. In order to
protect the factory property, they did not open
untill the labour union decided that they
would rejoin duty. All this process definitely
would have taken certain time,

intention may not

SHRI S. KUNDU : May I know whether
even after normaley has returned to the factory,
15 workers are still charge-sheeted ? In view
of normaley having returned, have the minis-
try advised the HMT manager to withdraw
the charge-sheets against those |5 workers ?

SHRI M. R. KRISHNA : We would like
to help the workers. It is not our intention to
victimise or harass anybody. At the same time,
we will have to see that the [actories are
managed efficiently and discipline is main-
tained. When violence is involved, it becomes
necessary for us to punish those people who
went out ol their way and assaulted the
oflicers.

SHRIG. Y. KRISHNA: Is it not an
established fact that the workers of HMT
were on a peaceful strike ? Is it also not a
fact that duc to the institution or instigation
the State Government created a situation
where the workers could not carry on their
trade union activities ? So, would the Govern-
ment be pleased to probe into the matter by
a parliamentary delegation or through their
own machinery ?

SHRI M. R. KRISHNA : The hon. Mem-
ber is throwing the blame on the State Govern-
ment. I think the State Government will
have to come to the rescue of the Central
Government in order to protect the industries.
As far as the Mysore State Government is con-
cerned, it has acted wisely and in time, There-
fore, 1 do not think there is any necessity at
this stage for any parliamentary committee to
go into this aspect to find out whether the
State Government has really created this prob-
lem or not.
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Appeal Disposed of by Income-Tax Appel-
late Tribunal, Cal Bench

*731. SHRI BENI SHANKER SHARMA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the number of appcals disposed of by
the Calcutta Benches of the Income-tax Appel-
late Tribunal during the period Ist April,
1969 to 3Ist March, 1970 and lst April, 1969 to
30th September, 1970 giving separately the
numbers of appeals disposed of, which were filed
by the Department and of thase filed by the
Assessces and the proportion thereof;

(b) the total tax relief allowed to the Asses-
sees in the appeals dispased of in their favour
and the tax effect of the appeals disposed of in
the favour of the Department during the above
period ; and

(c) the number of appeals filed by the

Department and the Assessees during the same
period in Calcutta ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) The num-
ber of appeals disposed of by the Calcutta
Benches of the Income-tax Appellate Tribunal
during the period Ist April, 1969 to 3lst
March, 1970 was 5,320 out of which 4,125
were filed by the Assessees and 1195 by the
Department, the proportion between the two
being 77.5and 22.5. During the period Ist
April, 1970 to 30th September, 1970, the
number of appeals disposed of by these
Benches was 3049, out of which 2371 were
filed by the Assessees and 678 by the Depart-
ment, the proportion between the two being
77.8 and 22.2.

(b) The information is being collected from
the Ministry of Finance and will be laid on
the Table of the House.

(c) The number of appeals filed by the
Assessecs  during the period from 1.4.69 to
31.3.70 was 6422 and those filed by the Depart-
ment was 1590. The number of appeals filed
the Assessees during the period 1.4.70 to
30.9.70 was 3300 and those filed by the

Department was 952,
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Y qot SwT TRI : Fegey HFIAW,
T4 939 &7 A @® IAL ArAT I1fET 41,
qZ A%TE &0 (F) wim # g FEr
f6 za ZeHIdTT TFT T W E | X AAL
witzg & ggar wrgar g s &7 21 faq
T2 I T &1 GIAT GAT 91 AT H
aF Ag TARHAT TFZ g AT g
41, w4 TAF FWa H FA oA GG 7
afFa za®1 IS W1 FAU T AL
graA qiar 3, & T 9 Ar TgaT g !

wiadm wA ot & agrar R fE
1969-70 § FATAI § IFFACH UIAZ
fesgaa & 5020 wmAl % &ad 57
& wAr wgea ¥ qgAr e g%
FAFAr H AdIHi F0 FeSAT fRAAT ]
sqis frax wdia § ¥ 3% qAF 7%
gu g, fa% dax faaFrd ? & 43
Y AT EAr § F Azt g9 99 faaa
3wy g7 w@ F, 99 &9 @ fEAF
grag Ft4 =ifzd A agh qf e A
wege # ar Al 7 A7 Azt T A9 #1F
FrIzr E Al G FA A FH 10 qFAT
gix wifgh, #71 agi aers ¥ 10 #eaT
&7 a7 9z /g Agt # fr oagr 10 Fsa
Faama 8 a1 9 WEET A FAFTIZE,
gafar oF FeAT F A AT TA-FAI
dlq g9t § FIW FA0 9TATE | W AR
37 qx 19 FT A A1 9341 g1 2, ¥4
5t qrq ogHzd A1 IAE AARA Z
373 o1 20AT AT qaAr g & A3
10 HegT 1 ArAEATAT ZY, A0 OF-RA
wrqr e Al g1 witzd, afs e
1€ frT 7% 41 gIA A AT A IR
azq ™ w7 §F | gafay & sAAar
srgar ¢ feza A R qraT F
FA1AT F41 AT OF AT 1 UFRE AW
Y weargiE FIA AN EAA FT FHF FT

g% !
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SHRI JAGANATH RAO: There arc at
present 23 benches all over the country and
five benches in Caleutta, Itis true that there
isa shortage of officers in Caleutta and from
time to time officers are being drawn from
other benches. We have recently selected a
number of accountant members and judicial
members. I hope, in Calcutta we will have
two more benches to dispose of the work. Cal-
cutta is a very heavy region where therc is
long pendency of appeals. The disposal of the
Caleutta bench by and large is very fair and it
is able to keep pace with the institution, We
have instructed the benches all over the coun-
try to expedite disposal so that the backlog
could be removed.

Regarding the information about the
amounts of rclief given to the assessces, itis
not possible because in pursuance of the judg-
ments the Commissioners of Income-tax have
to work out the relief given to the assessces.
Therefore we have to get the information from
the Income-tax Commissioners of various
States. The Finance Ministry have to get the
information and supply it to us. That is why
T could not give the figure.

ot AN e ;af: weww wrEm,
T agq] &1 IFT A3 Hrar 0 A 9@ 40
fe #avar #1 91 7 fraar degan
AT 3a TeEERr w5t fAvzd 9 Fram
Ry Aqar ?

SHRI JAGANATH RAO: I cannot give
the exact figure but I have said that the pen-
dency is rather heavy. With the appointment
of new benches, I hope, in a few months’ time
they will be able to keep pace with the insti-
tution.

st Ao meT Al AT WAL AN
Frarga A5 & @ & aaar v arzm
g1 ana fa33 wax agr Afeeq g
gaw! fA9zi3 7 £4 7 T 179 I§ 7947,
gafad & garag a1 Fzgar g fF qet F9i
F1 H€qT g9 FT AT F0fgd |

AU @A T L
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weaw AFE : AIT 9gF F qd
ggwr Wtz fzar gqr ) y3 gEY F A"
fRT g AT ar £33 I ?

st At Fwe mwt: gz 1 9zH A1
3 gia w3 A fgar ar Jn gmu
g aga grerarg 1

MR. SPEAKER : While doing it you are
depriving the other Members.

ot At siwT wwic wg @@ fead
q1 Wrad waiger FT I & 7 IAW W@v
UFIFEZ Fraq gty fRy A § ean
¥ 33 A€ uErSdIA Ay 4y § AR
§g femidhez & oy § & straar sigar
g f& sa# & s Frad orrgd Msa
gavg & A fraw fewdwe & 9
we?

MR. SPEAKER : You are giving the in-
formation yourself, not asking a question,

SHRI JAGANATH RAO : As [ said, we
are having four more benches in Calcutta.
The bench consists of an accountant member
and a judicial member. Chartered accoun-
tants arc also selected as also people from the
department. There is a selection committee
presided over by Justice Shah of the Supreme
Court. The selections have been made. We
are finalising the selections and we hope that
orders will be issued soon. Tken the benches
will function from January or so.

Besides incrcasing the number, we have
given instructions to the tribunals to dispose of
cases expeditiously. Our instructions are that
where the subject matter of appeal is Ra. 25,000
or less, a single member could dispose of the
case ; that they should sit five days in a week ;
that orders in amall cases should be delivered
at the bench—we bave given them so many
instructions so that the disposal could be ex-

pedited.

SHRI N. K, P, SALVE: May I know
from the Minister whether it is true that with
a view to coping with the large pepdency of
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tax appeals before the Income-tax Tribunals,
a decision had been taken to constitute Jarger
number of benches and that for that purpose
a selection board had been constituted which
was headed by no less a person than a Supreme
Court Judge ? May I know from the Minister,
notwithstanding the report of the selection
committee, the benches have not yet been
constituted because the order of merit recom-
mended by the selection committee is sought
to be disturbed because of various pressures ;
if not, will the minister give a categorical
assurance that they will make appointments in
the same order of merit as has been determin-
ed by the selection board and as early as possi-
ble so that the litigants may get carly relief ?

SHRI JAGANATH RAQ : There is abso-
lutely no foundation for any suspicion
that we are trying to alter the priorities fixed
by the selection board.

SHRI N. K. P. SALVE : Will the order of
merit be disturbed ?

SHRI JAGANATH RAO: We are not
going to disturb the merit. Whatever order
has been given by the selection committee, we
will faithfully observe it. I know the officer
the hon, Member has in mind.

The delay is that there were some Schedul-
ed Castes candidates who were interviewed
and two were sclected to be judicial officers
but we wanted to try to get two more Schedul-
ed Castes officers for the purpose. Recently,
two or three days ago, they were interviewed.
That was the delay. Very soon orders will
issue.

WRITTEN ANSWERS TO QUESTIONS
Licences for import of Steel

*722. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to state :

(a) whether Government have assurcd the
industry and trade that imports of steel would
be liberalised, so that the overall industrial
production in the country is not allowed to
suffer due to stecl shortage :
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(b) the details of import licences issued to
the actual users so far during the current finan-

cial year, according to value and quantity ;
and

(c) the value and quantity of steel actually
imported during the first half of 1970-71 accor-
ding to main categories ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) The import policy for Iron
and Steel stands considerably liberalised,
having regard to two important factors namely
that while the actual users do not suffer for
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want of adequate essential raw material, the
indigenous producers of steel items are not
adversely affected for want of orders for supply.
Further, circumstances  justify,
Government allow ad Aoc imports,

whenever

(b) Details of Licences issucd are published
regularly in “Weekly Bulletin of Industrial
Licences, Import Licences and Export Licen-
ces'” published by the Chief Controller of
Imports and Exports. Copies of the bulletin
are available in the Parliament Library.

(c) Actual import
1970 are given below :

data for April-June,

Value in Rs. lakhs
Quantity in Tonnes
1970-71 (upto June 1970)

5. No. Description Quantity Value

1. Pig iron, spicgeleisen, sponge iron, iron and 210 27
steel powders and shot and ferro-alloys.

2. Ingots and other primary forms (including 6,237 102
blanks for tubes and pipes) of iron and steel.

3. Iron and Steel bars, angles, shapes and sec- 16,771 392
tions (including sheets piling).

4. Universals, plates and sheets of iron or steel. 1,00,442 1,896

5. Hoop and strip of iron or steel. 4,401 142

6. Rails and railway track construction material 29 1
of iron or steel

7. Irom and steel wire (excluding wire rod). 1,243 48

1,29,333 2,608

Report of Committee on Closure of
Standard Motor Company, Madras

*725, SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state @

(a) whether the Committee set up by
Gover to ex the causes of closure
of the Standard Herald Car Factory at Madras
has since submitted its report ;

(b) if so, the details of the fndings of the
Committee ; and .

(c) whether Government have taken any

decision to open this car factory in the near
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) The report of the Committee is still
under examination. In keeping with the pre-
vailing practice, it will not be desirable to
disclose the findings of the Report at this stage.

(¢) ‘The subject has been discussed with
the Chairman of the company and he, has
agreed to take steps to re-open the factory at
an carly date.
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Licenced Capacity of Oil Barrel Fabrica-
tors

+726. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to refer to the reply given to Unstarred
Question No. 216 on the 28th  July, 1970
regarding the licensed capacity of oil barrel
fabricators and state

{a) the reasons for Government to treat
capacities of Steel Containers Limited and
Industrial Gontainers Ltd. as assessed one for
purpose of raw material allocation when  their
capacities were not actually assessed before
general assessment was undertaken during

1963-64 ;

(b) whether it does not indicate that these
two fabricators were being allocated raw mate-
rial on their licensed capacities before

1963-64 ;

(¢) if so, the reasons for not allocating raw
material to other fabricators on their licensed
capacities prior to 1963-64 ; and

(d) whether Government propose to lay on
the Table of the House detailed charts of capa-
cities assessed by them of all barrel fabricators
which resulted in their taking decisions for
determination of different efficiency factors of
different barrel fabricators ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). Allocation of
raw material to barrel fabricators has always
been based on assessed capacity. In the case
of M/s. Steel Containers Ltd. and M/s. Indus-
trial Containers Ltd. the position has already
been explained in reply to Unstarred Question
No. 216 on 28.7.70. These two units were
granted industrial licenees for eapacities which
were carlier recognised in favour of Indian
Galvanising Co. (1926) Ltd. for the units at
Bombay and Calcutta. These capacities held
by Indian Galvanising Co. were treated as
assessed capacities for the purpose of raw
material allocation to the new licensed units
in question, till they were revised asa result
of general assessment undertaken during

1963-64.
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(d) Attention is invited to page 12 of the
85th Report of the Lstimates Committec
presented to the Lok Sabha on the 30ch  April,
1969 which gives the assessed eapacities Lased
on inspection during 1963-64. The efliciency
factor of 757 has been gencrally applied except
inthe cascof Mfs., Hind Galvanising and
Engincering Co. Pvt. Limited, Calcutta, where
the capacity was arrived at without actual
inspection and in the case of M/s. Assam Oil
Company ( a consumner fabricator) where no
assessment was made. Earlier certain excep-
tions were also made in the cascs of Mjs.
Bharat Barrel and Drum Manufacturing Cn.,
Bombay in September, 1953 in which assess-
ment was done at efficicney of 66.2/3%, the
same company at Calcutta in December 1963
got assessed at the same  percentage and M/s.
Standard Drum and Barrel Mfg. Co. in
November-1961 at 63, for the reasons already
explained in reply to part (b) of the Lok Sabha
Unstarred Question No. 216 on 28.7.1970,

Shortage of Tyres and Tubes

*727. SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether there is a shortage of tyres and
tubes in the country ;

(b) whether the manufacturers of these
goods have asked for permission to increase
production ;

(c) whether permission has been granted
to them ; if not, the reasons therefor ; and

(d) the number of new factories proposed
to be set up to meet the demand of tyres and
tubes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Thercis a marginal
shortage in respect of certain sizes of tyres and
tubes.

(b} and (c). There are no pending appli-
cations from existing manufacturers of auto-
mobile tyres and tubes for expansion of their
capacities. Two of these manufacturers had
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applied for permission for sctting up of new
units which was not agreed to, as they have
yet to implement substantial expansion licences
earlier issned to them.

{d) A decision has been taken to permit
setting up of eight new units for manufacture
of automobile tyres and tubes,

Price of Coca-Cola

*730. SHRI N.SHIVAPPA:
SHRI 5. A. AGADI :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the increase in the price of Coca-Cola
since 1968 upto October, 1970 ;

(b) whether there is any proposal under
Government's consideration to reduce the price
of Coca-Cola ; and

(¢) if not, the reasons thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) The price
of a bottle of coca cola during the years 1968-69
was 40 paise per bottle. During 1970 (March-
July), it was 45 paisc per bottle, and after July,
1970, it is 42 paise per bottle.

(b) and (c¢). At present Government are
not considering imposing any statutory control
on soft drinks since it is not included in the
list of essential commodities. Howewver, with a
view tu examine the possibilities of reduction
in the prices, various factors including the cost
of production, margin of profit, retailers, com-
mission, ctc, were gone into with  the various
soft drink manufacturers and they were persu-
aded to reduce their price by three paise per
bottle.

Pe1saits for long distance haulage to road
Transport Companies

*732. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of RAILWAYS be

pleasea to state :

(a) whether with a view to boosting their
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saguing revenues, the Indian Railways have
requested the Regional Transport Authoritics
not to iscue permits for long distance haulage
to road transport companies ;

(b) if so, the details thereof ;

(c} whether Government are aware that
road transport has succeeded in capturinga
large part of the high-rated goods traflic for
long distance haulage on accounts of its ability
to offer quick door to door service to the
customer ; and

(d) whether Government also propose to
formulate a scheme to offer the customer door
to door service ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No, Sir,

(b} Does not arise.

(c) Yes, Sir.

(d) Railways already provide door to door
services like “Containerised Service", “Freight

Forwarders Services”, Street delivery and
collection services at selected stations,

Visit by Soviet Minister to Bokaro

*733. SHRI RABI RAY : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether itis a fact that Mr. Goldin,
the Minister of Steel of Soviet Union, recently
visited Bokaro ;

(b) if so, on which dates he visited Bokaro ;

(c) what are his findings about the working
of the plant ; and

(d) what kind of further assistance would
the Soviet Union extend to the Plant and the

assurance given by Mr. Goldin in that
respect ?
THE MINISTER OF STEEL AND

HEAVY ENGINEERING (SHRI B. R.
BHAGAT): (a) to (d). Mr. Goldin, Minis-
ter for Construction of Heavy Industries in
11, S. S. R., is also the President of the Indo-
Soviet Cultural Society and his recent  visit to



37 Wrilten Answers

India wasin this latter capacity. Hehad
expressed a desire to visit Bhilai and Bokaro
and accordingly, had visited Bokaro on the
10th and 11th November, 1970, The Bokaro
Management took advantage of his visit to the
Plant to discuss with him practical problems of
construction of the Steel Plant and also under-
lined the importance of delivery of refractories
by the USSR in accordance with the agreed
schedules. Mr. Goldin was impressed with the
progress of construction at Bokaro and obser-
ved that a good rate of progress was being
maintained and said that he felt that the cons-
truction of the Plant would be completed
according to the existing schedule.

Import of Alloy and Special Steel

*734, SHRI R. K. BIRLA: Will the
Minister of STEEL AND HEAVY ENGINE-
ERING be pleased to state :

{a) whether alloy and special steel makers
in the public sector are greatly worried at the
huge import plant for saleable steel items ;

(b} if so, what is the import policy of steel
announced recently by Government ;

(c) whether it is a fact that during the last
three years remarkable progress has been made
in the indigenous production of alloy and
special steels in the clectric steel making
scetor ;

(d) if so, the quantum of alloy and special
steel produced during the last three years, year-
wise : and

(e) the rcasons for the import of alloy and
whether it is contemplated to revise the import
policy of alloy ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT): (a) and (b). Some apprehensions
were expressed that the special import  policy
announced in September, 1970, might be
interpreted to permit import of alloy steel  bil-
lets of forging quality. Necessary action is
being taken to clarify this point. A copy of
Public Notice No. 140 announcing the special
policy is laid onthe Table of the House.
[Placed in Library. See No. LT—4573/70].
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(e) Yes, Sir.

(d) Production by clectric furnaces alone
was :

1967-68 52,000 tonnes
1968-69 - 07,000 tonnes
1969-70 . 132,000 tonnes

and total alloy and special steel production
was

1968-69
1969-70

200,346 tonnes
261,061 tonnes

(e) Import is allowed for specified categories
and qualities of steel to ensure supply of essen-
tial raw materials to actual users based on
their requirements which cannot be mer by
domestic production. No change in the policy
is contemplated at present,

Shortage of Printing Paper for Text-Books

*735. SHRI S. K. TAPURIAH :
SHRI MUHAMMAD SHERIFF :
SHRI SHIVA CHANDRA JHA :

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

INDUSTRIAL
INTERNAL

(a) whether his attention has been drawn
to the mews item in Hindustan Times dated
the 15th November, 1970 where the Federa-
tion of Publishers and Bookscllers Association
have warned of text-book shortage in the next
academic session due to the non-availability
of white printing paper ;

(b) whether it is a fact that paper mills
have increased the price of paper since the
decontrol in May last ; and

(c) what remedial measures Government
propose to take to avoid this shortage of
books ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADL (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) and (). After the decontrel of paper
in May, 1968 the paper industry incrcased the
prices by about Ra. 250/- per tonne and again
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in April, 1969 by about Rs. 150/- per tonne.
Since then the paper industry has been asked
not to increase the prices further without prior
consultation. However, of late there have been
increases reported in the price of certain
varicties of paper. In order to meet the
situation a Crash Programme to augment the
production of existing units has been organised.
Licences for expansion of existing capacities
have also been granted. New Capacities both
under Public and Private scctors have also
been approved. The Adhoc Committee on
Paper Industry is also trying to discipline the
production pattern, prices and distribution of
paper.

Setback to Industrial Development in

West Bengal

*736. SHRI SAMAR GUHA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whetheritis a fact that during the
rule of two United Front Governments in 1967
and 1969, different policy matters as also
labour troubles caused serious setback to fresh
investment, expansion and growth of industries
in West Bengal ;

(b) if so, whether Government had set up
any Committee of Economic Industrial Experts
to go into the causes of such setback ;

(c) if not, whether Government
propose to draw out a plan of economic
recovery of West Bengal after
realistic appraisal of the cconomic crisis facing

the State ; and

now

making a

(d) if so, the details thereof ?

T1iE  MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHR1 DINESH SINGH) : \a) to (d). In
the last 2-3 years, a number of factors including
dificult labour-management relations  and
recessionary conditions  certain industrial
sectors have contributed to a slowing down of
industrial growth in West Bengal. The State
Government have, from time to time, made a
number of appraisals to examine the reasons
for the slowing down of industrial growth and
to take remedial measures. In particular,
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the situation mills as well as the
problems involved in the revival of sick and
closed milis have becn gone into by depart-
mental committees. The Government of West
Bengal have been reviewing the position and
taking certain steps to create conditions for a
more stable and rapid industrial growth.
Recently, a package of incentives for industrial
growth has been announced by the West
Bengal Government. Certain  schemes for
financial assistance for the reconstruction of
sick and closed units are also under considera-
tion,

in textile

Distribution of Molten Slag to Firms by
Hindustan Steel Limited

*737. SHRIS. KUNDU : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether distribution of molten slag to
different firms had been completed recently
by the Hindustan Steel Limited ;

(b} if s0, to which firms the slags have been
distributed and the nature of contract entered
with them ;

(c) whether Industrial Development Cor-
poration of Orissa tendered for the molten
slag and if so, whether they were granted the
contract ; and

(d) if not, the reason thereof ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) Yes, Sir. Arrangements for
the sale ef molten slag from Rourkela Steel
Plant and Durgapur Steel Plant have been
recently made by Hindustan Steel Limited.

(b) Contract for the supply of slag from
Durgapur Steel Plant has been entered into
with M/s. Birla Jute Manufacturing Company.
The contract is for the supply of 4,00,000
tonnes of molten slag per annum and the
duration of the contract is 40 years. For the
slag from Rourkela, a letter of intent has been
issued to M/s. Orissa Cement Limited,
Rajgangpur. The finalisation of the contract
is under discussion.
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(c) and (d). Industrial Development Cor-
poration, Orissa had tendered for the purchase
of molten blast furnace slag from Rourkela
Steel Plant but they subsequently withdraw
their offer.

Dbarna before the Prime Minister’s House
by Unions affiliated to All India Railway-
men’s Federation

*78. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Unions affiliated to the All
India Railwaymen's Federation staged a
dharna before the Prime Minister’s House in
November, 1970 ;

(b) if so, what are their demands ; and

(c) whether Government are considering
their demands ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). A section of the
Railway emyloyees, under the auspices of the
All India Railwaymen's Federation staged a
squatting demonstration outside the residence
of the Prime Minister at New Delhi in
November 1970 to protest against the in-
adequacy of interim relief granted to the
Central Government employees including
Railway employees.

(e) The rates of interim reliefl granted are
based on the recommendations of the Third
Pay Commission, who had carcfully examined
the  guestion. have already
considered all factors while accepting the
conmission’s recommendations

Government

Liberalisation of Licensing Policy
#7309, SHRI N. K. SOMANI : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state !

(a) whether Government have deaded to
liberalisc the licences over and abowe the
targets and capacity of the non-core industries
in the country ; and

(b) if so, the steps being taken to make the
raw material available to such industries ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL

TRADE (SHRI DINESH SINGH): (a) and
(b). As part of the changes in licensing policy,
Government have announced thatin the middle
sector involving investments ranging from
Rs. | crore to Rs. 5 crores, licence applications
of parties other than undertakings belonging to
the Larger Industrial Houses shall be given

special consideration and shall be issued
liberally, except where foreign exchange
implications necessitate  carcful  scrutiny.

Government has also dispensed with the
‘banned list’ as an experimental measure. In
view of the fact over a wide area of industrial
activity, accurate demand estimates cannot be
made, Government do not prepose to go by
strict capacity considerations in considering
applications for industrial licences. The raw
material allocation to new units licensed will
be made, as and when they apply in the
normal course, in terms of the import policy
prevailing, subject to the facilities or cons-
traints laid down for such units under the
import licensing procedures.

Shortage of Paper

*740. SHRI KANWAR LAL GUPTA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether there isan acute shortage of
paper, particularly, white printing paper ;

(b) whether the nomenclature of the white
printing paper has been changed to get more
price ;

(c) how much paper has been exported in
the last two ycars ; and

(d) to what cxtent the manufacturers have
fulfilled the commitments made by them befure
the former Minister of Industrial Develop-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) A shortage does
exist in the supply of white printing paper.
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(b) The Adhoc Committee on paper in-
dustry have received reports regarding the
higher prices being charged for varicties of
paper under different nomenclature and these
reports are being looked into by the Adhoc
Committee.

(c) During 1968-69 and 1969-70 export of
all varictics of paper including paper board
was Rs. 5.14 crores and Rs. 4.8B8 crores res-
pectively.,

(d) As directed by the Adhoc Committee,
the Paper Industry fulfilled its commitment
in respect of additional supply of 15,000 tonnes
of white printing paper during May to
July 1970,

Lock out in HMT Factory at Bangalore
and other Places

*74]1. SHRI SHASHI BHUSHAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleas-
ed to state :

(a) whether Hindustan Machines Tools
Ltd., has since lifted the lock out from its fac-
tory in Bangalore and other places which was

imposed following the strike by the employees ;
(b) whether the employees have refused to

resume their duties unless their grievances are
redressed and agreement is reached between
them and the management ; and

(c) the rcaction of Government thercto
and the specific measures adopted to resolve
the differences between the workers and the
management ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. K. KRISHNA) : (a) to (c). A statement
is laid on the Table of the House. [Placed in
Library. See No. LT-4574/70). )

Revision of Ceiling on Investment in
Small Industries

*742, SHRI MEETHA LAL MEENA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be

pleased to state 3
(a) whether Government are considering
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revision of the present ceiling on investment
in small industries ;

(b) if s, the details thereof ; and

(€) the extent to which such a revision is
likely to help the small industries in the count-
ry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No, Sir.

(b) and (¢). Do not arise.
Restrictions on Industrial Licensing

*743. SHRI S. N. MISRA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
slate :

(a) the items on which licence is required
in spite of the limit of rupees one crore ; and

(b) the reasons why restrictions and limi-
tations of licensing have been kept in respect
of these items ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a) and (b). The
exemption limit of Rs. 1 crore would bot be
applicable in respect of three categories of in-
dustries and in others in respect of such of
those industrial units which would require
more than 103 of the fixed assets in land,
buildings and machinery or Rs. 10 lakhs
(whichever is less) by way of imported capital
cquipment or 3% of the value of production or
Rs. 3 lakhs (whichever is less) of imported raw
materials or would require imported compo-
nents for more than 3 years. The industrial
units belonging to or controlied by Larger
Industrial Houses, foreign concerns and do-
minant undertakings would also not be eligible
for exemption. The three categories of indus-
tries mentioned above are t—

(i) Six industries, namely, coal, textiles,
vanaspati, matches,leather and roller flour mil-
ling, which would require a licence irrespec-
tive of the level of investment involved. This
provision has been made in order to ensure
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that special protection and/or watch through
the licensing mechanism is maintained in res-
pect of these industries, so as to regulate their
establishment with a view to protect cottage
industries or for other considerations of public
interest,

(i) Industries rescrved for the small-scale
sector. In respect of these industries, the setting
up of units with fixed assets of more than Rs.
7.5 lakhs by way of plant and machinery
would require a licence, so that no unit other
than in the small-scale sector can be set up
without a licence.

(iii) “Core’ industries in respect of which
detailed production plans will be drawn up
and positive use will be made of industrial
licensing to ensure the achievements of targets.
In respect of these industries, detailed planning
will not be possible without licensing.

Revision of Steel Distribution Policy

*744. SHRI GADILINGANA GOWD:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Government propose to revise
their policy regarding steel distribution ; and

(b) ifso, the details thereof ?

THE MINISTER OF STEEL AND HEA-
VY ENGINEERING (SHRI B. R. BHA-
GAT): (a) No Sir, there is no such proposal
at present.

(b) Does not arise.
Fundamental Rights of Trade Unions

*745 SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state :

" (a) whether any instructions have been
issued by the Railways to curtail fundamental
rights of the Trade Unions registered under
the Trade Union Act ; and

(b) il so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No, Sir.

(b) Does not arise,
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Visit by Representatives of Renaunlt Car
Company of France

*746. SHRI LAKHAN LAL KAPOOR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether a team of eight Engineers from
Renault of France recently visited India ;

(b) if so, tl_'lc purpose of their visit ;

(c) whether they have given any proposal
to manufacture a small car in India ; and

(d) the reaction of Government to the pro-
posal ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a) Yes, Sir.

{b) The team visited India to undertake a
detailed survey about the availability of auto-
mobile ancillaries in India for the maoufacture
of motor car.

() Yes, Sir.

(d) The proposal received from M/s. Re-
nault of France is, at present, under considera-
tion along with similar proposals received from
other foreign parties.

qaTa " GrevenT H9 ¥ ¥ w1 nay

*747. it awaw qat : 391 Aafas
fawra @ sriafr e 74 78 7@
1 FI1 KA 5

(%) #a1 9ma @@ gravEa g9
% wrd o1 q@g 5% AgY 99 @ aqr
aaf iwl g3 =1 qAw fRar aar g

(=) 7@t av@T @ faarw &g
st g7 gr7r zA fasdrr afaafaaan
&1 arg F7aE ar g ; afz oz, Ar az
Fa F77¢ qraAr qvv, afz 330, ar zas
0 FIIT E ;A



47 Written Answers
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Recognition of Jamat-I-Islami as a
Political Party

*748. SHRI 'HEM BARUA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

{(a) whether the Election Commission has
recognised the Jamat-i-Islami as a Political
Party ;

(b) if so, whether it is recognised as an All
India Party ; and

(c) if not, in which States it has becn
recognised for the use of common symbol ?

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAIYA):
(a) The Election Commission has decided to
include the Jamat-E-Islami in List ‘A" of the
Comimission’s Notification S. O. 3156 dated the
17th October, 1966 which entitles any political
party included therein the allotment of a
reserved Symbaol.
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(b) No, Sir.
(c) Only in Jammu and Kashmir State.

Working of Steel Plants in the
Public Sector

*749. SHRID. N. PATODIA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) the progress made by the Steel Plants in
the Public Sector during the last three months
as reflected through their monthly report ;

(b) whether attendance in all these plants
has been full, if not, where it has fallen with
reasons therefor ; and

(c) whether industrial peace in all these
plants has been maintained during this period
and il so, the production pickup, il any,
during this period ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) to (c). The total production of
ingot steel at Bhilai, Durgapur and Rourkela
Steel Plants under H. §. L. during the months
September to November, 1970 and the produc-
tion during the corresponding period last yecar
are given below :—

(in tonnes)
Sept.-Nov., 1970 Sept.-Nov. 1969
Bhilai 480,000 453,303
Durgapur 1 3,000 200,518
Rourkela 256,000 287,178
Total : 859,000 940,999

With improvement in industrial relations,
it is expected that in the coming months, there
will be some improvement in production.

During the period September to November,
1970 attendance in Bhilai was normal and
industrial relations satisfactory. In Rourkela,
labour situation was, by and large, peaccful
except for a strike by the crane operators in
the Rolling Mills for the period from Ist to Bth
September, 1970, Attendance was also normal
except in the Rolling Mills during the period
of the strike. Tn Durgapur, apart from spora-
dic instances of refusal to work and stoppages
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due to demonstrations, the workers of the Steel
Melting Shop went on strike from 26th Sep-
tember, 1970, The Management was compel-
led to declare a lockout in the Shop which
lasted till the 20th October, 1970. The wor-
kers, however, continued to remain absent
from work even after the lockout had been
lifted and normalcy was restored only after
an agreement had been signed with the Union
on the 31st October, 1970. The attendance in
other sections of the Plant was gencrally

normal.

Accumulation of Steel Stocks with
Stockyards in Bombay

750, SHRI YOGENDRA SHARMA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that there has been
a huge accumulation of stecl stocks with stock=
yards in Bombay ;

(b) if so, the reasons therefor ;

{c) whether there have been complaints
from trade and small users of inadequate and
irregular supply of steel ; and

(d) if sn, the steps taken to ensure proper
distribution of steel to trade and small users?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT): (a) and (b). The information
is being collected and will be laid on the Table
of the House,

(c) and (d). Asthe availability of steel is
well below the requirements in the country,
representations have been received from seve-
ral users and traders about inadequate and
irregular supply. In the revised procedure of
distribution, the available production is mostly
supplied to actual users on the basis of the
priorities accorded by the Steel Priority
Committee. A small percentage is being supp-
lied to traders and stockists. The Steel Priority
Committee is giving due weightage to the
requirements of the Small Scale Industrics
Corporation or Raw Materials Depots set up
by some State Administrations. Another
Committee has been set up under the Chair-
manship of the Deputy Minister to consider
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allocation of steel to trade and other allied
matters. -

Supply of Imported Steel to Small
Scale Industries

4574. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether suggestions have been made
by seweral State Governments for supply of
imported steel to small scale units ; and

(b) ifso, the decision, taken by Govern-
ment thereofl ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA): (a) Yes, Sir.

(b) An import of 58,670 metric tonnes of
steel sheets and plates has been arranged
through Hindustan Steel Ltd. in bulk, against
a foreign exchange ceiling of Rs. 10 crores for
supply to Small Scale Industries exclusively in
the country. An import of 2000 metric tonnes
of Stainless Steel Sheets suitable, among  other
items, for the manufacture of utensils has been
arranged by the MMTC for supply to small
scale industries. Import of various licensable
categories of steel is also allowed to small scale
units as actual users in accordance with the
import licensing policy. The actual users
under the import Licensing policy for 1970-71
have further been allowed an additional
import for certain categories of steel equal to
50% of their consumption during the last year
viz. 1969-70.

Setting up of Apex Bodies in States for
Giving Credit for Development of
Small Scale Industries in Backward

Regions

4575. SHRI DEVINDER SINGH GAR-
CHAt Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether suggestions have been made
by several State Governments for setting up of
apex bodies in each State for giving credit to
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develop small scale industries in backward
regions ; and

(b} il so, the decision taken by Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. K. KRISHNA): (a) No, Sir.

(b):

Does not arises.

Effect of Industrial Growth

4576, SHRI DEVINDER SINGH GAR-
CHA :
SHRI N. R. LASKAR :
SHRI MAYAVAN1

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government's atiention
has been drawn to the statemment made on the
13th November, 1970 at New Delhi by the
President of the International Chamber of
Commerce to the effect that only a higher rate
of growth of industry would solve the country’s
economic problems ;

(b) whether it is also a fact that he sugges-
ted to the Government to take advance policy
action and called for a fresh examination of
the assumptions behind the tax policy ;

(¢) what other suggestions were made by
the Seminar vn “'Lconomic growth in Sixties
and projections for Seventies” held recently ;
and

(d) the re-action of Government of India
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. It. KRISHNA) : (a) and (b). Yes, Sir.

(c) and (d) . Various gencral sugeestions
been made in the Seminar, similar
suggestions having been made in other  furums
also. These suggestions have been, first, that
the raw matcrials shortage, particularly of

have

DECEMBER 15, 1970

Written Answers 52

steel, has to be solved ; secondly, various con-
trols on the private sector removed ; thirdly,
that delays in processing of applications mini-
nised ; fourthly, import of forcign technology
permitted on more wide spread  basis ; fifthly,
the burden of taxation reduced ; and finally.
production encouraged on a very large scale
(in urder to take advantage of the latest
technology), and the present restrictions on
increased production or diversification by
very large units removed.

2. Nome of the problems highlighted are
under active consideration of Government and
an attemnpt is being made to solve the problem
of shortage of raw materials and of steel by
liberal import wherever domestic production
is not adequate ; and attempts are also being
made to expedite consideration of applications
for licences under the Industries Act as also
import licences for capital goods and other
materials, to the other issues,
Government has to take note of the overall
needs of the economy, the need to encourage
small scale industries in the interest of more
wide spread employment and use of labour
intensive rather than capital intensive techni-
ques of production, and various other conside-
rations, such as the nced to raise adequate
resources for plan development and for
investment in infra siructure facilities and

In regard

other essential investments required for the
growth of the economy.

Fire in the Foundry Forge Plant of

H. E. C,, Ranchi

4577. SHRI BABURAO PATEL : Will the
Minister  of STEEL AND HEAVY
ENGINEERING be pleased to state ;

(a) whether there was a fire in the Foundry
Forge Plant of the Heavy Engineering Cor-
poration at Ranchi ;

(b) if so, date when this happened, the

nature and extent of damage and loss in rupees
on this account ; and

(c) the nature of action taken against those
responsible for this accident with names of
persons, if any, arrested in this connection?
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MINISTER IN THE
MINISTRY OF STEEL & HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). There was an electri-
cal fire in the substation of one of the shops
of the Foundry Forge Plant ot Heavy Engineer-
ing Corporation, Ranchi on the 16th October,
1970 causing a loss of Rs. 15000, The fire
was due to a short circuit.

THE DEPUTY

(c) Noindividual could he held responsible
for this incident.

Accidents in H. E. C., Ranchi

4578. SHRI BABURAO PATEL: Wil
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the total number of accidents that
occurred in H. E. C., Ranchi due to sabotage,
negligence and similar to causes, from January,
1968 to 1970 with total loss in
rupees to Government ; and

November,

(b) the steps taken to prevent such acci-
dents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL & HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The information
is being collected and will be laid on the
Table of the House.

Consultancy Charges paid to Foreign
Firms by H. E. C.,, Ranchi

4579, SHRI BABURAO PATEL: Will the
Minister of STEEL AND HEAVY ENGIEER-
ING be p]tmd. to state the names of forl:ign
firms to whom consultancy charges were paid
by the Heavy Enginecring Corporation, Ranchi
during the last two years with exact amounts
paid to cach firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL & HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) ;
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The information is as Under:

1968-69 1969-70
Rs. Rs.
Messrs. Skodaex-
port, Pregue,
Czechoslovakia 371,497.12 3,80,341.87
Messrs., Japan
Consulting
Institute 302,000 Nil

Orders Placed with Project Department
of H. E. C. by Delhi Municipal
Corporation

4580. SHRI BABURAO PATEL : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

‘a) whether it is a fact that the Delhi
Municipal Corporation placed orders with the
Project Department of Heavy Engineering
Corporation ; wnd

(b) if so, nature and value of orders placed
with specific reasons for not accepting them?

THE MINISTER OF STEEL & HEAVY
ENGINEERING (SHRI B. R, BHAGAT):
(a) No, Sir.

(L) Does not arise,

Cost of Production of Mild Steel Ingot in
Electric Fornaces and Main Steel Plants

4581, SHRI GAJRA] SINGH RAO : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) the average cost of producing Mild Steel
Ingots in electric furnaces and main steel
plants ; and

(b) the total output of M. 5. Ingots/billets,
Steel Castings and Special Steel by electric
furnaces during April, 1969—March, 1970
and April, 1970—September, 1970 ?

THE DEPUTY MINISTER IN 'THE
MINISTRY OF STEEL AND HEAVY EN.
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The information is being
collected and will be laid on the Table of the
House.
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(b) According to the Steel Furnace Asso-
ciation of India, the production of liquid metal
from eleetric arc furnaces in calendar year
1969 amounted to 4,93,000 tonnes and from
January to September, 1970 to 5,60,346 tonnes.

Scrap bought by Domestic Furnance

Owners

4582, SHRI GAJRAJ SINGH RAO : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state @

(a) the names of 1the domestic furnace
owners using No. 2 Sheet Cuttings and Pun-
chings and the quantities of this scrap bought
by them during the period April/September
1970 ;

(b) whether the scrap trade has represented
that their members are nursing stocks of this
item and idling their baling capacity because
there are no domestic users ;

(¢) whether it is fact that this item is per-
mitted for export “On Merits” under the
policy but mno clearance has been given dis-
locating its collection and causing hardship to
scrap traders and unemployment
collectors ; and

to scrap

(d) whether Governinent propose to clear
this unwanted scrap for export for earning
foreign excharnge ?

THE MINISTER OF
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) The information is not
readily available and will be collected and
placed on the Table of the House.

STEEL AND

(b) The Iron and Steel Serap Association
of India has represented that its constituents
have accumulated certain quantities of this
item,

(c) and (dj. Asthe categoryis exportable
“on merits", clearance for export can only be
given if the quantity is surplus to domestic
requirements. This has not been established,
Government are keeping a careful watch op
the situation.
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Manufacture of Small Car with Foreign
/ Collaboration in Public Sector

\-4583, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUSTRIAL

DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) the number of proposals received by his
Ministry till 30th November, 1970 from foreign
collaborators for manufacture of a small car in
the public sector ;

(b) the names of the foreign parties together
with brief derails of proposals made by them ;
and

(c) the date by which examination of the
same will be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) and (b). Proposals
for collaboration for the manufacture of
passenger cars in the public sector have so far
bern received from the following foreign
parties 1 —

I. M/s. Regic Nationale Des Usins Renault,
France.

2. M/s. Ford Products Company, Australia.
3. M/s. Fiat SPA, Italy ;
4. M/s. Toyo Kogyo Co. Ltd., Japan and

5. M/s. Zavadi “Crvena Zastava", Yugo-

slavia.

Besides, M/s. Volkswagon of West Germany
have also intimated that they have sent their
proposal but the same has not yet been receiv-
ed. The propaosals received so far are at pre-
sent under examination. Tt is not considered
proper to disclose the details of these proposals
at this stage.

(c) While every effort is being made to
examine these proposals speedily, it is difficult
to indicate at this stage the date by which
examination of all the proposals will be com-
pleted.
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Late Arrival of Local Trains at Rohtak and
New Delhi Station (Northern Railway)

4584, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of RAILWAYS
be pleased to state :

(a) whetheritis a fact that the 1 DKR and
2 DKR suburban trains on Rohtak-Delhi
Section have been generally reaching behind
schedule at Rohtak and New Delhi stations
respectively since April, 1970 ; and

(b) if so, the steps taken to improve their

punctuality ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No, but perfomance is not
satisfactory.

(b) A closer watch is being maintained on
its running. Its performance is getting affected
due to a variety ol causes such as alarm chain
pulling, very heavy density of traffic on this
saturated single line section ete. Doubling of
Shakurbasti—Rohtak Section has been sanc-

tioned to ease the eapacity,

Officials of Industrial Development Dea-
ling with Licences

4585, SHRI P. M. SAYEED : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to state:

(a) the names of Officers of the rank of
Deputy Sceretary and above in Central Minis-
tries dealing with the cases of licensing private
firms under the Industries (Development and
Regulation) Act, 195] alongwith the respective
names of industries they are dealing with ; and

(b) the names of such officers out of (a)
who have their parents, sons, daughters and
brothers employed in the firms manufacturing
items of industries with which they are dealing
along with the dates from which their relatives
got cmplnyed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Officers of
the rank of Deputy Secretaries and above be-
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long to either Class I of the Central Civil Ser-
vices or All India Services. The relevant pro-
visions of the Conduct rules applicable to them
provide :

(i) that the officers should obtain
Government’s permission for the
employment (in private undertak-
ings enjoying Government patron-
age) of their near relatives viz. sons,
daughters and other dependents,

(ii) that the oflicers should submit
cases relating to such firms in which
their relations or dependents are
employed, to their superior officers
for direction.

The subjects of work allotted to Deputy
Sccretaries and Senior Officers are susceptible
to changes from time to time and it would be
diflicult to keep a trace of the subjects dealt
with by the respective officers from time to
time. The eollection of information called for
by the Hon’ble Member would therefore involve
considerable labour and time which may not be
commensurate with the results achieved.

Restricted Sale of Tickets by Ticket Agent
at Konnakadu (Southern Railway)

4586. SHRI 5. D. SOMASUNDARAM :
Will the Minister of RAILWAYS be pleased
1o state @

(a) whether the ticket agent of Konnakadu
train halt (Southern Railway) is allowed to
purchase Il Class Tickets ; ifnot. the reasons
therefor ;

(b) whether any request to supply tickets
upto Madras in the North and Ramanatha-
puram in the South was made by the ticket
agent and it was not considered ; if so, the
reasons therefor ; and

(c) whether it is also a fact that the Railway
loses a large amount of income due to non-
availability of tickets in Konnakadu station
halt and thereby reducing the income of the
station leading to the cancellation of this train
halt ; if so, the action taken to remedy the
situation ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA): (a). No. Normally, only 3rd class

ordinary tickets are issued from train halts,
Requests for issue of higher class tickets are
considered on merits. No requests cither from
the Halt Agentor from the public have been
received for issue of higher class tickets from

Konnakadu Halt.

(b) The request received from the Halt
Agent is under consideration.

{c) No. The halt is picking up traffic well
and is remunerative.

Fresh Recruitment of Casual Staff for
Railway Electrification, Allahabad
Division (Northern Railway)

4587. SHRI GANESH GHOSH :
SHRI S. M. BANER]JEE :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a large number
of casual employees of Railway Elcctrification,
Allahabad, Division who are having a record
of 5 to 15 years of scrvice and had joined in
the recent peaceful struggle, have appealed
to the local authorities for taking them back

to duty ;

(b) whether it is also a fact that local
authorities have not taken back any employee
from the above casual staff ;

(c) whether the local authorities of Railway
Electriflcation, Allahabad  Division  have
recruited a considerable number of casual stafl
belween 5. 8. 70 and 15. 11. 70 ; and

{(d) ifso, the reasons why the employees
who were already working have not been taken
back on duty ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a). Some of the casual labourers
discharged appealed to the local authorities
for taking them back to duty.

(b) to (d). With the exception of those
casual employees who were discharged for
unsatisfactory working and those who were
arrested and sent to jail and against whom
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police cases were pending, others who offered
themselves for employment have been taken
back to the extent possible. These include old
Railway Electrification staff and also those
who were discharged due to tapering off in
workload.

Regular Scale of Pay for Casual Employees
of Railway Electrification

(Northern Railway)

4588. SHRI GANESH GHOSH :
SHRI JHARKHANDE RAT :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether in a recent judgement of the
Allahabad High Court it has been stated that
the Railway Electrification Organisation is not
a Project as per rule 2801 of Indian Railways
Establishment Manual ;

(b} whether itis further a fact that casual
employees of Railway Electrification demanded
regular scale of pay as per above judgement ;

(c}) whether Railway authorities have filed
a special appeal against this judgement ;

(d) whether in the said spccial appeal it
has been stated that Railway Electrification
work is continuing from Ist April 1968.

(e) whether casual employees having more
than six months service entitled for regular

scale of pay from Ist April, 1968 ; and

(F) ifso, how many casual employees have
been given regular scale of pay ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a). The Hon'ble Justice Mathur
has recorded that Railway Electrification is
not a temporaty organisation.

(b) Yes.
(c) Yes.
(d) No.
(e) No.

(f) Does not arise.
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Supplementary Special Appeal against the

Judgement of Allahabad High Court in

Railway Electrification Case (Northern
Railway)

4589. SHRI GANESH GHOSH :
SHRI ISHAQ SAMBHALI :

Will the Minister of RAILWAYS be pleased
to state ;

(a) whether it is a fact that Railway
Administration have filed a supplementary
special appeal praying permission to withdraw
the grounds made in earlier special appeal
against the judgement'of the Allahabad High
Court in which it was stated that Railway Elec-
trification work is day to day working of the
Northern Railway since lst April, 1968 ;

(b) whether it is a fact that this prayer has
been made because the casual employees of
Railway Electrification have submitted appeal
for regular scale of pay on the ground of ear-
lier appeal ; and

(¢) ifnot, the reasons why this prayer has
been made ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a). Yes,

(b) No.

{c) The Railway Advocate who had filed
the grounds of appeal in the firstinstance on the
opening of the High Court within the time limit
without getting it approved from the Adminis-
tration was advised to submit a revision when
the fact came to Administration’s notice.

Casual Employees of Rallway Electrifica-
tion for Shift Duty and Night Duty.

4500. SHRI GANESH GHOSH :
SHRI RAMAVTAR SHASTRI :
SHRI J. M. BISWAS :

Will the Minister of RAILWAYS be pleased
1o state :

(a) whether itis a fact that services of
casual employees are not transferable ;
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(b) whether itis afact that the service of
casual employees cannot be utilised for more
than 8 hours a day in any circumstances ;

{e) whether it is a fact that casual staff
cannot be en.ployed for shift duty and night
duty ;

{d) whether itis a fact that in the Railway
Electrification, casual employees are employed
in shift and night duty ; and

(e) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (c¢). The information is
being collected and will be laid on the Table
of the Sabha.

Railway Employees involved in Thefts
and Looting in Jehanabad Court Station
(Eastern Railway)

4591, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Eastern Railway authorities
had at any time verified the antecedents of all
the staff members who are presently working
in the Jehanabad Court Station on the Patna-
Gaya line ;

(b) whether it has come to light that some
of the employees on this Station are those who
were directly or indirectly involved in thefts
or looting of trains and had at one time or the
other been questioned by the Special Police
Establishment or Railway Protection Force
authorities ;

{c) ifso, the reasons for continuing such
persons in the staff of this Station ; and

(d) by when the Railway authorities will
take steps to remove such clements from the
staff of this Statipn ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha,
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Import of Ford Tractors by M/s. Escorts

4592, SHRI S. M. BANERJEE : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether the import of Ford Tractors
has been recently allowed to Mjs. Escorts
under the plea that this tractor is approved for
indigenous manufacture ;

(b) whether the basis for the import of
Ford Tractors contradicts the statement that
Industrial Licence/Letter of Intent granted to
M/s. Escorts does not constitute an authorisa-
tion under the Monopolies and Restrictive
Trade Practices Act of 1969 ;

{c) whether the import allowed to M/s.
Escorts (a dominant undertaking) for Ford
Tractors constitutes a preferential treatment
to this company ; and

(d) whether Government have considered
any proposal to restrain M/s. Escorts from
taking cffectivs steps towards the implementa-
tion of the Industrial Licence till clearance is
obtainend by this company under the Mono-
polies and Restrictive Trade Practices Act of
1969 ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) There is at present
a gap between the demand and indigenous
production of tractors. In order to fill this gap,
import of tractors, for the makes and models
which have been approved for manufacture in
the country, is being arranged to the extent
possible. Arrangements for imports are made
by the Department of Agnculturc after taking
into account the ovgrall demand and the esti-
mated indigenous production of tractors. For
the year 1969-70, import of 35,000 No. of fully
built up tractors had been agreed to. Against
this clearance, only 850 Nos. of Ford-3000
tractors are being imported thrnugh-the State
Trading Corporation in knock®down condition,
Although the facilitics av#ilable at Escorts
would be utilized for assembly of the tractors,
their distribution would be through the State
Agro-Industries Corporations and not through
Escorts.
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(b) No, Sir.

(¢) Noimport of Ford Tractors has been
allowed to Escorts. Import of 850 Nos. of
Ford-3000 tractors out of total lot of 35,000
tractors through the State Trading Corpora-
tion does not constitute a preferential treat-
ment to M/s, Escorts Ltd.

(d) M/s. Escorts Tractors Lid. have ap-
plied to the Departiment of Company Alfairs
under Section 22 of the Monopolies and Res-
trictive Trade Practices Act, 1909 for appro-
val of their propasal for establishment of the
undertaking for the manufacture of Ford Trac-
tors. Their application is, at present under the
consideration of the Department.
application the company have contended that
in view of the stepstaken by them toimple-
ment the scheme before coming into force of
the Monopolies and Restrictive Trade Prac-

In their

tices Act, on Ist June, 1970, the provisions of
the said Act are inapplicable in their case. In
any case, the company have already been in-
formed that the Industrial licence granted to
them does not, in any way, constitute an
authorisation under the said Act and that,
wherever applicable, such permission or clear-
ance, as may be required under the provisions
of the said Act, should be obtained by them
before instituting any effective steps for imple-
menting the industrial licence,

Import of Tractors by M/s.
Limited

Escorts

4593. SHRI S. M. BANERJEE: Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to refer to the reply given to Unstarred Ques-

tion No. 2121 dated the 24th November, 1970
and state :

(a) whether Messrs Escorts, a dominant
undertaking have been allowed import of Ford
Tractors to the cxtent of about rupees one
crore ;

(b) whether such high value import licence
granted to this company, when clearance
under the Monopolies and Restrictive Trade
Practices Act of 1969 has not been obtained by
this concern, constitutes contravention of the
present policy of Government ; and.
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(c) If so, the reasons for allowing M/a.
Escorts to import these tractors ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) 1o (c). M/s. Escorts
Ltd. have not been allowed import of fully
built-up Ford Tractors. However, 850 Nos.
of Ford-3000 tractors are being imported
through the State” Trading Corporation in
knocked-down condition. Although the facili-
ties available at Escorts would be utilised for
agsembly of the tractors, their distribution
would be through the State Agro Industries
Corporations and not through Escorts.

Detention of Loaded Wagons at Jind
Station for want of Pilot Trains (Northern
Railway)

4594, SHRI 5. M. BANERJEE: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that loaded wagons
are detained at Jind Station (Northern Rail-
way) by the Railway staff for more than the
time schedule, on the plea of non-availability
of pilot trains, to help the consignees in escap-
ing demurrage ;

(b) if s, the details of such cases occurred
during the past six months ; and

(c) the steps Government propose to take
in the matter ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). No. Pilots on Jind-
Jakhal section are scheduled to run daily while
those on Jind-Panipat and Narwana-Kuruk-
shetra section on alternate days. During 183
days for the 6 months ending November 1970,
129 pilots were run on Jind-Jakhal section, 94
on Jind-Panipat section and 102 on Narwana-
Kurukshetra section. No case has come to light
where any Works Train or Pilot was cancelled
to provide any undue advantage to the consig-
nees at roadside stations.

(c) Instructions are already in force to run
out pilots nwre frequently when the loads jus-
tify.

AGRAHAYANA 24, 1892 (SAKA)

Written Answers 66

Appointment of Chairman of Haryana
State Social Welfare Board

4595. SHRI SHRI CHAND GOYAL:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

{a) whether the policy of Government is
that no Legislator will be the Chairman of a
State Social Welfare Board ;

(b) whether a Member of the State Legis-
lature has been appointed as Chairman of the
Social Welfare Board in Haryana ;

(c) whether Government have received
complaints that the above Chairman in Harya-
na is utilizing the entire resources of the Wel-
fare Board to serve only the interests of the
constituency represented by the said Legisla-

tor ; and

(d) whether Government have made any
inquiry into the matter, and if so, the results
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAQ): (a) The apointment of
the Chairman of a State Social Welfare Advi-
sory Board is made by the concerned State
Government in consultation with the Central
Social Welfare Board. The normal practice is
not to appoint a memher of the State Legisla-
ture/Parliament as Chairman of a State Social
Welfare Advisory Board.

(b) Yes, Sir.

(c) A complaint in the matter was reccived
from an ex-employee of the Haryana State
Social Welfare Advisory Board.

(d) Yes, Sir. Enquiricprevealed that there
was no truth in the allegations.

Shortfalls in vital Sectors of Industry
4596. SHRI g GANESH GHOSH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plefsed

to state :

(a) whether the Deputy-Chairman of the
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Planning Commision, told Reporters on
October 7, 1970 at New Delhi that there had
been “shortfalls” in the vital sectors of industry
and as a result "“industrial growth rate does
not seem to be gathering momentum®™ ;

(b) if so, the factors responsible for these
shortfalls ;

(c) in which sectors there had been short-
falls and the extent of shortfalls in each case;
and

(d) the steps being taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (d). It is
presumed that the question relatestoa Press
Note issued on a recent assessment made by
the Planning Commission regarding the
industrial situation and various other aspects
of economic growth. In a review of the
industrial situation, the Planning Commission
has indicated that, on present trends, sub-
stantial shortfalls might occur in the targets in
certain key industrics such as steel, fertilisers
ete. It has been pointed out that these short-
falls may take place owing to various reasons
and circumstances in different sectors and
projects. While the current rate of utilisation
of capacity is quite satisfactory in a number
of production sectors, it is considered inade-
quate in certain essential fields particularly
steel, fertiliser, heavy metallurgical equipment
and the like. In other cases, there has been
some delay in the implementation of projects.
These two aspects have also been brought out
with reference to public sector schemes for
which specific resource provision had been
made in the Plan, and includes the iron ore
programme as also the production targets in
respect of stecl, nonferrous metals, fertilisers,
petro-chemicals and the like. As for the private
sector, the need for an accelerated rate of
investment as also of production has been
stressed by the Commission if the overall
growth targets in the Fourfh Plan are to be
achicved, The assessment made by the Plann-
ing Commission rcgarding the industrial
situation, as also certain procedural modifica-
tions suggested by the Commission, some of
which were already being considered, are
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being examined by Government and further
measures will be taken wherever necessary.

Manufacture of Machinery for Fertiliser
Plants by heavy Electrical Plants Hydera-
bad with Italian Collaboration

4597, SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether the Heavy Electrical Plant,
Hyderabad has finalised any collaboration
agreement with NOVO Pignono of Italy for

the manufacture of machinery for fertiliser
plants :

(b) if 30, the terms of the agreements ; and
(c) the estimated production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b). Bharat
Heavy Electricals Limited has been negotiating
for some time with an Italian firm for the
manufacture of centrifugal compressors needed
for the Fertilizer Plants. The terms of the
agreement are being examined by the Govern-
ment at present.

(c) The estimated value of production when

the full capacity is reached is likely to be
about Rs. 3 crores per annum,

Setting up of Bagasse-Based Paper Plants
by Sugar Mills

4508. SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state @

(a) whether some sugar mills have made
proposals to set up bagasse-based paper
plants ;

(b) if s0, the number of mills who have
sent the proposals ; and

(c) whether the proposals would help the
mills to expand their capacity and step up
production ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRTAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a)to (c). Although a
few schemes for the manufacture of paper and
paper board based on bagasse as principal
raw material were approved in the past none
of these bowever materialised. One Coopera-
tive Sugar Mill in the State of Maharashtra
had a proposal which was approved in 1964
for the setting up of a bagasse based newsprint-
cum-paper plant in the State, but no tangible
progress was made. Recently they have
renewed their interest in the proposal and the
firm's request in this regard is under considera-
tion.

Nutritional Programme in India by

UNICEF

4599. SHRI KEDAR NATH SINGH:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether UNICEF proposes to select six
cities in India for a major nutritional pro-
gramme covering all children upto the age of
19 years ;

(b) if s, which citirs have heen selected for
the purpose and the criteria of selection ; and

{€) wther details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) UNICEF
has no such programme.

(b) and (c). Do not arise.

Study of Transport Problem Urged by
Small Scale Industries Board

4600, SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whether the Small Scale Industries
Board has urged that the problem of transport
be studied on a priority basis ; and
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(b) ifso, the steps taken to implement the
suggestion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) The Small Scale
Industries Board at the 28th mecting held at
Bhubaneshwar on the 5th and 6th November,
1970, recommended that the special problems
of North East India and Jammu and Kashmir
arising out of their remote location and lack
of transportation of facilities should be studied
by the Government of India on a priority
basis and suitable solutions arrived at.

(b) The matter is under the consideration
of the Government at present.

Consultancy Work by M/s. Dastur and
Company for Bokaro Steel Plant and
other Steel Projects

4601. SHRI SAMAR GUHA : Will the
Minister of STEEL ANDHEAVY ENGINEER-
ING be pleased to state :

(a) whether Government announced on the
floor of the House that in setting up steel and
other industrial concerns, Indian consultancy
will be given priority ;

(b) whether in this regard the Government
assured the House that M/s. Dastur and Com-
pany will be given consultancy for the work
of expansion of Bokaro Stecl Plant and also
for other proposed steel projects ; and

(c) whether itisa fact that no order for
consultancy has been given to Messrs Dastur
and Company and il so, the reasous there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) Government have assured the House
that for the implementation of the second stage
of the Bokaro Steel Project, the association of
M/s. Dasturco will be continued in regard
to areas and responsibilities similar to those
entrusted to them in the first stage.
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(¢} A decision has already been taken in
principle to appoint Central Engincering and
Design Bureau of Hindustan Steel Limited as
the Principal Consultants for the second stage
of the Bokaro Project and also to associate M/s,
Dasturco in this work in line with the assu-
rance referred to at (b) above. The details of
the terms and conditions are being negotiated
between the Project management and these
two agencies.

Issue of Industrial Licences

4602. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the number of industrial licences issued
since June, 1969 till date ; and

(b) how many of these licences were for
industries to be set up in the public sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) During the period
from Ist June 1969 to 31st October, 1970, a
total number of 362 licences were issued under
the Industries (Development and Regulation)
Act, 1951. Besides these licences, 515 letters
of intent were issued during the same period.

(b) 6 licences and 2B letters of intent were
issued for setting up of new industrial under-
takings in the Public Sector.

Enquiry into Major Railway Accidents

4603, SHRI VIRENDRAKUMAR SHAH :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether it is a fact that there were three
major Railway accidents recently in the space
of cight days one near Rewai (Haryana),
another at Khurja (near Delhi) and the third
near Madras ;

(b) whether human failure, rather than
mechanical failure, seem to be the cause of the
accidents in two out of the three cases ;

(c) whether some leading Journals in the
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country have pointed out (e. g. Economic
Times of 3rd November, 1970) that a purely
official inquiry which would be carried out
as a matter of course is not quite satisfactory
in such cases ; and

(d) whether Government propose to take
steps to entrust all such enquiries in future to
competent outsiders as a matter ol policy ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) These accidents took place on
22.10.1870, 26.10.1970 and 31.10.1470 respec-
tively.

(b) The causes of these accidents are under
investigation by the Additional Commissioners
of Railway Safety.

(c) Yes.

(d) Inspectors of Railways are already
appointed under section 4 of the Indian Rail-
ways Act, 1890 (% of 1890) for the purpose
of holding inquiry into accidents and certain
other matters relating to safety on railways
laid down in the Railway Act. The Commis-
sioner of Railway Safety who is the head of the
Commission of Railway Safety and the Addi-
tional Commissioners of Railway Salety who
are incharge of different portions of the Indian
Railways cxercise the various statutory powers
of the Inspectors of Railways, including hold-
ing of inquiry into serious railway accidents.
The Commissioner of Railway Safety functions
under the administrative control of the Minis-
try of Tourism and Civil Aviation and is en-
tirely independent of the railway administra-
tion. The Additional Commissioners of Rail-
way Safety are senior technical experts having
a vast experience and thorough knowledge
of railway working and technology and are
thus best equipped to hold technical investiga-
tions and inquiry into railway accidents.

The extant policy and the practice as well
as statutory provisions in the matter of holding
inquiries into railway accidents, which have
stood the test of time, are considered to be
adequate and satisfactory and the Government
do not comtemplate any change in the matter,

It may, however, be mentioned that in
exceptional cases the Government appoint a
Commission of Inquiry into very serious rail~
way accidents under the Commissions of
Inquiry Act, 1952,
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Export of Pig Iron to Japan

4604. SHRI SITARAM KESRI: Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether Government finalised a barter
deal with Japan for the export of 6 lakhs
tonnes of pig iron to Japan ; and

(b) if so, the terms and conditions of the
agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b} Does not arise.

Manufacture of Tractors

4605. SHRI VISWANATHA MENON:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government have issued a
licence to a firm for the manufacture of West
German Tractors ;

(b) whether the partners of this firm are
the same a3 those of the company to whom
licence for the manufacture of RS =09 tractors
has been granted ;

(c) whether Government of Punjab has
given a loan of rupees 50 lakhs to the com-
pany for the manufacture of Tractors;
and

(d) if so, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) An industrial licence
has been granted to M/s. Kirloskar Tractors
Ltd. for the manufacture of Deutz (West
German) Tractors. However, an application
received from M/s. Perfect Tractors Ltd.
Patiala for the manufacture of Hanomag Trac-
tors in collaboration with a West German firm
is still under consideration,
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(b) No licence for the manufacture of RS—
09 tractors has been granted so far. The appli-
cation submitted in this regard by M/s. India
Agro machines is still under consideration.
The Board of Directors of this company and
the company which has applied for a licence
to manufacture West German Hanomag trac-
tors has one Director in commeon,

(c) Information is being collected from the
State Government and will be laid on the
Table of the House, when received.

(d) Does not arise.
India Tobacco Company

4606. SHRI JYOTIRMOY BASU: will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the capitalised goodwill and walue of
trade marks shown by Imperial Tobacco Com-
pany (now India Tobacco Company) ang its
associated companies ;

(b) whether these values are liable for future
repatriation ;

(€) how Government propose to stop it ;

(d) the rate of dividends paid by the Com-
pany and each of its associated companies
during the last three years ; and

(e) the capital brought in foreign exchange
by the said company and its associate com=
panies during the same period 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R.KRISHNA) : (a) to (e¢). Information
is being collected and will be laid on the Table
of the House.

Complaint regarding Sale of Tractors in
Black Market

4607. SHRI SADHU RAM: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to

state :

(a) whether Government are aware that
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the dominant undertakings in the manufacture
of tractors in India has reduced the dealers’
discount to Rs. 30J/- per tractor and has told
its dealers to scll tractors in black-market ;

(b) ifso, the action Government propose
to take in this regard ; and

(c) whether the dominant undertaking in
the manufacture of tractors endeavoured to
prove to the Tariffl Commission Tribunal that
Ris. 1,800/- per tractor was the minimum that
a dealer could operate with and il so, the reac-
tion of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) The manufacturers
of Escort Tractors have reported that since the
month of June, 1970, their dealers have volun-
tarily accepted a reduction in their normal
discount of Rs, 1,500 to Rs. 300 per tractor on
the sale of Escort-37 and Eszort 27 tractors.

(b) The ceiling ex-factory selling prices of
agriculture tractors manufactured in the
country were notified in June, 1968, Within
the notified prices, the manufacturers are at
liberty to adjust the commission payable to
their dealers.

{¢) No record of any representation received
from M/s Escorts that Rs. 1,800 per tractor
was the minimum that a dealer could operate
with is available in the Tarriff Commission.

Schemes for Development of Education
amongst Tribals of Tripura

4608. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state

(a) the details of any schemes drawn out
for development of education amongst the
tribals of Tripura for 1970-71 ; and

(b) the literacy figures in Tripura amongst
tribals and non-tribals and all taken together
at present and how these figures compare with
the corresponding figures for the country as a
whole ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRT JAGANNATH RAO): (a) The fol-
lowing schemes are being implemented for
development of education amongst the tribals
of Tripura for 1970.71 :-

1. Free books to students reading in Clas-
ses I & II.

2. Book grants to students reading in
classes III to V.

3. Book grants to students reading in Clas-
ses VI to VIII,

4. Dresses for tribal girls reading in Clas-
ses 11T to VIII.

3, Grants to Primary schools for renova-

tion of school building,

6. Grants to Government and non-Govern-
ment schools for construction of Board-
ing house.

7. Revival of Folk Arts.

8. Rewards for learning of tribal langua-
gea.

9. Boarding house stipends,

10. Reimbursement of Examination fee for
the Board/University examination ; and

11. Post-matric Scholarships.
12. Girls Hostels.

(b) Literacy rate based on 1961 Census.

General  Sch. Tribes
(i) All India 240 * B.54*
(ii) Tripura 20,20 10,01

* Excludes NEFA figures.
Grievances of Tripura Public
4609. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government's attention has
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been drawn to a letter published in the
Tripura Times of 15th November, 1970, voicing
certain demands of the Tripura public includ-
ing (i) the setting up of booking and railway
reservation office at Agartala, (ii) fare-conces-
sion to Tripura people especially during sum-
mer and ‘puja’ vacations, and (iii) ensuring
proper representation to Tripura people for
employment in the Railways ; and

(b) Government’s reaction to these demands
of the people of Tripura ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) Details of the demands reported tohave
been voiced in the letter published in the
Tripura Times of 15th November 1970 are
being ascertained. These will be examined
and the conclusions will be placed on the table
of the House.
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Shortage of Steel in Engineering and
Industrial wunits

4613, SHRIVIRENDRAKUMAR SHAH:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether there is a severe shortage of
steel in the country which has adversely affec-
ted production of several engineering and other
industrial units ;

(b) whether early in November, 1970 the
Bombay stock-yards of Hindustan Steel Limited
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had stocks of over 15,000 tonmes, including
4,000 tonnes of imported C.R.C.A. sheets ;

(c) whether Bombay stockyards of Indian
Iron and Tata Iron also had stocks of over
7,000 tonnes and 3,500 tonnes respectively ;

(d) if so, the steps being taken to ensure
proper distribution of steel considering the
shortage of steel in the country ; and

(e} whether Government are also consider-
ing not to bring more products under distribu-
tion control ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-
SHI): (a) Yes, Sir.

(b) The stock pusition of stecl material in
the Bombay stockyards of Hindustan Steel
Limited during the month of November, 1970
is given below :

(In tonnes)

CGlosing stock as on Pig Iron ()ther Steel materials Alloy Steel materials Imported materials
Plates  Sheets Coils
1.11.1970 3,535 4,272 138 1,533 3,981 1,543
15.11.1970 2,583 6,238 371 1,160 3,981 1,386
30.11.1970 403 809 3,931 1,338

1,952 7,169

(c) The information is being collected and
will be laid on the Table of the House.

(d) and (e). The distribution policy of
steel has been streamlined and nationalised
taking into account the present shortage of
practically all categories of stecl.  Supplies of
steel are made mostly against allocations by
the Steel Priority Comumittee so as te ensurc
balanced distribution.

Import of Steel by M/s. Hindustan Steel
Limited

4614. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state the value
and quantity of steel imported according to
main categories by Messrs, Hindustan Steel
Limited so far during 1970-71, and the value

and quantity expected to be imported during
the remaining months of the year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): The value and quantity of steel
imported by Hindustan Steel Limited during
April, 1970 to November, 1970 are as below :

C. R. Sheets 14,556 M. T.
C. R. Coils 3,459,
Plates 12,700,

Approximate value for the above imports is
Ras. 4.78 crores,

During remaining months of 1970-71
Hindustan Steel Limited is expected to import
129,065 tonnes valued at approximately
Hs. 16.31 crores.
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Supply of Refractories for Bokaro Steel
Plant

4615. SHRI KEDAR NATH SINGH:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether there has been delay in the
supplies of refractories for the Bokaro Steel
Plant;

(b) if so, the extent of the delay and reasons
therefor ;

{c) whether supplies to this plant of any
other equipiments from indigenous sources
have also been delayed, if so, the details there-
of ; and

(d) the likely accumulated cffect of all
these delayed supplics from indigenous sources
on the completion of the plant ?

THE MINISTER ©OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT): (a) and (b). Yes, Sir. Against
the total requirement of about 148,000 tonnes
of refractories for three blast furnaces and four
cokeovens, 64,730 tonnes had been received
till the end of November, 1970, leavinga
shortfall of 23,800 tonnes of supplies from
indigenous manufacturers against the contrac-
ted schedule of deliveries, Of the total number
of about 148,000 tonnes, about 43,100 tonnes
of refractories are being imported from USSR
and thereisno shortfallin the supplies of
refractories from USSR. The delays in the
indigenous supplies are attributable to various
reasons, such as financial difficulties, over-
booking of capacity, the emergence of more
lucrative demand from other customers, relative
strictness of specifications  essential for the
Bokaro Steel Plant and problems of developing
satisfactory technical and manufacturing know-
how in the case of some  specialised types of
refractories such as high alumine bricks.

(c) There havealso been delays in the
supplics of plant and equipment and steel
structures from indigenous sources.

The position till the end of October, 1970,
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was as given below :
(In tonnes)
Name of Total quantity Quantities Actual
suppliers ordered scheduled supp-
for deli- lies re-
very  ceived
EQUIPMENT
H.E.C. 72,234 42,265 16,735
M.AM.C. 10,493 8,272 1,676
Other Public
Sector Suppliers 9,072 — 4,673
Private Sector 79,936 27,130 11,422
STRUCTURES
H.5.C.L. 149,884 98,001 59,787
H.E.C. 26,656 -— 23,996
Private Sector 42,849 24,751 6,532

(d) All out efforts arc being made to speed
up deliveries and streamline construction
schedules so as to adhere to the present sche-
dule of construction according to which the
first blast furnace complex will be completed
by December, 1971, and the entire first stage
to produce 1.7 million tonnes of steel per year
by March, 1973,

Increase in Local Trains om the Ring
Rallway in Delhi

4616. SHRI BAL RAJ] MADHOK: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether any plan has been drawn up
to increase the number of local trains on the
Ring Railway and also to electrify it tocasethe
transport situation in Delhi ; and

(b) ifso, the details thereol ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). No ‘Ring Railway'
has been provided for Delhi.  Presumably the
reference is to the ‘Delhi Avoiding Line' in
Delhi arca which is primarily intended for
smoothening the flow of goods traffic. Intro-

duction of any passenger services, over and
above those running on a portion of this line,

is not justified on considerations of traffic nor
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is it feasible on account of operational difficul-
ties. There is also at present no proposal to
introduce clectrically hauled passenger trains
on the ‘Delhi Avoiding Line’ in Delhi.
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Over-Bridge at Chorode (Kerala)

4620, SHRI P. C. ADICHAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have received any
representation from the Badagara Municipal
Council in Kerala for the construction of an
overbridge at Chorode ; and

(b) if s0, Government's reaction thereto ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). No proposal has
been received from the Badagara Municipal
Council for the construction of an overbridge
at Chorode. There is, however, a tentative
proposal from the State Government, Kerala
for the construction of road overbridge at
Chorode in repl nt of existing level
crossing at Km. 713/10/11 between Badagara
and Nadapuram Road Stations during the
Fourth Plan period. The proposal has, how-
ever, been given a low priority by the “State
Government. As and when the State Govern-
ment allocate the necessary funds to meet
their share ofthe cost and are in a position
to take up the work on the approaches to the
bridge, the Railway will take appropriate
action for the construction of the bridge struc-
ture.
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Laying of Railway Lines in Kerala During
Fourth Plan

4621. SHRI P. C. ADICHAN : Will the
Minister of RAILWAYS be pleased to state :

(a) the details of the proposals, if any, for
laying new broad gauge and metre gauge lines
in Kerala during the Fourth Five Year Plan
period ; and

(b) the progress made so far in pursuance
thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Railway develop-
ment is not envisaged on any statewise or
regionwise concepts, but on overall develop-
ment considerations in the national interest.
The Fourth Five Year Plan proposals for new
lines have not yet been finalised. However,
the survey reports for conversion of the Erna-
kulam-Quilon-Trivandrum Metre Gauge sec-
tion into Broad Gauge and fora new line
from Trivandrum to Tirunelveli via Kanya-
kumari are, at present, under the examination
of the Railway Board and a decision regarding
these projects will be taken after the examina-
tion is completed. A traffic survey for a coastal
broad gauge line from Ernakulam to Kayan-
kulam via Alleppey is also in progress,
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Standard Drum and Barrel Manufacturing
Company Bombay

4624, SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to refer to the reply given to Unstarred
Question No. 3068 on the 18th  August, 1970
regarding Standard Drum and Barrel Manu-
facturing Company, Bombay and state for
how many years the records in the Government
Oflices relating to such important matters are
retained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) 1 There aregeneral instruc-
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tions about the period of retention of records
laid down in the Manual of Office Procedure.
However, the position in regard to this parti-
cular case is being ascertained and will be laid
on the Table of the House.

Allotment of Steel Sheets to Standard
Drum and Barrel Manufacturing Co.
Bombay

4625. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to refer to the reply given to Unstarred
Question No. 1315 on the 4th  August, 1970
regarding allotment of steel sheets to Standard
Drum and Barrel Manufacturing Co., Bombay
and state:

(a) whether the requisite information has
since been collected ;

(b) if so, the details thereof ; and

() if not, the reasons for the delay and
when the same would be placed on the Table
of House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (¢). The infor-

mation since ascertained is indicated below :-

(i) From 1959-60 to 1969-70, a total
quantity of 47006.75 tonnes of 18
gauge steel sheets and 1102.62
tonnes of 24 gauge steel sheets were
allotted by the DGTD for the
manufacture of oil barrels and

Besides

they were also given quota certifi-

cate in January, 1964 for 9.625

tonnes as replenishment quota by

the Iron and Steel Controller.

small drums respectively.

(ii) Information about import licences
issued to the firm for manufacture
of oil barrels and small drums on
recommendations of the DGTD
since 1959 is furnished in statement
‘I" laid on the Table of the House.
(Placed in Lsbrary. Ses No. LT—
4575/70].
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(iii) Information about steel sheets recei-
ved from Standard Vacuum Oil
Refinery Co. for manufacture of
Bitumen drums since 1965 is furni-
shed in statement ‘II' laid on the
Table of the House., [Placed in
Library. See No. LT—4575/70].

(iv) Steel sheets received from Indian
Oil Corporation for manufacture
of Oil barrels on their account are
furnished below :-

1966-67 3533.04 tonnes
1967-68 1517.798 tonnes.
1968-69 3856.256 tonnes,
1969-70 Nil,

(v) Steel sheets received by the firm
from other sources are furnished in
statement ‘II1’ laid on the Table of
the House, [Placed in Library. Ses
No. LT—4575/70].

Life Span of Rallway Engines on Pathan-
kot Joginder Nagar Line (Northern Rail-
way)

4626, SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of RAILWAYS be
pleased to state :

(a) in which year the Railway FEngines
running on Pathankot-Joginder Nagar line
were purchased ;

(b) what is the life span of these engines
according to the manufacturers ; and

(c) what steps are being taken to introduce
new engines ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) A statement is enclosed.

(b) Code life of steam engines is 40 years
but engines arc condemned on age-cum condi-
tion basis. Narrow Gauge cngines are not
utilised as intensively as Broad and Mectre
Gauge engines and as such their economic life
is more than the code life.

(c) Rehabilitation of Narrow Gauge loco-
motives is being undertaken on a phased pro-
gramme,
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Statement
Type of engines ~ Number on Year placed
line in service
ZE 2 1928-29
9 1930-31
2 1931-32
2 1951-52
2 1953-54
2 1954-55
2 1955-56
Total : 21
ZF 4 1935-36
ZF1 1955-56
K2 1 1904-05

Allocation of raw Materials for Small
Scale Industries

4627 SHRI JYOTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state the State-wise allocation of
the quota of raw materials for small and
medium  scale industries, year-wise from
1968-69 to 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : Information regarding
small scale industries for the year 1970-71 is
given in statements I to XI laid on the Table
of the House. [Placed in Library. See No. LT—
4576/70]. The system of making allocations
of ‘Scarce’ items of steel has been abolished
under the new steel distribution policy
announced by the Ministry of Steel and Heavy
Engineering on the 22nd May 1970, Small
Scale units are free to place their indents for
steel in the Joint Plant Commiittee.

Figures regarding medium scale industries
are not compiled statewise, as allocation of
raw materials is made to them direct, and not
through the Director of Industries asin the
case of small scale units.
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Railway accident at Ballygunge

4628. SHRI JYOTIRMOY BASU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether a serious accident has taken
place near Ballygunge, Calcutta very recently ;

(b) if so, the reasons for the same ; and
(e) the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (c). Presumably the
reference is to the derailment of Sealdah-
Diamond Harbour Local train No. 122 on
17.11.1970 at Ballygunge station. On that day
this train was waiting for the connection of
train No. SG 35 Up Budge-Budge Local. The
departure signal was in the ‘ON’ position.
Suddenly the train started moving and after
going a few yards the leading ¢ EMU coaches
derailed over trap point of the loop line.

(b) The cause of the accident is under
investigation. However, prima-facie the
accident was caused as a result of some
miscreants overpowering the driver and starting
the engine.

Free Supply of Artificial Limbs and
Orthopaedic Appliances to Handicapped
Persons

4629. SHRI S. N. MISRA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether the State of Kerala has framed
Rules and made an order that all persons who
are not paying Income-tax will get supply and
fittings of artificial limbs and other orthopaedic
appliances free of charge at the cost of the
State ;

(b) whether the Central Government have
considered any proposal to provide facility to
the poor handicapped persons in the Union
Territories, if so, the details thereof ; and

{c) whether the Central Government pro-
posc to issue similar dircctions to other States
also ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAQ) : (a) Yes, Sir.

(b) No proposal applicable to all the Union
Territories is under consideration.

(c) Since this is a State subject, it will not
be possible for the Government of India to
issue directive to the States in this regard.

Broad Gauge Line from Purulia to
Kotshila (South Eastern Railway)

4630. SHRI HIMATSINGKA: Will the
Minister of RAILWAYS Le pleased to state :

(a) whether Government have taken any
decision for conversion of Purulia-Kotshila
Railway line on South Eastern Railway into
broad-gauge line ;

(b} if so, the time when it will be done ;
and

(c) the estimated cost of the work ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a)to (c). Based on the recom-
mendations of the uneconomic branch lines
Committee, 1969, a detailed traffic survey for
the conversion of the Purulia-Kotshila N. G.
line to B. G. has been undertaken. A decision
regarding this conversion will be taken when
the survey is completed and the results thereof
become known.

Companies Manufacturing Cigarettes

4631. SHRI BENI SHANKER SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the names of indigenous firms and/or
companies which took to manufacture of
cigarettes and which were forced to go out
of existence during the last three decades ;

(b) the capital employed by them ; and

(c) the reasons for their failure ?



93 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The following 2
Cigarette Companies were reported to have
closed down i—

1. M/s. Hind Tobacco Co. Ltd.,
Hyderabad.

2. M/s. Union Tobacco Company,
Calcutta.

(b) and (c). Government have no informa-
tion,

Survey Report on Trivandrum —Kanyakuo-
mari—Tinnevelly Rallway Line

4632. SHRI P. VISWAMBHARAN: Will
the Minisser of RAILWAYS be pleased to
state :

(a) whether Government have received the
Survey Report on the Trivandrum—Kanyaku-
mari—Tinnevelly railway line and if so, the
action taken on the report ; and

(b) when do Government propose to start

the constructivn of the above line?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Yes. The survey
reports are, at present, under the cxamina-
tion of the Railway Board. A decision re-
garding the construction of this project will
be taken after the examination of the reports is
completed,
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Parcel Service on the Pattern of British
Railways

4635, SHRI DEVINDER SINGH
GARCHA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that in orderto
increase the Regional Transport Authorities’
share of traffic, Government propose to ex-
pand further the container service rapidly and
also to offer a parcel service on the pattern of
the British Railways to collect and deliver
smaller packages at ease from customers living
near a railhecad ; and

(b) if so, the details thereof and if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No. The question does not
arise as the Regional Transport Authorities are
not Transport Operators and the expansion of
container and parcel services is solely pursued
to increase the Railways’ traffic.

(b) Regional Tramsport Authoritics func-
tion under the State Governments and not
under the Railways.
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New Distribution Procedurs of Steel from
H. S, L. Office of Calcutta Stockyard

4636. SHRI RABI RAY : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether Government have formulated
the new distribution procedure of Steel from
the H, 8, L. Office of Calcutta Stockyard ;
and

(b) il so, t he details thereof ?

THE DLEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD. SHAFI
QURESHI) : (a) and (b). The Joint Plant
Commmittee, Calcutta, has evolved a uniform
system of distribution of steel materials by the
stockyards of all the main producers, includ-
ing Hindustan Steel Limited’s stockyards at
Calcutta, The salient features of the new
distribution policy from stockyards, which has
come into force from lst November, 1970 are
as follows:

(1) 20% of the prime materials received
in the stockyards will be exclusively
carmarked for small scale industries
on allotments by State Directors of
Industries.

(2) 30% of bars, rods and light structurals
reccived in the stockyards will be re-
served for the customers requiring steel
for house-builduing purposes.,

(3) Remaining prime materials  will be
supplied to meet Government and other
urgent requirements as perpriority laid
down with a portion of the material
going to the trade.

Visits abroad by Chairman, H. §. L.

4637. SHRI RABI RAY : Will the Minister
of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether the Chairman, Hindustan Steel
Limited visited several foreign countries during
the current year.
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(b) if 0, the purpose of these visits ; and

(c) the names of countries visited by him
during current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY ENGI-

NEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.
(b) and (c). The Chairman, Hindustan

Steel  Limited undertook two business
trips abroad during the current year—one
in July, 1970 to attend a meeting of the
Executive Committee of the International Iron
and Steel Institute held in Sweden as represen-
tative from India and the other in October,
1970 to attend the Fourth Awpnual Conference
of the Institute in France, He utilised this
opportunity to visit the U. K., Belgium, Spain,
West Germany, Austria, U. 8. S. R., Poland
and U. 8. A. in connection with the affairs of
the Company such as deputation of foreign
technical personnel to Durgapur and training

of Indian technicians, import of steel,
research and development in steel industry,
manuflacture of scamless tubes, technical

and maintenance problems in Rourkela Steel
Plant, designing and fabrication of basic oxygen
plants for steel making and continuous casting,
implementation of agreement with TIAZPROM-
EXPORT for technical collaboration in design-
ing and project engineering of major units of
steel plant complex, use of computor for con-
trolling processes in stecl plants, manufacture
of grain oriented electrical sheets, manulacture
of rolling mills equipment in pursuance of
the Company's agreement with the United
Engineering and Foundry Company, Pittsburg
etc.

Promotion of Assistant Station Masters,
Station Masters in the same scale

4438, SHRI RAJ DEO SINGH : Will the
Munister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No. 1380
on 3rd March, 1970 regarding lowest percen-
tage of higher grade posts for Station Masters
and Assistant Station Masters and state :

(a) how many Asistant Station Masters in
grade of Rs. 130—240 have been promoted as
Station Masters in grade of Rs. 205—250 ;
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(b) whether it is a fact that Assistant
Station Masters in grade of Rs. 205—250 are
promoted in the same grade as Station Masters ;

(c) whether such a promotion is in existence
in other categories and Departments ; and

(d) if so, the monctary benefit the person
derives out of such promotion ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha.

Payment of overtime allowance to Station
Masters for king beyond R ed
hours (Northern Railway)

4639. SHRI RAJ DEO SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Station Masters are duty
rostered from 9.00 to 17,30 hours in Northern
Railway and other Railways ;

(b) whether they supervise goods working
in loading and umloading cte. from 6.00 to
9.00 hours and 17.30 to 1.00 hrs. where Goods
Clerks are not posted ;

(c) ifso, whether they are paid overtime
in licu of their working beyond rostered hours ;
if not, the reasons therefor ; and

(d) whether it is compulsory for the Station
Masters to do this job ; if so, the reasons why
it has not been included in their duty roster ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha,

Station Masters and Assistant Station

Masters who failed in might vision

absorbed in Lower grade (Delhi Division
Northern Railway)

4640. SHRI RA]J DEO SINGH : Will the
Minister of RAILWAYS be pleased 1o state 3

(a) whether it isa fact that many Station
Masters and Assistant Station Masters of Delhi
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Division, Northern Railway, failed in night
vision and have been absorbed in Lower
grade ;

(b} the reasons why the administration
failed to provide jobs in the same grade because
the staff lost their energy and health in Railway
service ; and

(c) whether the said staff has not been
absorbed in the same grade when vacancies
are available subsequently, ifso, the reasons
therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). The information is
being collected and will be laid on the Table
of the Sabha.

Higher Grade of Pay to Assistant Station
Masters of Delhi Division
(Northern Railway)

4641. SHRI RAJ DEO SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that at Junction
stations of Northern Railway, Delhi Division,
there are two types of Asmistant Station Masters
at a time ; one nominated as Train Despatcher
in grade of Rs. 205—250 bearing higher respon-
sibilities in train working which are prone to
accidents and the other called as outdoor
Assistant  Station Masters in  scale of Rs.

250—350 bearing much lesser responsibilities ;

(b) whether such grades and responsibilities
are not inter-related and are fixed after careful
job analysis ; and

(¢) ifso, the reasons for giving higher pay
to outdoor Assistant Station Masters than
Train Despatchers ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes; there are two types of
Assistant Station Mastersin Grade Rs. 205—280
(AS) and Rs. 250—380 (AS) (notin Grade
Rs. 205—250 and Rs. 250—350 as referred to)
at the Junction stations of Delhi Division of
Northern Railway. Itis incorrect to say that
the outdoor Assistant Station Masters in Grade
Ras. 250-380 (AS) have much less responsibili-
tics than the Assistant Station Masters in Grade
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Rs. 205—280 (AS) i.e. Train Despatchers. The
nature of their duties differ from each other
and as such their responsibilities are not com-
parable. The grades have been allotted taking
all factors into consideration.

(b) The grades and responsibilities are
inter-related and are fixed after careful exami-
nation of the nature of duties performed and
responsibilities shouldered by cach category
of staff.

(c) Does not arise.

Drivers, Station Masters, Assistant Station

Masters and Guards held responsible

for collision and for averting collision
of trains

4642. SHRI RAJ DEO SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) the number of Drivers, Station Masters/
Assistant Station Masters and Guards held
responsible for collisions and of those who aver-
ted collisions of Mail, Express, Passenger and
goods trains during the last three years ;

(b) which category is holding higher and
lesser responsibilities ;

(c) whether their pay commensurates with
their responsibilities ; and

(d) the total emoluments (including run-
ning allowances) of each category in ecach
grade ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Information is being collected
and will be laid on the Table of the House,

(b) As between Station Masters and Assis-
tant Station Masters, responsibilities of Station
Masters are higher than those of Assistant
Station Masters. As the duties and responsibi-
lities of Station Masters, Assistant Station
Masters, Drivers and Guards are different from
one another, it is not correct to compare as
to whose responsibilities are higher and whose
less, in relation to the casual of accidents,

(c) Thescales of pay allotted to these staff
are those that have been specifically recommen-
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ded by the Second Pay Commission, who took
all factors into consideration. In 1964, dueto
increased responsibilities owing to increased
tempo of traffic the scale of Rs. 130—225 appli-
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cable to Assistant Station Masters was revised
to Re. 130—240 with a minimum start of
Rs. 150f-.

(d) A statement is attached.

Statement
Mean pay | D.A. appli- I?:::;‘igc
Designation Scale in the cable | S OPt€ | TOTAL
Grade thereto per month
Rs. Rs. Rs. Rs.
Station Masters 450-575 512.5 150.5 — 663
—do- 370-475 422.5 160 - 582.5

Station Masters/
Asstt. Station
Masters 335-425 380 146 - 526

—do- 250-380 315 146 — 461

—do- 205-280 242.5 146 - 388.5
Asstt, Station
Masters 130-240 195 122 — 317

(with a minimum
start of Rs. 150/-)

Driver Grade ‘A’ 335425 380 146 324 850
Driver Grade ‘B’ 210-380 295 146 214 655
Driver Grade ‘C’ 150-240 193 122 180 497
Guard Grade ‘A’ 205-280 242.5 146 247 635.5
Guard Grade ‘B’ 150-240 195 122 170 487
Guard Grade ‘C’ 130-225 177.5 122 155 454.5
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Manufacture of Harrows and Tillers in
Small Sector

4649. SHRI R. K. BIRLA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) the names of the industries which have
been set up during the last three years in
small scale sector for manufacture of harrows
and tillers for agricultural purposes, in each
State ;

(b) the names of the industries which have
been set up by the engincer entreprencurs
during the above period in each State ;

{c) whetheritisa fact that no incentives
arc given to the engineer entrepreneurs for
helping them in the sale of harrows and tillers
through Central and State Government
agencies ;

(d} if so, the reasons therefor ; and

(e) what incentives and facilities are being
provided to these entrepreneurs to stabilise their
industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Information avail-
able is given in the statement laid on the Table
of the House. [Placed in Library. Ste No. LT—
4577(70].

(b) No information is available,

(¢) to (e). There is no special incentive
provided for agricultural implements manu.
facturers except for agricultural discs. This
industry has been categorised as a priority
industry ; hence they are eligible to get
priority for their imported requirements as
well as for the indigenous quota of raw
materials.
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Payment of debt by Heavy Electricals
(India) Led.,

4650. SHRI R. K. BIRLA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) what are the debts of Heavy Electricals
(India) Limited at present with Government
Departmentsand the private partics separately ;
and

(b) the steps being taken to pay off the
debts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The debts of Heavy

Electricals (India) Limited upto 30th Septem= .

ber, 1970, with Government Departments and
the private partics are as under :

(i) Government De-

partments . Rs. 7430.13 lakhs

(ii) Private parties . Ra. 1715.45 lakhs

(b) The debts are being paid as they fall
due, by operating on the loans drawn from
Government and the cash credit facilities
available with the State Bank of India.
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Railway Employees Travelling without
Tickets

4654. SHRI RAM KRISHAN GUPTA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whetheritir a fact that most of the
Railway employees as also the staff of C. R. P.
travel without ticket or proper pass ; and

(b) if so, stepstaken or proposed to be taken
in this regard ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). No. Railway em.
ployees detected travelling without proper
tickets or passes are not only charged like other
ticketless passengers, but in addition, depart-
mental action as considered fit isalso taken
against such staff.

In the case of police personnel, in addition
to recovery of railway dues, the matteris
brought to the notice of the State Government
concerned for suitable departmental action.
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Quantity of Iron Ore supplied to Steel
Plants

4655. SHRI 8. K. TAPURIAH : Will the

Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact that our steel plants
are not getting rich iron ore inadequate
quantities and this has resulted in the plants
not working to their full capacity ;

(b) whether this under-utilisation of capa-
city has caused shortage of steel in the country
necessitating huge imports ; and

(c) whether the shortage of rich iron ore is
due to the fact that India is exporting the
richest iron ore to Japan under obligation of
a long term agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) Import of steel is necessitated partly
because of the steel plants not preducing to
their rated capacity, increasing demands for
steel and also because some categories of steel
are not being produced in the country. The
shortfalls in preduction are due to a vericty of
reasons, such as disturbed industrial relations,
particularly at Durgapur, Burmpur and
Rourkela, inadequate availability of refrac-
tories, some technical constraints etc.

(¢) Does not arise,

Seminar on Industrial Development in
Delhi

4656. SHRI S. K. TAPURIAH : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is a fact that the five import-
ant Secretaries of Government looking after the
Economic Ministries made some vital announ-
cements in connection with the fiew dimensions
to be given to the licensing policy to boost in-
dustrial growth, while speaking at the “Indus-
trial Development—its challenge and poten-
tially’ Seminar in Delhi ;
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(b) if so, what were those pronouncements
in this special context ; and

(c) whether the problem of non-availability
of raw material for the industry was also con-
sidered ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). Five Secre-
taries to the Government of India participated
in the discussions in the Seminar on Industri-
al Development arranged by Federation of
Indian Chamber of Commerce, and Industry
and explained the scope of the Governments’
policies and gave clarifications wherever
necessary on  various aspects of policies
relating to industrial growth including the
availability of raw materials. No new policy
announcements were made by the Secretaries.

in Juvenile Delinquency in
Children

Increase

4657. SHRI S. K. TAPURIAH : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether the juvenile delinquency is in-
creasing in the country because of the fact that
the children once apprehended are not imme-
diately restored to the parents and are kept in
reforms houses for longer periods and some-
times parents do not accept children ; and

(b) whether Government propose to evolve
a better code of reforms in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) It would
not be correct to say that juvenile delinquency
is increasing in the country because of the fact
that children are not immediately restored to
their parents after apprehension or that child-
ren are detained in correctional institutions for
periods longer than for which they are comit-
ted. There is no information available to the
effect that sometimes parents do not accept
children on release from institutions.
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(b) The Children Acts passed by the Cent-
ral and the State Governments already in-
clude the required provisions for the rehabili-
tation of children committed to the Court .

Night Shelters in Calcutta for Beggars
and Vagrants

4638. SHRI SAMAR GUHA : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state ;

(a) whether it is a fact that, at night, street
platforms and street shades in Calcatta are
used by thousands of beggars, vagrants and
roving incomers to the city as night shelters ;

(b) whether such people create nuisance in
the streets causing health hazards for the citi-
zens of Calcutta and also serve as source of
spreading various infectious discases ; and

(c) if so, whether Government propose to
set up night shelters houses for such people ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) to (c). Information
is being collected from the State Government
and will be laid on the Table of the House as
soon as received from them.

Internal Trade in West Bengal

4659. SHRI SAMAR GUHA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to

state :

(a) whether the Government of West Ben-
gal has made any attempt to assess the scope
for expansion of internal trade in West Bengal
and also outside the state :

{b) if s0, the details about the scope of such
expansion as drawn up by the State Govern-
ment ;

(c) il not, whether Government propose
to set up a Committee of Experts to chalk out
the existing possibilities and potential of small
and medium scale internal trade as also mar-
kets for rural erafts; and



13 Written Answers

(d) whether Government propose to sct up
a Corporation for developing rural and handi-
craft industries for expansion of internal trade?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). Information
is being collected and will be laid on the Table

of the House.

Tender Submitted by Cement Corporation
of India for Purchase of Molten Slag

4660. SHRI S. KUNDU : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT AND
INTERNAL TRADE be pleased to state :

(a) whether the Cement Corporation of
India bad submitted tender with the Hindus-
tan Steel Limited to buy molten slag for mak-
ing granulated Cement ; and

{b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). No tender
was submitted. An enquiry has however, been
made for the supply of slag from HSL for ma-
nufacture of Cement in Mandhar Factory

which has been agreed to.

Breakdowns in the Fertiliser Plant of

Rourkela Steel Plant

4661. SHRI S, KUNDU : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING

be pl:md to state:

(a) whether the Rourkela Fertiliser Plant
of Hindustan Steel Limited bad frequent break-

downs in the recent past ;
(b) if s0, the details thereof ;

(c) whether any inquiry was instituted
about it and any responsibility fixed for lapses ;
and

(d) ifso, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QUR-
RESHI) : (a) to (d). There have mot been
frequent breakdownsin the Rourkela Fertili-
zer plant in the rccent past. However, the
Naphtha Reforming Unit (installed to make
up the deficiency of Coke Oven gas supply to
the Fertilizer Plant) which was commissioned in
August, 1970, after renovation work, had to be
shut down in September, 1970 due to failure
of the Reformer Qutlet Header Pipes. Since
the Naphtha Plant was under trial operation,
the suppliers are working on its repairs to rec-
tify the deficiencies.

Broad-Gauage Line from Rupsa to Talband
and its Extensi to Bombay—
Howrah line

4662. SHRI 8. KUNDU : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether an estimate for the survey to
convert Rupsa-Talband narrow-gauge line on
the South-Eastern Railway into broad-gauge
and to extend the line to connect the Bornbay-
Howrah line has been sanctioned

(b) if so, the amount sanctioned and when
the work is to begin ; and

(€) if not, when the estimate is likely to be
sanctioned ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). A trallic survey for
the conversion of the Rupsa-Talband Narrow
Gauge section into Broad Gauge has been
sanctioned on 18th September, 1970 at an es-
timated cost of Rs. 70,029/ and this survey is
in progress.

(c) Does not arise.

Stoppage of fast trains at Govindpuri
Station at Kanpur

4663. SHRI S. M. BANERJEE : Will the
Minister of RAILWAY'S be pleased to state :

(a) whether it is fact that no fast train stops
at Govindpuri Station at Kanpur ;

(b} whether this Station was constructed
with a view to helping the citizens living in
this arca in Kanpur ; and
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(c) il so, the reasons for not stopping the
fast trains at Govindpuri Station ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Yes, and for that purpose B pairs of
passenger trains stop at this station.

(c) Lack of justification. Since Kanpur
where all Mail and Express trains stop is only 3
Kms. away from this station.

Survey of Talcher-Bimlagarh Railway
Line

4664. SHRI G. C. NAIK : Will be Minis-
ter of RAILWAYS be pleased to state @

(a) whether survey of Talcher-Bimlagarh
Railway line with extension upto Koira and
Banspani Railway line has been completed ;
and

(b} if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Not yet.

(b) Does not arise.

Special Construction Contracts awarded
.in Danguapost (South Eastern Railway)

4665, SHRI G. C. NAIK: Will the
Minister of RAILWAYS be pleased to state :

(a) the details of various special construc-
tion contracts awarded during January, 1967
to March, 1970 in Danguapost Sub-division of
Chakradharpur Division (South Eastern Rail-
way) ; and

(b) the total number of contracts settled
and not settled andreasons for not settling these
contracta ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The information is
being collected and will be laid on the Table
of the Sabha.
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Supply of Steel to Steel Tube Manufactur-
ing Units in Small Sector

4666. SHRI HARDAYAL DEVGUN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the total number of steel-tube manu-
facturing units in the small scale sector ;

(b} whether it is a fact these units are not
getting the required steel in sufficient quanti-
ties ;

(c) if so, the reasons therefor ; and

(d) the steps taken to ensure regular supply
of steel to them from the steel plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Information is being
collected and will be laid on the Table of the
House.

(b) to (d). Since August—Scptember, 1968
Steel shortages have started developing and
are still continuing, The allocation of 45,000
tonmes of Steel Strips and Skelps to the small
scale sector has been recently reduced to 23,000
tonnes to meet increased export obligations.

mifagy § g aar @ig & fad aw
WA 1 TQIAT W /AT

4667. =t TmmEarc Wi : 74T
geara aar wra gofaaton w4t ag aad
& FI7 &7 {5 :

(%) #ar ag 9= ¢ fs ga @ag w@sq
g¥q § TRIT ¥ gErA, MY AR F
g & fak ¥a9 qF wiw Maw

(&) 71 ¢ 7= wdw aifofwas
g9 ¥ ©F FENAIA W@ gAT § faad
TSy & AHIT W WY U w@rfaal &
UF YT AT MIAT K EQIGAT FT R/
g g ; AR
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(n) afz g, a3z 59 9
# #qr faorg fear § 7
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gy HZT ATETA § grar & 1 15 FIF4w,
1970 & =i & 7§ “wzd fen” Ams
Wad e qIRI-qAET @z ¥ g
FaTadr mar ot wifys 2, qead Y
FAF (F391) F ma Fr gE FI
7#r & 30ifF 59 &7 § s qfomor §
TArad gAE F fay anar &

() == 7Y I3ar

Allotment of Land in Faridabad and
Gurgaon for West Bengal Industrialists

4669. SHRI ABDUL GHANI DAR : will
the Minitter of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whether some industrialists of West
Bengal lave proposed acquisition of fertile
agricultural lands for their industrial plants in
Tehsil Faridabad and Gurgaon ;

(b) whether Gevernment propose to allot
them the lands asked for ;ifso, the reasons
therefor ; and

(c) whether Governinent have also consi-
dered allotting only barren lands in Faridabad
and Haryana for such industrial plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No, Sir. Applica-
tions from certain parties have, however, been
received for allocation of industrial plots in
areas carmarked for industrial purposes by the
State Government.

(b) Does not arise.

(c) While acquiring land for industrial pur-
poses, efforts are made by the State Govern.
ment to ensure that fertile lands are not ac-
quired if relatively barren lands of similar loca-
tion and other advantages are available.
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Distance Restriction for Travelling by
Trains

4670. SHRI ABDUL GHANI DAR : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether Government propose to permit
travelling only by local trains in the case of
passengers who have to travel not more than
one hundred miles ; and

(b) whether speed of local trains is also pro-
posed to be increased, and if so, the details
thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No such proposal is under
consideration at present.

(b) DBooked speed of local trains is in con-
formity with trafic and operational needs.
Speed of these trains cannot be increased very
much because thesc stop at all stations and it
is not possible to achieve any higher running
speeds.

Social Welfare Fortanight

4671, SHRI N. K. SOMANI : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to staic :

(a) the salient features of the ‘Social Wel-
fare Fortnight' cclebrated in Delhi recently
and its aims and objects ; and

(b) who were the participants and whether
it will be given an All India basis and charac-
ter and organised especially in the backward
regions in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAOQ): (a) ‘Social
Welfare Fortnight' was celcbrated in Delhi
from 14-11-70 to 28-11-70 and it aims and
objects were to make the public acquainted
with the Social Welfare work being done in
the Union Territory of Delhi so that they may
derive greater benefit from the various social
wellare services available and greater voluntary
effurt is forth-coming to assist and augment the
existing services in this area. The salient fea-
ture were as under :

DECEMBER 15, 1970
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(i) Sports and games of inmates of
Social Welfare institutions and
agencies in Delhi (14-11-70 to
20-11-70).

(ii) An exhibition of Social Welfare
institutions and agencies and other
related departments depicting their
actitivities (21-11-70 to 27-11-70).

(iii) An inter-state seminar on Child
Welfare (25-11-70 to 27-11-70).

(iv) Cultural programme by the inmates
of Social Welfare institutions and
agencies on 28-11-70.

(d) Social Welfare
vices run by the Delhi Administration ; Volun.
tary Social Welfare Ovganisations ; concerned
Government Departments and neighbouring
States participated in this fortnight. It would
be for the State Governments to organise such
functions in their areas.

Institutions and ser-

Shortage of Paper

4672, SHRI S. A. AGADI: Will the
Minister of IDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is a fact that the paper mills
are manufacturing heavy weight paper in
larger quantities, whereas the light type is in
short supply and has to be paid at exorbitant
rates ; and

(b) if so, the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R.KRISHNA) : (a) and (b). A certain
scarcity exists in respect of writing and print-
ing paper. There is a general complaint that
the paper mills manufacturing writing and
printing papersare producing in substances of
60 gsm. and above whereas papers of 56 gsm.
are generally used in the pioduction of exer-
cise-books and text-books, The Ad ho¢ com-
mittee on paper constituted by the Government
have given a direction to the paper mills to
adhere to the 1968 pattern of production
according to which the proportion of paper for
writing and printing purposes will be 60% of
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the total production. The Committee are con-
tinuously looking into the problems relating to
shortages and increase in prices, through dis-
cussions with the Joint Committee of the paper
industry. Further, in order to meet the situa-
tion a Crash Programme to augment the pro-
duction of existing units has been organised.
The Ad hoc Committee is also trying to disci-
pline the production pattern, prices and dis-
tribution of paper.

Persons given Free Passes to Travel on
Indian Railways

4673. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be pleased
to state

(a) the names and addresses of Lhe persons
who have been given three first class free
passes on the Railways to travel anywhere in
India ;

(b) the reasons for giving these free passes
to the aforesaid persons ;

(¢} the names and addresses of persons who
have been given free Air conditioned passes ;
and

(d) the total number of persons who have
been given free second and third class passes
by the Railways ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No person has been given
three I Class All India complimentary passes.

(b) Does not arise.

(c) Kaka Saheb Kalelkar, Rajghat, New
Delhi is the only person who has been given
Ist Class with authority to travel in A. C. C.

(d) II Clas we T

111 Class w11

Utilisation of Services of Sadhus to Check
Pilferage of Wagons at some Stations

4674. SHRI KANWAR LAL GUPTA :
SHRI D. N. PATODIA :

Will the Minister of RAILWAYS be pleased
to state ;
(a) whetheritis a fact that Government
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had taken the services of Sadhus to check
pilferage of wagons at some stations ;

(b) if so, the number of such persons and
the names of the stations ; and

(c) how much money has been spent so far
on these Sadhus and what isthe effect of this
on pilferage of wagons after their employ-
ment ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) and (c). Do not arise.

Decision taken at the Conference of Gene-
ral Managers of Zonal Railways

4675. SHRI R. BARUA : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether a Conference of General Mana-
gers of Railways took place recently to study
problems of the Railway traing and em-
ployees ;

(b) whether some recommendations have
been made to improve travel by Railway trains
especially for the I1I class passengers and if so0,
the details thereof ; and

(c) what are the main recommendations of
the Conference and decisions taken by Governe
ment thereon ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes. A meeting of the Gene-
ral Managers with the Railway Board was
held on 26th, 27th and 28th November'70,

(b) and (c). The discussions generally
covered matter of policy as well as those relat-
ing to the day-to-day functioning of the Rail-
ways. The specific subjects discussed are
indicated in the statement attached.

Such meetings provide an opportunity to
the General Managers to exchange ideas
among themselves and with the Members of
the Railway Board. The chiel objective is to
bring about increased efficiency and this is
pursued by the General Managers in the light
of discussions at the meeting, with due regard
to local conditions.
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STATEMENT

Subjects discussed in the mesting of General

12

Managers with the Railway Board
11—Point Programme, with particular
references to Fuel economy.

(a) Review of Operating performance :

(i) Loading.

(ii) Interchange.

(iii) Transhipment.

(b) Punctuality of passenger-carrying
trains.

. Gompensation Claims.

Ways and means of attracting more
high-rated traffic to the Railways.

. Ticketless travel.

. Maximising carnings from commercial

publicity on Railways.
Measures to be adopted for economy
in expenditure.

. Revised traflic targets for the Fourth

Plan—Review of investments.

. Long-term Corporation Plan for the

Railways.

. Acute shortage of steel.

Proposal to reduce the weekly hours of
employment of the Loko Shed Staff
classified as ‘Essentially Intermittent’
under the Hours of Employment Regu-
lations from 75 to 48 with split shift
duty rosters and when necessary, pay
such staffl O/T at 1§ times the normal
rate of pay beyond 48 hours each week.
Percentage of ineffective
stock,

coaching
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13. Inaccuracies in the statistics complied
by the Railways.

14, Statistical appraisal of Marketting and
Sales activities in Railway Zones and
Divisions.

15. Difficult supply position of Track mate-
rials.

Request from State Government for
Supply of Power to Run Electric Trains

4676. SHRI SHANKARRAO MANE:
‘Will the Minister of RAILWAYS be pleased to
state :

(a) whether there is any propusal under the

consideration of Government to run more
electric trains in the country ;

(b) whether the Government have received
any representations from the State Governments
with regard to the Supply of power to run the
electric trains ; and

(c) if so, the details in this regard ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) and (c). Im addition to the electrifica-
tion of Kanpur-Tundla section, which is al-
ready in progress and where U. P, State Elec-
tricity Board is to supply power for eclectric
traction, the following schemes are also cither
approved or being considered for inclusion in
the 4th Five Year Plan. The respective State
Electricity Boards as indicated below, have
assured of the availability of adequate electric
power, as and when they are brought under
electric traction :

Name of Scheme

Name of State Electricity Board which is to
supply power

Already
approved

[ 1. Virar-Sabarmati
{' 2. Panchkura-Haldia
| 3. Waltair-Kirandul
L

4, Tundla—Delhi
5. Madras-Vijaywada

Maharashtra and Gujarat State Electri-
city Boards.

Woest Bengal State Electricity Board.
Andhra Pradesh, Madhya Pradesh and
Orissa State Electricity Boards.

Uttar Pradesh State Electricity Board.

Tamil Nadu and Andhra Pradesh State
Electricity Boards.
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Staff Strength of Khadi Udyog in various
States

4677. SHRI SHANKARRAO MANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plcased
to state :

(a) the number of persons employed at
present in Khadi Udyog, State-wise ;

(b) the number of persons who got em-
ployment in this industry during last three
years, Stateswise ; and

(c) the steps Government have taken to
popularise Khadi in the country and abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). A state-
ment showing latest available information is
enclosed,
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(c) The following steps have been taken to
popularise Khadi in the Country and abroad :

(i) Participation in the Trade Fairs in
the Country and abroad.

(ii) Grant of special rebate during
Gandhi Jayanti celebrations.

(iii) Use of Khadi for the uniforms of
Class IV employees in Government
offices.

(iv) Sale of readymade Khadi garments
of latest designs and likings in the
Country and abroad through Khadi
Bhandars/Bhawans.

(v) Appointment of a Committee by
the Khadi and Village Industries
Commission, Bombay, to advise on
all matters relating to exports.

Statement
Persons approximalely smployed in Khadi Industries during the years 1956-67, 1967-68 and 1968-69

(In Lakh persons)

5. No. State and Union Territories 1966-67 1967.68 1968-69
1. Andhra Pradesh 0.95 0.79 0.79
2, Assam 0.11 0.11 0.11
3. Bihar 3.81 2.48 2.48
4. Gujarat 0.31 0.22 0.22
5. Haryana _ 0.73 0.73
6. Jammu and Kashmir 0.20 0.11 0.11
7. Kerala 0.22 0.15 0.15
8. Madhya Pradesh 0.14 0.11 0.11
9, Madras 3.38 2.45 2.45

10. Maharashtra 0.05 0.04 0.04¢
11, Mysore 0.53 0.36 0.35
12, Orissa 0.43 0.03 0.03
13. Punjab 2.33 1.16 1.16
14. Rajasthan 0.84 0.60 0.60
15. Uttar Pradesh 4,57 3.72 3.72
16. West Bengal 0.29 0.21 0.21
17. Goa _— - -_—
18. Himachal Pradesh _ 0.0t 0.04
19. Manipur 0.01 —_ —_
20. Delhi 0.05 0.02 0.03
21. N.E.F. A, 0.02 0.01 —_
22, Pondicherry — - —
23, Tripura - — —
24, Nagaland —_ - 0.02
25, Deptt, Schemes etc. 0.36 —_ —_
ToTtAL 18.60 13.35 13.35
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Loss to Railways due to increase in
Price of Coal

4678. SHRI YASHPAL SINGH: Wil
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that Coal Industry
has decided to raise the price of coal despite
resistance of his Ministry in this regard ;

(b) if so, whether the decision of coal
industry will lead to loss to the Railways ;

(c) to what extent the Railways would
suffer a loss due to increase in the price of
coal ; and

(d) what steps Government propose to take
to meet the situation arising out of the deci-
sion taken by the coal Industry ?

THE MINISTER OF RAILWAYS (SHRI
NADNA) : (a) In their tenders for supply of
coal to the Railways for the year 1971,
majority of the collicries have asked for price
increases of about Rs. 3/- per tonne.

(b) and (c). Price increases as asked, if
allowed, would result in an additional ex-
penditure of about Rs. 4.8 crores per annum
to the Railways.

(d) Negotiations are being held with the
tenderers.

Effect of Industrial Policy on Investment

4679. SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
1o state :

(a) whether Government are aware of the
remarks made by the Chairman of the Indian
Investment Centre that Government's indus-
trial policy has been impeding the industrial
growth ; and

(b) if so, the steps taken to remove the
uncertainty and help to create the proper
atmosphere for investment ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) and (b). While
addressing the Annual General Meeting of the
Indian Investment Centre on 19th November,
1970, the Chairman, Indian Investment Centre
made some observations regarding certain
aspects of industrial policy and need for
disposal of applications for industrial licences
and foreign collaborations. Government are
of the view that the existing industdal policy
is designed to secure accelerated and Lroad-
based industrial growth consistent with social
Justice. As regards procedural delays, Govern-
ment are aware of the need for expeditious
dispusal of applications for industrial licences
and foreign collaboration and a number of
steps have been taken to accelerate the rate of
disposal and clear the long-pending cases.

Allocation of Steel to Kerala

46 0. SHRI E. K. NAYANAR : Will the

Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :
(a) whether Government are aware that

the Kerala State Public Works Department is
badly affected, as works are being stopped due
to scarcity of steel and important Projects are
at a stand still ;

(b) whether it is a fact that on account of
the delay in processing indents on the Joint
Plant Commitiee, Kerala State Public Works
Department could not reccive any priority
allocation of steel for the quarter October-
November, 1970 ; and

(c) if so, whether Government propose to
meet the steel requirement of Kerala Public
Works Department ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Representations were
received from Kerala State for supply of steel
to Kerala Public Works Department.

(b) and (c)., Kerala Government did not
approach the Steel Priority Committee in time
to obtain their requirements during October-
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december, 1970 period. However, 303 tonnes
of rounds were allocated in their favour out of
iron and Stecl Controller’s reserve during the
same period. Priority for supply of a further
quantity of 768 tonnes of rounds has been
accorded to Kerala Public Works Department
for the period January-Mareh, 1971,

Fast Train on Calicut-Ernakulam Line

4681. SHRI E. K, NAYANAR : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government propose to run a
fast train in the Calicut-Ernakulam line ;

(b) if so, when the decision is likely to be
taken ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) Does not arisc,

(¢) The proposal is not operationally feasi-
ble for want of capacity on Alwye-Ernakulam
Section.

Double Railway Line from Kanjikode to
Olavakkot (Southern Railway)

4682, SHRI E. K. NAYANAR : Will the
Minister of R AILWAYS be pleased to state :

(a) whether itis a fact that Government
are considering to double the Kanjikode-
Olavakkot Railway line ;

(b) if so, the details thereof ; and

(c) when the work is likely to be com-
pleted ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Proposals to include
the work of doubling between Kanjikode and
Olavakkot in the Budget for 1971-72 are

under consideration.

(c) About threc years,

aaEge WY wwgar (qEfax =R)
& wFaal € AA

4683, =t VHTEATT TUERY : FAT
[ g4 98 ITE F FOFA FF .

(%) #arag a5 ¢ fF gqafa< W@
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(F) a1 73 79 & f& off ¥
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Through-Compartments from Coimbatore
to Cochin in West Coast Express Train

4686. SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that through com-
partments from Coimbatore to Cochin in the
West Coast Express Train had been stopped
without any prior information ;

(b) if so, the reasons for the same ;

{c) whether Government propose to reconsi-
der their decision in view of the difficulties the
passengers are facing ; and

(d) ifnot, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The through coach
between Coimbatore and Cochin attached by
West Coast Express was temporarily withdrawn
owing to operational difficulties at Shoranur
in performing shunting during night consequent
on difficulty arising in the matter of coupling
the Integral Coach Factory built coach with
diesel loco hauling the West Coast Express.

(c) and (d). The coupling hooks of the
diesel locomotives working Tthese trains have
since been modified and the coach reintro-
duced. . '
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Setting up of H. M. T’s Printing Press
unit in Kalamassery (Ernakulam)

4687. SHRI VISWANATH MENON :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether Government propose to give
sanction to Kerala for sctting up of H. M. T"s
printing press unit in Kalamassery, District
Ernakulam ;

(b) whether Government have received any
representation from Kerala on the subject ;

(c) the action taken on the same ; and

(d) if no action has been taken, the reasons
for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) The Government
of India have approved of the terms of
collaboration between Hindustan Machine
Tools Ltd. and M/s. Societa Nebiolo of Italy
for manufacture of diffcrent [types of printing
machinery. While a final decision on the
project and its location can be taken only after
the Detailed Project Report has been conside-
red, HMT have proposed that the project be
located at Kalamassery.

(b) and (c). Letters on the subject of locat-
ing HMT's Printing Machinery Project at
Kalamassery were received from the Chief
Minister, Kerala and two Members of Parlia-
ment. They were informed that while an
investment decision on the Project was yet to
be taken, the spare capacity available at the
Kalamassery unit of HMT would be kept in
rmind while deciding the location of the unit
for manufacture of printing machinery.

(d) Does not arise.

of Ernakulam Railawy
Station,

Modification

4688. SHRI P. GOPALAN: Will the
Minister of RAILWAYS be pleased to state :

(a) whether Govr.rnsnent propose to modify
the Ernakulam Junction Railway Station :
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(b) if #o, the details thereof; and
(c) when the work is likely to be started ?

THE MINISTER OF RAILWAYS (SHRI
NANDA)

(a) Yes.

(b) Itis proposed to improve the frontage
and circulating area, construct an cxtention
to III class waiting rooms, six additional retir-
ing rooms and a restaurant.

(c) The work is proposed to be taken up
during the current year i. e. 1970-71.

A o1 fawfaa @iz ® qu

4689. =t #gruw fag WAl :
Fa7 gEaTd aqt Wy gwifraion 94 ag
FATY Y FA FLA

(%) #q1 FET ¥ w3 gy
fawfaa dlg &1 I 747§ U g0
ot ‘gfamr-e am & afag &, a@sgnq
frar g ; ax

(=) afe gr, @t sar awFe F1 IF
ggfy & aareaT gegra fad emfam
w &1 faare 7

@ an A efaie snem
# g (st gEew W g
(%) #1atA IR I F IeqzA
F fad ez ok +7 [ & fasfom
a8 mafrsr F @t { gIFT A
qAR |

(&) af Dafr ¥ F s
qIFHIT TANGEIATAT F1 GZAAT ¥ 3g
st &4 B #4159 woreAT 97 aAraifia
e gfaarg wmAr anfaw gfee
afgs ITNEAT AT aqar aFAS T 97T
qEAF F1T | '
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A A g%eaAr
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(%) sraa 1 @7 & 10 A
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as wgi 9% gwaa fasfr & ?

W AN (s A) o (F) FEd
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Farz-adT )@ § 1 AfFq, sofr & gowr-
faa aag &1 gearsa  ad fear @
Har |
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gt w1 qEEEN

4691. =it vaAir Fag @Rt @ w@r
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(%) @7 as wxdra qas dearT A
fea-fem awgat & wras fAaifa fer §
ANz fFad faatars & gasr saqn fFar
g, @

(@) = geaea & ararHT 1A awt
& fad wasa &1y FAr § 7

stefns fawra aqt sriafor samare
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1970 as awy fafaszal adraqor & ad,
sar fgara, weziadr sfe grqet
6,05¢ was gwifua f&r 73 § =
Jvae faegq ame e’y ‘s’ /Y
it gfea) & fad v & faas ow ofy
a2 & qeawraa § @ & af 1 gafy
IITHT ATAF Qq=ar ¥ dm fer a3
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warT & fag 2477 «rzEe
faar ar % & 1 ag favg asgal
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(3)

(4)

(&) amfo wao arfe ¥ ux faeqa
qgd @dfg Frwar qaT A faaw



137 Wrilten Answere

QAT K1 A AGAMX w13 arw fafaq
fasrg Fid%e gy 13 § zTa¥ AFAIT
any oA ast § gwrfma fed T
ary Al §1 wgWfAT IwET W

SFIT E
g A7 AIAwT ) R
1971-72 840
1972-73 880
1973-74 920

et v asf & s wHo ade
arar & (farg gariFn grwar &)
FATT AIAT GEqT FT GIAA F AT
a1y f&d s ¥ wrgdEl & agArfaa
"eqr fav qF1T 81 ATAAT

s argdal v gear
1971-72 2,730
1972-73 3,010
1973-74 3,300

from Calcutta

Shifting of Ind i

4692, SHRI SHASHI BHUSHAN: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the number, names and other details of
the industries and big industrial houses who
have been adversely affected due to troubles
in Calcutta;

(b) the number, names and other details
of the industries and big industrial houses in
Calcutta which have shifted their offices, plants
and factories from there and set up atsome
other places to the country after selling their
industries and properties at cheap rates ;

(c) whether Government have also pur-
chased some of these industries and propertics
and if so, the details thereof ; and
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(d) the reaction of Government thereto and
the measures adopted or proposed to be
adopted to ensure that these industries are
again established in Calcutta ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (d). A statement
is laid on the Table of the House. [Pleced in
Library. See No. L. T.—4578 170]

Production in Rourkela Steel Plant

4693. SHRI SHASHI SHUSHAN: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whetheritisa fact that production at
the Rourkela Steel Plant in 1970-71 is ex-
pected to be below the target ;

(b) if so, the main reasons therefor and the
measures adopted by Government to ensure
targetted production in the Plant ; and

(c) the amount of profit made by the plant
in 1969-70 and how Government propose to
wipe off the balance of the loss of Rs. 32.5
crores and the number of years likely to be
taken to wipe off the loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) The main reasons for anticipated low
production during the year 1970-71 are un-
satisfactory industrial relations and technical
and operational difficulties.

Action has been taken by the plant authori-
ties to renovate the Pickling Line, re-build
the Stripper Yard Crane, overhaul the Soaker
Crenes, order an additional Lime Kiln, re-
move back-log of maintenance, speed up major
capital programme required to correct critical
imbalances in production facilities, arrange im.
port of certain spares, refractories, locos and
other essential raw materials etc. ; and improve
industrial relations.

(c) The amount of profit made by the
plant during 1969-70 was Rs. 7,83 crores but
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the cumulative loss as at the end of March,
1970 was Rs. 32,1 crores (the figures are ex-
clwive of the Fertilizer plant of Rourkela
Steel plant). Itis anticipated that with im-
provement in production, the balance of the
accumulated loss would also be wiped off. It
is not possible at this stage to indicate the
number of years it would take to wipe off
the loss.

Introduction of a new Product in Rourkela
Steel Plant for Manufacture of Electrical
Machinery

4694. SHRI SHASHI BHUSHAN: Wwill
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether Government propose to intro-
duce in Rourkela Steel plant a new product
called *‘cold rolled grain-oriented ‘sheets”,
which is a high grade plate nceded for the
manufacture of electrical machinery ; and

(b) if so, the name of the country with
which collaboration talk are being held and
the progress made in this regard so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) Itis proposed to take up production of
‘cold rolled grain oriented sheets’ at Rourkela
Steel plant with foreign collaboration. It will
not be in the public interest to disclose further
details at this stage, as the matter is still at the
negotiation stage.

Recrul t, Confirmati and Promo-
tion of Temporary Officers on Indian
Railways

4695, SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to state ;

(a) the number of temporary officers recruit-
ed by the Railways in various Departments
uptill 1967 ;

(b) whether it is a fact that there is very
little scope of confirmation and/or promotion
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for these temporary officers from jumior scale
to senior scale and from senior scale to the
administrative scales, as their seniority is
reckoned from the date of their confirmation
and not from the date of their entry in service;

(c) the percentage of the temporary officers
promoted from junior scale to senior scale or
to the administrative scale, and the percentage
of such officers who have been confirmed ;

(d) whether it is alsoa fact that both the
Kunzru Committee and the Administrative
Reforms Commission have recommended the
abolition of the discrimination between the
Class I Officers and the temporary officers by
designating the latter as extension to the
permanent cadre ; and

(e) if 30, the action taken by this Ministry
on this recommendation ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) 1089.

(b) Temporary Assistant Oliicers are eligible
for consideration for permanent appointment
to Class I by the Departmental Promotion
Committee of the Union Public Service Com-
mission against an annual quota of vacancies.
On permanent appointment, they are under
extant rules, given a weightage for seniority
to the extent of half the number of years of
service rendered by them in a working post,
subject to a maximum of five years,

(c) to (c). Information is being collected
and will be laid on the Table of the Sabha.

Special Pay to Wireleas Operators Work-
ing on Radio Teleprinters

4696. SHRI C. CHITTYBABU : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the adjudicator
has invariably classified both Wireless Opera-
tors and Signallers working on heavy circuits
as arduous and those working on light circuits
a3 less arduous taking the circuit capacity into
account without any discrimination ;

(b) whether it is also a fact that the
Signallers working on Teleprinters are paid
special pay purely for their additional qualifica-
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tions in typing and not otherwise as per Board
letter No. PC 69/SP 1/STS dated 16th Decem-
ber, 1969 and on the contrary a directly
recruited teleprinter operator is not eligible
for any special pay since he does not possess
additional qualifications in more working ;

(c) whether itisa fact that the wircless
operators possess requisite additional qualifica-
tions as stated in Board letter No, PC 69/SP
1/STS dated 16th December, 1969 and work
on Teleprinters for more than 10 days ina
month ; and

(d) if so, the reasons for not granting them
Special pay for working on Radio Teleprin-
ters ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) No. A special pay of Rs. 15/ per
month is granted to the Signallers when em-
ployed as Tele-printer Operators for they were
not recruited to work as teleprinter operators.
Type writing work is inherent in the tele-
printing service. The Tele-printer Operators
recruited directly are not granted any special

pay-

(c) and (d). Wireless Operators rendered
surplus due to installation of microwave are
utilised as Tele-printer Operators. Their scale
of pay is Rs. 150-300, which is considerably
higher than those of the Signallers with special
pay, namely Rs. 110-200 or 150-240. In fact,
their existing pay as Wircless Operators has
been protected without a fall.

Non-payment of special pay to Signallers

on the utilisation of Wireless Operators

on Microwave Teleprinters (Southern
Railway)

4697. SHRI C. CHITTYBABU : Will the
Minister of RAILWAYS Le pleased to state :

(a) how many wireless operators would have
been rendered surplus if they were not deployed
on Microwave Teleprinters on Southern
Railway ;

(b) whether it is a fact that the Wircless
Operators on Southern’Railway are deployed
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on Microwave Teleprinters since they are only
competent vide GM/MAS No. P (RT) 469/
II1/363 and not because they were rendered
surplus to requirements ;

(c) how many Signallers were deprived of
special pay for working on Teleprinters con-
scquent on the utilisation of wireless operators
on Microwave Teleprinters on Southern
Railway ;

(d) whether it is a fact that Signallers only
operate at Hubli and Bezwada on Microwave
Teleprinters links established between Hublif
Madras and Bezwada/Madras : and

(e) if so, the reasons for not following similar
procedure on Southern Railway also ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (¢). The information is
being collected and will be placed on the Table
of the Sabha.

Special pay to Signallers “Working on
Teleprinters on Southern Railway

4698. SHRI C. CHITTYBABU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether itis a fact that the Signallers
working on Teleprinters on the Central
Railway are paid 10 per cent of pay as special
pay ;

(b) if so, what are the reasons for reducing
the emoluments of the Signallers working on
Teleprinters on Southern Railway from Ist
February, 1968 ;

(c) whether it is a also fact that the Signal-
lers working on Teleprinters on Southern
Railway werepaid 10 percent of pay as Special
Pay vide Board’s letter No. E (8) 1-57/TRB 30
dated 31st December, 1957 ;

(d} whether Government arc aware that by
payment of Rs. 15/- at flat rate the emoluments
of the incumbents enjoyed over 10 years even
after the implementation of Second Pay Com-
mission's recommendations were reduced ;
and
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(e) if so; what action has been taken to
restore the order contained in Board’s letter
No. E (S) 1-57/TRB 30 dated 31st December,
1957 ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Although a special pay at the
rate of 109, of pay subject to a minimum of
Rs. 15/ p.m. was revised to a flat rate of
Rs. 15/- p, m. under Board’s letters No. PC-G0/
PS-9B/7 dated 24.2.61 and No. PC-61/SP-1/
TC-1 dated 18.5.62, due to a misapprehension,
the Central Railway continued to pay the
special pay at the old rate of 10% of pay upto
30.11.70. Instructions have since becn issued
to the Central Railway that the special pay
should be paid to these staff at the flat rate
of Rs. 15/- p. m.

(b) and (c). Similarly, due to a misappre-
hension, the Southern Railway were also
paying special pay at the old rateof 107 of
pay upto 5.3.68. Thereafter, they have been
paying the special pay at the correct rate of
Rs. 15/- p. m. o these staff.

(dyand (¢). Does not arise in view of
answer to parts (a), (b) and (c) above.

Linking of Nirmali and Bhabtiahl by a
Railway Bridge

4699. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether train$ have resumed running
on the Railway line from Bhabtiahi and
Barbhitha-Supaul on the North Eastern Rail-
way ;

(b) whether it is proposed to link Nirmali
and Bhabtiahi by a Railway bridge owver river
Koshi to cnable resumption of train services ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) With effect from 16-11-70,
two out of three pairs of passenger trains on
Supaul—Thurbhita Section have been cxten-
ded to run to and from Bhaptiahi station,
since renamed Saraigarh.
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(b) and (c). An appreciation is being made
by the North Eastern Railway to determine
the justification for the linking of Nirmali and
Bhaptiahi on the opposite sides of the Kosi
river. Further consideration to this proposal
will be given after the appreciation report is
received from the Railway.

Automztic Speed and Train Stop Equip-
ment for Railway Engines

4700. SHRI LOBO PRABHU: Will the
Minister of RAILWAYS be pleased to
state the rcasons why in view of the recent
accidents at Perambur and elsewhere automa-
tic speed and train stop equipment has not
been installed on Railway ecngines passing
through crowded Stations ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): It has already been decided to
introduce Automatic Train Control on Indian
Railways. Provision of this facility on
Howrah-Delhi trunk route has been approved
and the work has been taken in hand. Based
on the experience gained, availability of
resources including the extent of indigenous
manufacture, Automatic Train Control will
progressively be installed on other trunk routes
wheretraias run at speeds of 120 km per hour
or above and suburban section of Calcutta,
Bombay and Madras.

Utllisation of land beyond limits required
for Railways

4701. SHRI LOBO PRABHU: Will the
Minister of RAILWAYS be pleased to state
the arca of land beyond limits required for
the Railway, which is lying idle and what
arrangements have been made to lease it and
what steps have been taken to watch progress ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Presumably the information requi-
red is regarding surplus cultivable railway
land. Ifso, the total area of such land on
Railways was 1.21 lakhs acres as on 31-3-1968,
upto which period only information is readily
available.

Where there is demand, surplus cultivable
railway land is licensed to the cultivators
cither directly or through the State Govern-
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ment for Grow More Food purposes. So far
44839 acres of land has been handed over to
the State Governments and 30639 acres viree-
tly licensed by the Railwavs for this purpose.
Notices are issued periodically by Railway
administrations inviting applications for licen-
sing of surplus cultivable land and every
endeavour is made to allot the maximum
extent of land depending on the actual
demand.

Use of Flourescent Light by Railways

4702. SHRI LOBO PRABHU : Will the
Minister of RAILWAYS be pleased to state :

(a) considering that a flourescent light of
40 watts is equal to an ordinary light of 100
watts and gives twice its luminosity and lasts
five times as long, the reason why the Railways
do not use flourescent lights in replacement
both in coaches and in stations ; and

(b) whether these flourescent lights can be
an answer to the poor lights in coaches from
weak batteries ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Itis afact that floures-
centlight have several advantages over incandes-
cent lights, such as lower electricity consump-
tion for a given illumination, longer life etc.
Railways are already using flourescent lights
extensively at their stations. The use of such
lights in passenger coaches, however, where
only 24 Volt DG is available through axle
driven dynamos, requires a suitable invertor
which is still in a developmental stage.

frez qltws &1 HUES SHAD
|/IAT AT
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(ix) 3@ Fe@Et § SEga
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aafs fega & w@ai «r fafase
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Recruitment of Judicial Members in the
All India Income Tax Tribanal

4705. SHRI SARDAR AMJAD ALI:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have recruited
Judicial Members in the All India Income
Tax Tribunal from amongst the candidates
interviewed in the year 1970 ;

(b) if so, the names of persons who have
been selected ;

(c) whether it is a faét that the decision of
the Board of Selection has not been complied
with ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a)to(d). It
is a fact that a Selection Board under the
Chairmanship of Shri Justice Shah, Judge,
Supreme Court of India was appointed to
make selections inter alia to certain posts of
Judicial Members in the Income-tax Appellate
Tribunal. The Sclection Board completed the
interviews of candidates during August, 1970.
The recommendation of the Selection Board
are still under consideration of Government.

Work of Double Line from Barasat-
Hasanabad Sector of Eastern Railway

4706. SHRI SARDAR AMJAD ALI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government propose to start



149 Written Answers

the work of double line system in the Barasat-
Hasanabad Sector of the Eastern Railway ;

(b) whether eclectrification will also be
immediately introduced in the same sector ;
and

(c) if so, when the work is likely to be com-
pleted ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). No, Sir.

(c) Does not arise,

Fast Janta train between Tatanagar and
Amritsar

4707. SHRI SHIV CHANDIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government’s  attention has
been drawn to the repeated demand from em-
ployees and residents of Jamshedpur, Rour-
kela, Ranchi and Bokaro for one fast Janta
train between Tatanagar and Amritsar via
Asansol, Patna, Varanasi at least twice a week

both ways ;

(b) if so, the decisions Government have
taken and when the same train is expected to
be introduced ; and

(c) whether there is any proposal to divert
the present Howrah-Varanasi-Lucknow passco-
ger via Kharagpur, Tatanagar and Asansol or
to get its starting and termination changed
from Howrah to Kharagpur or Tatanagar in
the interest of travelling passengers of U, P.
and Punjab ; if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) The demand has been examined but has
not been found justified on considerations of
tralfic. ‘The passengers can avail of 358 Up
Tata-Asansol Passenger and then connected
5 Up Howrah-Amritsar Mail. Similarly, in
the reverse direction 6 Dn Amritsar-Howrah
Mail is connected with No. 357 Dan Asansol-
‘Tata Passenger with a change at Asansol.

(c) No. Howrah-Lugknow Express serves
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the passengers mostly originating from
Howrah-Asansol Section. The diversion
via Kharagpur—Tata will entail a much
longer route and hence longer journey time
and dearer fares. This will cause inconvenience
and will not be favoured by thc passengers
availing of this train,

JUA@R, VAT Jq0 FEGT Faqq
(ot =) & @tw af g
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Frafd?
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g
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Reopening of Gamti No. 72 at Ghogardiha
(North Eastern Railway)

4709. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether it is a fact that the people have
demanded the reopening of Gumti No. 72 at
Ghogardiha station (North Eastern Railway) ;
and

(b) ifso, when that Gumti is going to be
reopened and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Noj; the level crossing No. 72
“C" class at the western end of Ghogardiba
station has not been closed.

(b) Does not arise.
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Price of Tractor

4710. SHRI N. K. SOMANI: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
stale :

(a) whether the prices of Indian tractors
are controlled under the Essential Commodi-
ties Act ;

(b) whether prices of raw  materials and
primary items which are required for producing
tractors are alsu controlled under the Essential
Commodities  Act, if not, the reasons there-

fur;

{e) whether tractor manufacturers are
suflering serious financial losses due to  this
lacuni in the tractor price control and if so,
the steps Government propose to take to elimi-
nate this problem ;

(d) since how long tractor manufacturers
are complaining about prices and the steps
taken by Government to revise the prices;
and

(e} if tractors arc an essential commoedity,
the reasons why this industry is not declared
as an ‘essential services’ industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT AND INTERNAL TRADE (SHRI -

M. R. KRISHNA): (a) Yes, Sir.

(b) No, Sir. Since the components and
raw materials required for the manufacture of
tractors cover a wide range and are being
manufactuted by a very large number of units
in the small scale, medium scale and large
scale sectors, it is considered ncither necessary
nor feasibie to exercise statutory control over

the prices of such articles.

(c) and (d). The ceiling selling prices of
indigennus o ricuitnral wheeled tractors which
were notioe ] usder tue Essental  Commodities
Act were 1o Lo eflective till the 31st March,
1969, In June, i.6Y representitions were made
by the tractor manulacturers that these prices
were unremunerative and that they should be
revised. A cost examinauon was accordingly
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undertaken by the Cost Accounts Branch of
the Ministry of Finance with a view toascertain
whether an increase in prices of agriculiural
tractors on account of changes after the 3lst
March, 1969 were called for within the princi-
ples and formula laid down by the Tariff Com-
mission in its Report (1967) on the Fixation
of prices of Agricultural Tractors which were
accepted by Government. On  receipt and
examination of the report of the Cost Accounts
Branch, it was found that there was no case
for any price increases within the principles
and formula laid down by the Tariff Commis-
sion. However, as the manufacturers conti-
nued to press for increases in the prices of their
tractors, the Burecau of Cost and Prices was
requested to undertake afresh a comprehensive
cost examination of each of the tractor manu-
facturing units.  Their report is awaited.
Further action on the requests of the tractor
manufacturers for price increases will be taken
on receipt and examination of the report of
the Bureau,

(¢) Government do not consider it neces-
sary to declare every industry relating to an
csscntial commodity as an ‘essential Services’
indusiry.

fagly-wiz I stiga w F@™ANg
aifaw ®ar

4711, it JiEX W 7@ F}qT
WX TF 4Z IAF F FU FfF 2

(%) #ar awwz 4 fate-sver @3
AIEA F1 sATANg qifaq 7 faar & ;

(@) #ar a41 &1 F7ar 7 FaF FI20
¥ aqr AT 13 AgA fagyT & wiw A
o1 fagsr arad Faq 22 M1a g ; o

() afz g1, ar 11 9% 22 Hiw
AFql AT 129 i faga w1 d1war 9%
g faar 4z ?

X AL (s A) ¢ (F) g7 q0EA
F A aid HEEH GEEATAT &1 94T
ANA F (AT ($T TOARAATT GFAI47 §
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qar a1 & fF Fizr-faderg T a1
#ATANZ 7ZA

(=) =zt

() azia¥ frgq @1 & Fra1 &
41 TE DT GIT G T IAT HAAIG
g &1 EAEAT § | AT 59 FE0T 93
swer 741 fear o ar € 1

Foreign Investment in Industries

SHRI MEETHA LAL MEENA :
SHRI1 S. K. TAPURIAH :

4712,

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

{a) whether Government have decided to

reduce the foreign participation in industries FT 3

in India to only 40 per cent from now on;

and

(b) whether it would inany way reduce
inflow of forcign private capital in the country
and if so, the factors responsible for Govern-
ment imposing such a restriction on the foreign
capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. IL. KRISHNA): (a) Government conti-
nues to recognise the necessity for inflow of
progressive technology, particularly in sophis-
ticated fields where Indian Technology has not
adequately developed ; it also welcomes the
association of foreign  capital, wherever itis
essential. Wherever foreign capital participa-
tion is considered neccessary, only minority
participation is normally allowed. Each case
iy considered on merits and it would be  dilli-
cult to lay down or rigidly adhere Lo any fixed
percentage. The usual preference is, however,
for participation of upto 407 or less.

Government's policy continues to be the
same as hitherto and no decision to change it
has been announced reccutly.

(b) Docs not arise. *
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I W a3y sggfee wifa aar
wggfem smfaat & glawd

4713. ot WisT @ |iAT 0 F4qT
senfirs fawiw qar artafos s 54
qg FAIT T FQ T4 e

(%) #a1 sggfaa wfagi qar
sqgfaa sawnfaal & 1 1 a9 ga0
&1 TQIGAT FIE AT UF IAT F1
g I FA & far wrf fadg gfagm
TR

(@) afz gi, @t ga% sar srQw §

(7) #ar g3F1T & fa=re gg @y &
373 wfaam 5 faaw gfasid garq w33
E15

(w) afz g, & agras AT
Far g’

sitnfie  faww aar aifafos s
#Aa ® IT-HAT (s Ho To wEw) ¢
(%) & (=). sk sggfaa sifaay
aar snfaw snfagl gro g7 g
gar & fa¥ usy g @ m;o gur
39T T E

Export Orders received by Bhilai Steel
Plant

4714. SHRI S. K. TAPURIAH: Will
the Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) the details of the total export orders
received during the last threec years by the
Bhilai Steel Plant ;

(b) the total forcign cxchange carnings to
be accrued to the Exchequer as a result there-
.

of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). A statement
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showing the details of exports made and foreign
exchange carned by Bhilai Steel Plant during
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the last three years is attached.

Statement

Details of exports made and Foreign Exchange carned by Bhilai Steel Plant during the

years 1967-68, 1968-69 and 1969-70.

1967-68

(Quantity in-+000 tonnes
Value in Rs. million)

Item 1968-69 1969-70

Quantity Value | Quantity Value Quantity Value
Pig Iron 394.9 113.9 369.7 97.3 292.6 120.7
Billets 66.4 318 62.6 274 33.4 14.6
Bars and Rods 14.6 7.9 16.2 9.5 24.6 16.3
Structurals 115.2 67.5 252.7 150.6 202.8 129.1
Rails 40.7 25.5 529 349 92.4 69.0
Total Iron & Steel 6318 246.6 754.1  319.7 645.8 349.7
Bye-Products. 0.7 0.2 — — 3.1 1.1
Grand Total : 632.5 246.8 7541 319.7 648.9 350.8

Rates of Maintenance Grants

4715. SHRI S. A. AGADI: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state:

(a) whetherit isa fact thatthe ratesof
maintenance grants were fixed some 15 years
ago and that they have not yet been revised,
even though living costs have gone up steeply
and the Scheduled Castes and Scheduled
Tribes students are facing difficulties ; and

(h) if so, the reasons for not revising the
maintenance grant ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
The value of scholarship under the post-matric
scholarships scheme includes a monthly main-
tenance grant and other concessions like pay-
ment of all non-refundable compulsory fees,
study tour and thesis typing/printing charges
upto a prescribed ceiling.

Though all the increases in fees have been
met by the Government, it has not so far been
possible to increase the monthly maintenance
allowance due to financial constraints. It was
considered desirable to cover as many students
from the limited resources available rather than
increase the ance allo which
may result in the restriction of the range of
coverage under the scholarship scheme.

Rehabilitation of Tribals by Tripura
Government

4716. SHRL KIRIT BIKRAM DEB
BURMAN : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government are aware of the
serious lapses on the part of Tripura Govern-
ment officialsin regard to rehabilitation of
Tribals, if so, the precise nature of the lapses
and the extent of wasteful expenditure involved
therein ; and

(b) the amount of Central aid given for
impl tation of the weh for rehabilita-
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tion of Tribals and the steps taken to ensure its
proper utilisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
The information is being collected from the
Government of Tripura and will be laid on the
Table of the House as soon as available.

o # wegrafy garr # qrequTow &
HTAN

4717, st g®A W wHAW : F47
fafa aqr awre weaqmw  FAT qg qATH A
Far o fr fgaear, 1970 § F7A #
gt wegrafy qad & qUETHRw F df9-
i H feaq safeat &Y frxeare fear
T 3 wYx 3aF fawg Far wriard w5
TEE Y

fafa am swwr were s A
Teg #At (A wwee T|) ;3 qE9 |
ams ger faatas sifear, 7o &
1€ A1 WA |

HAAgT e (I W) A gea g
fafawi & a7 & fod arggfam afot aa
sggtea snfaw wfagl & swaat

4718, st 9o ®To WTHUTH : FAT
e gAY gz @A & F ALY fE e

(%) IAL @T F KOG 7T A
oy waarfray 5 gear fradr 2 sl
1967 & 1970 a& Frxafaq azd qra17
q7 wgar 994 IO 250—380 w4
(me qmo) ¥ a4z ¥ ger qra fafrst
¥ qdf 97 qdad fFar war aar 394 §
fpary wa=rr aggfaa fa aor agglaa
arfar mfa ¥ & ;

(@) ad 1969 H 333 HIA IV
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34 fafaa aftar ¥ srare < ger qEa
fafert & 42 & far 53 aF 99 #r
@3 F F a7 qrA § fawd wqgfaa
arfaa & T FAIEA N A ; AR

(7) maragga g 5 1970 ¥f5y
T 997 F 1917 91 A9 aq1e FHArfE
F 7 97 A A ga¥ ¥ FE o
sHA18 ggfas aifs qar sggfea
aifem anfy w1 ag 2 ?

WA AW (s Adr)  (F) 7 (7).
AT THLE F AT TG & AT AT
qT 7@ & FAT

It R & foeet fadtom ® goaagax

waw fewz qronfaat & @ v sggfaa

wnfaat aw sggfaa anfew ofagt &
wHaTfal w g

4719, st qo ®Te WITH  FAT
T TA1 A4 a9 F FA FL F

(%) saz i@y & faeett fodroa &
gurargae  @aw fewve oEwfaat &
250—380 sIT F AT qgI 9T Ay 1967
¥ 1970 ax & A frady sd=ifeat £
qEteafgs Az #1917 9T FUAT IIT F
FHTT 9T FI wE Fqr IAHA ¥ fRaF
FHardr sqgfas wfaat qar sggfag
sfaa srfaat & ; &l

(@) favixs 6 famvay, 1969 &
7 a1 afrey gear £ (odo Hre o)
68 #re wwe 1f13 & dur 3 (a=d
q@reafa & Far) =1 fog 9307 =7 faar
war aar  agr w@ggfaa aifagi qar
sgafaa anfen sifadi & sdarfeai
o qfoax & FErd IqAT AT &Y o

LAR- 2
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WY WAt (o1 Aw) : (F) 0 (|).
gIAT FFZST R AT @1 § A1 AWT-92A
g7 @ 4t I |

yggfen wfaai a1 sggfaa snfew
‘anfagt & faq acww &1 WEIE AR
|ATA FIAT

4720, s go ATe FTHY T
TR HAY A FAT A FA0 FOO OF

(F) #magas 2fF WIS
ofeer gemr £ (qme #Ho Fro) 70
do ame anfe 5/10 fzais 29 sda,
1970 & srgai ardt # wygfas sfaai
F fay smreaor g3 @y ma w3gfa
wifrdt @ar wggfas afrm sifyal &
fadr gregw % grew VEET # F84T OF
¥ qF &1, IaF A9 0F qfqex A1z T FY
garex 3 fearaar g ; A<

(@) afz &, a1 %41 39 AAF §
IJIATUCHF FIAATET &7 A7 @Er g ?

A A (st Amn) o (F) WA
EEll
(w) @ara g Jo&ar |

fetiage sixw (veaT W) ¥ sww]d
T agd w0

472]1. %t Qo ®lo ATEM : FAT
¥@d oA ag qard A g1 & 5 oar
ggav2fraaggact & gwe Ay &
AT 3T #§ 250-380 ®A F Iz
¥ wegei ¥ 93t 9% fagfeaar azd
ATHTT G 1 AT WY & a9 AT aF $ri
g9 Agt frar @war § faesd qfom-
tawq gggfaa enfaat aar sgglfe
aifew arfaai & sgafeal #1 Fa#
faad arer AW ATeT A gr@rE ¢

DECEMBER 15, 1970

Written Answers 160

WE WA (o AeT) @ gFAT FFIIN
AT TEN E AT WAT9IA 97 7@ Y
JOIAT |

gzan wd v2uw v fafra gw et ww

4722, sit fax seor @ - a7 R
H41 43 a0T F1 Fq0 F 5 ¢

(7) amag a9 g f5 2371 @A
w2ad 97 fafgs g7 9T F1§ Tz A1

(w) afz g, a1 gzmiz @1 fasz

3% 97 9T T Fa aF fafea A ar
g,

(w) Zzar sFwF 9T I aF AT
Fr faaior @ ®zary F agrFm § ?

t9E w (w0 AREv) o (F) ST g

(@) stz (). fwagra  tar &rd
ST 8% 21 FI0 dEA qAi 9X 6%
qATT FAF qrAY graar ¥ w4t w1 q9-
w1 W ITEnedl gfaar afafgs F
Uy § nF fauifa Frasa § srare
q¥ 1 AMGY & A1 g @Al 9T Ty &
F1gt #1 Fqe) FGAT AT AT &# IT-
qSTAT FT TATA T TEWAT 2

At faeat wza aast st
Tt aw IgE

4723, ot TR AT ; 34T 3N WA
gz FATH F FI H4 fF ¢

(%) sarag aw & &5 |gaf
faselt & &9 arr @ Ty mfEgr 3
ag @i &1 g & gawreaf faewr wza
¥ar § gt F q@AT A7 ; JR

(@) afz g, &t 3@ o a1 srFaH
FIaEg?
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(%) |at & =¥y =faaw gfa-
qTql & &4 F FT Fro S HITo
FAFIC-UZAT TZ7 1 A7 aF Igran 79
any aftwar ® gfer ¥ sgramfes

agr &

wwi wewT qx g gdem A A g
gt & afead #t sfagla 3

4724, =y Tiw wor : a7 ¥WF HAY
gg FA1X FT FO 47 7

(%) saragaa & f& g & #
gaf IFnT 2 g€ W@y gdeAr ¥ WM
X 9T 1T gu srfwal # ¥ afawmw
zl@a g ?

(=) afz zr, @ wAF = H
qasi & afeaidd st fradt wfagis &
% qqqr aeeta uga & w1 § fEAar
a7 fagr qar ; €1

(w) A =afsqi & a9 Far o

far 87

A Wt (ot qe) (%) 33 AT
agh § @i axat s4ifE 7 gEEAr F @y
safq 7} srgar qraw gq, IASr Aify
¥ geafrga fageor 53 3 74 &1

(&) gggdear & AL 2 ¥} FH-
=ifeat afzm 6 safaaat 3 fasz gea-
fagi #1 a9z  ®7 § 3,000/-%9%
&1 o Prar mar 80 f9A se7 dra
safgqdl w1y wras N agar, I3F AIAA
§9qaz & & § #1f A Ay faan
o A% #7106 qrAE 73 F far 3ae
1§ fager qrasdt Al war 1 wAEE
sfasz afafaan ¥, w73 79 W™
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Faaifegi @Y wixdla = afafyan
a1 82w F ¥t Al zAd Feq-
ia fafag ¥ gdzar (sfrsz) Froad
¥ g70i7 3 anfermit @ afaqfr #r
ANTIA FAF 957 90 FATH fAAR
faar st <ar &

('T) (1) = Fad, 70 1 To Ao
Ero qardy md & 3r5aT
(2) =t gega faz, 7ol moo
o FATY ME FT HFLE-

791
(3) =haadr aaze, gt st
R, T F747, 7.

EEincal

(4) st zex aw, ggx =N
W&, AW FHET, fAAI-
FAMF 1

(5) gardt Asay, quAr A
AT, AA gFATL, FAaAr-
TARAZLN

(6) g, g7 =it faaiat ws,
aw Faar, fasr-stag )

(7) Amar fam,  qedt st
frargt @\, ara a9sr,
foasr asdtmz

(8) =t fRas gwry, gy =
A 7, HFIT A0 340,
HIgeAT WIZIUA, WIS,
fasdt |

(9) =t 27, qIx =T Feaa,
qiq 74T, s ssmg )

Schemes for the uplift of Scheduled Castes
and Scheduled Tribes

4725, SHRI RAMACHANDRA VEER-
APPA : Will the Minister of LAW AND
SOCIAL WELIFARE be pleased to state :

(a) the particulars of schemes which are
under consideration of Government for the
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uplift of Scheduled Castes and Scheduled
Tribes ; and

(b) which of these schemes are likely to be
completed during 1970-71 and
1971.72 ?

the years

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND 1N THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) The follow-
ing new Schemes are at present under consi-
deration of this Department :—

(1) Pilot Project for disbursement of
Post-matric scholarships to inter-
State Scheduled Castes and Sche-
duled Tribes students at Delhi.

(2) Merit Scholarships to Scheduled
Castes and Scheduled Tribes
students for post-matric studies.

(b) Decisions in both the cases are likely
to be taken in the near future.

Allotment of Lands to Harijans of Orissa
and Mysore

4726. SHRI RAMACHANDRA VEER-
APPA : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the amount of land provided to Harijans
in Orissa and Mysore during the current
financial year ;

(b) the number of landless Harijans in
those States ; and

(c) by what time Government will be able
to provide land to all the Harijans in those
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DEPART-
MENT OF SOCIAL WELFARE (SHRI
JAGANATH RAQ) : (a) to (c). The infor-
mation is being collected from the Governments
of Orissa and Mysore and will be laid on the
Table of the House as soon as it is received.
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Running of Passenger Trains between
Mukerian and Talwara (Northern
Railway)

4727. SHRI JAI SINGH : Will the Minister
of RAILWAYS be pleased to state :

(a) the reasons for not running passenger
trains between Mukerian and Talwara Town-
ship Railway Stations of Northern Railway ;
and

(b) whether there is any proposal under
consideration to run passenger trains between

the above two railway stations and if so, by
when ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) The Railway line between
Mukerian and Talwara is only a siding owned
by Pong Dam authorities and is not open for
passenger traffic.

(b) No.

HIA AtwE, FARYT (qafeaT I9E)
& @aw wifaqw wasAa

4728, it w0 fro AywT: 337 I
HAY gg A A FO1 FI0 fF o

(%) #ar gz g ¢ f5 qaf@T =Y
¥ gL HIT F AT FA1qF U
2 F3we, 1970 &1 Fewfoams &
faderor Y & SYua agr & WE w4
Fifegt & sqdt A F gHgT ¥ gAn
aue o wifaqet wedla fear g qar
I OF AT 9F W fear av #i7 FASr
FqHT FIAAT F frgm ¥ @A T

(=) afz &, & awfams &
WY FAafat A gedm afias @1
17 fea-fem amai &1 T faamr ar
qqT GIFIT X I FAATH] FT gAAA
& fay sgr sgardy w1 g ; alx

(7) SwazaT sAm@r A af & ?
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@@ G (st Aa) ¢ (F) 7 (7).
AT gFTSN FY A1 @Y 2 AT FA-T2A
9T 7@ X AAA |

qafeat WA AP AT ® qeATAAA W
edmfct gra fear T “weneg”
S & gy

4729. st ®o fo wAwT : 371 I
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AGRAHAYANA 24, 1892 (S4KA)

Written Answers 166
CEMREACIEIE A 2 (I Tl 2 30

(%) 7ar gz |7 & fr qafay @&
F Asfzamia a7 9 fafas afege
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sT7eqr afg wewar sqragrfes 2, “fasig
#17" & ®1 % eparg fafas sfasrd

Y ATT TTF) AT TRAT §
]

Staff for Parcel and Booking Offices at
Bulsar (Western Railway)

4731, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 2362 on 11th August, 1970
regarding stafl for Parcel and Booking Offices
at Bulsar (Western Railway) and state :

(a) whether the necessary staff at Bulsar
has been provided so far ; and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) The necessary staff will be posted at
Bulsar station after candidates, now being
recruited through the Railway Service Commi-
ssion, are available for posting.
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Recommendations of Enquiry Commi-
ssion-on causes of delay in settling
public claims

4732. SHRI CHANDRIKA PRASAD:
SHRI P. L. BARUPAL :
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred Ques-
tion No. 8396 on the 5th May, 1970 regarding
the recommendations of the Enquiry Commi-
ssion on causes of delay in settling public
claims and state :

(a] whether all the recommendations made
by the Committee in the Report have been
examined by the Railway Board so far ;

(b) if so, the decisions taken by Gowvern-
ment oneach of the recommendations examined

20 far ;

(c) the action taken by the Administration
to implement the recommendations ;

(d) the procedure adopted by the Railways
to ensure prompt implementation of the same ;
and

(e) whether these recommendations have
been published by the Railway Board so far ;

if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) 310 out of 331 recommen-
dations have been examined so far. The rest
are only observations.

(b) The attached statement gives particulars
of recommendations accepted in full or in part
or in modified form and those not accepted as
well as those still under examination is laid on
the Table of the House. [Placed in Library. See
No. LT—4579/70]

(c) and (d). Instructions have been issued
to the Zonal Railways to implement the accep-
ted recommendations. The Railways have been
asked to set up a suitable machinery to watch
implementation of the accepted recommen-
dations.

(e) No, because the Committec was in the
naturc of a Departmental Committee and its
Report is for official use.
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Complaints of corruption in Establish-
ment Section of Divisional Superintendent
Office, Ajmer (Western Railway)

4733. SHRI ONKAR LAL BERWA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether itis afact that the Western
Railway Mazdoor Sangh has issued several
Bulletins in regard to the corruption in the
Establishment Section of Divisional Superin-
tendent’s Office of Ajmer Division ;

(b) whether itis alsoa fact that an open
letter was also issued to the General Manager,
Western Railway and also to the Divisional
Superintendent, Ajmer, giving individual
names of the persons involved in these cases ;

(c) if so, the details thereof ; and

(d) the action taken by Government in the
matter ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). An anonymuus open
letter dated 4-11-70 was received by the
General Manager, Western Railway, contain-
ing certain allegations of malpractices and
inefficiency against ccrtain officers and emp-
loyees of Ajmer Division. The letter being
anonymous, no action was taken.
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Appointment of sole distributor by
Hindustan Photo Films Manufacturing Co.

4736. SHRI H. AJMAL KHAN : Will the

Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to

state :

(a) whether the Hindustan Photo Films
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Manufacturing Co., Ootacamund had appoin-
ted a sole distributor for the entire country for
cine film positive ;

(b) whether the term of the said distributor
has been extended and if so, the reasons there-
of ; and

(¢} the steps Government propose to take
to end the monopoly in the distributorship of
cine film positive produced by the Hindustan
Photo Films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) The contract with the distributor has
been given an extension by the Company at a
time when it had been felt that there was a
need to maintain continuity of arrangements
for distribution as the product was compara-
tively new. Yet another reason for giving the
extension was that it was felt that the volumne
of business had not yet grown sufficiently large
to justify the appointment of new or more
distributors. It has also been felt that such
an extension at that juncture would enable
the Company to concentrate its attention more
on production rather than in having to get
involved in problems of distribution through
rew and inexperienced agencies.

(c) The contract as extended with the
present distributor is for the period upto 31st
December, 1972, The question of appointing
new or more distributors will be taken up well
in time before the expiry of the extended con-
tract, having due regard to the overall strategy
for the distribution of the various products of
this undertaking.

Report by Railway Intelligence about
black marketing in Reservation on

Northern Railway

4737. SHRI BALGOVIND VERMA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whetherit isa fact that the Railway
Intelligence of Delhi Main Railway Station
have sent a report of Black-Marketing in reser-
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vation to Divisional Superintendent, General
Manager, Northern Railway and Railway
Board, New Delhi ;

(b) if so, how many persons are involved
in this racket and what are their designations ;
and

(c) the action Railway authorities have
taken so far and il not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) Does not arise.

(c) Docs not arise.

Lowering of the Age for Franchise

4738, SHRI GEORGE FERNANDES :
SHRI P. C. ADICHAN :
SHRI D. AMAT :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have considered
the representations various political
parties and youth organisations to lower the
voting age to 18 years ; and

from

(b) if so, Government's reaction thereto ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) A memo-
randum dated the 6th April, 1970, containing
inter alia a demand for lowering the age of
franchise from 21 years to 18 years was presen-
ted to the President on the 30th April, 1970,
by Shri George Fernandes, M. P., on behalf
of the Samyukt Socialist Party. A few other
similar representations on behalf of certain
Youth Organisations were also received.

(b) On a consideration of these, the
Government feel that no change in this behalf
is necessary for the present.

Corporation for Engineering Products

4739. SHRI S. KUNDU : Will the Minister
of INDUSTRIAL DEVELOPMENT AND

INTERNAL TRADE be pleased to state :

(a) whether Government propase to set up
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a Corporation to deal with cnginecring pro-
ducts ;

(b) ifso, the details thereof ; and

(c) in what particular engineering goods
the new Corporation will deal with ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). It has been
decided to setup a Projects and Equipment
Corporation of India as a wholly-owned subsi-
diary of the State Trading Corporation. This
export-oriented unit will primarily deal with
large projects and turn-key schemes abroad
and will concentrate its on (i) Railway systems
including locomotive and other rolling stock,
track and signal equipment, etc. (ii) complete
industrial plants and projects ; (iii) public
utilities ; (iv) castings, forgings and ancillary
equipment and items.

Assaunlt on an Official of Durgapur Steel
Plant

4740. SHRI S. KUNDU : Will the Minister
of STEEL AND HEAVY ENGINEERING be
pleased to state :

(a) whether itis afact that the Adminis-
trative Officer of Durgapur Steel Plant was
stabbed on 22nd November, 1970 while retur-
ning from duty ;

(b) ifso, the details thereof ; and

(¢) the steps taken for the safety of the
officials ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). Shri G, C. Mukher-
jee, Administrative Officer of Durgapur Steel
Plant, was stabbed by some miscreants at
about 8 P. M. on 22, 11. 70 at the Steel Market
ncar Benachiti.

(€) Security arrangements are being further
tightened up by the Plant Authorities and the
Government of West Bengal are taking suitable
stepa to deal with the antisocial elements.
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Manufacture of Scooters in Public Sector
with Foreign Collaboration

4741, SHRI D.N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

{a) whether Government have been able
to choose a model/models for the scooter
proposed to be manufactured in the public
sector ;

(b) if so, the name of the country and firm
which has provided the model ; and

{c) whether the team of collaboration with
the firm have been finalised and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a). Not yet, Sir,

(b) and (¢). Do not arise.
Fall in Investment

4742. SHRI D.N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state !

(a) whether it is a fact that the Chairman
of India Investment Centre is reported to have
stated that measures like the Monopolies and
Patents Acts have tended to impede decisions
and have created uncertainty and misgivings
among entreprencurs, both Indian and
foreign ;

(b) whether there has been fall in invest-
ment from both these sections ; and

(c) how far they are relatable to the posi-
tion at above?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (¢). The speech
delivered by the Chairman, Indian Investment
Centre, at the Annual Meecting of the Indian
Iavestment Centreon 19th November, 1970
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has come to the notice of the Government.
Government are, however, of the view that
within the legal and policy framework at
present obtaining in India, there is sufficient
scope for investment both by Indian and
foreign investors and that the climate for such
investment i8 quite favourable. The new
licensing policy was announced only afew
months back and itis too early to assess its
impact at this stage.

Expansion of Bhilai Steel Plant

4743. SHRID. N. PATODIA: Will the
Minister of STEEL AND HEAVY ENGINE-
ERING be pleased to state :

(a) whether Government are having a
second thought over the question of expan-
sion of the Bhilai Steel plant ;

(b) if so, the reasons therefor ; and

(c) whether itis due to any objection from
the planning Commission and if so, the parti-
culars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. & HEAVY
ENGINEERING (SHRI MOHD. SHAFI

QURESHI): (a) No, Sir.

(b} and (c). Do not arise.

Paper Mill in Kagar Nagar (A P.)

4744¢. SHRI ESWARA REDDY : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased

to state :

(a) whether the Prime Minister has re-
ceived a memorandum regarding the faunction-
ing of Paper Mill at Kagaz Nagar, district
Adilabad (Andhra Pradesh) ;

(b) if so, the details thereof ; and
(c) the action taken thereon ?

THE DEPUTY MINISER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA). (a) to (c). No memo-
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randum regarding functioning of paper mill at
Kagaz Nagar hav been received. However,
three letters have been received in Prime
Minister's Secretariat from ome Shri Abdul
Rasool on behalf of workers of certain factories
at Kagaz Nagar, Distt. Adilabad, containing
certain complaints against the management of
the factories, a demand for setting up of a
wage board and a threat of strike. These have
been forwarded to the Ministry of Labour,
Employment and Rehabilitation (Department
of Labour and Employment).

Punctuality of Shuttle and Local Trains

4745. SHRI N. R. DEOGHARE: will
the Minister. of RAILWAYS be pleased to
state the steps Government are contemplating
to take to improve the punctuality of shuttle
and local trains in the country, particularly
those trains by which a large number of office
goers travel daily ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : The Railways have always attached
very great importance to punctual running of
passenger carrying trains. Suburban trains
are given more importance than even Mail/
Express trains inasmuch as in running sub-
urban trains preference is given to these
trains even over Mail and Express trains. As
a result the punctuality of suburban trains
on different railways has been as high as
907% in case of Electric trains and about 80%
in case of steam trains,
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Railway El.l_m:_t_nl.lily of suburban trains
Electric. Non-electric.
Eastern 89.9 81.3
South Eastern 93.6 90.8
Western 94.3 —
Central 91.3 _—
Southern 95.2 85.1

All detentions to passenger trains are daily
analysed in detail by the Divisional Officers,
and in case of avoidable detentions, corrective/
punitive measures are initiated soon after the
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occurence. Detentions are also scrutinised
daily at the zonal Headquarters of the
Railways.

So far as unavoidable detentions are con-
cerned, preventive steps are rather difficult,
il not impossible, However, whatever is practi-
cally possible is done to mitigate factors, for
example :

(i) to fight the evil of alarm chain pulling
educative propaganda is undertaken
with the help of the heads of educ-
ationalinstitution, and surprise raids
are made with the help of theR. P.
F. and Police;

(ii) to reduce the incidence of thefts of
communication wires, the copper
wires are being replaced by steel
wires and microwave and radio-
telephones are being provided ;

(iii) to reduce the incidence of thefts of over-
head electric wires, intensive
patrolling is arranged as and when
possible.

Application for Tyre and Tube Factory
in Tamil Nadu

4746. SHRI MURASOLI MARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state:

(a) whether the Government of Tamil
Nadu has applied for a Tyre and Tube
Factory in Tamil Nadu ; and

(b) ifso, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) and (b). The Tamil
Nadu Industrial Corporation had applied for
grant of an industrial licence for setting up
an automobile tyre and tube factory in Tamil
Nadu. It has been decided to issue a letier of
intent to them for manufacture of 3 lakh nos.
of automobile tyres and tubes cach per
annum.
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Sale of Khadi to Central Government
Employees in Tamil Nada

4747. SHRI MURASOLI MARAN : Will
the Minister of INDUSTRIAL DE VELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the Government of Tamil Nadu
has sought the approval of the Central Govern-
ment for extension of the scheme of selling
Khadi on credit basis to the employees of the
Central Government offices in the State of
Tamil Nadu ; and

{b) if s, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes ; Sir.

(b) The proposal is under consideration in
consultation with the Khadi and Village
Ind ustrics Commission.

Withdrawal of Posts of Commercial
Clerks from Madura Division (Southern
Railway)

4748. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether itisa fact that the posts of
Commercial Clerks have been withdrawn from
certain stations of Madura Division of Southern
Railway ;

(b) if so, the details of the posts withdrawn
and the reasons therefor ; and

(c) whether it isalso a fact that the All-
India Railway Commercial Clerks Association,
Mad has submitted a M andum to the
General Manager, Southern Railway as well
as to the Divisional Superintendent, Madura
in this connection ; if so, the details thereof
and the action taken by Government ?

THE MI_NISTER OF RAILWAYS (SHRI
NANDA) : (a) to (¢). The information is
being collected and will be laid on the Table
of the Sabha. '
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Impact of Datt Panel Report on Foreign
Investment in Induastry

4749. SHRI LOBO PRABHU: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is a fact that foreign capital
has struck because of the implications of the
Dutt Panel report ;

(b) whether the inclusion of 20 larger
industrial houses and 60 large independent
companies in the Sarkar Commission’s list is
responsible for the end of foreign interest in
our industry, if not, whether there are any
other reasons therefor ;

(¢) whether Government expect to develop
industry on the most up-to-date know-how and
thereby to improve production and increase
employment, without foreign collaboration ;
and

(d) the number of applications received by
the Monopolies and Restrictive Trade Practices
Commission so far ; if none, the justification
for continuing the existence of the Commis-
sion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL ,TRADE (SHRI
M. R. KRISHNA): (a) to (c). No, Sir.
Government are of the view that within the
legal and policy framework obtaining in India,
there is sufficient scope for private investment
in India. The problem of flow of technical
know-how or capital to India has necessarily
to be viewed in the context of the owverall
economic policies and social objectives of the
Government and the development that has
already taken place in India.

Government continues to  recognise the
value and necessity of foreign technical and
financial collaboration, particularly in sophisti-
cated fields of facture. A sel
approach in the matter of foreign investment
and collaboration has been adopted so that,
on the one hand, the import of technical know=
how and foreign capital in essential and
sophisticated industries continues to take place
and on the other hand, greater emphasis is
placed on indigenous research and develop-
ment.
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(d) Under Chapter IIT of the Monopolies
and Restrictive Trade Practices Act, 1969, the
Monopolies and Restrictive Trade Practices
Commission is expected to advise Government
on such applications for expansions, setting up
of new undertakings oramalgamation of under-
takings to which Section 20 applies, as may be
referred to it for inquiry and report. Only a
few such applications have been received by
the Department of Company Affairs till now
and these arc under consideration of Govern-
ment in consultation with the concerned
Ministries. Government have the discretion
cither to dispose of these applications directly
or to refer them to the Commission for further
inquiry in which case the Commission will,
after such hearing as it thinks fit, report to the
Government its opinion in respect of the
application. The Government may then pass
such orders as it may think fit on the applica-
tion. The advice of the Commission has not
been sought in any of the cases which have
been examined so far. As regards restrictive
trade agreements coming under Chapter V of
the Act. the Commission may make inquiries
in respect of such trade agreements either on
private complaints or on reference by the
Registrar or by Central or State Government
or on thc Commission’s own knowledge and
information and pass appropriate orders
thereon. Similarly, the Commission may
inquire into any monopolistic trade practice as
defined in the Act either upon a reference by
the Central Government or upon its own
knowledge and information and report to the
Central Government its findings thereon. The
Monopolies and Restrictive Trade Practices
Commission is thus an essential and standing
machinery in the scheme of the Act.

Scheduled Caste Clerical Staff in the Divi.
sional Office, Sholapur Division (South
Central Railway)

4750, SHRI SONAVANE : Will the
Minister of RAILWAYS be pleased to state :

(a) the number of clerical staff belonging to
the Schedule Castc at present on the rolls of
the Establishment of the Divisional office of
the Sholapur Division Head-quarters of the

South Central Railway ;

(b) whether this number fulfills the reserv-
ed quota of the Scheduled Caste cmployees ;
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(c} if not, the reasons therefor ; and
(d) the steps being taken to fill this quota ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Ten.

(b) No.
(€) Owing to ban on recruitment.

(d) The ban has been partially lifted in
respect of recruitment of clerks apd an indent
has been placed on the Railway Service Com-
mission.

Noo-fulfilment of Quota of Scheduled
Castes in Sholapur Division (South Cen.-
tral Railway)

4751. SHRI SONAVANE: will the
Minister of RATLWAYS be pleased to state :

(a) whether it is a fact that at present there
are no I.oeo-lmpector:, Assistant Loco-Fore-
men, Foreman, Controllers and Commercial
Inspectors in the Sholapur Division of the
South Central Railway from among the Sche-
duled Castes ;

(b) if s0, the reasons therefor ; and

(c) the steps being taken to fill the requisite
quota of Scheduled Caste employees in these
categories ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). Information is being
collected and will be laid on the Table of the
Sabha,

Broad Gauge Line from Latur to Miraj

4752. SHRI SONAVANE: Will the
Minister of RAILWAYS be pleased to state :

(a) whether detailed surveys, traffic, engi-
neering and technical, have been completed
carlier (prior to the report of the Uneconomic
Branch Lines Committee) on the conversion of
Narrow Gauge line into Broad Gauge from
Latur to Miraj;

(b) if 80, the reasons for incurring expendi-
ture over the same worksin 1970-71 ; and
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(c) whether any fresh surveys for conversion
have been completed in 1970-71 and whether
reports have been received from the South

Central Zonal Railway ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Engincering and
traffic surveys for the conversion of the Miraj-
Kurduwadi-Latur N. G. section to B. G. had
been carried out in 1956-57 and the project
was found to be unremunecrative. Based on
the recommendations of the Uneconomic
Branch Lines Committee, 1969, a traffic sur-
vey for assessing the present day traffic pros-
pects and justification for the conversion of
only the Kurduwadi-Pandharpur N. G. section
to B. G. has now been undertaken.

(c) The traffic survey of Kurduwadi-Pan-
dharpur section has not yet been completed.

Absorption of Casual Labourers Work-
ing in Andal-Calcutta Chord Link Project
(Eastern Railway)

4753. SHRI BHAGABAN DAS : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that all casual
labourers who were working since 1964 in the
Andul-Calcutta Chord Link Project, Calcutta
have been retrenched ;

(b) the reasons and the details thereof ;

(c) whether itisa fact that the General
Manager, Eastern Railway had assured the
casual labourers that they will be absorbed in
open line maintenance job and in other pro-
Jects

(d) il so, the details thereof and the reasons
for the non-implementation of the assurance ;
and

(e) whether Government propose to take
urgent steps to reinstate the dismissed workers
by absorbing them in other jobs ; il so, the
time by which they will be absorbed ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (¢). The information is
being collected and will e laid on the Table
of the Sabha.
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Puablication of Inquiry Report relating to
Train Accident at Perambur near Madras

4754. SHRI A. K. GOPALAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Additional
Commissioner for Railway Safety conducted
an enquiry into the accidents to the 19 Madras
Cochin Mail at Perambur near Madras on
31st October, 1970 ;

(b) if so, the findings of the inquiry ; and
(c) the reasons for not publishing the same ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) and (c). The report of the Additional
Commissioner of Railway Safety detailing the
cause of the accident and responsibility there-
for is awaited.

Shortage of Wheel Sets

4755. SHRI P. RAMAMURTI : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether the attention of Government
bas been drawn to the news item published in
the Calcutta edition of Statesman dated the
23rd September, 1970 under the caption

““Wagon Builders Facing Crists” ;

(b) if 30, the steps taken to meet the shore
tage of wheel sets ;

(c) the reasons for shortage of five and six
M. M. steel plates ;

(d) whether these steel plates are available
in the open market at exorbitant price ; and

(e) ifso, how these steel plates find their
way to the open market ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) Information is being collected and will
be laid on the Table of the House.
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{¢) There has been a shortfall in the pro-
duction of these categories compared to the
increase in demand.

(d) and (). Such plates are reported to be
available in the open market. Limited sup-
plies are made to traders by the Steel Plants
and their stockyards. Government have taken
additional steps to reduce the poasibility of
such materials supplied to actual users finding
their way to the open market.

Absorption of Retrenched Workers of
Andul-Calcutia Link Project on Bangaon-
Barasat Doubling Scheme

4756, SHRI P. RAMAMURTI: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that Eastern Rail-
way | istration has decided to start the
construction work of Bangaon-Barasat Doub-
ling scheme immediately ;

(b) if so, the details thereof ;

(c) whether Government propose to absorb
the retrenched workers of Andul-Calcutta
Chord Link Project in this work ; if so, the
details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No, Sir.

(b) te (d). Do not arise.

Clarification of Duties of Teleprinter
Operators on Southern Railway

4757. SHRI C. CHITTYBABU : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that on all Zonal
Railways except on Southern Railway; the
messages received on Teleprinters are num-
bered and dealt with by separate staff (Signa-
llers/Senior Signallers on table duties) ;

(b) whether it is also a fact that on the
Southern Railway alone, the Teleprinter
Operators are made to number and register
(TC numbering and registering in TC number
book) the messages received by them which
isnot done by the Teleprinter Operators in
other Zonal Railways ;
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(c) ifso, whether suitable instructions are
proposed to be issued to the Southern Railway
in this regard ; and

(d) if not, whether the duties of the Tele-
printer Operators on Southern Railway will be
classified as intensive ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha.

Vacant Posts of Senior Wireless Opera-
tors[Wireless Traffic Supervisors
(Southern Railway)

4758. SHRI C. CHITTYBABU : Will the
Minister of RAILWAYS be pleased to state :

(a) whether itis a fact that some posts of
Senior Wireless Operators/Wireless Traflic
Supervisers in the scale of Rs. 210-380 have
remained still unfilled since a long time on the
Southern Railway ; and

(b) il so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) Does not arise.

Inferior Quality of Tea served at Delhi
‘and New Delhi Stations

4759, SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether Government are awarc that
tea sold by vendors at New Delhi and Delhi
stations is of very inferior quality and is just
hot water without other ingredients of tea;
and

(b) if so, the action proposed to be taken
in this regard ?

‘THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Itisnota fact that tea sold
at New Delhi and Delhi stations is of very in-
ferior quality. This is evident from the fact
that only one complaint of bad quality tea
being sold at Delb’ main station bas been
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received by the Railway Administration during
the period from 1-1-1970 to 15-11-1970.

(b) On this sole complaint the vendor
found at fault was suitably taken up. Sur-
prise inspections are being made regularly to
ensure good quality of tea being sold at Delhi
and New Delhi stations.

Electric Train from Delhi to Nagpur

4760. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have any propo-
sal under consideration to run electric train
from Delhi to Nagpur ;

(b) if 10, the details of the proposal ; and
(c) if not, the reasons therefor ?

‘THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b} Does not arise.

(c) Eleetrification Projects require very
large initial investment including substantial
foreign exchange and are justified only on sec-
tions carrying high densities of traffic which
cannot be managed by stcam traction duc to
grades etc. and where the alternative of elec-
trification is cheaper than diesclisation. Ways
and Means position regarding funds and
forcign exchange being limited, execution of
electrification works has necessarily to be
suitably phased. As per current indications,
electrification of Delhi-Nagpur (route kms.
1094) which would entail huge initial invest-
ment of funds and foreign exchange may not
come up for consideration in the near future,

Shortage of Printing Paper

4761. SHRI N, R. DEOGHARE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether itis a fact that there is an
acute shortage of printing paper for the text-
books and as a result thereof serious shortage
of text-books is feared ; 7
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(b) ifso, what arc the reasons for the
shortage of paper ; and

(c) the steps being taken to overcome the
shortage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). A certain
scarcity does exist in respect of writing and
printing paper. The paper Mills manufactur-
ing these papers are reported to be producing
in substances of 60 gsm. and above whereas
papers of 56 gsm. are generally used in the
production of exercisc-books and text-books,
The Ad hoc Committee on Paper constituted
by the Government are looking into the
problems of developing shortages of writing
and printing papers in particular and have,
through discussions with the Joint Committee
of the paper industry, arranged for production
and supply of an additional quantity of 15000
tonnes of writing and printing paper in
substance of 56 gsm. during May to July, 1970.
Further, in order to meet the situation a Crash
Programme to augment the production of
existing units has been organised. Licences for
expansion of existing capacitics have also been
granted. New capacities both in public and
private sectors have been approved. The Ad
hoc Committee on paper industry is also
trying to discipline the production pattern,
prices and distribution of paper.

T g senfew @Al § fawr g g

4762. st wAfwre wWrewr  d<ar : F4r
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Industrial Growth

4763. SHRI S. K. SAMBANDHAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether Industrial growth has been
hampered due to shortage of trained person-
nel ;

(b) if so, the extent to which it has been
hampered ; and

(c) the steps taken by Government to over-
come such bandicaps in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). While the
country has technical personnel including
engincers and skilled man-power and there has
been considerable growth of expertise in the
various industrial sectors, initial shortages of
trained personnel arise in certain industries
where highly specialised knowledge is required
for the first time. However, it will not be
correct to say that industrial growth has been
hampered on that account. .

Assistance to Khadi Industry

4764, SHRI S. K. SAMBANDHAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) the present pattern of assistance for

Khadi Industry ;

(b) the amount spent during the last 3
years for that industry ; and

(c) whether there is any proposal for chang-
ing the pattern of assistance ?

DECEMBER 15, 1970

Written Answers 188

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) The relevant infor-
mation is available in a booklet of the Khadi
and Village Industries Commission entitled
“Patterns of Assistance for Khadi and Village
Industries”, copies of which have been made
available to the Parliament Library for reference
purposes.

(b) The following amounts were released
by the Government during the last 3 years :

Year Rs. crores
1967-68 11.41
1968-69 0,55
1969-70 9.86

(c) A proposal for revising the pattern for
working capital assistance is under considera-
tion.

Representation from Kerala Government
for Supply of M. S. Rods

4765. SHRI MANGALATHUMADAM :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Central Government have
received any representation from the Kerala
Government to effect that its construction works
have been jeopardised due to the shortage of
M. 5. Rods ; and

(b) if so, the steps Government have taken
for the supply of adequate quantity of M. S,
Rods to the Kerala Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) Kerala Government did not approach
the Steel Priority Committee in time to obtain
their requirements during October-December,
1970 period. However, 303 tonnes of Rounds
were allocated in their favour out of Iron and
Steel Controller’s reserve during the same
period. Priority for supply of a further quantity
of 768 tonnes of Rounds has been aceorded to
Kerala Public Works Department for the
period January-March, ¢971.
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Stoppage of Mail Trains at Khanna Rail-
way Station and Railway link between
Khanna and Chandigarh

4766. SHRI BUTA SINGH : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Khanna Area Residents
Association (Regd.) Delhi, made a representa-
tion regarding stoppage of Railway Mail
Trains at Khanna Railway Station and Rail-
way link between Khanna and Chandigarh ;

(b) whetherit is a fact that Government
have conducted the survey of the area for the
purposc ; and

{c) if so, the action taken thereon ?

RAILWAYS
representation

THE MINISTER OF
{SHRI NANDA): (a) A
dated 18.7.69 from Khanna Area Residents
Association, New Delhi regarding provision of
stoppages of 27 Up/28 Dn Flying Mails at
Khanna was fowarded by the M. P. himself.

(1) No survey for Khanna-Chandigarh rail
link has been carried out. However, a final
location survey to fix the alignment of a rail-
way line from Jagadhari to Ludhiana via
Chandigarh has just been started and isin
PI'OEI'CSL

(c) Provision of stoppages of 27 Up/28 Dn
Flying Mails at Khanna has not been found
justified having regard to the volume of traffic
offering and the availability of services there.

Platform at Govindgarh Khokhar Railway
Station

4767. SHRI BUTA SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) whether there is any proposal with the
Government to construct a suitable Railway
Platform at Govindgarh Khokhar Railway
Station in Punjab ;

(b) if so, the progress made in this respect ;
and

(c) whether there are increasing pilferage
and theft cases for want of adequate accom-
modation on platform etc. at this station ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No. A low level pucca plat-
form exists already.

(b) Does not arise.
(c) No.

Scheduled Castes and Scheduled Tribes
employed in Medical Department of
Eastern Railway

4768. SHRI NIHAL SINGH: Will the
Minister of RAILWAYS be pleased to state :

(a) the number of Health Inspectors from
Scheduled Castes and Scheduled Tribes given
promotion in the selection post in scale of
Rs. 250-380 in the Medical Department of
Eastern Railway in the last three years ; and

(b) the percentage of seats reserved for
Scheduled Castes and Scheduled Tribes in the
Medical Department, Eastern Railway ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) None.

(b) Reservation of posts to the extent of
15% and 747 for Scheduled GCastes and
Scheduled Tribes, respectively, is admissible
for promotion to sclection posts in Class III,
where the element of direct recruitment does
not exceed 50%.

Avenues of Promotion of Railway Doctors

4769. SHRI MASURIYA DIN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that in spite of the
financial position of the Railways and the
sctting up of the Third Pay Commision, Rail-
ways have in the last month done upward
revision of pay of Divisional Superintendents
and Heads of Departments ; and

(b) if so, the reasons for not improving
Railway Doctors’ avenues of promotion when
their case is pending before the Administration
since 1964 ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Yes Along with the
revision of the scales of pay of Divisional
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Superintendents and Heads of Departments,
the pay scale of the Chief Medical Officers on
the Railways has also been revised upward
from Rs. 1800-100-2000 to Rs. 1800-100-2000-
1252250 with effect from 1.10.1970. After
1964, the following improvements have been
made in the promotion prospects and service
conditions of Railway Doctors :

(i) In conformity with what had been
done for the Central Health Services,
all posts of Assistant Surgeons held by
medical graduates have been upgraded
from Class III scale of Rs. 335-650 to
Class II scale of Rs. 350-900.

(ii) Provision has been made in the
Recruitment Rules for Assistant Medi-
cal Officers in grade Rs. 350-900
(Class II) that 25% of vacancies in
this grade should be filled by promo-
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tion of the existing Licentiate Assistant
Surgeons in scale Rs. 335-650 (Class
1II1).

(iii) A new category of Medical Superinten-
dents, som= in the Intermediate Ad-
ministrative grade Rs. 1600-1800 and
the rest in the Junior Administrative
grade Rs. 1300-1600 which was not in
existence in the Medical Department
has been introduced.

(iv) The promotion quota of 333% for
Agsistant Medical Officers in grade
Ras. 350-900 (Class II) for their promo-
tion to the posts of Divisional Medical
Officers in grade Rs. 700-1300 (Clas
I) has been increased to 50%.

(v) The rate of non-practising allowance
has been improved as under :

Restricted non-practising allowance

Designation
Existing prior to Revised w. ¢. f.
1.1.66 1.1.66

Director, Health Railway Board Nil Ras. 500 per month

Chief Medical Officer Nil do.

Medical Superintendent Nil 35% of pay subject to a
maximum of Rs. 500 per
month.

Divisional Medical Officer 20% of pay 359, of pay subject to a
maximum of Rs. 400 per
month.

Assistant Medical Officer 207 of pay subjeet to a 3347 of pay subject to a
minimum of Rs, 125 per minimum of Rs. 150 per
month. month.

Assistant Surgeons® do. do.

*Apolicable to the existing Licentiate Asistant Surgeons only which is a diminishing

category.

Economy Drive in Coal Comsumption ia
Jabalpar Division (Ceatral Railway)

4770. SHRI VIDYA DHAR BAJPAI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that he has launched

an cconomy drive in Coal consumption in
Jabalpur division of the Central Railway ; and
(b) if so, the result thereof ?
THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Economy in consumption of coal has
been achieved. *
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12,00 hrs.

RE: SUPREME COURT'S JUDGMENT
ON DERECOGNITION OF PRINCES
ORDER

MR. SPEAKER : We now take up the Call
Attention Notice. .

st wew fapdt awa (IR
T et @av faaT 8. . . . (Interruptions)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I have written to you. The
Supreme Court has delivered the judgment
striking down. . (Interruptions)

MR. SPEAKER : After the Call Attention
is'over. (Fnterruptions) All of you sit down.
Nothing will go on record. ([nterruptions)** I
have received a number of chits just informing
me that the Supreme Court has held the
derecognition of princes’ Order as ultra vires .

SOME HON. MEMBERS : Shame, shame !
(Interruptions)

MR, SPEAKER : Order, order. Will you
gain anything by shouting like this.

SHRI RANDHIR SINGH : (Rohtak) : We
will pass it again. . ( Intérruptions)

MR. SPEAKER : I am not allowing any-
body. After all, I have to regulate the debate.
Are you going to gain anything by such shout-
ings ? Some Members, starting with Shri
Surendranath Dwivedy, have sent chits to me
saying that they want to raise this matter in
the House. It could have been much better
if some regular motion under some rule had
been given.

st W fagrQt Toddt o wSAY
wRven, A &€, ag A g K w0
Gqar 3 99 97 AT A1T FEgA 1 EH
st fear ST, I9 T WA G I
T o WYAA & v sy . (ewwar)

SHR1 SURENDRANATH DWIVEDY :
Whether there will be a regular motion or
not, we shall discuss that later on. But the
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whole question is this. We are all concerned,

specially the Parliament, because the Parlia-

ment and the people of this country want the

abolition of the privy purses. . ([Interruptions)

SHRI RANJEET SINGH (Khalilabad) :
Absolute nonsence.

SHRI SURENDRANATH DWIVEDY :
The Supreme Court in its wisdom has held
ultra vires the de-recognition order issued by
the President. This has created a new situa-
tion because only on technical grounds the
Supreme Court has come into the picture.
The Parliament has to discharge its duty to the
people whatever the Supreme Court may hold.
Therefore, Sir, I would urge upon the Govern-
ment that before Parliament adjourns. .

SHRI RANGA (Srikakulam) : Resign.

SHRI SURENDRANATH DWIVEDY :..
let them bring the Privy Purses Abolition Bill
and the House would pass the Bill in one day
and I am sure that a large majority and the
requirements of the Constitution would be
fulfilled and the support of both Houses of
Parliament will be received for such a Bill.
This will be quite a legal, constitutional and
democratic procedure, I want that the
Government should make a statement that

they are going to introduce the Bill this after-
noon in this House,

MR. SPEAKER : Mr, Vajpayee,

SHRI RANDHIR SINGH :
Benches also, Sir.

§ wEw fagrdt modd ;o asaw
HBlaq, AT A UNAHAT & Jq & AT
fastmifasix gweq #<7 & fog dag &
uF faga®s qw fwar ar ag fagas
usy gar § qifed ag gar 1 gAr ag
wifgy a1 fF §IFT 6 g F &l
AT Iw fagas &1 6T & dag & qmwd
ardr | afea @l S sragaar w3F,
a5 AAtar & SHEARL AW A
afiagfes = F @ I F q7
w4 A fufads gme s34 Ign g

Congress

** Not recorded



197 Re. Supreme Court’s

axt 2 fs gfm w12 7 A7F F A5z
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ot ®o Wro @Al (FTAT) : **

st wax @ qea (faedt q3T) o
ey wgiaa, fao qast F ¥ wsz arfaw
73 Frfgd ., (saem) ...

SHRI PILOO MODY (Godhra): Sir, I
move that Shri S. M. Banerjee be expelled
from this House.

=t wag A TR **qfyg e
3ifge 1
SHRI H. N. MUKERJEE (Calcutta

" North East) : This House should have freedom
of spe ech. . (Interruptions)

MR. SPEAKER : If you go on interrupting
like this, nothing will go on record.

=it sEa fagrd avadah : sre faoia
Afqg | **

MR. SPEAKER : No, no. This is very
unfair. Please be careful about your observa.
tions. They are also an august body as this
House and we must respect each other. I will
not allow any remarks.

SHRI H. N. MUKERJEE : That is not
the point.

MR. SPEAKER : Mr. Mukerjee, please

sit down,

st sEw fagry amedat s g gH
qur #34 Afag

g F1E FT EFAT 31T 2 A7 T93-
zq frarg & 7z Az7 aff a1 g5ar 26w
AT HIAT 2 IIF! AAAT TIAT | HAT
&A1 Za1< fais qar 2%*
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WY T RAF AVsaew a8 T
ST gRAT 2

s AZ15q, U fadzw 2
(wrasw) ;7 A 20 (wwwaa)

SHRI SURENDRANATH DWIVEDY :
Are we discussing the Supreme Court’s judg-
ments ? (Interruption)

MR. SPEAKER: 1
remarks,

st wew fagrd aRmw g
fasa <& & "wwre @1 fafy grag
AYETT FT A X ¥ A7 avfaa gar
Rl Jq g AT A A 7 ax 6 fagaw
A FT AT G2 A Frar " (sqaea)

don’t allow such

Q% RAA §%€ 1 T&7 A4 AT4T
A

SHRI SURENDRANATH DWIVEDY :
We can have night session if necessary.

ot wza fagrd Twdat : o fagas
A & AT AT FT @A T A0
Tfgq 1

S} TRl qEw (ATAAAG) : Heqy
aglzy, a2 |U W owAar 2y fogw
TG WAAT # FIFT A A A AgeEqy
FIW IBA G, A% F1 TFAFWT FE
T fad1 qq F1 AT FIA1, 2T Fr
FUTT 431 7 3957 faq =19 FT @M
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SHRI RANGA : Mr. Speaker, Sir, we in
this House are functioning under our democra-
tic Constitution and we arc expected to be
true democrats and we have got to be loyal
to our Constitution. It is improper for any-
body under the Constitution to cavil at any
decision or judgment that may be made by
this House, more 30, by the Supreme Court.
Now, the question that is under dispute is not
the Privy Purses Bill. My bon. friend from
there said, this was passed by overwhelming
majority of this House, and the other House is
in favour of it. Overwhelming majority is
only when this House acts as Parliament.

But when the House takes upon itsell the
responsibility of a Constituent Assembly, of
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discharging its functions in relation to the
Constitution, it has got to be passed by the
special  procedure that is incorporated in
our Constitution. According to that procedure
oo vne who is a true democratic can dare
say with any sense of impartiality or justice
that Parliament has passed the Privy Purses
Bill. It has not passed it. (Interruption) It was
defeated ; it was not passed but it was defea-
ted. Ifthe Government were really keen on
democracy and on observing democratic con-
ventions, then and there they should have
resigned, but they did not, because they have
no sense of propriety.

Then, what happened ? They wanted to
be contemptuous of this Parliament, and there-
fore, in an under-hand manner, in an undemo-
cratic manner according to me, they got that
order passed through the President; it was
not a parliamentary order ; it was not approv-
ed by Parliament. It had no sanction so far
as this Parliament was concerned. Government
by an executive fiat passed that order. It has
now been struck down by the Supreme Court.
If this Government has any respect at all for
democracy. .

SHRI SURENDRANATH DWIVEDY :
They must bring the Bill.

SHRI RANGA : ..then they must resign,
and in all propriety and decency, they ought
resign and then go to the people. .

SHRI SURENDRANATH DWIVEDY :
I agree, if they have any respect for Constitu-
tion and democracy, they must bring the Bill.

SHRI RANGA : My hon. friend is a
socialist and at the same time he is a democ-
rate also, but now he is behaving in an un-
democratic manner ; my hon. friend as well
as others and their allies are behaving in an
undemocratic manner. Let them go to the
people, and get a fresh mandate on that basis
as well as other basis. .

SHRI SURENDRANATH DIWVEDY :
This House is sovereign and it can pass the Bill
now.

SHRI RANGA : ... and then come here and
pass this Bill or any other Bill in which ever
form they would like to have it, in the proper
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democratic and constitutional manner as pro-
vided in the Constitution.

Here and now, since for the last few days
therc has been so much of furore and an
atmosphere has been created in this country
by the uncertain attitude of the Prime Minis-
ter and the ruling party whether there is going
to be a mid-term poll or net, now the Prime
Minister is being asked by us to say ‘Yes' or
‘No'. Now, a very good opportunity has come
for the country, and here is an inescapable
challenge facing the Prime Minister, and let
her say that she would go to the people on this
as well as other issues ; and we will face the
Government, and we shall see whether the
people would like to keep this government
which is behaving in this undemocratic and
unparliamentary and dictatorial manner as it
has done by the passing this order behind the
back of Parliament, or whether they would
like to dismiss this government and instal in its
place an alternative governinent,

DR. RAM SUBHAG SINGH (Buxar):
Due to the incompetence, inefficiency and
impatiency of the Government, even good
ideas become highly controversial. .

SHRI VASUDEVAN NAIR (Peermade) :
He is for the abolition of the privy purses. Is
be not ?

DR. RAM SUBHAG SINGH: As you
know, Government had lost that Bill. This
House had passed that Bill but the Rajya Sabha
had let it down. On that round, the Govern-
ment should have waited and intro-
duced a Bill after the expiry of six months and
then taken the verdict of the Parliament, but
they did not do that, and in hot haste and in
impatience they got the rulers derecognised.
But now, the Supreme Court has derecognised
the action of the Government and bas upheld
the Constitution. I congratulate the Supreme
Court, and the Government should now resign,
if the Government has any sense of prestige.
They should immediately quit, if the Govern-
ment possesses even an iota of prestige, But it
does not have any prestige at the moment, and,
therefore, it should mesign immediately and
go to the people and take the verdict of the
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people. I wish that the Prime Minister mus-
ters courage and resigns and goes to the
people. As you know, we belonged to the
United Congress before, and as I said earlier,
even good ideas are made bad by the
callousness, inefliciency, incompetence and im-
patience of this Government.

Therefore, I again congratulate the Supreme
Court and I wish that this Government imme-
diately resign.

SHRI H. N. MUKER]JEE : It seenis some-
what strange that as members of Parliament
some of us are taking up an attitude which
does not show that we have a lively sense of
our responsibility towards the people and to
the institution of Parliament. What has hap-
pened is that the Supreme Court has taken a
certain decision which we are not, at the
moment, discussing, but thereis no getting
away from the fact that the wish of this Parlia-
ment, as represented, above all, by the Lok
Sabha, in regard to the princes and their privy
purses has happened to  have been  flouted by
what the Supreme Court has done (Interruption)

MR. SPEAKER : That is not under discus-
sion now.

SHRI H. N. MUKER]JEE: No doubt, the
Supreme Court has a place of honour in the
present set-up, but as far as  Parliament is
concerned, Parliament will never agree in this
country to be overshadowed by a judicial
body in so far as the wishes of the people are
concerned. In every country with a Constitu-
tion, like the USA, occasions arise when the
Supreme Court has to be filled up with Judges
who would act in conformity with the wishes

of the people (Interruptions).

SHRI BAL RA] MADHOK (South Delhi):
The cat is out of the bag (Interruptions).

SHRI H. N. MUKERJEE: If the House
of Lords stands in the way of a decision of the
House of Commons, the House of Lords can be
disciplined in a manner which is koown to
everybody (Interruptions). Let them see  what
they can do in the UK in this matter.

MR. SPEAKER: There should be no
aspersion on the Supreme Court (Inferruptions).
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SHRI H. N. MUKERJEE: Iam not
making any aspersion on the Supreme Court.
I am making a historical, constitutional state-
ment that in the USA and in the UK, where
we have constitutions comparable to ours, the
wishes of the popular House corresponding to
the Lok Sabha here are supreme. That is the
law of the land in every country with a Parlia-

ment. Here what has happened? I am not
in.g the Sl_r Court d b
that is not io my jurisdiction. But what I say

is that the Supreme Court having given this
kind of decision, it is incumbent on Govern-
ment to take certain steps.. ..

SHRI ATAL BIHARI VAJPAYEE: To

resign,

SHRI H. N. MUKERJEE: I shall be
very happy if Shri Ranga's suggestion is accep-
ted because if there is a poll, Shri Ranga and
his ilk will oot come back to this House ([netr-
ruptions). Butitis for Government to say. I
am not concerned with who comes back or
who does not.  But [ make my anticipation,
my prognostication, that those who stand by
vested interests, those who stand by the princes
and every other miserable vested interest in
this country, will not come back to this House.
As far as the people of this country are concer-
ned, Government will take its decision either
to appeal to the country or to come forward,
as soon as ever it iv possible, even by relaxing
the rules....

SOME HON. MEMBERS: No, no.

SHRI H. N. MUKERJEE: ..With this
measure before the House. Therefore, I sup-
port the proposition that Shri Dwivedy has put
forward.

SHRI HEM BARUA (Mangaldai): Let
us hear the Prime Minister, whether she is
bringing a Billor notto abolish the Privy
Purses.

SHRI TENNETI VISWANATHAM (Visa-
khapatnam) : As I see it, this is not a matter
on which so much of emotion need be spent.
Parliament passed a Bill and the Supreme
Court set it aside,

SHRI PILOO MODY (Godhra): No.
What are you talking?
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SHRI TENNETI VISWANATHAM: I
stand corrected. The President passed an
order and the Supreme Court sct it aside. It
is not a strange or unusual thing. It often
happens that Parliament passes a Bill or the
President passes an order, and the Supreme
Court sets it aside. What is there in this that
we should all be upset? The Government, if
it represents the wishes of the majority, will
naturally bring a fresh Bill before the House.

SHRI PILOO MODY : As per rules.

SHRI TENNETI VISWANATHAM : As
per rules, as per law,as per the wishes of
Parliament, as per the wishes of the people,
and in harmony with the changing times.

SHRI PILOO MODY: Who knows about
that ?

SHRI TENNETI VISWANATHAM :
When a fresh Bill is brought before the Parlia-
ment Shri Piloo Mody will know something
aboutit. Sofar asIcan sce, the majority of
the people in this country want such a Bill, and
I trust the Government will not make delay in
bringing forward such a Bill.

SHRI A. K. GOPALAN (Kasergod):

. What has happened is what is expected. For

the last one year, in the States as well as in the
Centre, where legislations have been passed in
the interests of the people and giving some
reliefl to the people, they have been struck
down by the Courts on the question of funda-
mental rights.

SHRI RANGA: Fundamental rights are
for the people.

SHRI A. K. GOPALAN: Fundamental
rights are for the people, butin the people
Birlas, Tatas and others are also included. So,
fundamental rights for the capitalists is diffe-
rent from the fundamental rights for the toiling
masses of the country. I do not want to argue
with him, that is my opinion. Accordingto the
courts, it is not the fundamental right of the
toiling masses but the fundamental right of the
vested interests. The University Act passed
by the Kerala Government has been struck
down. The Land Reforms Act has been struck
down. The hutment dwellers were given
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ten cents of land, and ithas becn struck down.
There is something very wrong. The Consti-
tution must be changed.

SHRI KANWAR LAL GUPTA: Shri
Dange was also released by the Supreme
Court.

SHRI A. K. GOPALAN: Better change
the Constitution. I request that the Govern-
ment should immediately bring forward the
legislation, and it will have the support not
only of the Lok Sabha but also of the Rajya
Sabha this time. It must be passed immedia-
tely. I request the Government to sec that the
Bill is brought forward immediately.

SHRI AMRIT NAHATA (Barmer): The
Supreme Court has done its duty, and we all
have respect for the Supreme Court. The
hon. Member, Shri Atal Bihari Vajpayee has
expressed his jubilation over the judgement,
May I point out to him that the people of India
will see to it that his jubilation is converted
into sorrow and gloom? The hon. Leader of
Opposition says that this is the result of doing
things in haste, hurry and impatience. But the
people of India are in a hurry, they are impa-
tient, they want things to be done ina hurry.
They want to know whether the Government
is prepared to bring back the Bill for abolition
of Privy Purses before this Housc and the Rajya
Sabha.

SOME HON. MEMBERS : Today, today.

SHRI AMRIT NAHATA: Itis not this
Parliament which is sovereign, nor even the
Constitution, nor even the Supreme Court
which is sovereign. The people of India are
sovercign, If necessary, let us go back to the
people ; let us amend the Constitution......

(Interruption).

SHRI J. B. KRIPALANI (Guna): I do not
understand all this emotional talk. The fact is
that none of us have read the judgment yet ;
the judgment is not out. We are already try-
ing to pass a judgement upon the Supreme
Court.

SHRI VASUDEVAN NAIR : Why not ?

SHRI J. B. KRIPALANT : I did not inter-
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rupt anvbody when he spoke and I want to
be listened to now. The judgment of the court
is not yet out. Wedo not know on what
grounds they have come to this judgment.
The mere decision is nota judgment. The
judgment must be studied by the Government,

by the Opposition parties, by all concerned.

AN HON. MEMBER :
you are a lawyer.

You speak asif

SHRI J. B. KRIPALANI : I am not a law-
yer. Isay it is non-sense to judge a judgment
because a decision, which some people do not
like, has been given. Decision is not judgment ;
a judgment is well documented ; it analyses
evidence on both sides ; it gives cogent reasons;
you can study them when the judgment is
out,

SHRI SURENDRANATH DWIVEDI:
We shall have our own Bill.

SHRI J. B. KRIPLANI: He will have his
chance to say what he wants. Why does he
not allow me to speak. I say that we must
remember that the Supreme Court and the
High Courts are our guarantee of freedom.. ..
(Interruptions).

SOME HON. MEMBERS: No.

SHRI J. B. KRIPALANI : What is the
good of shouting 7 The opposition legislators
who have been imprisoned often by the execu-
tive have been released by the Supreme Court
and the High Courts. Even the Communists
have been released by the High Courts,

SHRI VASUDEVAN NAIR : Why should
you say “‘even the communists’ ?

SHRI J. B. KRIPALANI: Because they
minimisc the importance of the judiciary. I
say even why should they get annoyed because
they do not pay proper respect to the Supreme
Court and the High Courts. ... (Interruptions)
I withdraw the word even ; there should be
no quarrel about it. ... (I/nterruptions) Do you
mean to say that I should withdraw all my
speech ? I did not interrupt his speech
and he has not the courtesy to reciprocate. . ..
(Interruptions)

MR. SPEAKER :
ted.

Please do not get exci-



207 Re. Suprems Court’s

SHRI J. B. KRIPALANI : I am not gett-
ing excited. . . . (Interruptions). Sir, if you cannot
keep order, I cannot speak. (Interruptions).

SHRI BAL RAJ MADHOK : Can't the
Prime Minister appeal at least to her followers
not to interrupt such an elder statesman ?

(Interruption)

SHRI J. B. KRIPALANI: If you cannot
keep order in the House I cannot speak.

SHRI SURENDRANATH DWIVEDY :
Let him sit and speak. (Interruplion)

SHRI SAMAR GUHA (Contai) : Everyone
has a right to speak. This sort of interruption
cannot be allowed. Everyone has the right to
spcak, What is this?

SHRI NATH PAI (Rajapur) : We want to
hear Acharya Kripalani.

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): May 1
add that I would certainly appeal to the hon.
Members to listen to Acharya Kripalani
quietly. But I should like to remind Shri
Madhok and others who got up just now that
they themselves did not allow other Members
to speak in the House. (Interruption) I just want
them to remember that. Let Acharya Kripa-
lani speak.

SHRI P. RAMAMURTI (Madurai): Let
them not go into that controversy. Let Acharya
Kripalani speak now.

MR. SPEAKER : Yes.

SHRI J. B. KRIPALANI : May I humbly
submit to the Prime Minister that other people
are not myself. I donot stand guarantee for
anybody who shouts down any speaker,
whether he belongs to this part of the House
or that part of the House. [ have never joined
in any shouting. I have never joined in any
walk-out. I have never asked any questions.
I make my speeches and goaway. So I must
be heard at least with patience. It is not right
that I be judged by the standards which they
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apply to others. (Interruption) Everyone has a
right to speak, but I hope you will use your
authority to keep some order in this House.

I was saying that we have not received the
details of the judgement yet. And itis prema-
ture to give opinion upon only the verdict.
The verdict has been announced. I also say
that the judiciary is the gurantee of our liber-
ties. Where ¢lse can we find that guarantee ?
Can we find it among the people, in the mar-
ket-place ? We cannot find it even among the
representatives of the people. Otherwise, the
representatives of the people would have been
made judge and there might have been no
scparate judiciary., Therc might bave been
some committees of the House to go into com-
plicated legal matters, This has not been done,
and this is not possible even and this has not
been done in any country. I have very great
regard for my friend Shri H. N. Mukerjee, but
I think he is perverting history when he talks
of England and o on.

So, I would submit that I have no advice to
give to the Government. I think it would be
decent if the things were done in a more
leisurely way than what is proposed by some
of our friends here that is here and now, today
1 do not know if the Government would agree
with me. I hope it will agree with me that
this is not a thing that is going to be done in
a hurry. I hope the Prime Minister will
understand that such things ougbt to be done
in a particular manner and not in this manner.
After all, what are the privy purses? It is a
question of (Interruption) All right. I leave the
privy purses. Though it is only a question of
a few rupees, I leave it. But I do feel that this
requires more mature consideration than has
been done by some people asking that at once,
today or tomorrow, or by abrogating the rules,
this should be done, That is all I have to say.

it uq famd (7r7) : srsaw agraa,
gatsw smarAq FY gewq At sfaesr 1
gq aw, tar F1§ am § 78 wgar Tgar
g anm w2 & frodt § s ¥w
mawz grar & Afeq ana 99 dear &
FATal AMIH § @A ¥ Ffasrd w1
T FIH AAT ATCFEAS g9 2T H
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garu fagq 338 g9 9FIT ¢

“A motion shall not raise a question
substantially identical with one on which
the House has given a decision in the same
session.”’
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frar s1a, @ 3@ & fag arsar g

SHRI P. RAMAMURTTI rose.

MR. SPEAKER : I find that your leader
has already spoken. So, if I now permit you
also to speak, it will put me in a difficult posi-
tion. .. . (Fnterruptions)

SHRI J. M. BISWAS (Bankura) : We have
heard enough. Let us now hear the Prime
Minister. .. . (fnterruptions)

MR. SPEAKER : Itried to accommodate
only the leaders of parties. If I now accede the
request of Shri Ramamurti I will be ina tight
spot. So, please do not put me in an awkward
position. IfI allow you, I will have to allow
other members of the various parties. ...

SHRI P. RAMAMURTI : If you do not
want to hear me....

MR. SPEAKER : Your leader has already
spoken,

SHRI P. RAMAMURTI : I was not pre-
sent here then. Unfortunately, 1 have got
another point of view. That is all.

MR. SPEAKER : We will hear your views
later on, when something comes.

SHRI P. RAMAMURTI : All right.
MR. SPEAKER : Besides the slips I got
carlicr, I am only allowing the leaders. Shri

Anbazhagan, Leader of the DMK.

SHRI ANBAZHAGAN (Tiruchengode) :
Mr. Speaker, Sir, according to me, the heat
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that is produced on this decision of the
Supreme Court is not natural and is wvery
unnecessary. Whatever may be the decision of
the Supreme Court, the decision is to be taken
as a decision on the basis of the law of [the
land. Itis on the administration that it may
have some reflection but it has no reflection
whatsoever on Parliament or on the Lok
Sabha. The Lok Sabha’s decision was%iven
in this House and the moral sanction of the
Lok Sabha is already there for that Bill and
for the abolition of privy purses as well as the

privileges,
SHRI RANGA : No, Sir.

SHRI ANBAZHAGAN : Anyhow, because
of any lacuna it was not passed in the Rajya
Sabha to the full extent and, therefore, the
final sanction of Parliament as a whole was
not taken for it, It may be on that ground
that the Supremc Court on the appeal to the
Supreme Court might have come into the pic-
ture and might have struck down the Presi-
dent’s order and the administrative order.

According to me, the sanction of the people
to the Parliament and the direct sanction of
the Parliament to the principle is there. The
Supreme Court has nothing to intervene on the
principle that is advocated by Parliament. If
at all it is passed in this Parliament, the
Supreme Court does not come in. If it is
against the fundamental rights of the people,
the Supreme Court may come in and give any
decision. But then Parliament gets some more
rights even to go to the extent of amending the
fundamental rights in the Constitution. There-
fore the ultimate right rests with the people
represented by this Parliament. The Supreme
Court’s decision—I do not know the version—
is not against this Parliament’s attitude or this
Parliament’s decision, whatever it is.

In the meanwhile, let the parties, because
we differ on our principles and approach, not
fight on this issue, as Dada Kripalani has
expressed here. The Supreme Court or the
High Courts have come very often and struck
down so many Acts of State Legislatures and
even of Parliament. As such, I take it for
granted that the Supreme Court has got every
right to pass orders, but Parliament also has

got more rights to expgess the people’s wish.

\
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Therefore, I hope, we will take up the issue
again in this House and will be able to pass it
in this House as well as in the Rajya Sabha,

SHRI ATAL BIHARI VAJPAYEE: Next
session.

SHRI ANBAZHAGAN : Shri Vajpayee
wants it to be passed in  the next session but
we people, who are more progressive, want it
to be passed in this session itself. I hope, we
have got every right to do so. But in order to
facilitate Shri Vajpayee to support that Bill, I
do not mind even if it is postponed to the
next session. I hope that Shri Vajpayec and
other leaders of the Opposition partics who
had opposed the Bill would come round and
support the Bill. T wishthat itis taken up by
this Parliament again.

SOME HON. MEMBERS rose.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : My party's view has not been
expressed.

MR. SPEAKER : The
should speak now.

Prime Minister

SHRI SRIRA] MEGHRA]JJI DHRANGA-
DHRA (Surendranagar) rose

SHRIMATI INDIRA GANDHI: If the
representative of the princes wishes to speak, I
have no objection. . . . (Interruption)

SHRI SRIRAJ] MEGHRAJJI DHRANGA-
DHRA : Mr. Speaker, Sir, so far as I am
aware, the judgment of the Supreme Court is
still in the process of being pronounced. To
that extent, the matter is atill sub judice.

The House is aware that in the last three
years, ever since this issue was raised and come
before the House, the princes on their part
have made certain public statements and com-
mitments. I myself have made certain state-
ments and commitments to this honourable
House. I should like to say that regardless of
what the judgement may be, we shall stand by
those commitments that we have made, shall
be true to our obligations and shall be quite
amenable to discuss matters in any way that
may conduce the common goal and the honour
of this country.
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SHRI S. KUNDU (Balasore) : I would like
to seek two clarifications. Article 366, item
(22) under which the Executive Order was
issued says.

“....and includes any person who for
the time being is recognised by the Presi-
dent as the successor of such Ruler.”

I would like to know whether under this
provision, the Government have earlier also
derecognised any successor of such Ruler.

Then, I would like to know from the
Government whether the Supreme Court has
held that the right to privy purse is also a
right to property which is a fundamental right.
If that is so, a Constitution Amendment Bill
deleting the provision of right to property asa
fundamental right is also necessary. Therefore,
unless the two Bills are brought forward
simultaneously, privy purses may not get
abolished 1 would like the Government to
clarify that.
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gq1 4 3z fagas | A g 57 A<
ifaz & fer d@fagm £ 2240 o
F gafas Tl §1 S-FAEA R
qar 1 FfeT TATHAT F OFF0AT T AW
et A gaiw ;& 7 gEaar foar faa
F 3% 9z Ggar gar f& at di-iweAaT
far wq1 98 T97 911 W AE FT A4
gsa ®1E & FU 9gHT A g 98

R
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i & Tiasw F1 fagus qiw
far mar, gira F12 7 37 F @ fEa,
Zw A & fRT ggwr o fear) ga
frr & |IFT § zveATen Few fr g
fagas ;17 ¥z fyg axg & 937 7 9@
qiq fwar, S6t atg § a3 937 & qrq
T |

A AFIIA, AT JTAF §— The ten
that shook the ¥t ar
qrr faa &, @ feal & gw za s
AT ITBT qfeardt w1 fgrgeam &
sfagra & g & fA7 aew T &)

days world

13.00 brs.

SHRI EBRAHIM SULAIMAN SAIT;
Mr. Speaker, Sir, we all have all respect for
the judiciary. But, it has to be said that the
present decision of the Supreme Court has
gone against the feelings of the common people
of this country. ... ({nterruptions)

Mr. Speaker, I would urge upon the Govern-
ment under the circumstances to intruduce the
legislation once again in the present session
of the House together with a comprehensive
scheme of compensation. If they bring forward
the Bill again with a complete scheme of com-
pensation, it will have the support of my
Group in this House, as we have done before.

Thank you, Sir.

ot IETTAIR qEA (F173) ¢ HsAL
ot, @ FQATAT § A1E AT F A
fasgs &Y Far fealy a7 ar usa gar
# fagas 1 ¥ feafs ad—ag 957
fagradta 78Y ar | gt =@es ¥
fasrudta #aq az 957 a1 fa fag @
g uwqta & ssqie gru usrHl wv
HIFGAT RIS FT TE—AF Fal aF @O
&, 99 9T A9f=F ararag ¥ a1 Fvig
fear | afFT gn o7zt T3 @ #23 ®ag
aF &g a qa ag fF @faurs & faa
STTTHT & AT W AT AT F e A
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3 g, dfaam &1 3 @Al § agan
gita 12 a1 g9t AarEa w1 fawior
g1 21 g8 {47 gafss =rarag # faar
fasig 97 g #f Fg7 FHT g9 @
1797 @1d f5 |dfew FarEa i
fagfow #3&% & a1 I g & @A
G719 § 59 g4 47 g9 q9g &1 qAdl
oIt @faary a9T 41, 99 FT I@T T AT
ot |\ & FaF TaAr § FgaAr FrzaAr g fw
gafsa qrmag & faoral & a1 §5
faer ggm 3T 5 fha gwIT Am|YEr
q g7%17 §9 faoig & Fdt & o gatsw
g § AR 49 A8 sgw, afwa
agfsq #gramMa &1 AIAFAT §F A7T I
FTAT AIFATA 9T AMAEG FAT g—TH
HL{ wiFAar g

SHRIMATI INDIRA GANDHI: Mr.

Speaker, Sir, as has been pointed out, the
judgment is. ...

SHRI S. M. BANERJEE (Kanpur): You
say one sentence that you are bringing the
Bill immediately.

SHRIMATI INDIRA GANDHI : ....The
Jjudgement is being delivered. Eight out of
the eleven Judges, have spoken but the other
three still remain. Even when the entire
judgment is available, I am sure the House
will appreciate that it may raise many impor-
tant points and these will have to be studied
very carclully.

I have listened to hon. Members. Even
before I came to the House, I was listening to
what the hon. Members were saying. I have
noted their views.

SHRI PILOO MODY : All of them, I
hope.

SHRIMATI INDIRA GANDHI: All of
them, including the views of the hon. Members,
Shri Ram Subhag Singh and Prof. Ranga, that
elections should be held immediately....
(Interruptions) and also the views of other
Members that we should bring the Constitution
Amendment Bill immediat#ly.

ra (CA)

I can only assure the House that the Govern-
ment remains committed to its policy of the
abolition of privy purses and privileges by
appropriate constitutional means.

generation of Power at B

MR. SPEAKER : Next—Call Attention.
Mr. Rajendranath Barua—not here,
Mr. Meetha Lal Meena.

Order, Please. We will try to make up the
time. I am not going to allow the lunch hour
to-day. Let us go through the business.

Mr, Meetha Lal Mecna._

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

ReporTeED Serious Powzr Crisis Due To
Steep FarL IN Tue GeneraTION OF
PowER AT BHAKRA

it WrsT wver /A (91§ AraIgI) ¢
a=qs Ag1gy, & wfgaradig MNs Az
& fawafafag faga w1 @z faarf Far
faga w1 o1 exiq fgamar g T grdar
#7ar g f& ¥ g7 a7 qF agasw I—

“yrereT # faAdT w1 IewrAT FaAT F Agd
92 914 F FIW IAL AT &F UsA H
Fog=A 21 W TEAIT §I2 &F FHTIIT 41
fas=t F1 56 ¥ 9 gF FT TAT F
fad &t af wrdargr "

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : Duc to
poor in-Hows into the Bhakra Rescrvoir, the
reservoir has filled up only to 653 of the nor-
wmal fully capacity. The level of the reservoir
on l4th December, 1970 was 1588.36 feet as
compared to 1633.91 feet on the same day
last year. With the present low level of the
reservoir, the water relcases have to be adjusted
during the depletion period beginning from
15th December, 1970 upto June, 1971 so as to
provide for Rabi irrigation requirements and
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to maintain a sustained power output during
this period. Therefore, the outfllow of water
from Bhakra reservoir has been reduced from
15000 cusecs to 11000 cusecs from midnight
of 14th December, 1970. In consequence, the
generation from Bhakra Complex would be
reduced from 13.5 million units per day to
10.4 million units per day. This shortage of
about 3 million units per day would result in
reduction in power availability from Bhakra
to the beneficiary States.

In order to make up the power shortage to
the extent possible, the following measures
have been taken: *

(i) Power supply from Bhakra to the
Nangal Fertiliser Factory has been
reduced from about 3.00 million
units per day to 2.3 million units
per day.

(ii) The off-take by DESU from Bhakra
has been reduced from 1.03 million
units per day to 0.85 million units
per day.

(iii) Arrangements have been made for

DESU and Chambal-Satpura Sys-

tems to provide relief to the extent

of 1.1 million units per day.

The above measures would reduce the shortage
of 3 million units per day to about 1.0 million
units per day, As Haryana and Rajasthan get
power from other sources also, the shortage
due to Bhakra in these States will not be signi-
ficant. In Punjab theshortage will result in
a power cutof 22%. To make up this, steps
are being taken. Additional diesel gencrating
scts both indigenous and imported are being
procured and these sets are expected to be
progressively commissioned from April, 1971
onwards to give a bencfit of about 0.5 million
units per day. Besides, steps are being taken
to accelerate the commission of the Fifth Unit
of 55 MW at the Indraprastha Power Station
in Delhi to increase the availability of power
to the extent of 1.0 million units per day in
the first quarter of 1971.

The restrictions imposed on power supply
to Nangal Fertiliser would not result in its
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closure. The output, however, at the Nangal
Fertiliser Factory will be reduced to about
2/3rd of its normal production capacity so that
power availability to other consumers in the
Bhakra Service Area is increased while at the
same time maintaining essential production
in the Nangal Factory to the extent practicable.

&t #isT WA WA @S WElaEd,
WrgIr A 9 F OFAT A F HIIW
faaar #t F4Y §17 1 98 TZAT IIFIA
A8 8, 397 9@ Y ST e qar QA
qFT 2, AfHT FFITT 3@ 9 FA TF
#1E vt Fga@ A9 w, fray 7g
HEIT g g1 g% | FIYT, A4, FIar
grard, faa 9T g 9gd fada
fFar a1 5 37 1 958 @ fasra foar
s, @fea s aF w1 wfas faFva
7g frar mar | g7 9T g ST AT FAT
qEqr, 39 & FAq A HAY WEIEw X
garar fs 20-22 q@@Fz w241 oM,
afsT 10 qe@=z £ F\Gt 7917 § a3
g1 J&T & YT 15 dre § 20 9@z #Y
FIIT AT A€ 3, 7T AT X 30 9@
F FAA rag g

gadr T A wfearzgr ¥ fag
AT 60-70 gWX fRararz 1
FT & MY q &1 9T F qrAT 52 ar|
TIC A1 FHAE A0 g qafs qarq
FTFT HT 15 g1 20 FAT F0 9127 4r
SrT F g1 arar A1 20 & aFT 30
T w1 9rer Hfg & gr a1 zqfag
& qgAT AFAT § FA1 AT AMA Bfrargaz
%1 fasell # FA FGr ! 79 gy 7
g grg €22 oafaafady 212 & auatar
w7 a%a & fs g wiz % fag g3 gur-
fastr qarg w2z gafefadt @ a9 20
T IFIT Y F0 ATT 0 wfzags
fasrat & FAT FIF I AT GAT F
g AT Fig F fag 3w g & ?



221 Power Crisis

oA F grasy ® d4r A9
wafar 5 aaf 9T 1§ sarar wekar At
F1 TIAAT | UALATT § TT FGHA q1EIT
¥ @0 10 @ra gfaz fase a7 @ 2
faai & o arg gfAz ar ey § Argd
GUT X FT aAZ JAFIT AT AT 3. .

MR. SPEAKER : The hon. Member may
kindly excuse me for interrupting him.

Those Members who are waiting to speak
on the West Bengal Acts can have their chance
immediately after lunch. I think only Shri-
mati Sharda Mukerjee has been left out, and
all others have finished. She can speak after
lunch. I do not know at what time we shall
re-assemble after lunch. The hon. Member
may find that out herself.

st WSt o AT UATAIT &Y
5 @@ gfac fasel AT AT AR
F w2 o Aar AwT ¥ w2 qear
a1 AT Fa g o faoet gt wqEt g
Fgi qr @Y faast ® AT W_"IT ¥
gt ardt & 1 &y T AT gfAe T
Y. AT TATH H STl & 1 gt 9T |
zr grar ¥ fasen w@ F s
ardy & 1 w3 aifag oaEgry 7 AT
YT AT F gArk A faAr FFIS
F1 war & ar 9fF agt | FEL TF ¥
fastet ar § wizaré § gafag ou feafa
F o a1 e WA ¥ AAEAIT FT SAIQA
faaret fasid g ar fee Iad AT F0
FAET T &1 o7 1 gafag AT FIEI
angaras 241 f5 woegia # faaat &y
FiE FAE A w1 A ? A FAr
qod ®1 IFF IAWT AT AT & fAQ
Fra GfzarsaT ¥ wdT FH fawet
s ?

qratt aa gg & fo fest ardi 1
fawrelt @edt a1 sarar faadr 8 afvead
qarra i gfearm & Sigr 9 fn
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dar 2idr A% 92 uF TFITF Al FATA
#Y arg & sar IFwT gAred frar sy ?

4T ar & gg A7 A0ZAT § R I
areF # afgaat g9T w2m, faedr, 9o
&1 gfearor & s faorst & oF @rg
guEr § 9% g9 #L4 F  fag F41 7w
agt o qeifas qraz 297 wanfaq #31 ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : It is not correct
tosay that there is a cut of 30 per centin
Punjab. The cut in Punjab is 10 per cent, and
today, because we have reduced the water
flow from Bhakra, it will be further increased
to 22 per cent. To say that Government have
not taken any steps is not correct. We have
sanctioned a large number of projects. What
is happening is that the load demand is increa-
sing very greatly in the northern region. This
increase is of the order of 30 per cent, and it is
much more than what we had anticipated.
The whole trouble is due to that. Therefore,
the Bhakra dam is being overloaded. Even if
the Bhakra dam had enough water, it would
not have been possible to meet the extremely
large load demand which is there in that region
We have sanctioned a large number of projects,
and they are expected to come up within the
next two or three years. So, there is a period
of shortage now, and we have got to pass
through this period of shortage.

In regard to Rajasthan, we have gone into
the problem very carefully. There hasnot been
any appreciable shortage in Rajasthan. The
only State which will suffer and which will
have a bit of shortage is Punjab.

With regard to the closing down of the fer-
tiliser factory, itisa very ajor decision. As
it is, we have reduced the power intake into
that from 164 MW to 96 MV. To go further
would create more difficulty, I am happy to
inform the House that I am going to have
discussions on this matter with Dr. Triguna
Sen, the Minister of Petroleum and Chemicals
today in order to see what we can do in the
matter. The Punjab Minister will also be
there, and we shall see whether the proper
solution would be to close down or shut down
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the fertiliser unit altogether or to go about in
any other way to meet the shortage. That is
a problem which bas to be looked into, and
that is what we are going to discuss this after-
noon at four O'clock.

SHRI MEETHA LAL MEENA: What
about Rajasthan ?

DR. K. L. RAO: There is no shortage
there.

ot AW s A (guIEE)
Ferer WA, g7 W 9w A1 Ifg 12
gl W@ 2 TR WrEEr SiaEE St
garar, fam 9T fF gas, dama, gfegron,
Trreat F1 4T AT s 2, 39Wt
TR F 997 F TEFT & FIO0 JHF F
ot sar § AgY <@r FifF uF ArgAd A
faanrdf ot AT 2 5 wreaAw ¥ oaw
arq as ®& a 7 Jar & A v
ST i 8, g€ WY 9 @A 2 1w
az sigwrA awt foar & Araen g9 wU
T AT & W gqAT fawdr dar g
A It F AT 9T TEIA JiA, FA,
arF g F3& faady 297 ge T frar
gaFT afzm gt fassr ? 33 s Sy
qreftad 2, otar fF ¥ o =rwr F E
fr wraer § faasdl 51 ITidT 135 @
qffe & w=FT 104 &g gfaz 7@ @
AT 30 @r@ gfaz *T FHC FY AT
Fa gara 42 2 f& qUT 4 g o
gar ag w1, A agt g€ @ fwc 7ar
feafs gnir 7 (swaena)

ASgEr WEIEG, AT & AIAA H
TTAAE UF fayaTdr T4 T gaAT 9T | AFAT
qag @ wrEad F var agw g e
5 oF arae 4w fam &1 IEF wA Fa
F& werr o fro &1 zaE AU Ay
ST § Igaded ® A TFAATH W
e & fameft 1 ot (wmAwA) A
A9y e2eHc H T -
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“In Punjab, the shortage will result in
a power cut of 22 per cent”.

dal I 9@ F) FHT FE F 10-15
FaT A gfr A sREAT A v w
Iaq warar A grfy @qr # ger aqifs
9t F AT WA | #T HT F 22
9&z F A1 W@ E wfeT F @ wmgar
g zaar €t agl g afes s w9
FHI FIA G0 | 397 ATAT 40 FUL
#Fr |@ar # gifr e At 30 w3 A
IgnT F FAT L W AFIT gl IS
F M UF /AU To 7 fzar 3
@7 ger SIq a3 8 % za%0 gaaE
wg g’

FTd Farar g f& zwE g o1
wieargat 1 F74 T far @, a4 39
# 7 w fzar & 3T 101 =i\
gfaz 9T T &1 ALTFIT FL W@ &
T & g F | (wmmem) afea
AF AGIARZ F § 1 (TEAMA) AT
¥ =wigier 9w @A Tigar g £F e
FUAT 1T WY gET 9F T Y IW AT
& GEAAT AT KA FIA 7 AGST H
FqT ATTHT T THIT &1 Fr5 fagq
gimiz § (wawm) @R FE
wiadz a1 foq & S¥ Sifvw ghaw
smy &1 (swEeW) WU &Er gare
¥ fr w ArA GleanEar Fg faal
F fag a= g a w9 wiw #
atx Wt wfzargod € 9 agi & A
Fga qaa g1 gfeamm & fao a8 &
afes A wraad & faw & o ggw
TEIATE A9 & IOl A sfa & fag
far ST 497 §® 9T AGAHET sqIA ANY
@0 T gz 2 f ot sarw AN T
W R, faad a7 I F qwg wrEw
w0 qw@m%'f'srqit gt s, 37
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soTd WIRgE ¥F FF aF qT F AN
Frar g 7 owq9F #@H F qFATT Al
1974 g% @aw g1 & waar Jrgar §
fo #ar sarq A13192 F71 1973 & 937
FIOATz FIF Fr 71§ FIfHa qqd7de F:;7
g gAragy ?

et Fraag g 7o o 77 fagar
F1 @37 ¢ ag faset waF argi w1 &r

g5 2 W @zl ¥ AYEl 9T AL A
S fasAT &< gy & 2 ¥ 99F A
Mg 43 fquig %47 % 99 9% @37 @
a7 a+ fawdr grzfazs w19t F fag @
®&17 P AIHUT 9 fAgA F 9917 9T
gfagsg ama wr faorg #ar raqdz Fr 7

DR. K. L. RAO : I will suy that we should
not wish for a drought next year. If a drought
in the Bhakra arca, occurs, it is not a question
so much of power, because there is a wvast
amount of land which is dependent on Bhakra
for irrigation, and there will be much more
disaster if anything like that happens. I hope
it will not happen. Power is a very secondary
thing, if you consider what will happen to the
vast areas of land. I am very happy that this
year, by carcful manipulation, we have been
able to save most of the kharif crop, and in
the rabi crop also, we are hoping there will be
a shortage in respect of only a few lakhs of

acres.

About the Nangal fertiliser factory, I have
already said in answer to a qucstion that we
have already reduced the power to a consider-
able extent, and the further question will be
whether we should close it for the next two
or three months till we pick up some more
power, or whether we should continue it. That
I will discuss this afternoom with the hon.
Minister of Petroleum and the Punjab Minister,

MR. SPEAKER : Also Members from
Punjab.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : The Speaker and Mem-
bers of Punjab. .
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MR. SPEAKER : No, no, not the Speaker.
May I request you that you may call the
Members of both Rajasthan and Punjab ? be-
cause they arc sending so many things ?
Rather than discuss it in the House, you dis-
cuss with them.

DR.K. L. RAO: There is no shortage
in Rajasthan, we have made arrangements for
it. Itisonly a question of Punjab. The Pun-
jab Minister will be there. The question is
who is to bear the losses in case the fertiliser
factory is closed, that is the major thing. For
that the Minister will be there. And if hon,
Members want to discuss, we will discuss it
later on.

The other question is about the Beas project.
As I said, a number of projects have been taken
up in this area, becausc there is continual
growth of load. I want to say once again that
it is not that Bhakra has failed in any of these
years. The system is designed only for 4,000
units, Even last year we produced 4,900 units.
It is being over-loaded, because the other
stages which have been sanctioned are delayed
and they arc in various processes of comples
tion. Beas project will be completed in 1973,
and before that I expect Badarpur and some
other power stations will also come up,

1 am very glad in onc way that the growth
of the load in the northern region is very
heavy, but the shortage occurs not only here.
In U. P, for example, itis much more diffi-
cult thanin the Punjab. In the Punjab the
shortage is only one million Kwhrs. daily
whereas it is 5 million in U. P. We have got
shortage all over the country because of deve-
lopment, and we must have a much bigger
programme for power in this country.

About restrictions on power in Delhi we
have already taken steps. Last night I have
requested the Delhi Corporation and the
NDMOC to close down all their fountains and
all the other unnccessary things that are
there and also to see what further loads can be
cut down. Already I have taken steps and
we arc doing our maximum in this. But such
situations do arise when we cannot plan care-
fully in a broad and big way ; I hope that we
shall be able to do it in future.
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SHRI JYOTIRMOY BASU: (Diamond
Harbour) : On a point of clarification. It is
clear that we are interested because West
Bengal had been importing cereals worth
Rs. 300 crores a year trom Punjab.

MR. SPEAKER : No, no please.

SHRI JYOTIRMOY BASU : Punjab will
be losing Rs. 50 crores a year. If Nangal
plant is closed for thrre months a year, losing
Rs. 52 lakhs, you gain Rs. 50 crores. Nangal
plant is an old plant. One third of power
consumed there could produce twice the ferti-
liser. Let the Minister clarify why they are not
closing down the Nangal plant for three
months a year ; they may lose Rs. 52 lakhs
but there is a saving of Ks. 30 crores for
Punjab which is making a precious contribu-
tion te the country's cconemy., Kindly ask
the Minister to reply ?

MR.
down,

SPEAKER : Will you please sit

SHRI GURCHARAN SINGH : (Feroze-
pur) : Igavea call attention but it cannot
get through the ballot. I comne from Punjab.

MR. SPEAKER : I have rcquested the
hon. Minister to discuss it with hon. Members
coming from Punjab. I am very much bound
by the rules and cannot call Members whose
names are not here. The Minister can discuss

with you all right.

st qraw fag AT caimE e
gz ¢ 1 fafReer @igw & o1 @
faar & f5 <1 are ag agi § A, agr
g fader 9% @I # F FgAr Tgdr g
fs 9y 9g9 40 ®EET T AT T4,
g 40 K@l FT & @19 J qara F,
o1 wiiFedT &1 gar g, 40 FAT &
FFAE gAT, AHIA A 14 FUT FT
IFEIA GAT AT IAF FIL FT A14T TG0
gr 10 §rady &1 1 31 fRT 20 Fryer &1
Fz qar T & | # Fza1 g fF 79 30 92qz
Fz ¥ @l enafudl & wave §ar @
ST
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MR. SPEAKER : Thatis not a point of
order ; you may discuss it with the Minister ;
I am passing on to the next item,

st qraw fag o @ #1 wAd a@w
g S, |rEY 2gIdT a2 g1 AE
¥ uF YT arT agwAr =ngAn g e
Aoz Fr FAT 48 g H ¥ 21 wE
faost awz 73t o 1 wrvATAT A%
FHAT |

ot amaw ARt (¥9397) © @91 FEAT
g9 GIEIT F TH GHA FT {IAG
fr A wfzarzas $3zd 1 yrawa
2.28 fafra afazs fasdr afs faq @y
7 A ¥ IAW A1 T2 AAqer I
fagdt gramai & e foaq e g
a8 1.28 fafags gfaz afs fa 7
fastett fas | 21 feafa @ fagan 2 ‘ﬁaﬁ
§ 3wea # I AgEr & fAr 52 A
Fo FI HIZT IFAT, A9 A% fa9dq
GA@ AT ALY T4 IAWT eqIA F F2H
F 31 9|4 # 40 F0T %®o &1 TI2T
ZI0 | #GT A9 52 A KT JAAT 7 40
FUT F T2 F1 YT GA1T F FA-F1F7 F
FlEAE 1 Jq0T F1@ gu qar7 & fay
T FINET F1 T2 FEA F TAT T F
T AT 7 A ?
DR.K. L. RAO: At 5 O'clock, I am

requesting the hon. Members from Punjab to
meet me.

1330 hbrs.
FAPERS LAID ON THE TABLE

ANNUAL RerorT OF DeveLorment Counci
AND STATEMENT ABOUT KHADI AND VILLAGE
InpustrIEs CoMmission

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA)}: I beg to lay on the
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Table—

(1) A copy of the Annual Report (Hindi
and English versions) of the Develop-
ment Council for Automobiles, Auto-
mobile Ancillary Industries Tarnsport
Vehicles Industries, Tractors, Earth-
moving Equipment and Internal Com-
bustion Engines for the year 1969-70,
under sub-section. (4) of section 7 of
the Industries (Development and
Regulation) act, 1951, [Placed in
Library See. No. LT—4571/70]

(2) A statement (Hindi version) showing
reasons for delay in laying the Certi-
fied Accounts of the Khadi and Vil-
lage Industries Commission for the
year 1966-67 and the Audit Report
thercon. [Placed in Library. See No.
LT—4572/70]

13.31 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I haveto report the
following message received from the Secretary
of Rajya Sabha :—

‘T am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on
Tuesday, the 8th December, 1970, adopted
the following motion in regard to the Joint
Committee on Offices of Profit :—

“That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do clect one member to the Joint
Committee on Offices of Profit in the
vacancy caused by the retirement of Shri
Narayan Patra from the membership of the
Rajya Sabha on the 2nd April, 1970, and
resolves that the House do procecd to elect,
in accordance with system of proportional
representation by means of the single trans-
ferable vote, one member from among the
members of the House to the said Joint
Committee to fill the vacancy.”

I am further to inform the Lok Sabha that
in pursuance of the above motion, Shri Veni-
galla Satyanarayna, Member of Rajya Sabha,
has been duly elected to thg said Joint Com-

mittee,
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SHRI HEM BARUA (Mangaldai) : May
I draw your kind attention to the fact that
I have submitted an Adjournment Motion on
the dastardly attack on the wife and son of
Mr. Parimal Ghosh, a Member of this House,
and a Minister of State,

MR. SPEAKER : I have allowed the Call
Attention Motion on that. We were shocked
at the news.

SHRI HEM BARUA : Thank you.

COMMITTEE ON GOVERNMENT
ASSURANCES

TeNTit REPORT

SHRI ANBAZHAGAN (Tiruchengode) :
I beg to present the Tenth Report of the Com-
mittee on Government Assurances,

13.32 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

THIRTEENTH AND FIFTEENTH REPORTS

SHRI SADHU RAM (Phillur) : I beg to
present the following Reports of the Com-
mittee on the Welfare of Scheduled Castes and
Scheduled Tribes t—

(1) Thirteenth Report (Hindi and Eng-
lish versions) on the Ministry of Steel
and Heavy Enginecering—Reserva-
tions for Scheduled Castes and Sche-
duled Tribes in Heavy Enginecring
Corporation Limited.

(2) Fiftecnth Repert on the Ministry of
Railways (Railway Board)—Reserva-
tions for Scheduled Castes and Sche-
duled Tribes in Indian Railways.

MR. SPEAKER : Now, on the next item,
you have only Shrimati Sharda Mukerjee for
10 minutes, The Minister will reply afier that.
We want to hurry up now.
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13.33 hrs.

(The Lok Sabha adjourned for luuch till Half Past
Fourteen of the Clock)

(The Lok Sabha re-assembled afier lunch at thirty-
five minutes past fourteen of the Clock)

[Str1 PrakAsH VIR SHASTRI in the Chair]

STATUTORY RESOLUTIONS RE : WEST
BENGAL (PREVENTION OF VIOLENT
ACTIVITIES) ACT, 1970 AND WEST
BENGAL MAINTENANCE OF PUBLIC
ORDER ACT, 1970—Contd.

MR. CHAIRMAN : Shrimati Sharda

Mukerjee.

st ®o Ao gt (F1Agz) : wwrafa
gqgiza, # faaw 340 F wiagy uw
SETE T@AT A1ZAl Z )

wamafa wglag @ @1 AT AT FY
Fraargt araeq TE gE & 1 93F qrwar
ST gEAT T Amor 71 oA i

SHRIMATI SHARDA MUKERJEE : Mr.,
Chairman, undoubtedly thisis a bad law, a
vicious law, even morc vicious than the Rows
latt Act, enacted 50 years ago.

SHRI S. M. BANERJEE : Rule 340 says:

“At any tiine after a motion has been
made, a member may move that the debate
on the motion be adjourned.”

There are two motions before the House, one
by Shri Ganesh Ghosh and another by Shri
Jyotirmoy Basu, recommending to the Presi-
dent the repeal of two enactments, 1 want this
discussion to be adjourned in order to discuss
the serious situation obtaining in the textile
industry because the House is going to be
adjourned on the 18th. There islock-outin many
mills in Kanpur. The industrialists, on the
strength of their government, have declared a
lock out and 10,000 workers are in the streets in
Kaopur alone. I would request that the
Labour Minister or the Minister of Foreign
Trade should make a statement on the strike
and lock-out.
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samfa ®@Rm : wEdlTw @I
FU FIF AT TIT 9T 43 1T | &Y
$Y ag e §, IAFT FIH ¥ I8 %7
¥ & | 39 AT F AT 51 I3 F a1
% g9 fraw 2 1 Aradlg 9307 gqoAaq &
UF gUd g3Eq § | gAfAU a7 399 sregy
avg ofefaa &)

»t @o /e aANl : FAMAT W27,
UF 4% A3 AIHIT § AT gHO AE
o Fo FIerl & | faq mifasi ¥ getae
ATE-HIIZ FT @ § AT FAR & A7
ZSATA EI4 o1 TET & 1 T AT wERT Y
%3 {% ag 39 @11 § uF ezfiz &

warafa wgraa : AraAr areEr gEef |

SHRIMATI SHARDA MUKERJEE : As
I was saying, this is undoubtedly a bad law,
which is more vicious than even the Rowlatt
Act passed 50 years ago. The law, as enacted,
has got the formal sanction of the Consultative
Committee and it has now come to Parliament
for an cqually formal sanction. Unfortunately,
the situation in Bengal is so grave that one
cannot afford to oppose it, because the first
thing that must be donc is that peace must be
restored and anarchy and insurrection which
are a threat to our national security have to
be put down. The position there is such that
the life of nobody is safe and all assumptions
of democratic life have been upset. We have
been shocked to hear the ghastly news of the
brutal stabbing of the wife and son of Shri
Parimal Ghosh. Therefore, we have to give
this extreme power to the Government.,

I only hope that this will be only a tempo-
rary measure and not a permanent measure. It
cannot be an all-time answer because of
certain things which have grown over the past
few years and which were not controlled merely
because the way in which the law was adminis-
tered was itsclf defective. When those, who
have the responsibility of administering the law
and of giving to the people the guarantee of
the rule of law, themselves fail, a stage comes
when things have gope too far and you have to

take this extreme measure.
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I am very sorry to say that the Govern-
ment's actions elsewhere do not somechow
create the confidence that when you give them
the power, the power will be utilised properly
and will not be misused against innocent
people, that it will be used where it should be
used to catch the guilty people. This is what
onc fears becausc we have had President’s
rule in Bengal and things have not grown bet-
ter. After all, one could have said that vio-
lence and disruption was due to inter-party
rivalry, but when you had President’s rule,
why is it that peace has not been brought to
that unfortunate province ?

I want to bring to your notice some of the
cases which have happend outside Bengal, I
will leave Bengal aside, because Bengal hasa
peculiar history on which there has been
enough said in this House. I want to know
why even when they have the full power, they
do not use it, For instance, a casc has been
brought to my notice that in Bombay in June
1970 or thereabouts the Enforecement Directo-
rate carried out a raid on the premises of an
advocate by the name of M. J. Mistry and his
family. The incriminating documents, which
were found in the possession of this man, show-
ed the transfer of something like Rs. 90 crores
of black market money to.a Swiss bank.

How is this done ? Black market money is
collected, silver is purchased, that silver is
smuggled out to Dubai, in Dubai itis con-
verted into foreign exchange and then that
foreign exchange is transferred through official
ways, through a bank, to a Swiss bank,

SHRI JYOTIRMOY BASU
Harbour): No PD Act for them.

(Diamond

SHRIMATI SHARDA MUKERJEE : This
is the customary way of doing it. This is not
done just in one transaction. Many people are
involved in it and everybody along the way is
paid, from the last man to the topmost man.
On this Rs. 90 crores, which amounts to about
£50 million sterling, this man has been given
3 per cent commission by the Swiss bank for
transferring this money. This amounts to
something like £1.5 million. By official rate it
comes to about Rs. 2§ crores ; by market rate
it comes to Rs. 5 crores. . .. (Interruption)
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SHRI K. NARAYANA RAO (Bobbili) :
This debate is about West Bengal and the talk-
ing about Maharashtra.

SHRIMATI SHARDA MUKERJEE: I
want to prove to you that when the Govern-
ment has the power, the Government does not
act and if the Government does not act, the
people will rise. 1 have here a photostat copy
which I am prepared to lay on the Table of
the House. I want to know when the Govern-
ment has the power, why it does not act against
guilty people. That is the question. If the
Government does not act, the people will rise
and will take the law into their hands and will
sce that justice is given to them. No amount
of this kind of passing the Preventive Detention
Act is going to improve matters. I tell you
that if you put 10 military men to every citizen
in Bengal, you will not be able to restore order
unless you give them justice. This is exactly
what T wanted to prove and this is why I have
brought these photostat copies. Have they in-
vestigated ? Those of you who are sitting on
the Government side should not protect these
people because on the Rs. 90 crores deal there
arc many people who have got money. Do you
know that unless people in high places are cor-
rupt, the people at the bottom will not be cor-
rupt ? 1 know today there is corruption in
every branch of administration and there is
cofruption in every branch of armed forces.
How is it possible that Government officers and
military officers and Ministers are able to have
these enormous houses ? I was also the wife of
a military officer. I did not have a house in
my name when my husband died. How is it
pussible that people with small salary grow
rich 7 When you talk of giving justice to the
poor man, is it that by taking more and mare
powers you will ensure justice to the poor man ?

I would like to read out to you what has
been written in this letter. Here is a letter
written by Mr, Mistry—it is a photostat copy—
to the Foreign Commerce Bank Inc., Switzer-
land, which says :

“‘Please transfer £40,000/- from my ajc
No. 705336 to Mr. D.S. Gardi ajc No.
706529 in your Bank.”

These are the documents which were confiscat-
ed. Here is another letter from the Swiss Bank
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guaranteeing 1.5 million pounds sterling. I
want all sections of the House to get together
and ask the Government what action the
Government has taken on this. This is an im-
portant thing. Many things come to our
notice.

Sir, I have to support this Act, I only hope
that the Government will use this Act wisely.
You have to give them powers, If they misuse
powers, let us go against them. You must res-
tore peace in Bengal. T know what you will
say that if you givea match box, it will be
misused. A mad man will misuse the match
box and he will set firc. But wise man will not
misuse it. That does not mean that nobody
should be given a match box. Let the Govern-
ment have powers. I hope the Government
have powers. I hope, the Government will use

them properly.

With your permission, Sir, T would like
to lay on the Table of the House. ... (Interrup-
tions).

sit A fomd (A7) : qe7e waaq,
ag grar FfgT

st ofe 7w (g37) ¢ @@ @A Wi
F7¥ & fF g T91 92 9T T@7 AT |

st @ faw@ : A7 g I90 E dra
fear @mg \ FFEIA ST AEAIEAS TEAT
Srgy & 3w geqfw gw o SrAdr
qrEd §

SHRIMATI SHARDA MUKERJEE: It
has been brought to my notice that there are
certain people who are carrying on a regular
business in the transfer of black money. You
know, some days back, there was the case ofa
certain Maharashtra Minister who went toa
travel agent, produced a certain draft and the
draft was found illegal because he did not have
sanction.. .. (Interruptions).

SHRI N. K. P. SALVE (Betul): Ona
point of order, Sir.

SHRIMATI SHARDA MUKERJEE:
What point of order ? This was reported in the
newspaper.. . . . (Interruptions).
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SHRI N. K. P. SALVE : Sir, you are the
sole arbiter to determine whether or not what
the hon. lady is saying is relevant or not. That
is cntirely in your discretion. If you think she
is relevant, she must go on. But the whole
nation is critical of the way in which we are
conducting ourselves in Parliament.. .. (Inter-
ruptions) Please listen ; sit down. (Interruptions)

SHRI N. K. P. SAEVE: I am not yield-
ing for a moment. I do not want to be brow-
beaten.

st gamfa Agam @ fFET qzen &1
dz7 & fad Fzarar 9 wgar gww ¥
ATHA F1 AH & FIU F3AT 2 F I
gy A8F Fgar Mg ar

SHRI PILOO MODY (Godhra) : Mr.
Salve, I think an apology is called for.

SHRI N. K. P. SALVE : But the fact re-
mains, Sir, that I for one would want people
found guilty te be brought to book, The ques
tion is about the procedure. In view of the
incrimination nature of the document the hon.
Lady Member has referred to, she should at
lcast state that the matter is not sub judice bes
fore she lays it here,

SHRI P. G. SEN (Purnea): She is putting
the document. Did Mr. Shashi Bhushan make
sure before making allegation against Morarji
Bhai ?

SHRI N. K. P. SALVE : I am not yielding,
This is a matter of procedure.

SHRI S. KUNDU (Balasore) : On a point
of order, Sir.

st wamafa w@aw @ @ wawr ag
qar ar f5 qrmar ga-q-fem 3, a1 sawy
I gag arefa gar =ifgdr @, Afea
gAY o qar A5 § f5 avaar @asfeq
taradi & | TAR ET F 929 9T EA
F1 gafa g, ar agf g, T@er |A
& arg fAvig oear
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SHRI N. K. P. SALVE: If the matter is
sub jud’iu, under the Rules of Procedure the
matter cannot be referred to here. If it is not
sub judice, let the gracious lady say so that the
matter is not sub judice.

SHRI S. KUNDU : On a point of order.
Itisa wrang assertion that if some matter is
sub judice, it cannot be discussed. Sir, at least
the facts can be stated in the House. Nobody
is commenting on the judgement. As a point
of fact. the hon. lady Member is producing a
photostat document and it has nothing to do
with sub judice case. (Interruptions) I do not know
what is actually wrong with these lawyers,

SHRI RANDHIR SINGH (Rohtak) : Your
ruling must be accepted. Sir, the hon. Membe®
is calling lawyers as ‘funny lawyers’.

SHRI 8. KUNDU : The countryis criti-
cal of the functioning of this Housse that it is
not going to expose the black-markeieers. Sir,
Parliament cannot be some sort of an annexe
to the judiciary.

ot garefa wgem - & HraT Hgy
F®AT foF 919 92d TFE 4991 Wigw gHIET
FTHET T IqA Hav F:r¢ yrafgaas
g FEr 1 AT 9gied 997 3T 41T
€ J9% T I9F1 e dIFIU FT 1 A
FII A Fiogra I g ?

TE-HTd WATAT § AT AW IH AT
anifrw am stofre sgeam faamit
# Tom WA (st geor WA ORA): @wafy

AgIzg q1qa AT F9L ez ardr 2
fE o zaF1 WedF0 FT 2 7 AHUT
[ AIAAT &, 3§ gug 9131 FWT Fr g
@ &, & £ wqedtHaw FEar !

=it ®o Ao faarq (afaar): gwafa
wgiza, & &« 118 & 3rafa @Arge A%
arée AT g

ot forn == A1 (Aqa) o @wafa
agieg, ¥ o @iz A1% ATET | AT
gy uF wsfar g fgar & @ sasr
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wiaffaa &gy, FFF1 A7 F fa2
Ffed 1

gAfa AgEE : cq1ET ATH ATET X
qITFE ATF HIST FAT A AT & 1 T
FAFT A1ZE HIE AT INF AE F At
% sgzeqn 3 &m, AfFq oz 9@ @A

ard

wt e ATo faardt : zratama 118
T faar g :

“If a private member desires tolay a
paper or document on the Table of the
House, he shall supply a copy thereof to the
Speaker in advance so as to enable him to
decide whether permission should be given
to lay the paper or document on the Table.
If the Speaker permits the member to lay
the paper or document on the Table, the
member may at the appropriate time lay it
on the Table,™

@ TALFAA F weANd AAT P AFAT
%1 S ¥-239 £¥A1 AIgar g, a7 98
qEF IA 1T KT TAFT HAR

gamafa a@iag . wifar #3 gasr
ygafg g & &1

SHRIMATI SHARDA MUKERJEE: I
don’t want to take up much time of the House.
I will certainly write to the Speaker as the
cases arc very few and there won't be enough
time to discuss this matter in detail. These
papers have just now come to me. My whole
point in bringing up was this: You are giving
wide powers to the Government by the Act.
And, therefore, the Government must under-
stand the responsibility, which it bas not under-
stood, Otherwisc things would not have come
to such a pass in Bengal. That is the point.
You knock at the door of the Government for
justice when you do not get justice. If you
cannot even get justice in this House where
can you get it ? This letter is in French, from
the Swiss Bank. It is a photostat letter. Itis
in French and in small letters. 1 do not know

enough French, but one point I will give.



239 Statutory Resols. re.
[Shrimati Sharda Mukerjee]

Sir, 5 million pounds in sterling were given
to Mr. Mistry. All I want to know from the
Minister is this. The Enforcement Directorate
is part of the Home Ministry. The Enforce-
ment Directorate is under them. Thatis the
reason why I have brought this up. The hon.
Minister must say that he will look into it and I
hope he will come to the House in the next ses-
sion, if Parliament meets in the next session,
and tell us about the position.

As far as we know, in June, 1970, after the
raid was carried out, no action was taken. To-
morrow you may carry out a raid in my house
and give a big heading,—Raid in Sharda
Mukerjee’s House—as if Government is doing
a very big thing. In this case a raid was car-
ried out and no action was taken. When I am
quoting something, some are doubting my word.
That is the whole point, Sir, This appeared in
the newspaper; this is not something which I
am saying out of my own imagination. I want
to know how it is possible. The Minister of the
Government goes and take a bank draft without
taking the sanction from the R. B. L. and with-
out getting the sanction from the Government.
How is it possible ? The Minister continuous to
be in office. That is the point.

ot sz fagrd awdgr o g
Agiza, g9q 9ga & 941 91 qJq7 F, §
F19F qread ¥ TF 19 IAF ©FA § AT
FEATE | W 990 Fag wiw favax
gor 7€ 2 5 sz gewre afewqt qma
F1 feafq av aggm: fageror arar sedr
& T IFFT SIF AT & AT S AAIT
¥ ag %3 f& wsawa gaq &1 qiq
gamr srgar 0 # =rgan f5 g7 91w
59 & I aoeg I &, FaifF IaF
g qz fasit Fzar & 5 @ gara 91
g9 GIHIT & 919 7ag@ &L a1 T 53

15.00 hrs.

=t gt e s (aTrAdT) R
ATET A% JET T °C (sgAwr) ¢
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SHRI JYOTIRMOY BASU: Shri Bakar
Ali Mirza had been to Calcutta and he had
seen things for himself. So, kindly give him a
few minutes. It is only fair that you should
give him somc time.

awmafa wgram : & @z @19 0 5
frast aag zar & @tz feasr ad
3T 2 )

Gl

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): Mr. Chairman, Sir, yet an-
other occasion has been provided to the House
for discussing the law and order situation in
West Bengal, and Members on all sides of the
House have expressed anxiety about the situa-
tion there ; though the appreciation of this situ-
ation has differed, depending upon the section
of the House from which the Member spoke.

So far as Shrimati Sharda Mukerjee’s
speech is concerned, one part with which I
whole heartedly agree, is that the Government
have shown wisdom in bringing forward this
measure. I accept that gracious comment. She
has asked a question about the period for
which these Acts will apply, and she said that
these Acts should not for ever remain on the
statute-book. I would like her and the House
to note that these Acts will be valid for the
duration of the President’s rule and for one
year thercafter, unless repealed by the State
Government. This position has to be under-
stood, because the time clement is an import-
ant one in regard to these measures.

Some hon. Members, notably Shrimati
Sucheta Kripalani and Shri Samar Guha, both
of whom I do not find in the House now,
painted a graphic picture of what is happening
in West Bengal. Others also have expressed
their concern. I do not want to repeat all
that, But I would like to give a few figures
only to paintthe background against which
we are considering thee measures.
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Over 1500 incidents of varying degrees of
violence have come to notice in the last few
months, Not less than 100 persons have lost
their lives, and as many as 45 members of
the police forces, persons discharging their
duties under law, have been killed and a large
number has been injured. I have emphasised
that they were discharging their duties under
law, because, after hearing some of the hon.
Members' speeches, it seems as though the
only crime which is unforgivable in West
Bengal has been to stop the crimes of others.

Educational institutions have been subjected
to acts of utter vandalism. Objects of public
veneration have been deliberately desccrated,
and while one may respect Lenin, one would
have expected Shri Jyotirmoy Basu to have
shown some concern for the other objects of
veneration there which have been desccrated.
All these have happened. I am only giving
the bare bones of the situation, and yet the
irony is that the Government are asked to
explain why they are bringing forward these
measures,

Another irony is that we are attacked from
both sides. Some hon. friends say that we have
been very soft and that we have delayed in
bringing forward these mcasures. ...

SHRI PILOO MODY : He is also suppor-
ted from both sides.

SHRI K. C. PANT :....and that the whole
problem isa pure and simple law and order
problem. On the other hand, and surprisingly
enough, those who say this are to the left of
my friends in the geographical or topographis
cal sense, who complain that we are over-acting
to the situation or over-reacting and that we
are giving too many powers to the police and
that we are unleashing the forces of repression.
These are two extreme views. I would only
urge on the House to take a mature and
balanced view of the situation and appreciate
that Government are trying to tackle a difficult
situation with firmness, with the necessary
restraint and with due consideration for the
deecper malaise that has to be attended toin
West Bengal if the situation is to be brought
fully under control. The problem has deep
roots. Itis nota problem of today, yesterday
or the day before. It has longer roots. As we
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tackle it, it will take time but we are tackling
it, and sometime the rigorousness of the reac-
tions one secs is a measure of the success we
are achieving in tackling the situation.

My hon. friend, Shri Madhu Limaye, with
his usual cloquence argued that the adminis-
tration had adequate powers under the existing
laws, the IPC and the Cr, P. C. to deal with
the situation. Even he will accept that the
situation in the State is extraordinary. It is
not an ordinary situation. This fact cannot
be ignored. My hon. friend, Shri Krishna
Menon, said that there is violence in the
whole country, in West Bengal as well as in
other parts of the country, but one hears more
of violence in West Bengal.

SHRI JYOTIRMOY BASU : ‘True.

SHRI K. C. PANT : True. It is because,
the fact is behind it, the fact of greater violence
in West Bengal. ‘Thatis why one hears more
of it. If this basic fact of the extraordinary
situation in West Bengal is kept in view, then
alone can one see the need for these laws in
its true perspective, Itis not as though the
West Bengal Government did not try to deal
with the situation without these measures. The
House knows well enough that fur months to-
gether, the West Bengal administration tried
to deal with the situation and it was only after
several months that they began to say that
they would nced some kind of preventive law
to deal with the situation. In the House we
were asked again and again what the Govern-
ment were going to do aobut this, how the
situation was to  be controlled,
accused of g.nerally brutalising the atmosphere
that was there, the killings that were going on,

We were

the brutal murders that were going on, the
inter-party clashes that were going on and
so on. In wview of all these, at least in the
last for weeks or month, the demand for a
preventive detention measure of some kind
began to gather support, and it is because the
situation there took a certain shape that one
found hon. members in this House also react-
ing to that situation.

There was reference (o the rule of law and

why it was not suflicient. The assential condi-
tion for maintaining the rule of law is that pco-

ple, the witnesses and the aggrieved should be
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able to come forward without a sense of fear
and insecurity to depose before the courts.
That is basic. Ifthat is mising, you cannot
eoforce the rule oflaw. In Bengal, it is not
at all easy to secure any reliable evidence in
regard to the murderous violence carried out
by the Naxalites and other antisocial ele-
ments.

There were instances quoted in the House
where perhaps in daylight a murder was com-
mitted, many people were watching it, but
when it came to giving evidence, there was a
sense of terror and nobody came forward to
give cvidence. This is a matter of fact. Also
there were the hit-and-run tactics of the
Naxalites which made it difficult to intercept
or apprehend them. Nevertheless, a large
number of arrests were made. I have given
the figures several times in the House and will
not repeat them. It is also a fact-and we
were asked in this House on various occasions
why it happened—that a large number of
those arrested were set at large on bail. You
know that there isseparation of the judiciary
and the executive in West Bengal, These
people were released on bail. It was for the
courts to release them. but the courtsalso
could notdo anything in the absence of evi-
dence. Once they were granted bail and came
back into circulation, they went back to their
provocative acts uf violence and tried to demo-
ralise the forces of law and order and the
public at large. So, all considered, it was felt
that powers of preventive detention would
really make for a more humane and less brutal
handling of this problem.

Some hon. Members, Shri Madhok and
Shrimati Sucheta Kripalani in particular I
think, referred to the fact that this Act was
not brought forward earlier. Shri Madhok
scemed to be a little jealous of the fact that
our party and the CPI are able to co-operate
in various arcas. He madea complaint of it,
and he said that we have been sofi because of
this co-operation, It is true that we try to co-
operate with all the parties who agree with our
programmes. Iam glad you find it amusing
because you seem to co-operate with people
who do not agree with your programme. Do
not make me give instances. There is the
recent instance of Kerala, and many of my
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hon. friends in that corner of the House come
from that part of the country.

Here is a case in point where we do differ
in our attitude to this Bill. The Government
thinks that it is necessary in the conditions in
Woest Bengal to bring the Bill. Some hon.
Members do not agree. But we have brought
forward this Bill in the larger interests of
Bengal and the country.

We do realise that even now many hon.
Members and parties who have supported this
mcasurc have done so not because they support
preventive detention as such, but because of
the situation that prevails in West Bengal and
because they appreciate the need for dealing
with this extra.ordinary situation, and they
feel that they should support this measure for
dealing with this extra-ordinary situation in
the absence of any other way out. Governmeat
welcomes this sopport from the different
sections of the House. I would only like
to assure my hon, friend Shri Krishna Menon.
who again is not here, who spoke of the possible
encroachment on the fundamental rights of
our citizens, that we on this side of the House
are equally jealous of these rights, and there
is no question at all ofour being unmindful
of these rights. The trouble is that in this case
those who want to destroy laws and democracy
are using the liberties which the law assures
as tools of destruction. That is the sum and
substance of the dilemma and the problem,
and these measures are directed only against
these clements which are out to destroy every-
thing that this House cherishes and has cheri-
shed. It is the qualitative change in the
Naxalite activities, gruesome in its nature,
which had made it necessary for Government
to bring these extraordinary measures, which
have also mustered support in this House and
outside.

One of the points urged, and even where it
was not urged perhaps it was the unspoken
thought in many minds, was the possibility of
the abuse of this measure against political
adversaries. The House is aware that when the
original measure was brought forward in June,
preventive detention of any person was envisa-
ged for reasons connected with the security of
the State or the maintsnance of public order.



245 Statutory Resols. re.
The scope of thesc two terms was not defined
or delimited, and as such it aroused apprehen-
sions in the minds of many, or at least some,
regarding the possibility of misuse of the law.
Care has, therefore, been taken to spellout
clearly the violent activities to prevent which
only the powers of preventive detention can be
invoked in the present measure. My friend
Mr. Salve has already explained the statutory
safeguards provided in the legislation against
possible misuse. He went into them at great
length. I congratulate him for his studious
contribution to this debate. My Hon. friend
Mr. Basu need not laugh at studiousness ; it
only exposes him,

15.15 brs.
[MR, SPEAKER in the Chair]

In view of Shri Salve's exposition, I nced
not go into that aspect of the matter. I do not
know if my Hon. friend Prof. Mukerjee really
took note of the specific provisions of the present
law and the restrictions within which the laws
would operate. If one goes through these
provisions it will be abundantly clear that they
are pointedly directed against the outrageous
activitics of the Naxalites and other anti-social
elements operating with them in West Bengal.
Recourse to preventive detention can be had
only against persons who are likely to indulge
in one or mure of the activities enumerated in
Section 3 of the Act. Maintenance of public
order or security of the State can be prejudiced
by other activities also. But here the area has
been deliberately limited. 1 may further say
that the State Government have in their
instructions ample brought out these points so
that the scope of the Act is clearly understood
by all concerned. T would therefore urge that
this Act has been brought into being only when
it hecame absolutely necessary to do so and it
has been brought in a form which mitigates if
not eliminates all possibilitics of abuse.

My hon. friend Shri Madhu Limaye seems
to have had the impression that persons could
be detained for the mere propagation of any
views or any causes or any ideas. This is not
so. I think whenmy Hon. friend Mr. Salve
interrupted him yesterday, he himself conceded
that this was not so. The, essential ingredient
in the Act is the need for preventing the use
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of any lethal weapon or any instigation to use
any lethal weapon. This is the operative part.
As my friend Mr. Limaye knows, the law does
not penalise propagation of any ideology. The
provisions of the Act have been carefully
drafied to restrict its scope to those who resort
to the use of lethal weapons in the propagation
of ideologies in the manner the Naxalites have
been doing. I am confident that Shri Limaye
does not agree with those methods.

Some hon. Members have spoken of police
excesses. I have ofien been asked as to why
we did not give some resp to the alleg
that are made. I shall try to go into a few
cases which we have enquired into ; the list is
long and I have selected a few of them. The
allegations generally are either that deaths of
Naxalites in police custody have been caused
by the police or that suspected Naxalites have
been shot dead without provocation and shown
as having been killed in encounters. As far as
I can understand these are the two types of
allegations that are made. Government have
made their stand clear in this matter. All
specific complaints will be enguired into and
persons found at fault punished. I have said so
in this House ; the Primme Minister has said so
and we have said so in the other House also ;
we have repeated it time and again., There
need be absolutely no doubt on this score. In
fact a number of these complaints have already
been looked into. I may mention thatin at
last two instances cases had been registered
aceording to law and investigations are in
progress. Disciplinary action has also been
taken against some policemen. The House is
also aware of the Government's decision to
appoint a commission of enquiry or rather a
judicial commission under the Commission of
Enquiries Act to go into the discovery of eight
dead bodies in mysterious circumstances in
Barasat. The police authorities have reiterated
their instructions to their subordinates to deal
with the problem with the requisite irmness
tempered by the utmost restraint. Wein turn
have been advising them on this score. What
I wish te urge on this occasion is that the
police are performing an extremely difficult
task under exceedingly trying circumstances.
They have been subjected to murderous and
inhuman provocations. But even so, the
police force as a whole have functioned with
patience and restraint. Nothing could be
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more demoralising at this juncture than the
wholesale condemnation of an agency discharg-
ing unecnviable duties cast upon it. We should
never forget that whereas there can always be
an erring policeman or two, when we chastise
the whole force and when we seek to denigrate
the force as a whole—let wus not forget that
tomorrow or yesterday for that matter—many of
my=hon. friends opposite 'do require police
help in interparty clashes, when one party
attacks another ; there are numerous instances
where their leaders arc exposed to danger
police help is required, and it is the duty of
the State to provide that help, whether it is
the Mayor of Calcutta or the SSP workers in
the coalbelt, or whether it is the other side-I
do not want to name them. On various
occasions I have been asked by Members from
various parts of this House as to why we are
not doing more to provide protection to their
partymen in various circumstances. I wholly
appreciate their concern, and it is the duty of
the Government to provide whatever assistance
itcan. But that assistance can only come
through the lawful agency which is charged by
this house, by the laws of the land and by
Government to maintain law and order. How
is that agency going to maintain law and
order if an impression is created that it is
indulging all the time in eriminal activities and
that the [aults of a few are generalised into
faults of the whole force? I would only
request that a sense of perspective be main-
tained in this matter so that we do not blunt
the only agency we have to maintain law and
order under trying circumstances.

SHRI SHIVA CHANDRA JHA : Why not
the police force be democratised ? (Inter-

ruption).

SHRI K. C. PANT : Let us by all means
democratise it, whatever that means. ([ater-
ruption). While we arc doing it, let us not
forget that the police force is required today,
tomorrow and the day after. This process of
‘democratisation’ may take sometime, or to
understand what it means.” (Interruption).

The CRP—the much-maligned CRP-is a pet
target of some hon. members. We had
received some 28 specific complaints about
excesses of the CRP; all of them were en-
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quired into, In at least 26 of them, the
allegation has turned out to be bascless. In
fact, in seven or eight cases, it was found
that the CRP was not at all deployed in that
arca. For instance, it was alleged that the
CRP had committed several atrocities on
women in Cleloa and Bojitpur villages of
District Hooghly. On enquiry it was found
that the CRP was never deployed in those
villages. It was reported in the New Age that
the CRP killed a pregnant woman by firing at
Homnipota in Nadia district, on 17-4-1970.
The enquiry revealed that the CRP was not
deployed in that area on that date. It was
alleged that the CRP beat up some newspaper
hawkers of Durgapur. The enquiry revealed
that the CRP never posted any
where near the place where the incident
is alleged to have taken place. On
12-7.1970, it was alleged that the CRP had
opened fire at Bon Hooghly and one person
had been injured in the firing. On enquiry,
it was found that the local police had opened
fire ; the CRP was not present during the
firing incident. In the New Age dated June
28th, it was alleged that the CRP posted in
Jharmajgram, Jalpaiguri district, was indulging
in assault, rape, ctc. The enquiry, showed
that CRP was neither deployed nor posted
in Jharmajgram.

‘was

My Hon. friend Shri Ganesh Ghosh alleged
with great feeling that woman were being
molested and raped. He proceeded to give
graphic  details of what CRP had
done at Basanti police station in 24
Parganasand at Dapa. He did not give any
dates. In regard to Basanti, a similar, allega-
tion was made in a memo presented by a
women’s organisation, Paschim Bang Mahila
Samiti and an immediate enquiry was made.
It was found that CRP was not at all deployed
in that arca., May be some other policemen
did something at some time. Butso far as the
specific charges made against the CRP are
concerned, we have enquired into them and
these are the facts as I know.

I would like to give some details about what
happened at Dapa. Presumably Shri Ganesh
Ghosh was referring tg an incident which had
taken fplace on Ist June. At about 9 PM on
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that day, there was an inter-party clash where
bombs and crackers were freely used. The
local police party which went to intervenc was
attacked. Two constables were injured and
a police vehicle was damaged. The police
tried to disperse the rioters with tear gas, but
it was not effective. Hence some rounds of
were fired. The crowd started
dispersing but one section of the crowd went
on to attack the district police camp. Bombs,
pipe guns, crackers, bows and arrows were
freely used. The local pelice inspector was
injured. The police resorted to firing, asa
result of which one woman unfortunately was
killed and another girl of 12 years received
bullet injuries. But the CRP was notin the
picture at all until then. It wascalled in to patrol
the arca in view of the serious disturbance
which had occurred. The CRP was not
involved in any firing or in any act of misbe-
haviour.

muskets

We will not hesitate to take strong action,
wherever it may be called for, whether it is
CRP or local police. In fact, in one case, we
came to the conclusion that a particular unit
of CRP acted without necessary restraint. The
case related to searches of the houses of some
respectable citizens in Nartala area. The
scarches followed the bombing of a CRP
vehicle. Because we came to the conclusion
that the necessarv restraint was lacking, the
company was immediately transferred from
that area and proper action initiated against
the specific individuals involved in this
incident,

This House, I am sure, can now judge for
itself the political motivation behind many of
the complaints levelled against the CRP, a
force which is performing its difficult duties
against heavy odds in West Bengal. Some of
my friends opposite have the habit of quoting
instances from the Calcutta newspaper Jugantar.
May I return the compliment and invite
attention to the article appearing in the issue
of Jugantar dated 23rd November 1970, which
sets out in bold relief the factors which have
precipitated the situation in West Bengal ?
My hon. friend, Shrimati Kripalani, dealt with
all these factors at some length and I do not
want to go into them myself. But I am sure
the House by now is aware of the concrete
instances of the permissiveness of the UF
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Government and the steady and systematic
erosion of all the processes of law in West
Bengal while they were in power.

Some members are not tired of singing the
hymn of hate against the police. But I wish
they took a very objective view of the situation.
We are having this debate in the shadow ol the
brutal attack by some persons on the wife and
sons of a calleague of ours, Shri Parimal
Ghosh, a respected, popular member of this
House whom all sections of the Housc like and
respect. Both his wife and son were in their
house. She was preparing the table for
breakfast and he was having his exercise.
These young men came in and first attacked
the mother and later on went on to attack the
son.

DR. RAM SUBHAG SINGH (Buxar):
Have the culprits been apprehended ?

SHRI K. C. PANT : I do not know the
latest position. But every nerve will be strained
to apprehend the culprits. All T can say is that
this brings home to all of us, because of its
nearness and closeness to one of our colleagues,
the tragedy of what is happening there. It is
not a matter of finding fault with the govern-
ment in this matter. It is a human problem.

SHRIMATI SHARDA MUKERJEE: All
of us have been asking for the change of the
Governor. I have mentioned it in the beginn-
ing of my speech. Why don't you at least
change the Governor 7 Why insist on hanging
on to the Governor ?

SHRI K, C. PANT : It is very difficult
not to yield to a lady. But she must not
disturb me at the moment when an important
point is before the House. I again want to
repeat that this tragedy, this brutal assault on
the wife and son of Shri Parimal Ghosh is
some thing which immediately brings to the
mind of every member of this House the situa-
tion obtaining in West Bengal. So many others
have also lost their livs. We do not know
them, their faces and names, and we only read
about them in the newspapers. But what a
targedy is it that every day four or five young
men should die, many of them in the streets of
Bengal, that every day people should be killed.
It is this violence in Bengal which all of us
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have to fight, it is this violence which we are
all determined to suppress, and I hope that
with the help of all sections of the House it
would be poasible.

DR. RAM SUBHAG SINGH : Withdraw
the repressive measure,

SHRI K. C. PANT : From this remark of
Dr. Ram Subhag Singh I feel that the effect of
whatever I have said has been lost on him.

I would point out that according to the
information with us during the last ten or
twelve days there have been about 26 incidents
where people have been victims of violence in
West Bengal. Six are reported to have died in
inter-party clashes and the Naxelites have
accounted for the remaining twenty. The
victims included four policemen. No one has
been killed in police firing during this period.
These are important facts, these are significant
facts because they show that once the police
has got some confidence, has got this power
under this law, then the police acted with
renewed confidence and greater restraint. This
is a fact which I would like the House to

appreciate.

We were all pleading for this on the ground
that we do not like punitive measures and
these preventive measures would be more
effective in making it possible to control the
situation without punitive measures, without
resorting to police violence. I do not know
how much one can read into these figures but
at least during these last ten or twelve days the
fact that of the 26 people that have died no
one has been killed by the police is indicative,
is significant in the context of what we have
been saying and expecting, and this was the
whole logic of the measure which the President
has enacied in consultation with the West
Bengal Consultative Committee.

Again, I would like to refer to some of the
allegations that have been made. Paschim
Bang Mahila Samiti presented a memorandum
to the Prime Minister, alleging police at-
rocitis against women in five districts. We
directed the State Government to make an
enquiry into every specific allegations made
in that memorandum. Ihave received are-
port from the District Magistrate, Malda. One
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of the allegations was that a fourteen year
old girl was raped and left unconsciousin a
nearby bush and that no action was taken
against the police even after they had been
identified. On receipt of this complaint, the
sub-divisional magistrate held a local inquiry.
The girl as well as her grandmother com-
pletely denied the allegtions.

There was also an allegation that on 22nd
April the house of a worker of the local
peasants’ union was raided in Kharba police
station arca and that his daughter, again a
14-year old, was molested. It was also alleged
that the same night another house was raided
and an old mother was assaulted. On
inquiry it was found that there was no raid
at night. The police went to the houses and
questioned in broad daylight. The father as
well as the l4-year old victim denied the
allegation of molestation ; so did the mother
and her son,

SHRIMATI SUSEELA GOPALAN
(Ambalapuzha): Are you prepared to have a
judicial inquiry on these points ?

SHRI K. C. PANT: Are you not prepered
to accept anything at any time ?

SHRIMATI SUSEELA GOPALAN : These
are grave charges.

SHRIK.C. PANT: I can multiply the
incidents but [ would not like to take more
time of the House. I have a few other inci-
dents but I find that I have takena lot of
time. I may, however, assure the House that
we will not shield any police official who may
be found toindulge in any excess. But police
baiting can also be a double-edged weapon.

I would like to remind Professor Mukerjee
of a recent resolution passed by the State
Conference of the CP (M) which says inter
alia :—

“The CP (M) is not against any
stringent action to curb Naxalite activitives
but in the name of suppressing Naxalites
the police are engaged in suppressing CP
(M) workers. There are several instances
of party workers being taken by the police
and treatiog them as Naxalites. CPI and
other cnemies of the party gave tips to
the police about their arrests.”
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Our friends in the CPI may be interested
to know that the Resolution does not relate to
West Bengal but to Kerala.

As the House is aware, there were some
gruesome murders around Trivandrum. The
State Government spared no efforts in pur-
suing these cases vigorously. The House, I
am sure, will appreciate how firm action
under the law to deal with the practitioners of
violence strangely evokes politically motivated
allegations. To the extent that the Kerala
Government has been successful in suppres-
sing violince, T would like to congratulate
them over it.

SHRI E. K. NAYANAR : In regard to the
Nagalur incident, the Youth Congress people
were arrested. They were your men. Can
you deny it ? I challenge you.

SHRI P. GOPALAN (Tellicherry): In
those murders how many Youth Congress
people were arrested ?

SHRI K. C. PANT: Itis heartening to
note from this resolution which I just now
quoted that the CPM are “not against any
siringent  action lo curb Naxalite activities'.
This is your own resolution.

SHRI E. K. NAYANAR : Wecagree,

SHRI K. C. PANT : So, it is never too late
to learn.

Many hon. Members referred to the fact
that there are two sides to this question. There
is the question of law and order and there
is the question of development. I entirely agree
that we have to pay attention to the develop-
mental aspect as well as to the law and order
aspect. Asthe House is aware, I have men-
tioned it before also, the allocation for the
Fourth Plan, specially in the current year, has
been substantially increased for West Bengal.
A crash programme to improve the living con-
ditions of the bustee dwellers has been sanc-
tioped and an outright grant of Rs. B
crores has been sanctioned. This project is
expected to improve the lives of the
bustee dwellers. There is a Iarge number of
bustee dwellers, I think about 11 lakhs of them,
in 3,000 bustees around Galcutta.
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SHRIS. S. KOTHARI (Mandsaur): All
your schemes are on papers. Why do you not
implement them? You have been saying
this for the last eight months. Why not
implement the schemes expeditiously.

SHRI K. C. PANT: After man has become
literate, all his schemes have come on paper
first.

SHRI S. 8. KOTHARI: I have been
insisting upon implementation again and
again.

SHRI K. C. PANT : Implementation is
being done.

SHRIS. S. KOTHARI : It is not being
done. That is my complaint.

SHRI K. C. PANT: If my hon. friend now
goes to Calutta., he will find an improve-

SHRI 5. 5. KOTHARI:
Calcutta.

I have been to

SHRI K. C. PANT:+ You have been away
from Calcutta...... (Interruption).

SHRI 5. 8. KOTHARI : You have selected
a wrong expert. Mr, Salve is an expert on
accounts and taxativn, not on Calcutta.

SHRIK. C. PANT: I do not trust any
expert on accounts.

SHRI S.5. KOTHARI: Thatis why you
are in the present condition.

SHRIK. C. PANT: Then, Sir, we are
secking to provide better drainage facilities,
drinking water facilitics, lights, roads. etc, in
these bustees under this crash programme.
A good beginning has been made in resource
mobilsation through octroi.

Then, my hon. friend, Shri Jyotirmoy
Basu, referred to the fact in one of his colour=
ful sentences that we have scraped land re-
forms, Land reforms are being pursued wiih
great vigour and speed. But they are being
pursued under the law. On July 13 last, the
Presidential legislation was enacted providing
measures for greater protection to bargadars
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and improving their conditions. He knows
about it because he is a member of the Con-
sultative Committee.

SHRI JYOTIRMOY BASU: I am not.

SHRI K. C. PANT: Then you should
know it. Itis all the more necessary that you
should know about it. I think, some of the
edges would have been rubbed off if he had
been a member of the Consultative Com.
mittee.

SHRI JYOTIRMOY BASU: 1 feel sorry
how misinformed you are.

SHRI K. C. PANT : A legislation to fix
ceiling on holdings on the basis of family was
placed before the Consultative Committee on
the 13th of this month. The drive to detect
benami lands and to distribute the same
amongst the eligible persons is in full swing.
Till 30th September, 6.2 lakh acres of agricul-
tural land has been taken possession of and
3.47 lakh acres have been distributed. It is
perhaps because of these steps that in the
month of November during the harvest season
there were only 73 instances of agrerian law-
lessness whereas during the corresponding pe-
riod last year there were as many as 202 ins-
tances.

A refcrence has been made for a political
approach to this problem. About the need for
political education and for a well-planned pro-
gramme Lo wean away impressionable youth
from the path of vivlence, nobody can deny the
need for it. But it would call for an unequi-
vocal commitment, an uncquivocal declaration,
on the part of thuse who seck to wean the youth
away from the path of violence to declare
themselves that they will not resort to violence
or that they will themselves not take to violent
methods. That is the very minimum to really
free politics of violence or to reduce its inten-
sity. Unless this is done, unless the votaries of
violence are constantly isolated, it will be
difticult to establish lasting normalcy in West

Bengal.

It is the duty of all democratic parties, all
leaders of public opinion, to organise resis
tance to the kind of thoughtless anti-social cle-
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ments that mar the life of West Bengal. Even
now there are heartening instances one of which
1 think, was referred to by my hon. friend
Shri Bal Raj Madhok about popular resistance
or public resistance to the incidents of violence.
The other day, there was a news item about an
18 year old girl who jumped into the fray when
the bus was being burnt. She went to the res-
cue of the driver, she took away the bottle of
kerosene from the hands of the miscreant and
she saved the situation. This kind of thing is
heartening and the House should take note of
it. It is heartening to hear of such heroic ins-
tances amongst different sections of the people.

The basic question, however, is that even
the people should feel confident before they
could be mobilised to resist the forces of evil.
The political climate has to be re-vitalised and
there cannot be any normal political function-
ing so long as those wedded to violence, mur-
der and treason are not isolated. These mea-
sures are intended only to isolate such elements.
The Government are determined (o isolate
these lawless elements and put them out of cir-
culation strictly according to law. At least
some of the Members who have favoured the
Resolutions under consideration would like to
deal with them on the streets for their own rea-
sons. The Government cannot be a party to
such settlement of old scores. It is only becausc
we are anxious to find a humane and civilised
way of dealing with this danger of violence and
anarchy that we have brought these measures
into force. It is not to stifle dissent. Some hon.
Member mentioned that itis to stifle dissent.
We respect dissent. Our whole system of de-
mocracy is based on that and I can assure the
House that it would only be the absence of
legal measures such as these which would ulti-
mately make a mockery of freedom, dissent and
democracy in this country.

I am sure the House will reject the two
Resolutions. Thank you.

St NI T A OF A1F F@gr
ff fazez gaq sm9d = & ar wigA
fafaeet & 7

SHRIMATI SHARDA MUKERJEE: Sir,

I had raised a point when you were not there
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in the Chair. I drew attention regarding cer-
tain smuggling cascs which were brought to
the notice of the House. I would like the Mi-
nister to give an assurance that he will let the
House know what action he is taking in the
matter as the Enforcement Directorate is part
of his Ministry.

Secondly, Sir, on this side of the House we
feel that things have not improved at all since
President’s rule has come in West Bengal.
Unless Government can assure us that they
will consider the question of changing the
Governor, we shall be forced to abstain from

voting.

ot wwmm AT meR  (297) 0 oFAA
A aw7 7T fF a0 w7 F 79
a4l Agizg #ragFg & f5 g as
TISTOE T FET 3 1 IR FH-
aifigt 1 ggdq g faas seo dmd §
fear ag @ & 9a% fay gedr § g9
gwIT & faig & fF famd 3a q) 1
gaAqr @ wigsq ¥ Fard § g4 97T &Y
wfemf aag
SHRI K. C. PANT: On the general ques-
tion raised by Shri Prakash Vir Shastri—about
taking administrative steps to tone up the ad-
ministration—Government are duty bound to
take all such steps. Ifit includes the remowal
of the Governor, that is a different matter,
You cannot just simplify the whole thing into
one of removing the Governor. It is not just as
simple as that, I would beg of the House not
to minimise the seriousness of the situation.
Some Members feel strongly about certain
points ; I have noted what all they have said.

I will convey them to the proper quarters.
That is all that should be hoped for at this

stage.
st = awt (gHegx) : wU
wgAr ag g fs st wadfas ahr 737 93
TIAT FIX § IAF AL F 4 1 @A
s 7 agt & @ vadAfas @0 g, A
qifent & M WY e ¥ fa¥ Fredare
g, @ & suAAr Jrgar g 5 34T g 3%
faafas & #1% 2ra w29 Foqh ?
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SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : T have just received a letter
from my constituency where a press worker
has been beaten and stabbed to death because
he refused to print Mao Tse-tung's litcrature.
The people of Krishnagar arc asking for the
CRP to be posted there to control such
violence. The hon. Minister should say some-
thing about this.

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Is it not a fact that one Mr. Sen, who
is a solicitor, who is the head of a huge family
and who has a high status, said to the Gover-
nory in the presence of the IG, the Home
Secretary and the Police Commissioner and all
others, after describing the incident that he
and his nephew saw about a particular mur-
der, and asked the Governor with folded hands
to give him protection and said ‘Kindly sce
that I am not harassed in the significance of
the reign of terror by the police which is
existing there’? He is a solicitor, a man of
law, and a man with a great standing ; he has
got a four-storeyed house there, and he lives in
a joint family, the biggest joint family in
Calcutta. I would like to know whether this
is a fact or not.

SHRI KUCHELAR (Vcliore) : I would
like to know from the hon. Minister what
active measurcs have been taken by the Crime
Branch of the Central Government in regard
to the detec'ion and investigation of certain
incidents which have been left so far without
any investigation in the recent West Bengal
incidents. '

SHRI JYOTIRMOY BASU : I would beg
of this House to treat this matter with great
seriousness, because these measurcs will mean
the greatest encroachment on human rights if
they are brought into force.

SHRI N.K.P. SALVE : Hc is quoting scrip-
tures.

SHRI JYOTIRMOY BASU : Let us 1ake
one by one the points covered by the hon.
Minister as also the other Members. IT we talk
about Naxalites, then lct us see who they are,
They are mostly desperate vouths. But today
thereis a greater number of police-engaged
agent provocateurs and hardened criminals,
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Let me give you a very simple example. The
other day, a truck was detected carrying 6500
k. g. of potassium chloride. Will you expect
us to believe that this supply of explosives to
Calcutta in West Bengal was going on without
the knowledge of the police ? If you ask me,
1 do not. Now, the police cannot control all
the deployed hardened criminals. That is why
our dear friend Shri Parimal Ghosh’s wife
and son have been stabbed and we are all very
sorry for him, and we are anxious to know how
they are progressing. DBut do you know that
only the other day, the CRP trespassed
forcibly, entered into his residence and ransac-
ked the whole house ? Are you aware of this
fact that the CRP trespassed forcibly into his
house, entered into the house of a Minister of
the Central Government and ransacked the
whole house ? Let the hon. Minister say whe-
ther it is true or not. Who created this situa.
tion? Who created these criminals? Who
created these criminals who have been dep-
loyed and utilised ? It is 20 years of Congress
rule in West Bengal, which had created these
criminals. (/Interruption) 1 respect the Dada
for his age but not for his utterances. A pro-
minent and very senior editor of Caleutta had
told me that he wanted to write an article
criticising the extremist action. He was told
by his owner whois a Congressman not to
write such articles, because that was going to
be a thorn in the flesh of the CPM.

As for Shri Bal Raj Madhok, may I ask him
one question ? They had contested 44 scats in
West Bengal last time. May I ask him in  how
many cases his party had recovered their
depusit money ¥ May I ask him how many
did his party win ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : In Delhi, they dare not “even stand.
How many did they have in Delhi ?

SHRI JYOTIRMOY BASU : We do not

come where we are not wanted by the people.

Shrimati Sucheta Kripalani talked about
the UF regime.

Now the CPI (M) and UF never wanted to
be a tool for the jotedars and capitalists like
its Congress predecessors. That was why there
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was so much of hue and cry. As for Shrimati
Ila Palchoudhuri, may I tell her that her
great leader, Atulya Ghosh, whom she almost
called a ‘God on carth’ had engineered riots
between the Oriyas and Bengalis, between
Sikhs and Bengalis, between South Indians
and Bengalis 2 On enquiry it was found that
the leaflet inciting this was printed in the
Pradesh Congress Bhavan ([Interruption).

SHRIMATI ILA PALCHOUDHURI :
Why should he bring in the name of a person
who is not present here ?

SHRI JYOTIRMOY BASU : As regards
Rabindra Sarovar, this has been repeated time
and again.

Where is Shri Samar Guha ? This is a false-
hood that has been propagated about the
Rabindra Sarovar incident. The proof of the
pudding is in the eating. We went there, a
litmus test was taken. Then there was a Cor-
povation election for 100 scats and we swept
the polls. Shri Krishna Menon is sitting  here.
I have the pleasure to sit next to him. He was
there and he is here as a result of the  people’s
verdict.  All these concocted stories were
thrown into the waste paper basket. So let
them not talk about these bogus stories which
they manufacture with the help and co-opera-
tion of the jute press which they favour by
allowing them to do blackmarketing in news-
print and by feeding them with advertisements.
Even now, I tell them 2 do not depend upon
the jute press and the police 80 much ; other-
wise, you will be digging your grave deeper,

In West Bengal, fascism has risen. The
police has been made to run amuck, Imagine :
itis now 25 days, guing to a month, since J1
bullct-ridden dead bodies of young boys bet-
ween 15 and 25 two were above 30 were found.
The policemen have tried all sorts of cye-
catching drills. The CBI was there, the great
confidant of many here. 25 days have passed.
What has happened. Not a word has come
out, because we know it for certain that the
Police had committed the murders. So another
policeman cannot be expected to exposc them,
I have written letter after letter to the Prime
Minister asking her to give me a copy of the
autopsy report. Evenyhe is not willing to give
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it. She is not willing to utter a word. That is
because the Government is hand in glove with
the murderous policemen in Bengal who are
conducting a mass annihilation campaign to
devour the young flowers of West Bengal.
They should hang their head in shame for that.

The Deputy Commissioner, North, Shri
Chakraborty, wasseen shooting by eye-wit-
nesses including the mother and brother of the
deceased, shooting at the children and killing
them. Has the DC been prosecuted. No,
because the moment they do it, he will turn
round and say : “You wanted me to do it.
Now you want to prosecute me. I will expose
everything. So all right, keep quiet. Do not
do it’. That is the whole thing.

Then the shooting of a boy opposite Calcutta
University, Krishna Kanta Misra, a 5th year
student. Imagine, many of you hawve children
studying in colleges. The Commissioner of
Police and the Governor told us—Shri Bakar
Ali Mirza and Shri Badrudujja were with us
—that it was a killing by mistaken identity.
What happened? If 1 am asked to shoot Shri
Pant and instead 1 shoot Shri Khadilkar, I
escape the murder charge ! I put it to you,
Sir, as a lawyer. Tell us whether the shooters
should be prosecuted or not under 302 or any
other provision. But no, it cannot be done.

The police vindictiveness has known no
limit. Take the case of an MLA who was
caught on suspicion, Shri Vinay Konar of
Burdwan. He was humiliated, beaten and
dragged in the public street, never granted
bail. This is sheer shameful conduct of vindic-
tiveness that they are perpetrating in West
Bengal today.

Under what sense of democracy, under what
sense of their socialism, can they tell the police
to take the law into their own hands? They
can shoot and get away. How can they do
that? And they have done so in hundreds of

cascs.

The question has been brought here by
another gentleman that the United Front
supported the P. D. Act. If they had suppor-
ted, they should have made it public and clear.
They opposed it, they still oppose it in principle.
If they come to power again, they will oppose
it. They will not have this sort of undemocratic
and draconian Act in existence,
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They detained thousands of people, and
they released whom ? Smugglers, food adulte-
rers, wagon breakers, black-marketeers,
habitual criminals and the varicty which
Mrs. Mukerjee has just now mentioned, which
is ruining the country's economy. You cannot
touch them. You are only anxious to touch
and kill and annhilate your political oppo-
nents.

On 28th/29th October a decision was taken
by the Bengal Government under instructions
from the Centre. A meeting of the Advisers
presided over by the Governor took a decision
that the provisions under the Police Regulations
that every police firing should be enquired into
be kept in abeyance for threec months, T wrote
to the Prime Minister the next day, and she
replied :

“I have yourletter of the Ist November,
regarding the reported decision of the West
Bengal Government notto hold enquiries
into police firings. I myself have no fur-
there knowledge beyond what has been
stated in the Press. We are finding out the
facts from the West Bengal Government,
after which I will write to you again. With
good wishes,...."

She said that shc would write to me again.
That was on 7th November and today is 15th
December. Nothing has happened.

But the most interesting part is that the very
next day a report appeared in the Jugantar
owned by Congress (R). They did not know
what they were doing. I will produce it later.
The Jugantar has clearly said that the Centre
was not informed about the decision which I
say again, ] have done it before, is untrue.
They said clearly that the Centre was kept
posted with the development.

I say this is one of the greatest encroache
ments on human rights. Burcaucrats arc given
freedom to take a decision of this nature with-
out the consent and concurrence of the Home
Minister. I want to ask the House, can that
bedone? So,Isay: God help this country
where the Prime Minister, on such an impor-
tant and vital issue, could dare tell something
wholly untrue. Mr, Pant may take note of
what I have said just now.
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SHRI K. C. PANT rose—

SHRI JYOTIRMOY BASU:
yielding,

T am not

Truth, fairplay and justice cannot be expec-
ted from these people who are subservient to
money bags. That is their only object.

I will cometo the points raised by the
Minister. It is a reign ol terror which you have
let loose to curb political opponents and to get
better results in  the next clection.  You are
trying to tackle Bengal's problems through
die-hard, superannuated stooges of the Prime
Minister. You are only aggravating the situa-
tion.

Only an elected Government of the people
can tace the problems.  You tried to get the
P. D. Act, not today but ou 1st January, 1970,
The nation, the country and this House had
rejected it. So, you dared not touch it. ¥You
always manage to survive and get protected by
such draconian Acts. I'he administration has
enough powers as it is now, but they are not
enough perhaps to your mind to serve your
political purposes. You want to dewain the
waorking cadre of your political opponents so
that you can  hoodwink the people and gét
elected and stick on to power. Mr. Pant, I am
sorry to say, is either ignorant or has misled
this House, Judiciary in West Bengal
separated in all the districts ; it has been done
only in a few. Even after the separation of the
judiciary, chapter VIIL trials arc  under the
executive and there could hardly be any
fairness. Mr. Pant should not tell cock and
bull stories here. The accused or his cosservices

is not

mnen are asked to enguire.
you get out of that? I wish the Minister and
his policemen were one per cent as pious as he
tried to create an image of. Do
that victims of pulice atrocitics will ever coune
forward to tell you the truth of the matter? A
mother who had lost two of her sons in Shahan-
pukar, they were shot under her very nose by
the Deputy Comgmissioner of police and she
broke down when she narrated it, I have got
the tap recording—she says that evea today
policemen are coming to her house and kicking
at the door and threatening : if you complain
to anybody, you will lose your third son  also.
Who will dare to report your murderor polices

What justice can

you expect
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men to any police station? They want to

take political dividend out of this advantage.
They have created the CMDO to obstruct the
Calcutta Corporation because the CPM s in
it for the last one year or a little over. You
can never go in for real land reforms because
itinvolves liquidation of jotedars, which in
turn means the liquidation of the Congress.
Congrrss (R) and those who are ncar them
inean monopolists in urban arcas and jotedars
in rural areas,

I shall in conclusion cite only one example of
the PD Act from a letter which I have received
yesterday. It is signed by District Magis-
trate, S. Banerjee. I can assure you that this
officer has never read what is in the charge
sheet and I shall read it out; itisin Bengali.
I have to translate it.  The letter is from the
Government of West Bengal, D.M's office,
Burdwan, Memo No. 16/PV/dated 10.12.1970,
that is to say, issued just five days ago. Accord-
ing to the new Detention Act, the person held
is Kali Bada Das. Among the other charges
are: On 7.10.1969 with our followers you
illegally detained onc Rana Pada Das; you
have forcibly taken paddy from Government
land standing in the name of Gopal Mandal ;
on 21,6.1970 (six months ago) you threatened
and asked Mr. K. N. Singh Roy to leave the
village within three hours. ...

MR. SPEAKER : You time is up.
SHRI JYOTIRMOY BASU: On2.1l.

1970 in the evening you threatened B, P, Singh
Roy I am reading from that chargesheet—near

Jaugram railway station and told him that you

would get his people arrested by the police in
the Dimakali dacoity case.

These were enough for his detention, I ask
Mr. Salve : May I present to you these docu—
ments if vou have any suspicion? T again
caution : this Government has nothing to do
with the people that are outside who are groa-
ning under the pressure of severe rise in prices
and living conditions. You drop this draconian
Act ; or else this will be the last nail on your
coflin.

SHRI K. C. PAN.T : There was one just
small point to which Shri Jyotirmoy Basu
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tive are not separated in the whole of Bengal.
He is correct there. Itis only in eight of the
15 districts that it is separate, but they include
Calcutta and Hooghly, the areas where this
violence is the most.  (Interruption) 1 am only
correcting it. What he said is correct.

SHRI JYOTIRMOY BASU: All your
statements need to be corrected,

SHRI KRISHNA MENON (Midnaporc) :
Under the powers that you have taken in these
Acts, where is the separation of the judiciary
from the executive ?

Shri

MR. SPEAKER: order.

Ganesh Ghosh.

Order,

SHRI GANESH GHOSH (Calcutta South):
Sir, this discussion has at least done onc good
thing: it has given a little chance to the people
of our country to sec in true colours the real
characteristics of those parties and groups who
up till now have laid monopoly claim to be
the sworn democrats. It is amusing tosee
how those political chamelcons are strutting
about on the political arena of our country.
At 12 O'clock today, somebody was shivering
with anger against our President’s action in
derecognising a handul of princes, these erst-
while feudal tyrants who even now want to go
as princes and Maharajas and want to take
away crores of rupees from the poor people.
Very good ; but four hours after that, when
this question of taking away the liberty of four
and a half crores of people of West Bengal, of
depriving them of their fundamental rights
and giving the police and the irresponsible
bureanerats the liberty of detaining the people
without trial came up, the political chameleons
supported it, because itisa questionof the
fundamental right of four and a half crores of
people.

As you know, and as Shri Krishna Menon
has wvery ably put it yesterday, no civilised
country, no democratic country in the world
has such a fascistic statute on its statute books—
the law for depriving its own citizens of the
fundamental rights and liberties and of detain-
ing them without trial, Of course, only in
exceptionol circumstances, when the very basis
of the existence of a SthAte is endangered, as for
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example, during wars, are such measures
enacted. There is some violence in West
Bengal by the Naxalites and by some anti-social
clements, and some people have been killed.
But has the basis of security, the very existence
of our country been enhangered? Has any
special emergency been declared by our Presi-
dent? Nothing of the sort. Yet, these so-
called democrats, these Congress democrats,
and the Congress leaders want to put these
fascistic measures in the Statute-Book.

In the morning, a certain political leader
became very angry, because the President's
executive action in derecognising the Princes
was not passed by this Parliament earlier and
he did it all by himself, and that was conside-
red to be very undemocratic.  But when it is
a question of depriving the people of West
Bengal of their fundamental rights—and these
two fascistic measures have been described
aptly by Shri Krishna Menon as draconian,
when these have already been imposed on
West Bengal without taking prior consent and
approval of this Parliament, the same leader
says this is very good, and he still wants to go
about as a democrate.

There isno emergency declared by the
President. Only the other day, Shrimati Indira
Gandhi and the Congress leaders passed such
a draconian measure upon the people of West
Bengal. Why? Just to make it easy for the
Congress leaders in West Bengal to win the
coming ¢lection. Shrimati Indira Gandhi and
other Congress leaders are in a hurry because
they are thinking of the clection. But they are
counting without the host. Because it is not a
handful of Congress leaders who will have the
last say. It is the people of West Bengal who
will have the last say. And we are grateful to
the Congress leaders for one thing. They have
given two spells of President’s rule to West
Bengal, which have given enough chances to
the people there to learn by their bitter
experience what these Congress lraders stand
for and whom they really serve.

What happened in Durgapur a week back ?
Several wecks ago there was a strike there.
Taking advantage of this strike, hordes of CRP
were brought in. The minister, it seems is
allergic to any reference to the CRP. The
CRP, the Border Security Force, the West
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Bengal Armed Constabulary, the Eastern
Frontier Rifles, the Armed Constabulary and
what not were seot there. More than 25,000
armed constables were sent to Durgapur fora
population of 63,000 men, women and child-
ren. The minister said that many cases of
allegations have been enquired into and it has
been found that no CRP was deployed there.
Yes ; he is talking just like a Congress leader.
What nonchalance and indifference to human
life and honour of women ! I will give only one
instance of what happened in Durgapur. There
were terrible oppressions by the police—not
only by the CRP but by the Central Industrial
Reserve Police, the Border Sceurity Force, the
Armed Constabulary and what not, I do not
know., When the District Magistrate went
there, about 120 ladies, wives and mothers of
the striking employees, went in a procession to
speak to the District Magistrate and to bring
to his attention what the armed police sent by
the Congress leaders to Durgapur have done
to them. When this procession came within a
hundred yards from the District Magistrate,
they were stopped by the CRP, the Border
Security Force, etc., etc., and within the full
view of the District Magistrate, the saris of all
the ladies standing in the front row were taken
away and burnt on the road. This fact was
brought to the notice of the Governor, (Interrup-
tions). This minister will probably tomorrow
say that on investigation it has been found

that no CRP was deployed there. What
about the Border Security Force, etc. ?
siiwet @A (WeF) Fsqey

Agrzy, T A & dfes Grafd fe
aRdl F IR A JW@ qw@ « Fgfear
Fga & | § ga®r sgifaal |1 ga sradh
g | g9 arga g v aamisr 9 geuan
¥ gq Amt A Far fem & & =igdr g
5 grtg azer 7 omifeal & aX® it
Ty ¥gr & Iawl SrafEvg ¥ fasra
faar @rg |

SHRI GANESH GHOSH: We brought
this to the attention of Shrimati Indira Gandhi
and also of the Governor, Mr. Dhawan, What
action did they take ?
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SHRI K. C. PANT : I will inform him of
the action taken.

SHRI GANESH GHOSH : I am nnt yield-
ing. You said that at Basanti and Dhapa, the
CRP was not deployed. But what about the
Border police, the Armed Constabulary, the
Eastern Frontier Rifles, etc., and the Bengal
Armed Police ? You did not say anything
about them. You thought by this you could
get out. You are trying to get out, but the
elections are coming if not in 1971, at least in
1972. Do you know what happened at Durga-
pur ? After so much repression, there was an
election there last week to some committes in
Durgapur. Could your party get a single seat
out of 83 or 85 seats there ? No. Only the
C. I T. U. led by the CPM got all the seats,
This is the writing on the wall. If you have
eyes to see, look at it.

Much his been made of the inquiry. It is
said that all the 26 cases have been found to be
baseless.

SHRIMATI ILA PALCHOUDHURI : Mr,
Speaker, the hon. Member. . . .

SHRI GANESH GHOSH: You have
spoken on Rabindra Sarovar. We have heard
you. You speak tomorrow ; not today. 1 am
speaking about what concerns the ladies of
West Bengal and being a lady yourself. . . .

MR.: SPEAKER : I would request him not
to annoy women.

SHRIMATI ILA PALCHOUDHURI : Sir,
he has mentioned the Border Security Force
and vilified them. On the borders of Nadia
they have given protection to thousands of
women.

SHRI GANESH GHOSH : Much has been
made by this Minister of the inquiry which
had been conducted, and evasive answers have
been given. I challenge him, if he has got the
guts, to come with us, or ask the Prime Minis-
ter, Shrimati Indira Gandhi, to come with us.
We will give her protection ; we will give you
protection.

SHRI K. C. PANT : The cat is out of the
bag now.
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SHRI RANDHIR SINGH: We do not

want your protection.

SHRI GANESH GHOSH : Come to Dapa,
if you are not afraid, and see for yourself.

SHRI K. N. TIWARY : Then how is it
that you could not give protection to members
of your own party ?

SHRI GANESH GHOSH : Come to Dapa,
come to Basanti and Durgapur and sec the
position. Yet, you say that inquiries have been
made.

MR. SPEAKER : He should conclude now.

st g8 =+ &ul ; 99y e S
ar aar agf o ¥ Mz arzw fafamy 1
SITFAT A K AT FEd &

st ot fag e O IR E AR
faear <@ &, g =T faar, w2 faar 9
arzq fafqzzy &1 Ar2Faq &

st orw o WIZFEEA &7 AT
agf ¥ ar o &y sfay . @i wfaq3,
wiqr i, fgeaa & a1

MR. SPEAKER : I would request him to
kindly conclude his speech. At the same time,
may I request hon, Members on this side not
to interrupt him. Let him have his say.

SHRI GANESH GHOSH : I am grateful
to the hon. Members on this side and that side
also who have expressed concern at the way
the CRP have treated the women of West
Bengal. My very humble submission, request,
appeal and prayer to them is this; let us
jointly go in a deputation and see the Home
Minister and the Prime Minister, Shrimati
Indira Gandhi. All of you have respect for the
honour of women of West Bengal, all of you
have expressed your concern, including my
hon. friend, Shrimati Ila Palchoudhuri. She
had said the other day “we do not approve of
it."" If you do not approve of it, let all of us
goon a deputation and request the Prime
Minister to make an imluiry into the allega-

tions made here and also outside. [ would

AGRAHAYANA 24, 1892 (SAKA) W. B. Act and W. B. Main. 270

of Pub. Order Act

request Shri Krishna Chandra not to belicve
these things. If you have any respect for
human value, you come therc or request
Shrimati Indira Gandhi herself to come there
to Basanti, Dhapa and Durgapur and many
other villages where the honour of women has
been violated. We will prove it.

Many hon. gentlemen have asked me, what
is the way out ? Yes, violence begets violence.
Through rifle only, through the CRP and the
Border Police you cannot stop Naxalite vio-
What is the way out? Gentlemen,
just think for a moment with a cool brain,
Why take responsibility for West Bengal ?
These measures are meant only for the people
of West Bengal and not for the people of any
other place. Why not hold an election there 7
Give the responsibility of administration to the
representatives of West Bengal and let them do
as they think best. Are you afraid to hold
elections 7 You must be, because the people
of West Bengal know who the Congress leaders
are, who they stand for and whom they are
serving. If you have got the least respect for
democracy and human values, make arrange-
ments for an carly clection in West Bengal.
Hand over the administration to the represen-
tatives of West Bengal and sec  what happens,
You cannot solve the problems. Only the
representatives of West Bengal can,

lence.

SHRI K. G. PANT : With your permis-
sion, Sir, I wish to make one point. He was
quite right in saying that women were moles-
ted in Durgapur. I concede to him that. A
magisterial inquiry was held into it and they
have come to the conclusion that the CP(M)
men were responsible for that.

SOME HON. MEMBERS : Shame, shame,

SHRI P. RAMAMURTI : I want you to
hold a public inquiry.

SHRI JYOTIRMOY BASU : Let there be
a public inquiry. Shri Pant is again mislead-
ing the House.. . .. (Interruption)

MR. SPEAKER : Now,I put Resolution
moved by Shri Jyotirmoy Basu to vote. The
question is ;

“This House resolves that in pursuance
of sub-gection (4) of section 3 of the West
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Bengal State Legislature (Delegation of
Powers) Act, 1970, the West Bengal (Pre-
vention of Violent Activities) Act, 1970,
laid on the Table on the 23rd MNovember,
1970, be repealed by the President by cnact-
ing a repealing Act,

This House recommends to Rajya
Sabha that Rajya Sabha do concur in this
Resolution.”

The Lok Sabha divided :

AYES

Division No. 18] [16.33 hrs.

Abraham, Shri K. M.
Adichan, Shri P. C.
Badrudduja, Shri
Banerjee, Shri 8. M.
Basu, Shri Jyotirmoy
Bhagaban Das, Shri
Biswas, Shri J. M.
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chaudhuri, Shri Tridib Kumar
Esthosc, Shri P. P.
Ghosh, Shri Ganesh
Gopalan, Shri A. K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
Halder, Shri K.

Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri §. M.
Limaye, Shri Madhu
Meghachandra, Shri M.
Menon, Shri Krishna
Mirza, Shri Bakar Ali
Misra, Shri Janeshwar
Modak, Shri B. K.
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Nair, Shri Vasudevan
Nayanar, Shri E. K.
Pandey, Shri Sarjoo
Patel, Shri J. H.

Patil, Shri N. R,
Ramamurti, Shri P.
Ray, Shri Rabi

Satya Narain Singh, Shri
Thakur, Shri Gunanand

NOES

Ahmed, Shri F. A,
Ahmed, Shri J.

Amat, Shri D.

Amjad Ali, Shri Sardar
Ankineedu, Shri
Arumugam, Shri R. §,
Asghar Husain, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barupal, Shri P. L.
Basu, Dr. Maitreyee
Basumatari, Shri
Baswant, Shri

Besra, ShriS. C.
Bhagat, Shri B, R.
Bhandare, Shri R, D,
Birua, Shri Kolai

Bo ¢, Shri Amiyanath
Brahmanandji, Shri Swami
Brij Bhushan Lal, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chavan, Shri D. R.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Damani, Shri §. R.
Dandeker, Shri N.

Dass, Shri C.

Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Digamber Singh, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Gandhi, Shrimati Indira
Gancsh, Shri K, R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram
Gohain, Shri C. C.
Govind Das, Dr.
Gowda, Shri M. H.
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Hem Raj, Shri

Horo, Shri N. E.

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
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Jamna Lal, Shri
Kamalanathan, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Karni Singh, Dr.

Kasture, Shri A. S.

Katham, Shri B. N.

Kavade, Shri B. R,

Kedar Nath Singh, Shri
Khadilkar, Shri

Kinder Lal, Shri

Kisku, Shri A. K.

Kothari, Shri 8. 8.

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri 5. M.
Krithnan, Shri G. Y.
Kundu, Shri S.

Kureel, Shri B, N.
Kushwah, Shri Yashwant Singh
Lalit Sen, Shri

Latkar, Shri N. R.

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
Mabharaj Singh, Shri
Malhotra, Shri Inder J.
Mandal Dr. P.

Mandal, Shri Yamuna Prasad
Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mchta, Shri P. M.
Minimata Agam Das Guru, Shrimati
Mishra, Shri G. S.

Misra, Shri 8. N.

Mohsin, Shri

Muhammad Sheriff, Shri
Mukerjee, Shrimati Sharda
Mulla, Shri A. N.

Murthy, Shri B. S.
Muthusami, Shri C.

Nahata, Shri Amrit

Naik, ShriG. C.

Naik, Shri R. V.

Oraon, Shri Kartik

Pahadia, Shri Jagannath
Palchaudhuri, Shrimati [la
Pant, Shri K. G. '
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
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Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri C. A,

Patil, Shri Deorao

Patil, Shri 8. B.

Patil, Shri 5. D,

Patil, Shri T. A,
Patodia, Shri D. N.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Dhan, Shri

Ram Swarup, Shri
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Ranga, Shri

Rao, Shri Jaganath

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddy, Shri Ganga
Reddy, Shri M. N.
Reddy, Shri R, D,

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saleem, Shri M. Yunus
Salve, Shri N. K, P.
Samanta, Shri S. C.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Beni Shanker
Sharma, Shri Madhoram
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shiv Chandika Prasad, Shri
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Shukla, Shri 5. N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri Satya Narayan
Sonar, Dr, A. G.

Sonavane, Shri

Supakar, Shri Sradhakar
Suraj Bhan, Shri

Sursingh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N.

Tiwary, Shri K. N.

Uikey, Shri M. G.

Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Viswambharan, Shri P.
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR. SPEAKER : The result* of the divi-
sion is 1

Ayes : 36
Noes: 179

T he molion was negatived

MR. SPEAKER : There is another Reso-
Jution by Shri Ganesh Ghosh. There is an
amendment in the name of Shri Deven Sen.
First I put that amendment to the vote of the
House.

Amendment No. [ was put and negatived.

MR. SPEAKER : [ shall now put Resolu-
tion moved by Shri Ganesh Ghosh to the vote
of the House.

The question is :

“This House resolves that in pursuance
of sub-section (4) of section 3 of the West
Bengnl State  Legislature  (Delegation of
Powers) Act, 1970, the West Bengal Mainte-
nance of Public Order Act, 1970, laid on
the Table on the 3rd December, 1970, be
repealed by the  President by enacting a
repealing Act.
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This House recommends to Rajya Sabha

that Rajya Sabha do concur in this Reso-
lution."

The Lok Sabha divided.

AYES

Division No. 19]

Abraham, Shri K. M.
Adichan, Shri I, C.
Badrudduja, Shri
Banerjee, Shri §. M.
Basu, Shri Jyotirmoy
Bhagaban Das, Shri
Biswas, Shri J. M.
Chakrapani, Shri C. K.
Chandra Shekhar Singb, Shri
Chaudhuri, Shri Tridib Kumar
Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gopalan, Shri A. K.
Gopalan, Shri P.
Gopalan, Shrimati Suscela
Halder, Shri K.

Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Meghachandra, Shri M
Menon, Shri Krishna
Mirza, Shri Bakar Ali
Misra, Shri Janeshwar
Modak, Shri B. K.
Molahu Prasad, Shri
Mukerjee, Shri H. N.
tMuthusami, Shri C,
Nair, Shri Vasudevan
Navyanar, Shri E. K.
Patel, Shri J. H.
Ramamurti, Shri P,

Ray, Shri Rabi

Reddy, Shri Iswara
Satya Narain Singh, Shri
Thakur, Shri Gunanand

[16.35 hrs.

NOES

Ahmed, Shri F. A,
Ahmed, Shri J.

Amat, Shri D.

Amjad Ali, Shri Sardar

*Shri Dhireswar Kalita also recorded his vote for Ayes.

+Wrongly voted for Ayes.
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Horo, Shri N. E.

Igbal Singh Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Kamalanathan, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karan Smgh. Dr.

Karni Singh, Dr.
Kasture, Shri A. S,
Kavade, Shri B. R.

Kedar Nath Singh, Shri  *
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Maran, Shri Murasoli
Marandi, Shri
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Mehta, Shri P. M,
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Misra, Shri S. N.

Mohsin, Shri

Muhammad Sheriff, Shri
Mukerjee, Shrimati Sharda
Mulla, Shri A. N.

Murthy, Shri B, S.

Nahata, Shri Amrit

Naik, Shri G. C.

Naik, Shri R. V.,

Nayar, Shrimati Shakuntla
Qraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati Ila
Pant, Shri K, C,

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.

Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri 5. D.
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Patil, Shri T. A.

Patodia, Shri D. N.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Randhir Singh, Shri
Ranga, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rauti, Shri Bhola

Reddy, Shri Ganga

Reddy, Shri M. N.

Reddy, Shri R. D.

Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shri

Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Samanta, Shri §. C.
Sankata Prasad, Dr.

Sapre, Shrimati Tara
Savitri Shyain, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri I'. G.

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Beni Shanker
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.

Shukla, Shri Vidya Charan
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Siddheshwar Prasad, Shri
Sinha, Shri Satya Narayan
Sonar, Dr. A, G.
Sonavane, Shri

Supakar, Shri Sradhakar
Suraj Bhan, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Uikey, Shri M. G.

Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR. SPEAKER : The result* of the division
is @

Ayes: 34
Noes : 176

The motion was negatived,

16.35 hrs.
STATE OF HIMACHAL PRADESH BILL

MR. SPEAKER: We will pass this Bill
as soon as possible today, so that it could go
to Rajya Sabha tonight. There is not much of
controversy about it. The hon. Minister. He
may formally move it and then make his
speech.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): Sir, I beg to move.t

“That the Bill to provide for the
establishment of the State of Himachal
Pradesh and for matters connected there-
with, be taken into consideration.”

*The following member also recorded their votes @

Ayes : Shri Madhu Limaye ;

Noes: Shri Siddayya, Shrimati Laxmi Bai and Sarvashri Anantrao Patil and C. Muthusami.

tMoved with the recommendation of the

President.
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Mr. Speaker, Sir, before I go into the
details of the Bill, I would briefly go through
the various stages of the Constitutional develop-
ment of Himachal Pradesh. On the 15th of
April, 1948, Himachal Pradesh was made an
administrative entity under a Chief Com-
missioner. At that time it had an area of
10,600 sq. miles, with a population of 9.35
lakhs and a revenue of Rs. 85 lakhs. Under
the Constitution it became a Part-C State. It
was given a Council of Ministers and a
Legislative Assembly, from st April, 1952,

The States Reorganisation Commission in
its majority report recommended the merger of
Himachal P.adesh with the adjoining State
of Punjab. However, considering the need
for maintaining the pace of development,
Government of India decided to continue it as
a Centrally-administercd unit. With the pas-

sing of the States’ Reorganisation Bill in
1956 the legislature and the Council of
Ministers were abolished in the Union
Territory.

In August, 1957, a Territorial Gouncil was
set up in Himachal Pradesh. The question
of administrative set-up of the Union
Territory was further gone into when Goa,
Daman and Diu and Pondicherry also became
part of the Indian Union. Finally, after
amending the Constitution, a law was enacted
to give Council of Ministers and Legislative
Asscmblies to Himachal Pradesh and four
other Union Territories.

This change cawme into force in Himachal
Pradesh from st July, 1963, This arrangement
continues to be in force in Himachal Pradesh,
As a result of Reorganisation of Punjab, large
areas were added to Himachal Pradesh from
1st November, 1966,

The, present area of Himachal Pradeshis
21,629sq. milesand its population, according
to 1961 census is 2B8.12 lakhs. Its domestic
revenue is now over Rs, 20 crores, Under
Central Administration the Union lerritory
has made considerable progress.

During the last 22 years, the demand for
Statehood has come up from thisarea from,
to time. This House discussed this
matter in March last year, when practically

time
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all sections of the House expressed the view
that Himachal Pradesh should be made into a
State.

We took note of these sentiments and there-
after made a dctailed study of the problem.
On 3lst July, 1970, the Prime Minister
announced in this House Government’s deci-
sion to grant Statehood to Himachal Pradesh.

On September 3, 1970, we assured the
House that the legislation would be brought
forward during this session.

This Bill has been placed before the House
in fulfilment of this assurance.

Now, I come to the provisions of the Bill.
Clause 3 establishes the new State of
Himachal Pradesh, comprising the territories
in the existing Union territory. Parliament
is empowered by article 2 of the Constitution
to establish this State. The rest of the pro-
visions of the Bill are mainly supplemental,
and consequential,

I shall briefly take this House through these
provisions which are generally modelled on
other State rcorganisation laws. Clause 4
includes Himachal Pradesh among the States
of the Indian Union, making it the 18th
State. Clauses 5 to 20 deal with representa-
tion in the Parliament for the new State and
its legislature and the other connect matters,

At present, there are three seats in the
Rajya Sabha for the Union territory of
Himachal Pradesh. It is proposed to allot
the same number of scats to the new State.
The three sitting Members from Himachal
Pradesh in the Rajya Sabha will be deemed
to have been duly elected by the members
of the legislature of the mew State and will re-
present the new State for their unexpired
term, Clauses 5 to 7 achieve this object.

Clauses 8,9 and 14 deal with the repre-
sentation of Himachal Pradesh in the Lok
Sabha. The Union territory of Himachal
Pradesh like other Union territories bas been
given weightage in its representation in the
Lok Sabba. At present, it has six Members in
this Housc, although on the basis of its
population of 28.12 lakhs according to the
1961 census, its sharc would have come to
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3.22 seats. The last Delimitation Commission
had allotted Lok Sabha seats to the States
in the ratio of one seat for a population of
8.72 lakhs according to the 1961 census. In
view of this and the hilly terrai, it is
proposed t hat four seats may be allotted to
the new State in the House of the People.
This will be effective for the constitution of
the next Lok Sabha,

So far as the present Lok Sabha is concerned,
we are proposing that the six sitting Members
may continue to represent the people of the
new State. If we reduce their number imme-
diately to four, som= arcas will go unrepresen-
ted. Therefore, as a transitional and incidental
measure, we have provided in clause 9 that
for the unexpired term of the present Lok
Sabha, the new State will have six seats.

Clauses 10 to 13 and clause 15 deal with the
Legislative Asscmbly of the new State of
Himachal Pradesh. At present, the legislative
assermbly of the Union territory of Himachal
Pradesh has 60 members elected from territorial
constituencies and 3 members nominated by
the Central Government. When Himachal
Pradesh becomes a State, nominations would
not be permissible, except under article 333
which relates to the representation of the
Anglo-Indian community. As a transitional
measure, we have provided in clauses 10 and
11 that the existing 60 elected Members of
the assembly will automatically become the
members in the new assembly. The legislative
ausembly of the new State to be constituted
after the expiry of the term of the existing
assembly will have 68 elected members. We
have propased this number, having regard to
the fact that Himachal Pradesh will lose 2
seats in the Lok Sabha and alse three nomi-
nated m=mbers of the Assembly, and the need
for adopting a multiple of the Lok Sabha
scats.

There are some amendments suggesting a
different number of seats as compared with
what has been proposed by us. The number
of seatsin a State legislative assembly is nor-
mally proposed by the Delimitation Commis-
sion. Such a Commission is due to be set up
after the next general elections, and the repre-
sentatives of Himachal Pradesh can place their
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point of view before it. In making this provision
in the Bill, we have taken note of the existing

position.

The highest multiple so far adopted is 9
in the case of Haryana and Assam. Nagaland
is an exception one seat in Lok Sabha and
52 members in its assembly. Among the com-
parable areas, the strength of the Jammu and
Kashmir State assembly has been fixed under
the constitution of that State. But cven then,
it has a strength of 75 as against 6 Lok Sabha
seats which gives a multiple of 12§. The hill
areas of UP are represented in the legislatures
of the State on the basis of a multiple of only
5. The hill areas of West Bengal are given
representation on the basis of a multiple of 7,
and those of Tamil Nadu on the basis of 6.
Even with 68 seats, Himachal Pradesh will
have a multiple of 17. This cannot be regar-
ded as inadequate by any standards.

Cl. 21-32 relate to the High Court of the
new State. At present, the jurisdiction of the
Delhi  High Court extends to the Union
Territory of Himachal Pradesh., There are
now 17 Judges in the Delhi High Court, of
whom two sit on a Bench in Simla. Ifit
becomes necessary Lo allocate one or more of
these Judges to the new Court, Cl. 22(1) makes
an enabling provision in this behalf.

Cl. 33-36 deal with the outhorisation of
expenditure and distribution of revenues. It
will take some time for the new State to prepare
its budget and have it approved by the State
legislature. But in the meantime, the Govern-
ment of the new State should have adequate
authority to incur expenditure from its Con-
solidated Fund. Provision has, therefore, been
made in Cl. 33 that before the new State comes
into existence, the President may by order
authorise expenditure from the Consolidated
Fund of the State for a period of six months.
If further funds are needed during this period,
the Governor will make authorisation. Provi-
sion has also been mude in Cl. 35 to enable
the President to determine by order the
allowances and privileges of the Governor of
the new State,

The share of the new State in the Central
taxes and the grant in did to be given to it
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until the next Finance Commission determines
these amounts will be prescribed by a Presi-
dential order as envisaged in Cl. 36.

Clauses 37-38 relate to transfer of the assets
and liabilities of the ncw State. Cl. 39—45
relate to the services. In Cl. 39, provision has
been made for establishing separate cadres of
three all-India services, the IAS, IPS and
Indian Forest Scrvice for the new State and for
allocating to these cadres officers of the corres-
ponding existing Union Territories cadres of
these services, Cl 40 provides for allocation
to the new State of officers of the State level,
civil service and police serviee, which are at
present common to Delhi, HP and the
Andaman and Nicobar Islands. ‘This clause
also provides for deputation for a period not
exceeding three years to the new State of
oflicers of the Central Health Service who are

at present holding posts in the Union Territory

of HP,

In Cl 41, provision has been made that
persons who are at present serving under the
administrative control of the Administrator of
the Union Territory of HP shall unless other-
wise directed by the Central Government,
stand allocated to the new State. Cl. 42
provides that the conditions of service of these
employees and members of the State level
civil and police services allocated to the new
State should not be varied to their disadvant-
age without the previous approval of the
Central Governent.

In Cl. 44, provision has been made for the
establishment of one or more advisory com-
fnittees by the Central Government for the
purpose of assisting it in the discharge of its
functions relating to the services. .

Cl. 46—54 contain certain legal and mis-
cellaneous provisions. According to  Arti-
cle 210(1) of the Constitution, the business of
the State legislature can be transacted in the
official language of the State or in Hindi or
English. Unless the Statc legislature passes a
law to the contrary, the business cannot be
transacted in English 15 years afier the com-
mencement of the Constitution (Article 210(2)).
As 15 years are over, the legislature of the new
State cannot transact its business in English.
Cl, 46 secks to extend the period of 15 years
to 25 years so that the new State can take a
decision on this issue during the next five years.
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Cl 47-48 make consequential amendments
in Section 15 of the States Reorganisation Act
1956 by including the new State among the
States represented in the Northern Zonal
Council and the Government of Union Terri-
tories Act, 1963, by omitting references to the
Union Territory of Himachal Pradesh.

Cl. 49—54 make the usual provisions regard-
ing continuance of the existing laws, adoptation
of those laws and their interpretation by
courts etc. These provisions follow the corres-
ponding provisions of the provious Reorganisa-
tion Acts.

I commend this Bill to the House.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the esta-
blishment of the State of Himachal Pradesh
and for matters connected there with, be
taken into consideration.”

it srege WY IR (JENIT) ¢ T
H1g®, I ATGT @I AMT | HATH
71T 3 fgmas &1 @1 Fiwg FY gFIE
¥t FIF 3T g% IT 9T IAAF AL [T,
IAT 3% gF J AIEH @I, IAF AAAT
WY AT AR et o 9 ag faw agi
wir §, ar & FEST @A FIAT § AT
FAFT Araq v suElzar ot @ g
fem=a w3q & fay fgaar @ -

st Q@o URo WIS (A1) @ HeFaY
ngza, gar Fifay, gq w9t & fay
fraarziga & ?

MR. SPEAKER : As I have already said,
we want to pass this Bill in 14 hours at two
hours at the most. The speeches should be
very briefly say five to seven minutes.

=t fox v w1 (wyadl) ;U aAg
fagar arfed, tar agl gar sifgn f5
THTAT FT qIE F & TAFT TH F£IF Ht
Fifaw &1 A7 1

ot q3gW oA W K AA FT @
g1 fx ga®Yy gr @ & & €d swar

g zafan ot @arna 7ar g fx anw 338

gEFE A W@E
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[ #fr wsg @t 207 |
16.52 hrs.

[Surr K. N. Trwary in the Chair

*fIFT qrgq, g TF QA1 FATH E,
o1 oF 33T 92 g %1 fgear ar ) IFF
arz geF ) aFAIT F A1A-JT GAT F
ar fged g, 98 33T AT I AT
feemr g1 affa gasr wgar ag a1 f&
IAF T IAF TIAYHT H, IART TER
§ zemw agl grarg fager agwe A
fgmras 93w &1 ¥« fwar ) §g AW H
arz 39& few ave frm, @@ e saw
e fzar @1 & garFarz @ g 5 @
FTFIT IAFT IAF1 gF A M@ &1 @rd
F1F W T TAF TG A F ATHIA
grm o= Y feand g@ faafeqw & ga1
qg¥ g1 9, ¥ ww A g @ A%
&5 F1 aeqs &, saw S ghwaw
sidr, gaw fag ong usgala & afd
gzt & wAAT F qfaFT T4 0 @ E
gz W1 4@ A FIA E, HIF A9
Al zawade & fAg  wEr FIA
EEC I
wqA AT Fg Aiwe feAr—sIAH
sraTdY & Fiwe fad, ga ofear & oiss
faa, fex fegear & gaafas faedl §
fray frad Irac azi oy € AT fors
fegr zad fay W & 951 HRATT §
fF ot @ AFES 3@ gAIS J agi MAz §,
gast sag @y & fay aqoy faa §
gy fzar fzar &, sqify ag aF a@a
@ fs Y TAHT F1A § IAF A9 FE F
zg 337 fEL & Al 93, N @ w7
atx w1 31 @rg zF fao o F saa
garwarg 31 g 1 afF oF ad § A
g9d q1g1 {5 A19 937 F §r34 ) AQr
Fq1 &/gr WE | TH aEd qg g9F 60
@ 7 A g §, IAF TH AT ZCE,
60 Ara<l #1 gHAT F1E & gHAT ALY
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#, anifs agt oY g=9TaT arer &, IAFT A
afufy &, aga @ angi v gaR arard
58 gWT &, wafs g7 mAtsw & garfas
g% F graradr 40 gHIT @ A 2
gafadr & ag agf awdg war 5 oag
gl AraRT Gl g WE ! g
gfearar #r o agai & % oF & fza &
gAAl a1 agr fa1 o @Y7 o uF
wra7 & feed ¥ nF  qdT AqrAr A7 A
#qr fguras & &g zafag agr @B & fF
3gi A TG I I BT @G FATY 7
T emw & 5 sz g Iadadz FTAT
TTET & AT I AT F1 A AGIF |

SATE, FITHIT &1 T gfaar 7 wag}
91, FIIHIT &1 PG &1 FH gfAar §
HAET 41, F9 fgAraa H oA FF A
GAT FT JWER! Y, F@ & HAT
1 FW@H AT IT IAF & 0F
agT T fagaa &1 §, T sFH A0
g s &t #1 o AT W qT
grar g1, afsa smad femas # )
IHFT HIAT ag FAT 5 wAl 71 wFAdRE
# gt FIIAT ST TG BAT TFIAT 47,
a7 &9 9g3m, AfeT femaa & wrgar
&YX agaT F1 ®IAIT 9FAT |

wafad & fog a9y wYRarar @
FIAT A1gaT § fF a9 agr 1 AL w9
agrd | §1E & Igry F1 AdAT g grm
f a7 fat & 99F1 SFATHZ ®F FI797,
Foifs Fradl F FIA F 9gd AR
39 Hifac

YqET |1z, A9 AL arad ar
qrEF @Y F S S@TE 1 93W g v
%1 aYF1 20 8, fe< wgd & f5 e At
# v e gww wAm, & A% A g
ot gFw ALY "R, AfET TSS9 A A1g
Tedl & 21, oF A A€ TAX
&, g8 sregr g wwar |
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st waw fag (famar) @ @y
qIRT, AAE F 24 WAT ¥ 417 a7
qzar gtsr 3 5 ww fearw w2@w +1
gfiaa Zfrzdr frede Frawf A AT @
g 1 ga<r gfagq Ifeda Faaw 9 @
FAVMTE 9 & gwdig Far g
FAF AT AT Ao €T 1 ogwi 3T 2Z9
AYF qT AqAT wggA-AAr «raar gfEa
AT AT, 3 A AYT gA mET F A7 G477
AT A% 45 3T &, IT A AT ATR A
fearaa g3 & ofandez & Fmad £
aiE @, feqrgd qFwEar F wwy #
T ¥ ¥ famrga 92w &1 Fqqr A7
qT% I qard v wrgAr § 1 =Ei fzar-
I FY FAAT FY WFAH B, ITF 93T
F0 SIW FT ASHT ATZ § FAAT AN FAA
FT I A fA4 K MA AZA T GO FH
AT W E

aurafa o1, g7 ATT F1 AT AT
X E, A1 WG FY HeIAAT HOZA 34
fast w1 qF 777 a1 1@ § WGw Al
fesra 1 sAar ZAAT ST @A 1 AT
gz srAx & 05 s fgaraa # qqar 7
gre ar€e UHo TIRITHT IFIAIE H 99
F7 AT ast wie=wa ag #1 &, I4T Fram
AFE1AA F, I HAT a8 |TE F, 39
fag & IAFT W1 T8 grIq@ H  qurg Far
F1zar g, ag W a9 Fary §1 F QA
ZIIFS § ANA FTAT F, T ATAT A
sqra F7AT Z, Wr@AG F g Aafiw ¥
wdra w7ar g 5 9z 37 ¥ mas @4,
gk gro qwiz A fry  gmaaqdr @
FHTEREE A0% ¥ fgmiaa & fag @z #
z=t gifaa frar &1 ga =gl FF wiRaad
% gq @ gET i€ ¥ IAvERES
a0t qT 37, 730 | AT AT B
F1 g1z 3, 81 T 7T A9 T A AIAT
aferd 97 9gF 9FT § 1 AL A [FHIT
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& sfagra 2 A9 =F a1 A @
sirgar f ag wim 95 gR7 ¥ 4, T
f5 &2z oot g€ 4F 1 3 gwa A et
A a7 AT & 41 fF qgrdr waq &1 faar
FLOF AW 22 JATE 909 1 7 T 26
FATE, 1948 Fr fas wear s aga
& &, 97 =0 Frio THo MY 8T
FHT & qEE IAF F
sfssz 4, 39 757 ©F AT UM
agigy fag & qsamar & faaar & a1
¥ da # gar, 99 91 AW-AH T
frzzdy a1, -fig 208 gar 99 @
ql, 39 957 ©F IAeqaT arg fwar mar
fr g fgas 929 &1 q97 W@ FT
3Iax far ez #raai grfga Fwa1g 0
agt agf 38 =73 fgega, fmenq, Ta9
Fg@ard & a1 ggzifiga sy, sqast
| FAHAIE AT T&A T F1T 8, I
EUAT 910 €2 F /O F1 A0IE £Rar
# 3a%7 1 garfefanz 3ar g o

17 brs.

ga% q13 a9 1948 F1 419 318
feamar srzar § w&fF A q27 o
gzzify @raadar §1 ox fazzr F faar
ar: -

“In the final stage after this area is
sufficiently developed in its resources and
administration, it is proposed that its consti-
tution should be similar to that of any other
province,"

agr adf, 29 qwew, 1951 & g&v
937 H wq G- RF 9T IgH g W@l
oY a1 S MAATEATHT HIGTT 7 Fgr 4T
fr st e2gw gEigarsl & &g A
g @y arfge afss fgmras gd3w
gt anZ Frar a1 &% &1 a1 gast

AT @A arfgr @ QO 2T F1 g}
faaar =rfgm
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9% Q17 FAad, 1968 ¥ fzara~
92T Fr FFeFAT 7 TAGIF UT ¥ TEAGT
qrg frar a1 5 fgmrs gig 1
wz F1 gaf fqaar wifze oY 3g%r vz
F7ETT GURIT &1 sIq Frarar 4r0 39
SHI7 A fgaras w3 A1 qAqr80 TIHIT
FY AsTAAT H  AArATT A qgAr af )
gardY g aiv g fearkfes g% 8 )
ar a8 &1 g A & fao & agi #v q941
JATTFY A FArE AT E 1 Fo AT AR
Jze A W ggad § fzaraT w2@ @
g7 fzar a1 5 gg&1 g0 ez F1 =
famar wifzn ( fradr sz ardraa 3=
| B QU FIA A7 W@ & 1 g fgAraT
T3T I FAAT T HIT T IAF HIA
Arardr & T za% fau Ias1 gvmarg
W

Tg MF 07 9F OF 9 F1 @A
a7 fas F7ar g | Arrdy Tfaa $E@ &
fRg 7@ 9grEr IMFFI agq § FAIH FA
o foas ¥ @re al 9T gFT g
Ia%T uF wigr § foawr f5  fgmraa
w39 & fAamy &7 97 78 avr § |

% ot OF AIATIT qeEw A HlZE
#1 fors frar g gafag & sgarTgar g
f£ 1966 ¥ 57 fagre fgarad 9_7 a=r
T gA g1 mar ar fF gusr qfwad F
sarar yeauT gafan 73f 27 I wifF
qredez § qAFT SaTar 3T faar warg
¥fFT snor &g J27 qrfaq fagr T ar
gafaq & qgar § 5 fearas 939 &
g #1 3@ T AGF IT A A F
qiwa gfewa & 387 9T 2@ AT S7nr
agr§ sAT aifge 4 T8 araeg § 79
ot ayegdie AT g IS HAT faar
wrar =ifg |

dg adqy gy & falp arf av aga &

AGRAHAYANA 24, 1892 (SAKA)

Himachal Pradesh Bill ™~ 294

affT i o F=dt F § AT gAoAr F5
% 2 fx ag fasr arg gt safag & sreiz
¥ omr qie fee wegam 23 ggaTd
wifagt 7 quifenr #F7ar g5 3 zam0
FedT 91 FL |

SHRI RANGA (Srikakulam) : Mr Chair-
man, I am glad that at long last, the Govern-
ment has come forward with this Bill. It is
one of those Bills which has received universal
support. I wish to congratulate the people of
Himachal Pradesh, and Iam a little envious
of them because they have appropriated to
themnselves a name which is very affectionate
to us all. When we think of our culture, when
we think of our own Gods, when we begin to
pray, Himachal comes very close to our hearts.
And they have taken that beloved name for
themselves,

But I do not grudge or begrudge this privi-
lege of theirs. I sincerely hope that they will
make great success of this State just as they
have made a success during the last 15 to 20
years while they were struggling for this
privilege.

But the creation of this State now reminds
us of many other similar problems which are
facing us all over India. When would Govern-
ment come to take a statesman like view about
these problems ? The problems of Vidarbha,
Telangana, Bihar, M. P. and U. P, are there.
Himachal Pradesh is rather light in its popula-
tion and area. But Maharashtra, UP, Bihar,
Andhra Pradesh, ctc. are much too heavy.
Their people are clamouring for similar status
and it would be a good thing if they are also
given an opportunity of having similar State-
hood.

There is much to be said in favour of big
States as well as small States. India cannot
come to have only small States or only big
ones. We have to get on with this mixture.
But how long are we going to carry on with
these too heavy loads of these great States ? It
is unfortunate for the people of the big States
that the Central Home Minister happtns 1o
come from those States and therefore ; their
demand for the creation of a number of smaller

States in their arcas has not received as sympa-
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thetic a consideration as it deserves, When
there are a number of small States from a
particular area, cach one of them will be able
to get greater attention than in proportion
to their area or population from the Govern-
ment of India, in the National Development
Council, Planning Commission and other
organisations that are associated with the
Government of India, with the result that they
waould be able to get more money for develop-
ment of their under-developed areas as well as
their backward people. There is much to be
said in these directions in favour of the crea-
tion of a number of small States,

I join my hon. friend there in congratula-
ting Mr. Parmar, our good old colleague in the
Lok Sabha at one time and now for long the
Cheif Minister of Himachal Pradesh. I also
wish to congratulate the Members of Parlia-
ment coming from that area, particularly my
friend, Mr. Prem Chand Varma, who came to
associate himself when he was a young man
with me and the kisan movement I have been
organising in the country. I know on two or
three occasions how angry he grew with the
Primne Minister and with his own Government
and party because they were not responding to
the call of the people of Himachal Pradesh for
scparate Statehood. )

I am in agreement with the decision taken
by the Government of India with the support
of the local Government to reduce the number
of MPs from 6 to 4, because although we are
in favour of creating those States, we do not
like too much of weightage to be given to the
parliamentary representation from these small
States. It is good they have done it, so that
other States, if and when they come into exis-
teuce, would not ask for any weightage.

Some people have taken objection, mnot
illegitimately, to the increase in the number
of the MLAs. I am not vpposed to it because
I see some virtue in having a large enough
number in these legislatures, If the strength of
the Assembly is much too small, it leads to too
much intriguc and instability. Therefore, itis
goud their number has been increased to 68.

There are special problems in Himachal
Pradesh, Generally speaking, in the past, we
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used to think that H. P. only meant princes
and Maharajas. Thank God, that system has
gone. Now peoples’ system has come. But let
us take care to see that even in the popular
regime proper care is taken of the tribal
people. I think a large majority, or a substan-
tial percentage, of the people of Himachal
Pradesh belong to the tribal sections and
Adibasis. I do not know whether out of the
six Members of Parliament who have come
here any one is an Adibasis. Perhaps none at
all. That makes me feel a bit unhappy. I do
hope that the usual protection that is being
given to the tribal people in the allocation of
scats would be made available here also, I
hope at the proper time the Minister will
assure us how many of the seats are reserved
for the tribal people and Adibasis. I also hope
that they would be given adequate representa-
tion. More than the representation that is
given to them, it is the spirit in which the
problem is viewed by the MLAs that is more
important. The Adibasis are poor, ignorant
and undeveloped. Their educational develop-
ment has been thwarted for a very long time
and their holdings are much too small. For a
very long time they have been exploited by
merchants and other people who have been
purchasing their produce. Communications in
those regions were almost nil till the other
day. They need rapid development. I hope
the Central Government will keep a special
cye on the steps that would be taken hereafter
for their development.

That is why I welcome this innovation of
the power being reserved with the Government
of India to appoint a number of advisory com-
mittees,

SHRI K. C. PANT: Thatis only for the

services.

SHRI RANGA: I would liketo have
advisory councils for the devclopment of the
Adibasis and Scheduled Castes. The whole of
that area is backward and it has got to be up-
liftecl and helped to come into its own when
compared with the rest of India. In this direc-
tion the Government of India cannot do too
much. I trust that government would try to
sec that some special attention is paid to
this,
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Later on, the Finance Commission will
decide the share of Himachal Pradesh out of
Central revenues, specially excise and income-
tax, Income-tax will not be much except from
the salaries of Government officers whose offices
are located at Simla. So, the Government of
India will have to sec that the Finance Com-
mission is enabled to allot them more than in
proportion to their population and area,
keeping in view the needs and the development
of the backward areca.

I hope the Government of India would not
try to put in spokes in the wheel of progress of
of this State any longer. I sincerely trust that
democracy will come to succeed there, as  well
as it has done, and if possible better.

&t Suaez aaf (zF3ge) : gwnafa
AgIag, 99 93A A1 § @ @IA T
FY gaag Far g v @ q3 9 w0
wge fzaras 93w § agf 97 H{¥ qa-
a7 g1 ;L "3d F gw qu agqr faar
FI7 A% W 3 & adl, usy g F
Wt g% g7 aAgT faar | & a9 ag
FT U FIET § 1 4% Fig g &
SUIT JAT SRy gfegr aidt § 3@ A
g7 @ar Ay wgar g f5 5§ are a3
& HoRIN § HY ACHIT FT AFIIAT HT
&1 aifat gz /1T ZART AT FroTE
g 1A s o AT wemaE ar g fy
5 =9 faa &1 ggi 9 77 Y QI
Fiferm #11

are fgmraw sqw q usy 1 FHAY
grfga F3F a1 wW@r 2, § FgA1 [T E
fe a1 dre T 3 Far fgwrwd 93w
Agarat #1 gfe sgarar 2, & ar FaAr
g fF ag &7 Jaara} #r qfw & T
g, 99 93T § &Y 30 srw AT @y F
Ig 99 & 9 AT FTAE T &1 A2
fmaz &, 79 &t a1 ga wq¢
Agf #9¥ | A@T F A AZ FIA4 A A
oY @mer ¥ giar g, 9g A ag w19 @
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AT FW@ N ITH gaw & 1 gad fegmr-
I 93T FT AV UsA F A 7 AT
A F fad ot s &€, gwmdt fawm
97 A, gAX AT A AT i WY FAqT
T Ao aF A 7%§ A I gAA FrAY
W1 A7 & auggz AFW Agr fagr 1 ar qr
AT F q/@ & a7 JIF § F1q #7
AT fra 3z & @ gy N frEeay
T AT Tuggz Af F foar far &
femras & arm &, g w1 &k
fearaa gz & qifafesa wdfxr 0t
FAEA1Z 3T § | 97 g4 1 wifaq) &
fat, faad gmi} N1 fafreze # wifas
At anfam &, & SART gETEATT A0
qrzA1 § |

gadrarg & gg Faar |Wgar g fw
it fgmras 92w 55 &r@ giaar AT
FT 93T FAT & | TG T A AT B
gragart & yagr &, zfogom &
Wragr g
SHRI BAL RAJ MADHOK (South Delhi):

Shri Pant said 21,000; he says, 55,000. What
is the correct figure ?

St Swaex qwt: ¥ FgAr SF g,
IARI TET U 1 IAY AFAAT AT TE
grr, gy 74 gy 2@ &, 55,000 fFsr
HlzT g

off §O0 W 9ed : ATH A &

gt g A T wE

ot GREFT gAT @ 55 gEIT gTEAT
fadralz 2 1 337 a2 AR H 9
T ANT F JEFT FA, WAT 14 gATT
fesr dYeT &1 of Frax fedwee F2a7m)
g ey A 7FA & fF ooR HEAY
# faq wadY adr Fifzzod &1 w9
AT fagar gfesa g o wa DY agr
T F1AET 28 g7 30 @r@ & @, AN
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[ = g7 =7z &f ]

g @rar g 7 & Fzav Figar g fr awwe
1 3AF T H @9 arfg frag g3
FqR A FT FGHA § A I FAT
F1fed

FAhaa ® fagragwr § ax #
FEAT ATEA! g | {7 o ydeHz faF §
9% A F g wfaai ¥ 68 F awa
60 5T 48 Fg £ & dwgmar g f5
fegrzaa &1 &7 Far faa ad 2
FIfF TIAT qF1 ZATHT 2 1 ATARY F
faara § 48 a1 60 T T@AT ATHAl-
faa @ | & aumar g fs 68 @ & T
T | FAT ITR AT FFT G@F Ay
1€ gof A8Y & HWifw v Tar K6 F
g 4 MEG A E 17w AT FT A
@G AT ALY )

Fradiara Fag Fzar qgm g 5
A FT A @ § IEF A F 1 T F
FamET At @qra 8, afsw aifqr alx
QT AR AT F wAr &feq amw )
fearaw w3w 9 ag famard @ 2
# wiadTT & 9 § &G FIEAT AEATE
fr ot gui ot &1 fgear & ag zaw
dfggun fgaar Tfgy @ifF g9 g
93 9T &S g A% )

gt a5 uefafacgas & @ &
grarg g AT g & o@g gArgy iU
ot @atf fgarga 937 FF 2Ard GIFIR
Fiw T g A form awg ¥ ag agr
F fefwfaz &1 g 7 @r 8, so+1 39
TH avg ¥ QU FW @A Ifgy ' ag
QLA AU AT FAF AT AR qA
Zg @il a% Igwr fasar wgar =fga
aifr gz 2 3F a@EF 9 IF A
3a% Fraa F1% GRET 3T T 907

AT ¥ gwmd sawif@i & [k &
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UF AT FIAT FAZATE 1 23 FTAd A
ggr uF Agarad fgar mqr ar 5 g€ @
Ffama &t geargz g & 7z o fawifed
T Al fam ag 93 fawfd 0w
FAAIfgl 9T A1 ZhO, gAY A ¥
fguraa w23w F gwFdr FAarfal 92
WA gt w3 graa Fw ax ¥
A fgmras Q¥ a5t #r wsST FIAF AT
@ 1§ argar g fF femraa & qawrd
waarfaat &1 91 98 ¥ HfrwT w7 fawifomy
&1 aug & fAad awer arag g7 IA0
FFUI R I g awE ¥ a2 & Fhgma
&7 AW Fe2ra Fa=aifat v fas, s
atg & ag fgaraa ww & sEfay =
ar fer  gad it § gx fagas H w15
sygeqr AgY 1 Af R & wgAr g fF
IAF T UL A A w9 39H Wrdge
FAT F1fgd )

fgaras & 9 37 sy F W IAF
g oY 1 g qrgT g T E, 9 ag o
aigar g f5 3 zard gasr fz3 ad)
Sy FAT TEIA FT TATH & | AT gAIA
wegr i & sawr T gawF fAaq
Fefgd 1 39F  qr9 19 ISARIE FT
SATFHT 3, FTAFT FT FATHFT 21 &1 7
TEF gRIL A § W@ ¥ § a1 qEA
srg g ar & ¥ gwer fama Jifgma
# grr A g fF w3t 5w 9T o
fa=re £3M1

st gHTT AT [eeAr (FgE) ;[N
qgd & fgaras €1 q7ar A fzan-
97 9T WA FIE A4 F gTH oAy
Tsa Ft qot sy F &@Al f@¥ a9
quré AT F1gATE | IWF WA GG F
IAF A FUAT WA g fF gAR
fearaa & wifaal = svgarg a1 fgy
AreeT aier fag &1 FA IEEIA qaArEr
g F q1q A F¥ gl
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UF FIAAT qI ;AT F A1 7

AT gEA AT wAEA . JW OFoarg
AT SA13T A=l a%g ¥ fgar s @war
&1 FE qaT daE g4 Fr a g q
F1 1 a1 a1 fgaras &1 HIFTL IFHT
Taar @31 7 gar | & gugar § fr I
At fgm w=ga @ witez fgaiea &=
aiw fav § & ga 9@ =ify 1 afwrm
g frazr oftga s@i7 faar &1 @33
ary gal 91 gfgom o o A
a1 g @y g AT A A gar AR
fgura= &1 &1 &1 9q@ § Fg AT
az W 727 & fF wim ar gar, faw 0§

@ aw
st Tueix fag (JgaF) : gasr

=Y wwr AT qesy : gz W frafy
gATar g F1 g, AR QU AT H{AT
fadt & faar a1 fgaras s2w w1 fasr )
FA-FAT gOE A wArE FToTH AT
gard ; way 9w gag fgmraa & i
F o1 @wifs & Afg sgard 9 &1 AN
femrarar @ Y fa=ar war, s 3T
1 ag ofwore Wy g 5 qu wivm &
gat «t gawr famd o1 w@r

T gaey ¥ ¢F A< qd@ oW &
&EAT TEAT g | FAIA AHT T
graeg #§ oF gz fagia fraifa sar
gifge | fgaaar & @13 F§ AT =T
ar aTwT A frga F1 qeom 71, "OAgT
I HQOr &1 Wl AT 9% G &
fazd & JFAAT F @S Anzd @
g, g% gt WY srRIEA g1 T el
It & wu FgAr ag g fF g@E gay
¥ guFe & $3 fafzag fagra faaifa
Fa Arfgr ssar ag @ f& wsw
QAT WANT ZHIU wifg fear arg
It Ia% gmA §5'fagia faifa fFa
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e fE ST Ay I AT 5T T oz
SFIT F I A S w477 GA 9T @I
AT 1 FA9 FT F w9 qT g 7
LA AT FAX AW UST § IR
&7 & A9q7F A W FF TF GFT AT
U ®qqr & Ay Sy, gzl et
F1FEFTL L A FAAT AR F U
& I gEAT F AIT T TIT TI1 AT
A& gg i sTia T@r WA Tifzy fw
AT FAA AX UST F, ITH LT
FEarafer Far Fx N qagdH #§
fret sFIT ® gAFAT T AW T
33z & fod fgaraa & A faai
T grmr f5 @ fagaw & e H
Y faehta srqq faar g7 &, 3IgH faer
war § fr faras & av g9 sma 3
7z 20 U7 65 wrw ¥ A famraw
N AIFITFT AT 597 2 a7 37 FOT
S5¢dA@E 1T aWEH 16 FO3 89
1| F1SAT AT IAR QU FE &I
FET gIEIT A1 faeg gr s
femraa &1 9717 & 47 3% z@ ¥0@
&1 qf w<AT 93 1 & FUgAT § faAraa
& qawEd § N0 fgaraa & mfaqy ¥
fe 7 a5 fgmaa za@ feafs da ar
wra 5 gz qoa 49 a7 @er @ oy,

‘ag as ¥ AT fadta =FrgT & gaar

afas 7 Garg f& frad ga% weg F
FuaT 337 77 34w g3 9F #yv Ig
ST FY ATAT F qIAT g1A an fp
qf Trsg &1 7wt ar faar afsa ga
FIT FU A1 A\ Ig w401 fgEraa
3T F 3q9F X F 0oF aEw fAfzgd
&7 & 3afeqq w7AT 71zl

E syt % 7fx gEel & e
ot 0w @ax &gAT A1@AT g AL
fax I9f T @ & IAT 92 =
St AEEMAT S wq IAT 93W & Hfy-
gz F ATy § T FLIZ 9 IAT 9A7
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[ =t swra e At |

CERCECI Rt i (I (R E - k- EC
#1 Heqr Fqr AY FUE 1| @Al
I AT Fre Teq F fAag gFAr Ao
wfgdza 1 OF T ¥ ZT FFAT
giAifs & gav a8 wfaded &1 agi 9T
ot ands Fd g, ¥feT & wed &
graeq § ¥ gaAr w457 FAT AT
fe gzd-gzst wr @ &1 wsa 29
#tr 30 fafaeze % FFar Y a8 staar
9T FT A @A FR A AT
&ar & nYRF F1 FI07 AZE g AFAT | IF
FAEQI A FT A F Vg WA fAC
afwms 17 I o) fgwEa w3
Y T AT QU ASAT HT AT AOA AT
¥ oqzmrusw 3 zH aey § SEar g
fe fgaraa 73 fagg § #r srEsd Sofeaa
FL

fgaraa &1 qof Usw &1 &l A1
faar otfea gaF @g-ara ang ag A
3G fr fzmag aF @@ & WIT F7 T
Wt 3 gz ag wsg g fagsr @mig
TiFT | & ofr zeTar § AT 3 A
qiffeara & g A AFT SFUSA 1
#iaradt weal F ¥ &E 9w ar
fasg ®q ¥ a serC a1 Aifg fgifa
AT Mifgw f5 gL F1 A AT 577
HAIFT EFUT 1 37 W #5741 awar
g fF o9 & &7 @A T & gHREr
¥ead FIIFET F |G FT JH | IGH
fadr & =rgar g 5 d@raraet uedl § @
TRIT F qFGA A4 F 7Y g7 YA F
HIFTT GFT FT G0 FG140 A |
fewraa £Y a7 w9y quf sy w1 FAL
faar &, sa%r & cama swwar g AR
fad 3T gfateaT 0 Faar g Afsa
R & vgh § gwra T AT E, IR
& fpr S W Srgar g & amaw

DECEMBER 15, 1970
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Fear g fr fearga & wrf AR g@a o
aedfraar & faare #3091 30 g@a w0
e At & & Tigar g fw fgmraw
FT A Wl S0 FAAT ATH AT AEg
AT F1 fgaraa § faar w3 & faam
fgarsa g3a x1 faaio frar T

it fiean fag (7arg) : 39 fadgs
wawdd 53 § fad & @gr gar g o
aix &1 fga fgarga 1 qan F fa@7
ast Eft w1 fga & agr & @l A o
|9ar 2ar ar ag7 faAi & ag arwre g7
a7 @r &\ fgArad wqw Asgd U
BT A g famra g § o H991 qERIA
quf 1A AZ FIA AT @1 2 | F4F (A
¥ oo a1s & YT fgaraa 93w &
HTAT F1 I § AF FTHIT F, g7
gAY FY AYT ST IO =W R T WY
9AI1F AT § HT FG|rT TH AAAT
qz7 § widar 731 g 5 agoF A4
giFt 3w fagas 1 o FX 4 ¥
A Usg F HIAT Aty 2 o

Figst wraw @ ¢ 5 wmaerar ¥
qE AR I H AT ST FAA F g
qqr gl w1 HATAT F1 QA9 F fq7
F§ ANAT g AT IT AGIISAT 7 IN
&7 AT greow frgr o 39% 7€ v AR
AT AT AT FAF FIX & UErg qwIfa
&1 &fg #f ag=t ) @M w1 fazarg @13
T w61 91 % fgar qigde owiEaa ar
AT RTF WL fFEr ot 7o w7
HAFIGT A 91 GFar g 1 AfFA §
guRar g f anw fgaraa ¥ gw aa w1
nax mifax ¢ fgar @ 1 3q7 @ifaq #1
fear 3 f& wmfagd @ 7, qdafas
adrel ¥ w1 gaearsHt §1 AN Gy
st asar &1 fgaraa F @R AW & @I9F
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ga g W uF 3qigew @ frar @
faasr agwTo aX 2g &1 F@0 TE)

fearaa 1 9 15 aita, 1948 &1
gar gt 33 33 fasrg a1 gfez &
femiaa aga fogsrgar ar w7 fagw
22 m&l § agi FA JEE gL R
ot =3 A FIrar & v 85 /@ |IAAT
F oFTASAT A AT gH 20 FAL FI
ArAIAI AF 9T T4 § 1 TAY g AT
a1 yrarg feaar @ s ge g agar
gt fasaaifeal w1 397 $91 9T 337 7
aad gy a1 W@

STt TAFT AT AGT FI IR AT
JATT F1 F, T2 A AT IFIT & T
gt s § FF 9aT agt 3Ear
qrg T fga arq s1 fgarga g3a 1
IHRIT T AYT TERT AT & 703 7 ZA0Q
FIIT ARIATA! F1 | F4H T2z 41 & FF qor
UST AT F 417 fgAras 927 # faenq-
zifeat agir | rasar2 frge ge A
g &% giesaral &1 94T AT 95 gH
Hq7 qigAt F1 qG1A F Ay e wqF
st 1 77 5@ F 70 wAF gwFmAT
Faw I3 0¥ ) AfFT F FF0AT F0ZAT
g fr fgaram w33 & aga qrETET § 1
agi 77 qriar § a Adr-Aaw g, faak
qit & wAer Farar faasr dar q
FHAT & | AT GH T H9 AGAL F7 317
aw@ ¥ IgqwT T, ar 417 AT gAY H
fegarae g wfas Ifee § oF a9
s a7 gFar g gw arm § 5 fag
avg WITT §THITL A I qF FATT 919
fear &, 9d1 axg #fasw # 3a% (M
aaifagi & gzma & g fAeac awssr
T ey aT A agy @

e AR IT H AT TH FE
aifgs w2 ¥ wgi' g/ @ I@FN
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wasaa1 § 5 fgaraa 930 oF quf sy
FAAAGEr R, I YA FFAT F A
sasaar g f& wiwa s & wfrge e
fagar #1 #v gof Trsg FAY F GyIOU0
FM 81 93 UF 731 Faq § AT F 3980
T FA g afFd 19F qAEr wE
gL W1 Fex-wifas wea &, @t F am
AYAAT §T-HT & XA 6z agf £ of1T
& 3% AsHAT AT F | F FFAT AUFAT
g 5 2@ & fad @ ¥z wifaga odw &
gaur @ fafwsa  wwdfas a7 tfagr-
fas Freot & gar & «1T IART qFEAT
it fafasa &1 ag warwrfas g OF 3a#0
gaEq(Al &1 OF U AT AZF F¥ AFwAI
g T f57 o1 g 97 AT T qqdm
qgar 5 7 34 Feg wifga g3t &1 qof
TS AZN FAIQAT AT ARAT &, T A0 7/ Al
aiqA 9z q9 &, g W ag waw 5
TZAFAT 2 1 AT TA T FI IS8T §
fF 37 gaai ¥ vefafredas 1 smar
eRrhrgd Prar sm T FZi & A
Fr 9@aT § sqrar fzearfzar g 1 oaqy
azi ¥ S WY AEAFTAA QU
frar v "Far |

z7 wa3l F gra & fH1 wag A6
T OIAIT FIATE AT K ArAr F7AT
fr st zaror qgr 2wsq Jad Jr 7ar 3,
IR IT WIAAIT A I, #)C 3T 737
# g7 9 3T T, AL 107 Zra7 4

ot Mg qA@  (Figarg) o amfE
AZFT, T STIFAT BT TG4 ¥ | a0 HI
F4-g9 # A 6 § faar aar g s
afgaza & fgdr i< a1t ge530
qe37 v sid, Afra fgedt dzhzop
3775 TG &1

st ofr oo (79) : Awrefa wdEa,
zq faa £t fg= A qan QA wmargi
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[ fa @3]

&1 ufaat gzl & fqo geasy € S
=ifew f 1 zaX faar & fr O e
& sfqat £ sgdy, Hfes fgedr A wfa
agl fasr & femrssr w3w # war
fg=r &, afea fas asit afa fas g,
fger wf aZf fast 21

gawfa wgEy : 6 w0 a@iEd
iFr g aaar g arar g B fged ar
agar @1 gfx adl = @ 3
aifsa g@ ara w1 qar angar f5 sar
FIEFLN

sft g wAw o gvmfT wAET,
& zo7 fas = earnT Fwear g A7 fgma
939 # FAAT F qE FA7T O IAH
farstar o0 Z17 &t @Y ) dzAT gar
gfz Ag 7157 OF AT I A HAIIHAT
Farr e ¥ qfommesTr gqqr
sar f& @t St sEr@Ere e
g Y, TWIT A o EAT F oY g9
YHTFT AT IZ I F o g@ Az fF
weT grERT w5 W1 & el fafeaa
fagreal 9T AT gT &1 q1q €19 F7 AF
F7dr § | §H ALEC &1 43 gfeewror aq
war g 5 9 gu A7 977 —AqAT IIFA
faar &, @ sgga ¥ Srar g &7 9 |
famar agt | & »ft 951 7 Fgwr fF arw
g AT H Y grAE dar g 1F &, 39
Rad gq Az 3w oA ¥ fer ¥ frae
FI | AT EHA FAIAIT IAT A 997}
fif 37 937 & 9g¥ &4 ¥ 33 AT
3% 181 2 % gasr uF gaT sy FAr
faar @iy 1 fazad T admAr 1 qF av
quHr & 1 57 77 @at w1 A @
gm oz aga v fE zw are & oF A4
w2z AHIAIZHIT FHIGT HLL F7
#1 famga ®% N7 395 fod 39 fagra
ar {1 IAL AW T FF AT § AT
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AT AT Y 1 F DA Fs@ A A
%y § AT T AW F1 FAW0 fAFwE
ASGI &Y aHAT & |

2 az7 T Far @ fr femras w3
F1 AR @t ArgF grar, wT fgAraw
SR AT TE-FIRAIT TRES A1, ;IfE
= QY AY faAr w3 & aresfas faraw
w23 &qar | Y az fgwraa wdw AL
g TEWT UF T WA & QAT FTH
FIFT AT AT FE guenray F1 27 fazra
i, #mifs 7 aFwenrd agy A
AT AT @ &1 oWmF FEAT A Sy
AT E, A Iak art & A€ ehg dar
AZ FIAT AMRATE ) A& F F1 IR
A% A F | AFRT § ag I®T AT E
fr afy @z ard @1 FT A8 FAT
3, afg 9z agreafasar &1 7@ aar 2,
gfs 7z Fa7 fawga fafsn & arare
9% 17 FIAT §, @ ATET A @AW AT
T T3, AfFT a R qG¥T A wEA
A FEAA FEAT F 3T IF 2,97 9T
aeftar & faarr &ar @ 3As
AT TF 2, At o gFTAAIT @refr
gamr g, faasr § N I@a &t
T § |

fem=a w3 & ama ST @t ®
FI5IA &AW oI | IAF HART
@I AT AT AT AT@ & g aga
faasrq@ar &\ 9@ SEgFEdT w5
Wi & arg faag g ai, a1 agra w5
AT A AT F AHHIA 9T AR
gg 7197 fgar ar fs a1 a1 g% waw 57
fgar =g < ar fgarga g23q & qig
faar faar s | arer SgrE A a@e
qqr e HAT-HAT 9% § | A1 AF I
QA F AT H FE gEF Ad 9 ) q7
Feq 0 WA QT gU AT IF 9IF
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a1 mf ¥ weEre aefiwr ¥ faae
F Argter, ear T agra, g7 a9
&1 fasr #T uF gfags Fqed aar 2
AT it fgaraa a3w T AEG-FTEAIL
F g fRA1F7 OF A97 UWg FAT R
ag 3@ wil &7 & aifas fasra & fay
G 1T, TEFT TAATaF FHLATAT HT
oY g g1 A1 Gay 9IFT A48 W F
grar % far ot s=dr g gR 1 AIFT
Figr dm F AT ¥ W & gfafeas Afg
fraffza #3, aifF 2@ 1 fasrg &%
T aF aw feafs ag 2 &
fag7 & qa1d q3ar1 @, AIFIT IHTLHF
Y 8, ag UF g oF fagrea qqardr
g AT gmd qng g@yw 0 ag IF
CEAE

fgm=a w2w F swan gy @ra ¥ faew
9T FgT T¥W 1| ¥ as fzeer A
fearas sgw #r aga & afafeqs wiwa
g ofag dsratc gif £ sA7 &)
g fgmraa 92w & Qo Usy &
W g, & 34 F1 @g w@r g, afew
Ig & faslt & @ ¥ 0 g &
gafaany FAr o300 | FIF 4 FA
Fw agl "wm fr SfF 9 vIa g,
59 fHQ g7 39 #1 FA-wAsy Ve A
FAT AFA § | TF HA-FAT e T q4Q
g W faeell & fawg & aga & F7 A
TwEw & AR o5 A ¥ GIE @
@t feet & wfafafaal F @ w2,
aif agt & ST #Y Y THTF q7 A
I3 92 | g WY it T Arway o
fazara #3& & 1 fewrae w39 & oF Qo
9w q9 1A F q1% fawAr wY gwear w1
qT ST AT AR AN qraw@F
mar g

g faa ¥ famraa Sdq +i wer
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17 FEY TE & | FZT 9T AA T=AIF A1
aF FAAT § A 1 fgmiww wdw
wrar 2 &, sa fog agf v 7+ =+
@ & o =l @ owadr i &
fgara= s3w aTFz AT g0 quATT {
st Fear fe & fgaras w3a & fgedr
& q19 grq SOTr JYT 9FrE FY o Fq0q
| 3T FT AGAT WIzT 21 T fAC 9T
F1 fawra ot qrg arg grae Tfae ) g
agh 7 gad wiar ¥ &1 & frar WA Fy
qE1ar 3, at 39 F fqo STt AT gy

. &t =T far Sy

gt aF fgwrgd 93w frarT gar 1
d1Z8 ®1 graeq @, 68 drza et af &
33 A azEg gy § 5 odzm Wt
wear 80 gr Mz gy g & fF ag 60
& ¥ qwr safggng ma § s 97 qarr
TIFT 2, IH N FELCYTAAIT AT G
& Y, 3T T avardy I F, AfwT
JAFT BATA SYIGN ENIT | HAL HN2ZA
TR B, Y AI9-TZH IATHAY Fr Ffor
7 wear g1 fr ag arg gw sdvadt &
ar fgm Az § a9 FIA F IT A1 JTAT
A-fafaga FaraT A37139 T HT I |
g @d 3 F AAY @ g AN Az
ST fAvia #3 37 9T a7 fagr sy

ITH AA-T19 GF W AT 93
fasiz ®2ar gt 1 g3 AY fgmigw T3w
q ot Fwer &1 siar wifad gar @ ag
geifaaaq afus foggr gar &1 & sranr
Fear fF a7 fgmaq 937 & d37 39
Fiazr ¥ fagI3ed Y Ow w73 F fan
afas g% ®T ¥ AT AN ¥y I3
T 0

fez ag fearas s2m zfiom & gfee-
o ¥ ag7 g1 faggr@r 21 graw &
zfon =t gfee & fearas s2w sime
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EUEEER LIS

¥ wfgs g, s ¥ afus agr g
g ¥ gfes zw ogTwT & Aifx
FIgHIT 1 AT T | FrEATT & arg A9
aiar & 1 & wzar g P s &1 faErE
21 afeT oF w2 &1 fas & sk
zgr w2w IAfqa 1 7z T A A
zfrsn 41 gfez F famras g2a A q3907
F 1 I9F FIT fasme  eqrA FAT
g wR o FEA FIET w0
FEHT F oHT 4 FUAT FTT F AT
fgmaa A1 25 =@ w97 ¥ a7 Fre 778
3faa a8t &1 sanl afas s7ar ¥4 g
arfr @z ®drs & geifar & F@ &g
% YT WL FY FAAT AZ0wT AV FYeAG
% 37 &1 73184134 L @F | fRT F3f 97
it wrez o fafar & ag afas &0
gafn agt & ;wd wETifE &
&7 az A19 %7 5 ag ezgq F FHND
& i A1 arg 20 3fqa aff g AR
Bty € 97 &) AF) afe Iay v afas
nAEES A A w@ifs a9g gL A F
eAIET o AT F A 3T W1 @q AfyF
qzar 2, ®ez 41 fafar agr 5 afas
21T & 1 g w37 FY gy FaAdr 2
zafro Fa7 gz @19 a7 @ 0§ #4ifF a3
ez 5 waardy § gafae garsy faerard
afY 3, gHiy FrA AEY TRAOTO ) FAIF L3
fegrdsr &0 v @t s;gd Fvar fs
ATAAAT q57 A1 20 FI03 § A7 AT 37
w0 21 afrA & w37 |[gar § fr
AnTrAE FY #4r grad £ 7wt aggifar
¥ &% ®1 @iz 77 93 w1 AL 797 36
FIZ 2 AY7 ILET AGHT ArATAT 40 A1
B\ AT WO AT AT AT ATAT ATHFAT
40 A7 2713 37 320 407 36 KT ®I0
ax v ey & A1 frargw & wTA
sREdl @ig 22 TUT T 7 ITR
a7 fazra & faq g Y 0 a1 4z
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3w g g1r ) fecag & sy el
& fau fegar aa fear @ 9g o e
24 | gafa A0 T § WdAT & fr 9@
HITA 5@ &Y &= AT T A IF WY
faa et srgAfaga feqids § arfs =zq
1 sirerfaster fasra g a% 1 qig &
AT g7 997 931 FATHT § 39H FFgfA-
Faq AT Ml g1 uF IAFT AT A fF
nF W §T IT F fawar wifzo ) oF
FIAFT T WA T & M AT AT A 3
# 3% war agl @A I AfFa &
aamar g (& Tar g fear st gsar g
faadr os 3. T 22 fgmraa 93w 1
faa awi1 & 1 &g T g7 Afyw
T &, AT i g &, wafam 3@ &
famra &1 qiEfaafadt agy agr 3 g9
7 F fa9r FWGU H F W &%
3§ X1 ifge | & auqar g g9 aat w2
HAT AIRT oA H @A AT A gHT
1 o faw & ST F FAC A faaic
TN &7 qeRi & arg § g9 &1 g
EFMTF FAT7 § |

st fer Aeraw  (FEY) o @wrafa
agraT, g a9 @n & fF faares q3w
FY g U F1 gAT 27 w1 & A7 @
7ar § ®YT WF §F TAAHE ¥ o faar
2 3% fag & @aalr 3§31 st &
aurf 3 g R IT 91 A UF grRIww
frar & 39% foar o ot 2w fafreze
g M Az W e g fafae 0 &
FraAr wAAr g fF g qw T agEIm
FE A FH AA A F fAo givar
ET | & fguraT gdw WA 4 T30 A
2T ® & T qrAr § 1 730 70T
ST aYHEAT FIZT T FF0 FOTST F1FATHT
gwqrr 7 fFar Fg 1 F o qIRIT
aqr 1 wETr R oaT sgy  fgmsT wiw
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¥ star gasr arw & fzw o st QA
afeafaa, sot =0 & oW wiq F IaHr
2 | agi & 1 w807 A0 § I9FT graq
FZT AIAT &, ITF! HGZ F1 AT IART
TF AW e FAC | A1F W W a9y
TeaS! § AT AT &gl el A 9y
qr g | fammrr g araer #H 2 fv e
qaFr gwifaar fazfagy &0 &3
#1T gML AE F faggarar &, g
w3 &1 arfeesrw & zud & qErAT
EN1, BIXA ZAY A FMAT  FAT | ATTH
T F1 M v F fAq AvaarT afgan
YT #=g 2 I | g7 qAy I gEHAr
g7 ard Fr g fr afvgr g9 #r
waar g& gawr  gger  wifer gwd
fgmraa s3a & 1§17 T A7 TAnTT
gaF1 fgmraa & St F frara & o
Fua g fo fral & giwa &Y ang
agn ot & Srgar fro g IaE w2z
T, AT AMAT AMHT FT FIRr AIGEIEA
g1 zfeom & A F g dgw waTHz
g F3% 5 otar s Sidge ¥ war fgarsa
93T FT FID §947 595F fau § T 99
AFT FL | 3T ¥ AAF fEET AT qiE
9% GANTT § I@AT § AT g€ FIA
& &1 AfEw K zo T gy
FgAr |rzAT1 g f a9 gad av anrwar
& @31 Ig FL UF afgar FArHfzE Je
aq #iw fagr afsa agi 9t fgarae w3w
F T uSar , fawar ga¥ Frma
F1 Arfadz aq1 foar ? 3zt aaer ag
afaF1T 3ar g agh F q977 F A7
¢ ¥ gafea war ar 3zt @ gF q3r
w7 gar f5 wysh faezw wa o agf
wrq 7 A1y far gar & fr a3 ard S0
97 {lgd &+§ &1 JArdt g | g7 097 @
& | garer § faasr s 1 fawar & gz
afazsg 7 g fr ®ai a0z o Mifer 427
F7 AT | 97 T@ X F AT FE, dagA
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TaF e ot g 3@ A e fafawe
F1 T4 9T MT FE1 02T 1 §F Fo 3
TIT @2, q1 TACRE! F AFAT W
FI 157 @Rl & 7w K ag fga &
IaFT gR4A Fiar § 41 f5 ge H
fgaraa & @ifgal § ga§ wgrar fe
gATE WEE &1, gAA IFA IAF Arq WIT
ferar, Sz 97 F1 srr gaH fommad &1
7wz @S A7 F faa @, A
gt T, ST A1, TE HIU HUAIAfE
g1 & sigar 5 fegwras 937 & oF 37T
A=FT T § AT g1 AT T FT AT
T | §F FF WA F WA K gAFT AT
FT E |

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Mr. Chairman, we the Members
of Himachal Pradesh are extremely grateful
to the Prime Minister. ...

SOME HON. MEMBERS : Not to Parlia-

ment ?

SHRI VIKRAM CHAND MAHAJAN :
Let me now thank the House, after thanking
the Prime Minister. I thank the Members of
this august House for giving their full support
to the Resolution which I brought last year
and also the present Bill. This Bill meets the
aspirations of not one man or a group of persons;
it meets the aspiration of 3.5 millien people
of Himachal Pradesh. This is a solitary instance
in the country where a Union Territory has
achieved full statchood by peaceful means and
the credit for leading such a movement goes
to the Chief Minister of Himachal Pradesh,
Mr. Parmar and on our behall we thank the
Chief Minister for getting us full statchood.

There are a few suggestions which [ should
like to make the Assembly should be of eighty
members and not sixty because in a smaller
assembly there is greater chance of intrigucs
and manouvrings, In a larger Assembly there
are Jesser chances of such intrigues. Apart
from that, incentive should not be given to the
growth of population. We give more represen-
tation to a larger population. On the one hand
you are encouraging family planning ; on the
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[Shri Vikram Chand Mahajan]
other hand you are giving incentives to larger
populations. Therefore, 1 submit that the time
has come to have a different view. The terrain of
H. P. is very difficult and it is extremely difficult
for fewer ruembers to cover such large arcas.
1f one has to go to a village it takes the whole
day whereas in the plains one can cover the
entire constituency in onc or two days. There-
fore, I submit that this demand which comes
from the people of H. P. should be accepted.

Secondly you have made a provision that
only Judgesfrom the Delhi High Court should
go to Simla. This is a restrictive provision be-
cause when a new High Court is created you
take the best judges from all the High Court.
For example when the Delhi High Court
was created therc was no provision that only
judges from Punjab would be taken in the
Delhi High Court. Judges from Madras,
Andhra Pradesh and Mysore were taken in
the Delbi High Court. Therefore, I submit
that a similar provision should be made so far_
as Himachal Pradesh High Court is concerned.
So, a provision should be made which will
enable us to get judges from different high
courts.

Apart from that, there is another provision,
and there is no mention of it, and that is,
the Delhi high court is a high court of original
jurisdiction. That is, original cases arc tried
in that high court. This provision is also being
incorporated in the Simla high court, which
would cause great harassment to the people of
that area, because, for trial in original cases,
a person will have to bring witnesses from 400
miles to Simla. In Delhi, this provision can
work well, because Delhi, compared to a big
State, is a small city and within a range of
20 miles, the people can get together those
persons who are required and bring them to
the high court. How is a person from 400
miles going to bring witnesses one date after
another date? I think this aspect has not
been looked into by the Law Ministry, and I
request the Minister to scriously consider this

aspect.
Thirdly, I want to mention another [factor,

and that is, the third Pay Commission has
made certain recommendations. If Himachal
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Pradesh had continued as a Union territory,
they would be entitled to the benefit, but no
provision has been made in this Bill as such
protecting their interests. Therefore, I beg
to submit that Government should give either
assurances that the non-gazetted staff would get
the benefit of the Pay Commission's recom-
mendations, of the Government should give
grants to the new State of Himachal Pradesh
when it comes into existence, covering that
gap, %o that the Government of Himachal
Pradesh could give the enhanced pay and
allowances which the Pay Commission recom-
mends.

I have two three more points to which
Ishall refer quickly. One of them is that the
Government should also assure us that the
Central Government will keep on giving the
necessary aid to the State of Himachal Pradesh
after its constitution, to meet its expenses.
There are two basic reasons why this commit-
ment should be made. Firstly, this State is
backward one, and it has to be brought to
the level to which the rest of the country has
been brought. Therefore, it is necessary to give
additional financial aid to the State of
Himachal Pradesh so that it can come up to
that level.

The second reason is, it is a border State.
The borders of Himachal Pradesh touch the
Chinese border, and also the borders of a part
of Pakistan.

SHRI BAL RAJ MADHOK: No, Sir.
You do not know geography.

SHRI VIKRAM CHAND MAHAJAN :
The Kistwar border is hardly two miles ([nter-
ruption) Itis necessary for a border State to
get additional finances, so that its cconomy
can be strengthened, and people do not look
to the other countries for that purpose, There-
fore, I submit that additional financial aid
should be given and a guarantec should be
given that the deficits will be made up for the
next 10 years by the Government of India.

Finally, I again thank the House and
Prime Minister and our Minister of State,
Shri K. C. Pant, for br.inging up this Bill as
quickly as possible and for passing it here.
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17.54 hrs.
[MR. SPEAKER in the Chair]

SHRI S. KANDAPPAN (Mettur) : Mr,
Speaker, Sir, I wholeheartedly welcome this
Bill, and I am assure the Government would
honour their commitment with regard to Tri-
pura, Manipur and the hill State recently
constituted, namely, Meghalaya. This is a
welcome measure, as pointed out earlier by
many friends. But I would like to point out
one or two things. Though Himachal Pradesh
has got immense potential for development,
particularly on the basis of the forest-based
industries and tourism, I do not know how
far they would succeed with the balancessheet
that they have got for implementing many of
the projects that they have in mind.

Apart from that, there is another important
aspect to which it may not be irrelevant to
refer here. Though these Union Territories
have an ambition to become full-Hedged States,
after attaining Statehood, I do not know
whether the Chief Minister would really feel
happy with the state of things prevailing in
our country today. What they really achieve
after getting rid of the position of the Union
Territories is, instead of knocking at the doors
of the Home Ministry, they knock at the
doors of the Finance Ministry, Planning Com-
mission and various other central ministries,
which instead of helping in the development
of the States, more often come in the way and
dampen the initiative of the State. After all,
the purpose of the demand for Statchood is
development of the Statc. As was clearly
revealed by the minister and other members,
they are already having a deficit ol Rs. 16
crores. How is itto be made up except by
industrialisation ? Mere Statehood is not
going to solve problems. Itis ounly onmcol the
steps.

MR. SPEAKER : We can have this acade-
inic discussivn later ou. Don’t do it at the
cost of Himachal Pradesh.

SHRI 5. KANDAPPAN : I have left my

academic career in 1960,

SHRI BAL RA] MADHOK : Since then
he is a politician, pure mnd simple.
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SHRI S. KANDAPPAN : How is the Cen-
tral Government going to strcamline it and
scethat the existing States and the new States
coming into being are helped to the
maximum extent possible to expedite their
industrialisation ?

I would appeal to the minister to take note
of the ARC recommendations. As one belong-
ing to the DMK, I have got a different ideo-
logy altogether, but I am not explaning it
here. The ARG, appointed by Government,
made certain recommendations in order to see
that the stresses and strains existing in the
Centre-State relations are done away with, I
want to know what attention the Home Minis-
try has given to those recommendations.

There are many small thing but the bureau-
cracy at the centre does not take note of them,
resulting in the Centre-State relation being
straincd. ‘To give a curious and funny
example, some months ago from Tamil Nadu
there was a request secking permission from
the road wing of the Central Transport Depart-
ment to lay a pipeline to a particular munici-
pal town. For taking water to a municipal
town, they have to lay a pipe-line along the
national highway. For that, the rules require
that the State Government should get the
permission of the Central Government. They
have asked for permission, but for six months,
nobody has taken care to clearit, I do not
know whether the letter was received by the
proper authoritics here or not, Thisis a very
small thing. Like that there are innumerable
things that I can go on cnumerating. Unless
the Central and administration is streamlined,
unless the clements that sometimes dampen the
initiative and interest of the States are done
away with, there is bound to be this tension,
this strain between the Centre and the States.
These would impede the development of states
rather than helping them. These are small
matters. Lven without radically changing the
constitutional position the government could
take administrative measures to set them right.

SHRI P. K. DEO (Kalabandi) : 1 hope it
will not be through the Tamil medium.

SHRI 5. KANDAPPAN : That is not rele-
vant, 1do not know why the Swatautra Party
look at the DMK that way.
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[Shri S. Kandappan]

There is demand from the Union Territory
of Pondicherry that they should be given state-
hood. In fact, the demand has been made a
little more vociferously during the last few
months. I would appeal to the Government
to consider that demand sympathetically. In
fact, this demand for statehood is mainly due
to the irrigations and frictions that normally
cxist between the Lt. Governor of a Union
Territory and the Chief Minister of the legally
constituted Assembly. I hope the Government
would immediately attend to this and satisfy
the demand of the people of Pondicherry.

it gwTA (Fier) ¢ ARSI WEIET,
# iawr sl g 5 oangd gF @A
Ft qrwr fear &) fgmga g2y aral ¥
S AT WAT TET A1 IAFT QA AT
T @37 AT ga F3a 7 faar gafag
¥ 999 979 T W1 A9 & a9rs FA7
argar g fF 97gia fgmraa s w1 Qo
sy F1 A7 f@& a7 7 =wiT wrqu
gagim faar &YT IART AT A QA
frar  srw &1 frq @ qidde A1 qrda
W gagt a®% # famr srgar ) ang g
& gura gAT St FY W gaAIFAF |A
FIEATE | FTIZI F AW F qEacg A
FAF! 94T & 7 99% faor e &, ¥ foedy
Y AT VE T AF AT FFA § AT g
oF 9 F1 g8 wfaqd adF ¥ gd
FI & 1 79 faafasr ¥ ge3iy o gardy
"3 A1 2 39% e gw IaRr qurf |
2139 o7 t IfF @ gz
TgA I § ggfAw 7 gATr aFATHl 1
¥=dl AT@ ¥ qEAT § | IegA W IA
arge # g% wid agavr  faar & gafag
FAF! WY FH wAAIT 397 ATEA § 1

F aza iy @l ¥ w0 AFY =wgan
g1 Xagad s@ragar g fis ag o
qErEr 93 FAT 98 AR ¥ fag wE
sTrEr AUy A T oArawr qar g
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fag gga Frqfgz qard 9r 3@ g6
qard gt @r 4t & ag s qgrEr w3w
o gz S A fged Hoawg gar g
1 9g A 7 PN AfFT aArqw Far
fF arsr o F1Er A qFT ¥, WHITEIT
# 1T e ERA geE0A § 0 gfrarr
W OFH AT agr g #YL IE ST
femrms ot &t agr g0 ag T
AW a3 gHAT R FAF IAF i@ aga
X Nidgsy §—912 92 AT FT qrEma
g1 a1 B F1 qE9a g1 1 | & qrdr
AL Feq A3t 9T AN ¥ g @var
2 fF qara ary aoq faat F g &
fe gua gadr Staq q2r & afwa sng
Far 8 fraraa # a I quw ar
7T g1 7z I8 2 fx zg fgafawr ®
aga 98 &1 q® I | FAT G
ot wrgAfmad daiew  fgar @ 39
wifat ¥ faa fegqr 2 :

“but any future increase in the expen-
diture of Himachal Pradesh will have to be
normally met by the Government of the
new State by augmenting its revenue.”

#or @ sTr agar g e oo
AT 1 A1eT fgmrad a1 arag 84 F0g
1 g1 afes @@ YT gEF 9au faer
TOA ag a@ T Az ghma ¥ 110
FOT F1 7341 A9 2@ FF ofear ggar
g, grardr o ggAT g owd afea
g% fgara ¥ dar agf agr) gafag &
qIE I 9T FET aLFIT F FZAT AT
gfrsfsag mga & & a9 woafaa
@ & afaw a7 fgmaa &1 07 F AT
F9 wuaEfadr fr@@ 1 qgr 9T afarst
F 1 ENT § IFH AT ag 7 faw
1500 fo ate fawrsft dar gt & wafs
Fzi 9T 85 @1@ Fo qro fawd) dar &3
FEA F1 QR FMgT AT { | FOT A
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85 @im fFo aro faaal I wrd a1 23
TTX STrR0 gEAT YA IFW TOA A
Ay gr € §Y FUT TIT FH IS
AU | HIFART ZT 0% 75 97 fga- Ay
o fgar T O § A 2rAT A AT
Fedla guRT Fraraa g2a 1, aNfF a7
nE T AT T X IIrIr owIA4r Al
faadr #1 78 &dr & 3g7 T AF T
fwar st w1 210

qrg F1 ZA O qZT A BREL A7
2 frrwr fr @37 ST PRar ot qwar
g azi 7T zfea #1910 @gg smar
zgaq fFar w1 AFAr 2, dar f¥
wAt waF o q 7z ! afea 3gw
fadr st sqar faqar & 9z aga &8 2.
gz % 3 f5 fgaraa a¥wm & "zw
KIX FAA gzEAN, 395 Fay sqrar 7
srral #ifgm & afFq ama g
% far 1 91 ge § #fgz7 graddac
F1 T®T FAT &, FH ¥ FW ag Al
¥aza 1aAdz 3aR & arfd ggr g &
Fqza featds & 3961 smar ¥ swrar
Teyara fear st A% A sAEAr w7
FE04T AT X |

z8% wrq qrq ¥ ga faq & gifaqeq
F far ¥za aaddz N Fgr J]0
A g1 TGN AT AFARKT F
g T grze # oFgr frar g—ma
gz 60 4t AfFT a7 68 FT faar 3
H gumar § ag smaw AT 1 I A
&1 UFAAFT 9T SA@ @ AT 9 2
afes gra § 17 AN AF T A AZA
4 g 4 @i s 38t A 7 Aifaaes
drzg 9f Fawr ft qu s fgar 3
TaE A9 qiF F 98 W qAd  FAT F1gar
g fe s qigawa § agt A A% fag
q wrEr IR R e Ay g
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wir 72 wif wErAA @rET A dar
#3102 f5 grdE ¥ Fam a7 rezafy
% feemtaT 1 feeat a5 1 a7+
faar & ardT it o1 A1 ¥ fesAr ard-
XA far a1 F Wz § e
g% feeftqa AT adi ar magz @ var
ardr | frmr=s 9¥w ¥ S a9w & a3
gary Hoft § AT ggu FwE qr
& afag faedft av g oe 79FT wigz
i @A & 7 ¥ qAL AW W &g v
aFy § A fET 7 agi & gA A £

zg% garar fzarga q2w ¥ et
NAaT ¥ IR AT A% ;v Ifear
FErErga § o Tro UHo Hlo H F3ar
9841 41 #fFT a7 ©H FST T q4AT
2 1afam & g7 afast 7 o gzEo @
FEA |

ZAL WAt T oF A7 AT FH ¥
7g AE F ¥2Z § IAH AT agA saiar
dar wimd § HfFT gAw maw & fF
g qr¥T €@z W AFHRA AL W@ GRA
afea & T gRA faamr sgarg &
MU @@ET A 4 IEEA AT a4
ifFesra fr d=rf A€ ¥ oAt 39y
A7 AT ZATT MU A G AT
g3 5A0 T g Y sqEr A7
F2A T F g zafAan § srowr
gera fgamr (ga § fF ogwik @t
TR ITUZ 97 IT A T F F
ot PRl 7 918 74Y @

T ws3l ¥ @iq & za fadaw w0
UG FI@T E )

SHRI M. MEGHACHANDRA (Inner
Manipur) : Mr. Speaker, Sir, Iam grateful
to you fur having given me an opportunity
ta say a fcw words on the discussion of the
State of Himachal Pradesh Bill, 1970.
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As a Member coming from the Union Ter-
ritory of Manipur, I want to share the joy
with the people of Himachal Pradesh. The
people of Union Territories have been demand-
ing the grant of State-hood. We have been
under a different type of set-up, we are enjoy-
ing a subservent status.  Even referring to
the preamble of the Constitution which pro-
vides for equality in States there isno such
equality in political status betwcen a State and
a Union Territory.

The Union Territories have a long career
right from being Part C and Part D States to
being administered under the Territorial
Councils Act, 1956 and the Union Territories
Act, 1963. Under the Union Territories Act,
there is the territorial legislature. The terri-
torial legislature has also no paramount power
to legislate on subjects mentioned in List IL
Then, there is the President .administering
the Territory through the Administrator.

Again, we do not have a High Gourt, There
is the Judicial Commissioner’s Court. The
House will appreciate that although the
Judicial Commissioner’s Court has been given
for sume purposes some powers under the
Constitution, the Judicial Commissioner’s
Court cannot practically bea High Court.
There is a substantial difference. What we
the people of Union Territories want is that
we should enjoy democracy and that our demo-
cratic aspirations should be honoured.

The Government of India on taking a deci-
sion that Himachal Pradesh should be given
State-hood has come forward with this Bill. 1
am very happy that this Bill has been brought
befure the House. T find, in the Bill itself, a
paraphernalia of a State. There will be an
Assembly consisting of 68 Members, 4 Members
in the Lok Sabha, 3 members in the Council
of States, a separate  High Court, a separate
Bar Council and so on. ‘There is also a finan-
cial allocation given in the Bill. I whole-hcar-
tedly support the Bill,

I also take this opportunity to say that the
Government might have brought forward the
Bill for Manipur and Tripura. If not done so,
the Government should give a definite assurance
that the Bill for Manipur and Tripura will be
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brought forward during the next session, that
is, the Budget session. I hope, the hon. Home
Minister will be pleased to give an assurance
to the House that the Bills for Manipur and

Tripura and also Meghalaya will be brought
forward in the next session.

Then, there are a few problems which the
Government, the Home Ministry as well as the
House should take note of. We are sorry that
our neighbour State of Nagaland looks unhappy
with the grant of Statchood to Manipur, Qur
problem today is that the Government and the
Parliament should confer Statehood as carly as
possible on  Manipur and install a popular
Government, At the same time we want an
integrated Hill and Plain Development Plan,
which is the very need of the hour.

Thirdly, the House is aware that a number
of youths have been arrested and detained in
jail being charged with a number of alleged
offences including waging war ete. for being
involved in what is alleged to be formation of
a revolutionary Government of Manipur and
soon. Iwould appeal tothe Minister that
since the youths have expressed their regrets,
they should take a sympathetic attitude and
show some good gesture in this regard.

With these words, I support the Bill.

SHRI INDER J. MALHOTRA (Jammu):
Mr, Speaker, Sir, I am happy that my neigh-
bouring State of Himachal Pradesh is being
given a full fledged status of a State.

I would like to point out that as in the State
of Jammu and Kashmir where many border
problems are there, all kinds of problems are
existing in the Statc of Himachal Pradesh,
Likewise, in the ficld of economic development
and other industrial activities also, we share
many common problems with them. Likewise
too, in the matter of development of communi-
cations, water and power, we share very many
common problems.

I hope and trust that after Himachal
Pradesh gets this full-ledged status of a State,
the wise political leadership at the helm of
affairs in the respective States of Himachal
Pradesh and of Jammu and Kashmir, would
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get together to solve the existing inter-State
problems and try to coordinate the develop-
mental and other economic projects for the
betterment of the people, by which both the
people living in Himachal Pradesh area as well
as those living in Jammu and Kashmir arca
can be benefited.

Sir, two or three points have been raised
here in this discussion by Professor Bal Raj
Madhok and Shri Prakash Vir Shastri. Iam
sorry, at this moment, they are not here.
Probably they believe only in hit and run.
Unfortunately I am pained here today to
listen to a remark that whenever a reference is
made to hilly areas, they say, there isa small
population or some little population.  But, let
me tell you this, and through you to the House,
that the population in the hilly areas may be
very little, or small, but that isa productive
population, not in human population, but
otherwise ; this population is hard-working and
productive population.

Sir, the biggest wealth of the country lies in
our Forests. Forests are needed for the deve-
lopment of orchards. These are areas from
where you can get fruits, for the whole country.
These forests are being exploited for the good
of the whole country. So, whenever it is said1
Oh, there is very little population in  the hilly
arcas or very small population, it pains us
greatly. We try our best to scrve the whole
nation and we do not think only of ourselves,

Certain references were made to one point by
one or two hon. Members. Itis truc in the
Jammu and Kashmir State area we are coh=
fronted by two enemy armies—namcly, Pakistan
and China. In Himachal Pradesh, we are
confronted with the Chinese army. As I said
carlicr, it becomes very important when we
give full Statchood to Himachal Pradesh, that
the Centre should not in future shirk the
responsibility to see that proper financial and
technical assistance is given especially to
develop the border arcas from the communi-
cation point of view so that we can strengthen
our borders in a better way.

As usual Shri Bal Raj Madhok has made a
very novel suggestion, and today, I was surpri-
sed that even Shri Prakash, Vir Shastri joined
him in making that novel suggestion. He said
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that after Himachal Pradesh got the status of
a full-fledged State, the State of Jammu and
Kastmir and the State of Himachal Pradesh
should be merged. I am really surprised that
a person of his calibre and intelligence who
gives some kind of political lcadership toa
section of the population in this country could
make such casual remarks about those things
which can really affect the very foundations of
our country.

While Shri Bal Raj Madhok welcomes this
Bill in one breath, in the ather, he says that an
existing State should also be merged with this.
Ifhe were of this opinion, then why did he not
from the very beginning speak against the Bill
and stick to that suggestion of his? It is very
casy to say that UP should be bifurcated or
that UP, Madhya Pradesh and Bihar should
be merged because there is political instability.
But is it practicable ? Is it possible in the pre-
sent situation existing in our country?  Since
these are very sensitive problems and are very
ticklish issues and these are very sensitive arcas
and are very sensitive about their problems,
such remarks about the problems which affect
us so basically should not be made in such a
casual and irresponsible manner. I would
request these colleagues that in future at least
they should be very careful when they make
their observations about these things.

SHRIMATI SUSEELA  GOPALAN
(Ambalapuzha): This is a welcome measure,
In fact, this should have been brought forward
much earlier. Our Party was opposed to the
creation of these Union territories even from
the beginning, because they were creating
second class citizenship in our country, which
was a creation of the imperialist government
in our country and which we are still conti-
nuing. In a democracy, there is no room for
second class citizenship, one set of people
having full rights and another set having only
partial rights. This situation should be
remedied,

Even after 23 years of Independence, there
are still large tracts in our country where there
is no legislative body atthe State level. Tripura
is one such. For thelast two or three years
there has been a strong movement in Tripura
demanding full Statehood for Tripura. But
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that has not been conceded. Still, the agitation
isgoing on in Tripura. So far as Manipur is
concerned, they were having an elected body
even before this Parliament came into existence
and before the Constitution was made. They
had a representative government there even
before. And yet, actually, after Independence,
they lost it. While other parts of the country
got elected bodies, Manipur lostit and it
became a Union territory. In Manipur espe-
cially, there are very sensitive problems. For
instance, the question of the tribalsis there.
The tribal people want to join Nagaland area.
That is a right demand and it should be con-
ceded, and our party supports that demand.
The non-tribal arcas should be formed into a
State. Likewise in the case of Tripura also,
Statehood should be conferred on it immedia-
tely.

Actually, the Government should have come
with a composite Bill conferring statchood on
Himachal Pradesh, Manipur and Tripura. In
the fitness of things, that should have been
done, but it has not been done. 1 hope at least
in the next session, Government will bring
forward the necessary Bill conferring statehood
on the other two Union Territories,

We can never countenance a polity under
which there is a kind of sccond-class citizenship
in certain areas like Manipur and Tripura,

I welcome this measure as it is. It is a good
measurc. But the next step should also be taken
as I have indicated.

»it waTt w@eET St (ArIgI)
feqra 7 93T M W QT ST F AT
frqr qar £, za% fAd & @TRT &0
amd 3T g1 afwa fparad § seax
qTare oEy gadr Srfze s AYsTEE ¥
&Y | AtETEIE EIO0 /I GHT @ JEY
7 fomr wrar =ifgo @rw agr W
gzt o T 2 1 Qar ot 7 €105 qi T,
FgSr sy | AN vig F oagi 9T 7w
garaat Ft aaraat ¥ afasre 27 g
it fasr afeqd & saar adta & stfasrg
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fe s | F g W argar § & grd-
F1E T girw NE FN @ew F7 faar
a1 F4if6 3 FF TOE FoqF W ¥
FT gax Ffgwrz o g &
mifadiz w1 2 fa s F wgAr g
T FTHRIT AT | A MA AT W@ § @
#, 9zt WA FIHIT 49 | VT FECH
arz faar aewre @7 foe sig
ATHIT AT AT IAF Q1T TRT & FTHIC
qF | ggf A1 FEET 43 @y FogAw
srdta gaa & afusre faar srar anfzg)
#rf qevg a8 & =€ w7 oY gdrm
FIE F AT F1 1 TF IFA T gAY F3T
fs & za gare v QA FaT o F
qgt 93 99T ¥ H q31 @A E | &g
ggi fafasex @ad & a@T # star g
grag A ar gz war gf @ AT a@m-
g4 AT UK AFT FHIAT I wAré
wg &, T7 aFral &1 W @ frar g

& gz WY wrgar § 5 o aga @
HYE USF g, TR AT grer fEa S
JeAT UM &gA AqFAT AV | AT
g3 wrr, afg=wdr wra gfearor § faar
fear @rg 1 FFRA@@IT F1 GRT FAMAT
Fre ) fagrie & fasi #1 faarsz qt
qTgd AT AT g, OF AT WS
AT AT | TH A A FrR-GE Usy
aam g 1 feedt &1 gfegrar 7 foar
fzar sirq, 9§ feeet &1 fasEwz @
ga ot fafgqg &7 & & @@ & aiw
fearmal & 315 21, agf TAFT @I &1

EIEEERRICIECINE O LA
TAT AHY K GiET 9T ATHT fTar
STAT & HYT AT ST AqrIHY Flar §oaAg
T AT § 1 FIAT FNT 9@ 3T THA
frgar & sear anl & & & &)1 fFaA
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FT TIAT A1 GFIRA(SAT H FAT ATAT 3 |
A2 FAT raEr FX AST FAQ
T TEH AT AT F1 W ' F |
qifaiiiz & deaT A FrEg 95 WA §,
za®y 21€ 1 AT gaw wE F AfaHre
far @1 | ¥ @1 QHo THAo We § T AT
F e # 7 gim ad avw @i v
Fr weTT Agl ¥ wE wEd ag R
aot #1 FanE A g fgwrad
I9% 7T UST A1 QT &AT FZT FIA
qv | & 7g o Wiz g fr s@T ma
¥ qi7 @ forx faare wnd s fama
gfrmorr  garar  @g 1 faedr & oA
3gi fgamar @mg 1 feedr &1 fRATHT
fazra afeamor aqar FrQ 1 FHIT 71T
st g 13 @ f& ey FIWIT & fgmaw
# fgar faar g | @z 9T IF W T
41 7t feestt #v gfaarm & fawar
wrg? srev faanar g

stdfava:aga@ # T g fF
famiaa 52T #1 Q7 AT FT IAT I
¥ fao fagas agi o fsar qar g
arers # fgmraa w2@ A Qi wsq H
zaf femrr & fak agi #Y 35 @|
waar fagd $g 997 ¥ HERAT FT
73t oY HYT qET W FHW AT FIHIT 9T
zag sta @ ¥ fF fgAvaw &1 quf
sy & AT 9819 fwmar Srgy 37 A4
ZaraY # arET AEHIC gA faw &1 Arg
YT AT I W G KA AT W@ E )
fegaras 93w OF 9IFT FHHI |

fygar @tg, arga @A & sfagia 35
gia &1 gt g fF frar & & v
g AregrG a—A1 7 fgas ardsa—isa
o F qrg A AT X QO ST T
AR FY IAFT AU F 0 FAT Y 18R
1T 39 gEA & @le aAT F FAARM I
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uvr  afafafe-wzm Fw7  afogz &
AT AET X A | FAY ALFIT Y
wqra Fr ot f5 afage st ofF qf wsy
1 &=t fgar @ry, Sfwa fer o g
A A AT FY FACAET frar § 0 gAH
agd fa=mea g war g | ATFT F AT
8% ¥ ag faq arar Irfgd ar | = o
siwaA ¢ 5 ggfraoga azi & o
sfafafa-wes 7 fafas dfral & ganwra
gt § geAlr FTar g fF aoec
weg A FeAr Afogr F O oE quf
s &1 IAT 3 F Y oF fam
AT

ATHIET & a2 § A AT HIT JaAg
#in w7 Wy § & fgmraw & ay-
|19 TEA aTF AT TErEr Ahn & fawg
F 9% aF %w THF qArgr 8, qE
I AN & g7 # gmit qw & sfq Amar
I 1 g AR 97 faewy g7 A oA
FfaFrT A & 17 gAA AT WiT FY 9,
afea qzsrT ¥ 34 wgaqQr awegr b
asers fear & o & et wear
fF fgaram g3 & nF qof sy F43
AT agi fawa gar FAF F AT gz
T OUST FIFTL ATH HA F @A A
s3gfea rfaat $tr aggfaa a7 mifaqi
& A & Fegra A gnfg F far art
FIAHA FAATL |

qT FAY 8 fFgm gzEr g AF ¥
3T AT IAT AW FT FURNFT 47
2, Fae¥ arx | 7 Farar fear ar
fg az wawr fgear 21 g arr 3 e
IT gAT F 9909 8A A F770 497 {5 az
ur faggiegs garer g, 77 fF 39w
%39 F deHATT g HAL, Sio  wEqurfas
1 Fgar a1 B g g7 3T w7 oW
g N ag faqmesg &gy a9 & az
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[ = <fq a7 )

gArRl frsgd & mrg gor ogar g A
fF mracd-go & Araga FAr aar 0 F
FIET H1 AqrAAT I AT E fF 39
AT F GIAGAY ¥ FIF A, AT AT F
¥ favw ¥ a7 gg s FF
feary, arfy 9a% w7 § fergeam
Tedraan & wfy swar o o

gark gfagra ¥ a1 dcguad w1
sqFEqTq §, ITWI ANl a3 & 5 sg
st 1 avg fgaras 92w o oF qf usy
g7 sraqr, affRT Ia8 T 99097 A
anzarfawr stefa S grrgat § ST IFL
g1 3981 wafeq s Ifwa afsq 4
rArgdr | arfadarg (Y dme afy
§ faqa zat & gwAd @7 af g,

FfFa agr & gE-gaErgal AT AT

qifagrai & AYsard w1 [T Frar
g, SAFr &rd qrat ad fraf &
gwite wear § B agrédt s wsa
FIHIT ¥ g AT FO0, 97 AFNET
ge w5 fawfza wamds & smarg 93
gaeaifasEt AT a9 qqraai 71 I
afsq €9, arfs ga S F9H-797
&% w1 agfas fasa T a5

femigar g2@ & wier fgrd Al
gzrdt & 1 & =rgar 5 Qo wew At
fagra |Wr FA7 F 1T T30 F7 AU
wa-Frw A fazafaaraa agr s
# ggrg-faad fet arerm ¥ gv agi
¥ sasy &1 acwE afgswiT frar I,
arifs agt & FFar 78 wgga s %
AR WIFANT AIFRX F FA-FIT §
TgET T AT Y

# fgmrgar 939 & Ffaeai &1 fHe
aurf 2ar g fs aga faal a5 ardtaa
F@ F G AT ITART qFAAT FAAT
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21992 & fa7 Y 77 oF gIgw faa
g1 Fgaz A a7 F A g Fwd
3 qrgar § AT Fwmr wwar g fF
N AAFT IAHT WA fegeA ¥ 0w
Fsgr Usy gAr | ¥ 67 349 fagas #r
qAGT FIQME |

5t ode faz (TzAw) - EET
wgieg, qwiw, gfeaom st faarae
WA AT IF IFLE W@ & zalady Fw
femraar w2 & atow wrsdl £ qu &
A AW AT AFE 1 WA W AT
i § f5 fgaras s2a 1 geenq

ezgs faar 2

fzg am & faws 38 sa0 g
fF fgaraa w3 & a3 $1% g7ard
Feard qm o fasga Ad s
9T qFE AT gfearon F oA 2z
At oY, ax A N AT & JrET 4
& gfearorr gat a2 st e argasr
gfrz aft &, 7z A w9 q¥w, adn
@ @ id o fgmraw a7 F A
TGT AF0, EAAITT A AT FZrgT Arn
g da s dara Al gfearor &8 &
HOET FA FWA I AT A F7 @
g afsr ag g=twa & 5 o g
fgrgeam &1 agada @z &, qeae Araz
#t w2 §, 9% s gfarm—anz azrusy
W—agadia 2@ § 1 A@ waeAq
fazara 3 f% fearas o g9 faqi &
g evAfas armifafadr & frgra & ow
A @S qT AAT | AZ FY wHAT ¥
fs 3a% 3aqdz & far gs-gs ¥
HzT FT T § AGq F1 geq577 Fear
92 | gt F G Foq AN faAew
dafas AT faaelr w1 3g7 faww @
%I 8 | IFF FIU AAT T Frgar
g 1 darm @Y gfamr ¥ gw Ay
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fgwraa 9@ & aga "SI & wifF
g7 3T BTH F, AT AT KA
o @iFr @ fawdl fgaraa s3w &
faadt &1 sz fgaraa s2ar wrasr & fax
1T A |, 9gT ¥ I@F g A1 A
#HI TF qHAT AL AT OFFT G, AT A
ezq arft &Y faas & qgew w@dl )
fem=a w3a & A1l & gard fa¥ gatdr
# g1 ga1a AT ghaiom & g H
fagsit ar o€ &, 9% fag fgmeaw
s3w F1 dana ;N3 gfearor & A 97
HATHITE | -

AW uF [EAAY g A A19q §
qEA FY T FE 1 T FH e A
SHIAI g1 @31\ da§9 A S|
Areer § W1 T AT qIAT 1T AV E
AT TET gAA eam-sarg arfafesw 7
gt § 1 IgiA Fgr & FITQT & Ag
BIFaTIgT &1 TATH! a1 HraFr &1 fgear
gfraom & fgaraa w2 1 faar a0
Fifg? | (smauw) =t AdE §F IEIH
FT A AT FE | A FE F=gr A9
agt g fe st wif atx qdmd %Y axg
g g, avt gay wig & fad < srqAr

qiFf F1 ared ggA & fA¥ Iy qrew |

¥ a1y &1 Fifgm FY 907 1 35 UIHAfg
agl e =ifgy 1 ag & ¥ fa, e
zeatfrad T wrdart & oA, fadars &
¥ fafrezz argg & Fzar Figar f ¥
Sy mma age fw > ardeq F qug
aen g Tifgd \ feaar o9 Fr gF0FT
fgmrsar & R, foaar fgaras & garsr
qara F &, BFaar daa §1 gAFT ZWEA
¥ 3o war fEIAr gTary &7 9o B
A1 T4, W AT AT Y & 39 9 &t
aral ¥. . (wwawA) . F g & T w1
@ g, AgT AT AgrIeg F @i Ag)
FTar | & ar ag #gar g frgw zad
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fedi aF gFzer @ & wri-wd € qg
¥, #1E @ Ad feAd & qrw saraEr g9
war, feet & qra A F9T 74T F QN
ga@ar § & #r§ T g9 g 7 37
fasa g FFH I AHED F FIT
% fafreztaiga ¥ 43 T IFag FT A
#IT HIIA gF 4g AT A AG, ANF
grga a4 Wl ®1 fomd g ater A
faor e strgg & wrd-wr€ ZHUT AT
#NT gg T IFA ST ISC, AL
AT FF P AT A qgT ASA A
¥ gaaar g fF s avg &1 fea atrar
aifgd strag fmarmar gram &
fa & sarar ara A€f F<AT Frgar 1 g9
ez § a9 NEfaafady & fgmraa a2
AT mE A ¥ Foo 39 2@ H & Af
gfaar & o ¥ gagea Awr |
Tar atg 4 fagar &t Firgr 9T &1
¥ qv wgar g fr 2z fergear &1 feae-
FTHE T AFA1 &1 93 W o7 fafe-
FellT YEIE d AAT FTE! § A7
fefmeedtar ot 1§ adt & ot arz Ff
fefagedt & av ag garu &7 &l
ard 2 W F AT IR T 2w
QAT &, g7 I FefpFedr &1 gT &L
9 9% 9T F w17 fgAraa 929 F aAq¥
wrzat &, gl F Ne fafaez 51 91
#favz 1, a8t it o wY qurf 20
fe 37gia ag qasa & § qru w19 77
7T femra s3w & fodr 22zge aifaa
fear 3, 7a% faq ag ¥gz gaifigaz &
geag® £1 & 950 ft a7 wAHI g v
197 g ZrsA fzan

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Mr. Speaker, Sir, I have been a
supporter of sinall States. Before the States
Reorganisation Commission, when I gave my
evidence, I proposed that there should bea
number of small States just like the United
States of America. The obstruction was the
big unit of Uttar Pradesh. Nobody wanted to
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break Uttar Pradesh and because of that the
whole mentality of the States Reorganisation
Commission was so fashioned. I therefore
naturally welcome small States, but there must
be some principle on which a State is formed.
What is the principle on which Himachal
Pradesh is formed ? Mr. Pant has simply
stated that for the pacc of development, they
kept Himachal Pradesh separate, though its
population was only nine lakhs. Now, itis
28 lakhs. Ifthe pace of development is the
basis for the formation of a new State, then,
why not this principle be applied to 150 lakhs
of people of Telengana who are also backward?
Therefore, the principle on which it is being
advocated is not understandable.

Secondly, the States Reorganisation Com-
mission has mentioned language as a principle
for the formation of States. That principle
also does mot apply here. Really, what will
happen—this I would like the Home Minister
to consider seriously—is this. Dogrior Pahadi
as they call it is the language of that area,
that will be developed. There are other areas
also which have the same language. There-
fore, there will be another Dogri State. My
friend Shri Malhotra got very angry about
Jammu and Kashmir. I have recad sometime
back that the Maharaja of Kashmir himself
was in favour of forming a Dogri State with
Jammu as the centre. That may not be so,
but that idea was prevalent. Therefore, what
we are doing is, really you arenot doing service
to Hindi but you are creating a new language-
area in that State or area, which is a border
State. The two great wars were largely possi-
ble because Belgium was such a small territory
in the way that could be crossed over by the
army and you are creating a small State in a
vulnerable border area of 28 lakhs of people.
Did they consult the Delence Ministry before
taking this decision ? On the one hand, for
30 lakhs of people, you are creating a State.
You waat to introduce the Bill, consider it the
next day and get it passed in the Rajya Sabha
on the third day. On the other hand, 1 have
been pressing the Home Ministry that the
Lokpal Bill is pending with the Rajya Sabha
from 13th August 1969, but nothing has
happened in regard to it.

What you apply to small States like Hima-
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chal Pradesh should also apply to Telengana.
In one case you are creating a small State and
in the other case, you reply to the people with
bullets, prisons and promises. I feel thata
scparate State of Telengana should be formed
and I hope the Home Minister will come
with a Bill giving Statehood for Telengana.

swat agetar  (93F) ¢ sremsr
73Neq, & 417 Fi eqaz AV g A
99 9187 &7 197 F1 AV 2300 § dga
TaHE w awrd A g R ag az faa
1§ 1 397 fag ag aud & 9v ¥ ok
T8 F fam & fgmaw w¥w 7 monie
AT agt F o &1 A7 gaiferarr ar
g 133 F A aga ¥y & aga @9
q1% &, T a3 A5y &7 I A 7 FA
frar & 1 afra o a@ 7z 8, Faza
TAFHT ¥ T FIA g F e aw ar
H9A fearaa wRT # gfaga Eaed
@ T IX AT FT qeg AR A qrar 2,
a1 ¥4 TFIA § IT F1 T 3 grear a3,
37 &1 NG 91 &&d W@AT AT IT &7
FIEAAfAA FeT F@ @AT 79106 gsar
UFHIA T8T g1 FT 19 T AZF IarQam o
agi 9% fgaras 93w 7 & 2@ s a0g g,
agl &1 4371 &1 g7 AGAT FET qIAT
A U A AN §, WEF IR
FEAN T FL I A4 1 ATUR F g
agi 4ga q4T W AT HTTWFAT & | oY
gtk wif JtT @ 4 5 98 13 qfar
g1 T ofaar g ar Smsr =9z 99
I qF SAITM AR, FATRN RIEA (AT 7Eg
g wgaraifge, ag 7 gaa g 1 @an
Tt gag ® wier fawr g s
wfig @ & sma @z fafaee &1 aard
AT E | ag AGT AN FA FW & 1 I
F fgar ot 1 gud @1 § Mfaw Fwa9
4a #1 4% agT W@ UL T IAA I
Fifaa FT W@ E 1 a IAF @A FTA
& fag areitats 3 @ & o2 @7 F 9w
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#ami2 @ aw gEm MR
fguras w¥q q941 wz T €A A @I

g2

zq §YF 97 72 3@ s gArt fga ¥
Wt gz waar iy & 5 gard S gadr
e T4 | wr ZNIA UF qZT AT @
& FEi a1 afgy #t =egs A, g
# 3t 3F6 Farrar &1 A ad) faar |
& s Srgar g fF 33 F3qT & FrAEt
&1 adarar 311 38 ®ifaT af g ¥ ag
ez a7 a% ! afsa a3 30 F aifafees
FTwT a3 § amgraq AT AT A
FqIEA. . ..

st @o Wo TR (FIATT): AT AT
F7 Al Zfam, 933X

sirat aee k. FE2T arar @
& ¥feT am o T 1 w7 AN AL
Frarze ¥ w4 ET A9 IT FL I
dfse, g9 A9 7 J7 qHe THo To &I
die F1 qAwmA gar 39 & Al AT
wigw & aar feaez wgn 41 HE F9E
ydarar &1 faeft 1 2ZTAIT H1 AT
18 @rm &, a3f 97 FITRAT F1 (HFAAA
FUF F awwT H fzeAa 7g 93 @
8\ ate 3w wifeddT & ad agr @
&A1 & ga § aF FOTF 93T AEA g
fe @7 =t afegfas =9 & IFT0AT A
Tz AT F WA AT FT HAGT FL )
a7 1% 9UH fgaraa 93w w1 2ge
F1 gt 27 & faq g7 A19f F1 Farres-
Tz ZAT O | BAIU UEAT AT AR
T w7 AW &1 I fEA fRT
qai€ Mt 917 {9 AT XX F1 FAIE AT
oz a=arar % fag T AT 419 ]
gruarz § arEag WM
SHRIS. KUNDU (Balasore) : Sir, today

is a great day of rejoicing on  the birth of the
new State in India called Himachal Pradesh.
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I consider that it is a matter for rejoicing not
only for the people of Himachal Pradesh but
also for the people of India. We are happy
and proud that another State has joined the
comity of States of the Indian Union. I con-
sider that I am as much a representative of
Himachal Pradesh as Shri Mahajan and Shri
Virbadhra Singh. I am happy that my State
of Himachal Pradesh has got its statehood.

To be very frank, I have not seen Himachal
Pradesh. But I have secn more of Himachal
Pradesh through a film which was shown to
Members of Parliament. It has great treasure,
rich potentialitirs and vast natural resources.
So, it can become a wealthy State of India.
When a small country like Israel with a popu-
lation of three million is drawing six lakhs of
tourists a year, the whole of India is not able
to draw more than two lakhs of tourists. If
properly developed, it is quite possible that
Himachal Pradesh would carn crores of rupees
as foreign exchange by drawing lakhs of
tourists to Himachal Pradesh because itisa
beautiful country with snow-capped moun-
tains, blue waters and velvet-gresn meadows. It
is indeed a beautiful place.

SHRI VASUDEVAN NAIR (Peermade)t
May be, he is fed up with Orissa,

SHRIS. KUNDU : I am as much in love
with Kerala as with Orissa.

MR. SPEAKER : Il you are a ncw]y.
married person, you should go there for honey-
moon.

SHRI S. KUNDU : The State of Hima-
chal Pradesh will have a lot of liabilities. I
hope they will stand with courage and con-
viction to meet this challenge of the new liabili-
ties. I am happy they have got released from
this system of administration by the Under
Secretary of Home Ministry. This has opened
a new vista in Indian history. The concept of
re-organisation of States only on the basis of
language has become old. So, problems of
areas like Telengana and Manipur could be
considered a new. Fresh thinking is necessary
to look into the problems and grievances of
other arcas, The idea that if you grant state-
hood toa small area it will disintegrate is a
dangerous one to which I do not subscribe. If
there are special problems in particular areas
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and if they are not identified by those who
live in that area, that will lead to disintegra-
tion. So, we would welcome the emergence of
Manipur, Tripura, Meghalaya and also Pondi-
cherry.

I would not go deep into all these problems
but I will take friends from Himachal Pradesh
through some of the amendments which I
have given notice of. As Swamiji said very
clearly, some of the issues must be raised here.
One of the issues which I have tried to raise
through my amendments is how less the ex-
penditure of this State should be,

MR. SPEAKER : That you may try later
on.

SHRI S. KUNDU : At lecast the luxurious
and extravagant expenditure which we poor
people of this country have to meet for the
office of the Governor could be shared between
two States. Therefore I have given notice of
an amendment saying that there would be one
Governor for Haryana and Himachal Pradesh
and that the expenses would be shared by the
two States,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI RAGHBIR SINGH
PANJHAZARI): You can say, Punjab also.

SHRI S. KUNDU : I could not venture
about Punjab because of the Speaker and
yourself,

I would plead with the Minister to accept
it. I have discussed it with some of the friends
from Himachal Pradesh who said that they
were prepared to do without any Governor.

Through another amendment, which I have
given notice of, I have said that when the
Governor authorises expenditure out of the
Consolidated Fund of Himachal Pradesh, he
must see that not morc than 50 per cent is
spent from its own resources on establishment.
You will be shocked to know that the resources
of some of the States are so small that the ex-
penditure on establishment is much more than
what they actually raise through their resour-
ces. I will take, for instance, the case of
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Orissa. Its own resources arc about Rs. 48
crores and the expenditure on bureaucracy and
establishment is Rs. 61 crores or Rs. 62 crores.
The other things are met by getting some aid
and its quota of Central taxes from the
Government of India. Therefore I say that if
You want to make Himachal Pradesh a really
beautiful and economically viable State, you
must draw that line and you must say that not
more than 50 per cent of the expenditure
from its own resources should be spent on
establishment,

Through you another amendment I have
said that within four months of the Bill being
passed into an Act, they should go in fora

general election. The people must elect their
new Members,

SHRI PREM CHAND VERMA : Why ?

SHRI §. KUNDU : There are many very
good members and, I am sure, if they hold an
clection they will again be returned to the
Assembly. I have no hesitation and doubt
about it.

With all these things, I again wish all the
best for Himachal Pradesh. I hope, they will
join the other States of India to make India
a rich and prosperous country.

SOME HON. MEMBERS : rose—

MR. SPEAKER : You have not given
your names and then you suddenly get up.
I bave alrcady accommeodated one or two
Members besides your list. I am not going to
allow more...... (Interruption). The
Minister.

homn.

19.00 hors.

st §O W qF : HSAH  HEISd,
g% 39« Y ggear § f5 foad
wrAdla azedi A gw agw § wwr faar,
|1 7 fgaraa 929 & USq &9 9T agl
F1 FAAT W, Tg F Al F AR 5
gz7 ¥ fgaraa 929 ¥ gaEl &y a9
gt AT & oY gaF @rg fgwradg 9w F
SAAr ®1, g3 F gET AAT F}, qgh A
Fyraell & gIeaqoi AT fgaraa
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@ F A wifadi #1389 HIAT 9T
qurs a1 g1 s 7 fa fgmraer 93w &
sfagre & eroiqdl § faar srgmm ) oF
qFA FATAT AT AT FIF g AT AfqT
TGS A aga faAl 7 IJAE T
Y ¢ &5 s w1 wifs gaF sy
g, F9AT FTATT I TWA F IF
afgare fas 1| g8 Freazrdr ot 97 92
aar & #rT Ig Faederd &1 e wf
AT gIEdl F zava A frar & afea
AT gW TIHT TH A1 FY ATAE FIAT
aifzn fs femrwa wdw 3 soAr a@faa
a% qg37 ¥ are-wrz 71 uar wfevary
73 fear =ifams Za & A soA
F1d It & T A F A7 uF famra
g &1 5 feg 7w F waar @03,
waqifa®s v 7 A1 d@dwfas v d
AT |1 TFN KT G fFar S0 FFAT B

2 aF 3T HgEl #1934 2 9fF zq
fagaw 7 grarg a3 &, J4% 5 gq a7
#r 391 #1 0 2 fx 3z w1 faara qwr
F fFad azen gi—Fg Aradg Al X
60 Tz, FF 7 80 F31 AT FF Faraq
& & Faad grer wradrs g93:q 48 g0y
agi 97 zaAr Figy &1 & AqAT § Agy
g fakrz FT I 68 F Fe11 97 ZH
aim Az AT AV zafqa Hw 2 fs
va% 37 afagi &1 4t 7w fq=ar 2
wifs wddee & aff s aaife azi #
6 12T | 4 Hizg W@ FFAM AT A 3
arfadde drad 2 3aEr sz o A9
wizHr ot AN ) 9fF 3AFe afeega
grAr asd @ zafAg 68 v Fear &t
£ 21 S aF & awAn, gz A0 Fgq
fa% Tg i F1 SIFT 451 947
F7qr & 1| A & faa fefafazas wdaq
F IR ATHL AT AT T FFY & qAfF
gt & fao fefafadds sdraa Faa
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€EAT WA 3T HEW yyrEAr § 3
qFEgr 21

WIS A g7 a1 A a9 7 7 agr
T FI5TeT AT qAIYeS FrezF A e
Mgm Far af 1 g d 7w gifen
dzg §—deger e A 16 Ik
Zisgeq & fao 3 & 1 FYT w17 5 femraa
TR UST TA FAM A A AR Ffaarq
¥ fowr agga & 3z @ @z 9¢ I
fear s azar &1 wszefr sawr ang
FTER § 13 zreAw ofr s dage
ufar s st as 1 ww g ¥ ag
fwa Fsg %1 ot fadw wifqena & gy
A S At 4% & 33 9% any frar
ST AFAT |

wET aF AArdt qq ar grgaa
41 & fasra 1 737 3, wsa ;TER
W AT BT AZ FAERD A4 g
&, %2 S agmAr T asar g 4y e
I AT 9T FIET 2, I AT g
Frarr 8 azigar w3 € Fifad
FIT |

97 977 a7t St ¥ UF qArA ag
Foir 98 3-FMma & W fawrfay
g ag ) fzaraA ww ¥ FHafegi gz
AR KT AT | I gA 7 977 q9f 0
qr 1 7 gt & sAafeai & 3ar 2 fragy
fedt 7@ azt & s49FAT 3 o9 wiwF
ST AT 4T A IT TTF T T FIR
fraaed & 41\ afwa #3335 IT090
2 i a2 d-varma £ fawifed fomae
539 % waAfegi 9z gafaw g ad
gaFft d fs9a w190 3wt gy
Fasr mar @t wsa q7HIT w1 F1 2w Frar
2 5 a97 sAofegl #1991 2 a1 #q7 4
2193 F-gamT & fawifar ga g @
3T VA FE AZAE AR A A
FTHaFFE |
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[ o Foor 772 o= |

9 991 g3 ST T A1Aw F
T H F1 7d | FawT IWT Igr AT fagr
ARG ) K gAWAT T qEU IH
43 &1 ST AT ATAW TG TAT
ar gl e #Ane Agt § agr N e
g2 FraeEmr rgmt FTWH TH
T & @I 9% £ AR g UF-UF F &
g FW ar W@ E & fgwraw w2w
w1 faa srar §, werge Pager & et &
favig & faar 7ar § ST Farerg F AR
# ot Faorq foar ot w97 & 1§ qaedl
Fwg & fF 3a%F @Y § A @i @
wedt § wedY fadas &F @ W IR W
faqre #7 1§ & & e ga §, I9%
gt gzEa 9 frArT &@& FEr 9¢
saeg fagas ardd

oF 1T 979 faeet & griFE *
qAT F AT H & ) H2AT A T AT
22 FT ggi 9T 91 F1 AT AAT FAUA
&t & WY gaF0 99t A7 AT F IR
ST § 930 41 99 A1 22 §  gg Ay
2 fF waq faedr %1 grédE 8 1 I9F
T gva § afer ag & s smz dar =d
Y facelt & agi om 9%y & ar gdEw
Fgt ¥ 9 a4 § 1 ag gAlsan Faer §
gafsan a9 w@fag g 5 feeat &1
gifslE & 9ad us a9 faad agi &
Q1 wdAw dFsa & AT A H agi q@
grEsE M &t TR ¥ FH A9 a9
M gfac sn A Fw AT ¥ Y oF 99
gar gar wifgr faasr s w3 Fr
qUAT FIAA g1 | WA TF guAr I7ar
@, 9g I F4q1 § AT IFF A1 gaR
FAT FF A AT AFY § —OF Afw1L
arr A g1 gAY usal &, wgr § =g
a=g 99 AT §Fd & gAfdq zg¥ #1
U AL & | & qawar g A H1uF0 97 ag
AT T g1 _E A
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F9T A1ET T FHA AT & graqg F
Fg1 &, AFFT 8T O FrAT 77T F g
wiide grar far 78 2ar 1 gvz Az
AT TS FO T AT USAT A
fagas & soar @ # gew aF @,
ag d% ot fwar srgwar &

sgia® arfas feaft &1 ww 2, <Yy
AT ¥ fgmrasw w2W N Ay earq
afaedeg & ar w@rg ag & s
lo4 #0T sqU N gardz fad g
Iz qr-#fear 292 wew oy & wafw
sfas wala qr-ffezr & aiss 134
TCEE ) A& faw ¥ ey wsa
% fau @is= s@ma @l g
Fgaqie wifge fawie w43 @
WU & grag § ur fa=mrr w40
TR H & gl Fgar Awgar g e fw
AT FE FII F Fgr 2 s faad
qed fgmraa s2a & @ ool fawraa
ST B AIFIT 97 fagrg § aqr g%
9aar g ssgn &1 faat @ qrga & ey
fasra & amFr 39y oF 1 A AR
WEfaF araq § s aga w161 & Iaw
QU I9q0T g1 gHar fgmraw  wdw &
fagra grm oY qrg & 23 A @ @fe
fadift #9ifF ag ux draradt bEGE-

= F § qF 2 97 fgaraa w3
F S7ar o gifew awf dar § A7 wzar
gifF Yaudt 5T wam @ ek
XA W GAFHATT A8 § d7ar
g g |

MR. SPEAKER : The question is :

“That the Bill to provide for the estab-
lishment of the State of Himachal Pradesh
and for matters connected therewith, be
taken into consideration.”

L]

The motions was adopled.
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MR. SPEAKER : We go to Clause-by
Clause consideration. I find that the Members
in whose names some amendments are there
are not present in the House. Let us go Clause
by Clause.

For Clauses 2 to 4, there are no amendments,
The question is:

“That Clauses 2 to 4 stand part of the
Bill.”

The motion was adopled.
Clauses 2 to 4 were added to the Bill.

MR. SPEAKER : The question is :

“That clauses 5 to 9 stand part of the
Bill.”

The motion was adopted.
Clauses 5 to 9 were added to the Bill.
Clause 10 {Provision as to Legislative Assembly
as Constituted on the appointed day).

SHRI S. KUNDU : I beg to move :
Page 4, after line 9, insert :

“(5) Within four months from the day
the Himachal Pradesh gets the State hood
after the passing of this Bill to an Act, the
General Election will be held in Himachal
Pradesh to clect its members to the newly
constituted Legislative Assembly.” (33)

In this amendment, I have said that within
four months they should go in for elections. It
is preciscly because they have a Union territory
assembly now. ...

MR. SPEAKER : Let him not be very
hard on them.

SHRI S, KUNDU: These are brave
people. Why should they be afraid of elec-
tions? I do not understand why my Hon.
friend Shri Premchand Verma should be so
much afraid. Ihope the Hon. Minister will
accept this amendment.
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, &l §q wx anf ; g6 FF TAFNT A%
g%d 3, afxq @17 7dA ag a% & T
AT |

weaw wgraa : I ard a1 fgaraw
S2W &1 %@\, ¥4 TP 9IS AT IARY
FFIT FTT & a1 IART N1 Fg AR
afar

st ®o goy : vt fad = AT
<G, d19 "EAr A8 E|w |

It will take some time to get the President's
assent, and then it will be April by that time.
Then, it should be possible to hold the elect-

tions.

SHRI K. C. PANT : The present Members
are also elected on adult franchise. Since it
will be very hard on them, I hope Shri S.
Kundu, will, as usual, relent.

MR. SPEAKER : We did it earlier also.
People who came from other States also, at the
time of reorganisation of States had the same
privileges. I think the Hon. Member must
bhave been aware of this. Is he pressing his
amendment ?

SHRI S. KUNDU : In view of the Hon.
Minister’s staternent that it will be hard on
them, I am not pressing it.

MR. SPEAKER : Has the Hon. Member
leave of the House to withdraw his amend-
ment ?

SEVERAL HON. MEMBERS: Yes.
Amendment No, 33 was, by leave, withdraum.

MR. SPEAKER : I shall now put Clauses
10 to 14 to vote.

The question is :
“That Clauses 10 to 14 stand part of the
Bill™.

The motion was adopled.
Clauses 10 to 14 wers added to the Bill.
Clause 15 (Allocation of seats in the Legistative
Assembly).
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MR. SPEAKER : Shri Virbhadra Singh
has an amendment. Is he moving it ?

SHRI VIRBHADRA SINGH :
moving it.

I am not

SHRI RAGHUBIR SINGH SHASTRI
(Baghpat) : If the others are not moving, then
I am also not moving.

MR. SPEAKER : I hope Shri S. Kundu is
also oot moving.

SHRI S. KUNDU : As I always obey you,

I am also not moving my amendment,

SHRI S. M. BANER]JEE (Kanpur) : To-
day is a peculiar day. Only you are moving,
but we are all sitting and not moving.

MR. SPEAKER : I thank him very much
for this. He has a very finc sense of humour
sometimes, which enlivens the whole House,
We very much want him to keep on sitting
here.

The question is :

“That Clauses 15 to 23 stand part of the
Bill.”

The motion was adopled.
Clauses 15 1o 23 were added to the Bill.

Clause 24 (Special provision relating to
Ad and Bar C i1)

Amendments made :

At page 8, in line 8, for the brackets
and letter “(a)"”, the brackets and letter
*(b)" shall be substituted. (45)

Page B, line 15, omit *“in accordance™. (51)
( Shri K. C. Pant )

MR. SPEAKER : The question is :

“That Clause 24, as amended, stand
part of the Bill”,

The motion was adopted.

Clause 24, as amended, was added to the Bill.
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SHRI S. KUNDU : I had given notice of

an amendment to Cl. 33. I might be allowed

to move it. I want to place it on record.

MR. SPEAKER : I have not got it.
SHRI S. KUNDU : All right,

MR. SPEAKER : The question is:

“That
the Bill".

Clauses 25 to 34 stand part of

The motion was adopled.

Clauses 25 1o 34 were added to the Bill.

Clause 35 (Allowances and privileges of
Governor of Himachal Pradesh)

SHRI SHIVA CHANDRA JHA: I beg
1o move @

Page 11, line 40, add at the end “but
not exceeding rupees two thousand per
month.” (11)

#t Faqas sraare 31 731 d I9E
¥ zqraq sy g, afs7 w9 Far qsq
a9 1E1 4 a9 ATHICH0 2 Fdeq W 3l
Frar g f5 o Atz ofefeafs 2 3a%
gaifas A% w38 A1 Iy 7q, Afas
FgH IST TG | A AR § 1A qAG
Fr awrar g f& sagAt g amr qad
ST | A1 S FEwraT 9qA F1UST FAT
W@ E Fet 9T H19 K1 AT AIAT N0
IFT FEATg A WsAl F gAfaw
ZAY 1| 3a1 ag w=gr A@r g i gw agr
g af gowg &3, Az o1 fgmrma gz
F7 74T ZITT IAEKT ARG 7 G@F |
Fis gAIR FAT A1 {7 & R g
"ifaT aeearz %1 2,000 §o @G X |
&2 A1 1,500 %o gr w1 § wfva 9fs
FIHr 7gr§ § z@faq Ig«1 2,000 #Y
I AT GFATE | FATATY TH qE A
YEA1T 75T T gFq 7
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EW OF AGT UST qAT W@ & A1
S FrHEAT 9T @faw Fmy w1 99
7E &, anfas &7 & Mo 97 Far FmA
Ft a1a £ Y &, AT F oggEE A
ag T ¥ &, a7 A7 4T ¥ 3W A
#1 FEATT &Y TFAT & | AT F27 qar 5
g9 § FHT & F fax &1 wsar &
of waq7e gar fgar sy afEa &
auaAaT § Tad ufEfroear 9T e 13
zafad g o7 @iar Faar qfas =g
grmr o gefar &7 dmes fRar g f
SHE! aeqrg 2,000 ®To §  SAIET AR
gt =ifgd | ® qeg @ 7EwT & g
ag goTSr ¥ UF 747 A125 I9lEqq FLaT1
BUTL WIS | UF WA H ATHIAT F
gH@d & 2,000 go HT qga qrar g |

Tragle g fF m gmEa
=rw1T 5 faar sy

SHRI S. KUNDU : I beg to move :

Page 11, line 40, add at the end.

“and the Governor for the State of
Haryana should also be authorised to be the
Governor of Hirnachal Pradesh and vice-
versa, as the case may be, and the salary,
allowances and emoluments etc. of the
Governor be shared by the two States as
provided in the law". (39)

This is about a common Governor. The
Minister has no objection in accepting it. He
says 30. I hope the Himachal Pradesh Govern-
ment would also not have any objection in
implementing this. In the interest of the
economy of the poor State, | would commend
this dment for

ptance.

1 want to put it on record that I gave notice
of amendment to Clasue 33 at 3 p. m. reading
as under :

Page 11, after line 17, insert—

“Provided further that the Governor
while authorising such further expenditure
from the Consolidated Fund of the State of
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Himachal Pradesh shall take care to see that
not more than fifty per cent of expenditure
on establishment is made from the resources
raised by taxes by the Government of Hima-
chal Pradesh.”

MR. SPEAKER : That Clause has already
been passed.

I put amendment No. 11 to the House.
Amendment Mo, 11 was put and negatived.

MR. SPEAKER : I put amendment No. 32
to the House,

Amendment No, 39 was put and negatived.
MR. SPEAKER : The question is :

“That Clauses 35 to 38 stand part of
the Bill.”

The motion was adoptad.
Clauses 35 to 38 uwre added o the Bill.
MR. SPEAKER : The question is :
“That Clause 39 stand part of the
Bill."
The motion was adopted.
Clause 39 was added to the Bill.

Clause 40 (Provision relating to certain
Services)

SHRI SHIV CHANDRA JHA : I beg to
move :

Page 14, line 45,
Jor “three yean" substitute ““five years”. (12)

fag atg & «1fe we Ugo FFHAY
aar gfag afaw arw w7 3 349 a@
¥ §za gew afaw 719 o 7 #19w F &
AT ¥ P2 9T A@T WET AT FAF AT
% 9T ag Fgr @ fr dqdwa difire
H Y ag @F WA § SEr AgY gran
arfo To u@o w1 qfawm F &l
F XA qr W gFar g & sgrEn
T aF AIT IART AR A @A § A



351 State of

[ Shri Shiv Chandra Jha ]

g aifta o & 1 AfeA gew
I 1 § 9% fAw @ Fr7A AT G
# fagrz <@t &, 97 F9 31 AT AT
qg e fr alx i F gwaA A 3
agEE aTar @A &, AT F7 FXE,
Tq AT} I ABIA AL 3 AR A
A F T A1 gH WA "5 ¥ AfEd
tar ag AZF FE4 £ 1 IAH  aATEX A
19 Y 9 A7 a1 F1 Fafa &N 2,
ag #% 3 AT TAFRT AT 4FGT FL T

st Fow W Oe: /140 4g a4r R fF
= @i & seaT fgmaw 93W AVHL
FqdT 37 gfaq AWTATES T AT, 34
FIE A9 A gE @I 2 At
3% Tz At IAF1 FEAAKAT gl Al
FQaT qT Fzi 7 TAR T AFT &

MR. SPEAKER : 1 put amendment No.
12 to the House.

Amendment No. 12 was put and negatived.
MR. SPEAKER : The question is :

“That Clauses 40 to 45 stand part of
the Bill.”

The motion was adopled,
Clauses 40 to 45 were added to the Bill.

Clause 46 (Amendment of Article 210 and
Article 239A)

SHRI SHIVA CAANDRA JHA: T beg
to move :
Page 16, line B,
Sor “twenty-five years" substitute

“twenty-two years' (13)

T3 46 WiAT B AFT F ) |fFwa
orq 91 97 a1 4% eqqEqr & g 41
fF 9zz @i a® AqA AW qIH
a1 ag a1t & (A T agr fzar qar)
T ag ¥ TAH s & w7 fRar
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war | q1 3w & faa fym e &1 A
AN FAT T2 E, T8 A9 fguraa wdw
AT A FTAr g 1 & SgAr g
f& agi #1970 Fa1 FIW FIWX | Fgmraw
fgedt widt wsg 2 )TEr USA F a9
EHAT FEATT FL a4 T 1 g F 19
HAAT F FIH F AT FT GE F AFA
9| A9FT QAT & F fac uF o=@
FYF1 fRar a1 1 T F1T KT ATG AN
dra a1 AgY @t 21 ar 22 41 A9 @\
%7 ¥ 1 3z uF A A A A1 A9 gw
FLAFA Y qfF T @RI
@ &) 39 9787 g7 quraT @ g 5 22
T AT FL 3

ot ge T g AT STAEAT IF
IF § W F AP A sgAIGr qar
a7 fgama s2a & oF 91 i3
ag FIO | TH FAT F GG T4 AAAT
21

MR. SPEAKER : Ishall put amendment
No. 13 to the vote of the House.

Amendment No. 13 was put and negatived.

MR. SPEAKER : I shall put Clauses 46
and 47 to the vote of the House.
The question is :

“That Clauses 46 and 47 stand part of
the Bill."

The molion was adopled.
Clauses 46 and 47 were added to the Bill.
Claunse 48 (Amendment of Act 20 of 1963)

Amendment made :

At page 16, in line 18, for the word “In”,
the words “On and from the appointed day,
in" shall be substituted.”” (46)

( Shri K. C. Pant )
MR. SPEAKER : The question is:

“That Clause 48, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 48, as amendsd, was added to the Bill,
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Clasuse 48 (Continuances of existing
laws and their adaptation)

MR. SPEAKER: Is Shri Shiva Chandra
Jha moving his amendments Nos. 14 and 15 to
Clause 49 ?

SHRI SHIVA CHANDRA JHA : I move:

Page 16, line 24,

—for “*a competent"
substitute “its"" (14)

Page 16, lines 31 and 32,
—for “a competent” substituted “its™ (15)

FAIT 49 &rgg 019 1 o 2
ga &efdz dforen T & ar@ FW@ E
|E AT FI1 T ¢

“All laws in force, immediately before
the appointed day, in the existing Union
territory of Himachal Pradesh....amended
by a competent Legislature......

Frfide dfaeqgz Fraar qAa7 &7
aAfqera glar #eftdz AT & 1 seF
Fgd &1 ag 54 fag@ar g fs ag =A-
FH1Ez & 1 7z uF faweaad g dfaaat
g%, 3997 oF fzaet 2 1 o gHfRe
& &, afz swrasr Fad7 # fagamw g
at ag seqrdz Y grit 1 q qGFL /I
FATH 2 # o1 snqd FrqrEe Arqrfadt £
T[T FGT E | T AIT FIIEE FgA & ar
Mg I P aqT $W &, 997 a9
fafaza F1& & 9T A1FT I F@
g SrEsgrAgi 2 T Ay AN A A
witgiizg & fomsr ang 719 & 1

SHRI K. C. PANT : My Hon. friend pro-
ceeds on the assumption that the power to
amend the existing laws can only be exercised
by the Assembly of the State of Himachal
Pradesh. He seems to forget that there are
laws relating to the Union list also which are
in force in H. P. which cagnot be amended by
the State Legislature.
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MR. SPEAKER : I shall now put amend-
ment No. 14 to the vote of the House,
L]

Amendment No. 14 was put and negatived.

MR. SPEARER : I shall now put amend-
ment No. 15 to the vote,

Amendment No. 15 was put and negatived,
MR. SPEAKER : The question is :

“That Clause 49stand part of the
Bill.™
The motion was adopted.
Clause 49 was added to the Bill.

Clauses 50 to 54 were added to the Bill.

MR. SPEAKER : The main hurdles are
over now. Now, the First Schedule. To save
time, it is much better that both the amend-
ments are put together,

First Schedule
Amendments made :

“At page 17, in line 31, for the words
and figure *In paragraph 4', the following
shall be substituted :—

‘In paragraph 2, for the figure. “XIII",
the figure “XIV" shall be substituted, and
in paragraph 4' (47)

At page 17, in line 42, for the brackets
and letter *“(a)”, the brackets and letter
“(b)" shall be Substituted. (48)

(Shri K. C. Pant)
MR. SPEAKER : The question is
““That the First Schedule, as amended,
stand part of the Bill.”
The motion was adopted,

The First Schedule, as amended, was,
added to Bill.

The Second Schedule was added to the Bill.
Third Schedule
Amendments made :

At page 20, in line 21, for the words
and figure 'In paragraph 3', the following
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[Mr. Speaker]
shall be substituted :—

“In paragraph 2, for the figure “XII”,
the figure “XIII" shall be substituted, and
in paragraph 3’ (49)

At page 20, in line 32, for the brackets
and “(a)”, the brackets and letter *“‘(b)”
shall be substituted. (50)

(Shri K. C. Pant)

MR. SPEAKER : These are certain  proce-
dural forms. They could be put together.
There is no difference of opinion in the House.
I think these little procedural difficulties can
be got over.

The question is :

“That the Third Schedule, as amended,
stand part of the Bill."”

The motion was adopted.

The Third Schedule, as amended, was added
to the Bills
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MR, SPEAKER : The question is :

“That the Fourth Schedule stand part
of the Bill.”

The motion was adopted.
The Fourth Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Title
were added to the Bill,
SHRI K. C. PANT : I beg to move :
“That the Bill, as amended, be passed.”
MR. SPEAKER : The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

MR. SPEAKER : I think I must congra-
tulate you all ; and all the Himachal Pradesh
MPs arc happy now.

SHRI PREM CHAND VERMA : Yes, Sir.
19.35 hrs.
The Lok Sabha then adjourned till Eleven of the

Clock on Wednesday, December 16, 1970/
Agrahayana 25, 1892 (Saka).



